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The Lok Sabha met at Half past-ten
of the Clock,

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Discussion with Bangla Desh Govern-
ment to end Border Crossing

+
*1153A, SHRI NIHAR LASKAR:
SHRI A, R. BADR] NARA-
YAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a)whether 1mplementation of the
agreement between the Prime Minister
and the Bangla Desh Government has
started;

(b) if so, the details thereof;

(c) whether in spite of the agree-
ment, border crossings i1s continued;
and

(d) how many people were arrested
while crossing the border after Prime
Minister's visit?

SHRI ATAL BIHARI VAJPAYEE:
This question was discussed yesterday.
(Interrupbions) 1 am going to reply,

MR, SPEAKER:  Much of it had
been discussed yesterday.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b) There is no
specific Agreement between the Gov-
ernment of Bangladesh to end illegal
border crossings, However, it was
agreed during the Prime Minister's

recent visit to Bangladesh that both
Governmenty would cooperate with
eoch other to prevent :llegal move-
ment across the border. The Banhgla-
desh Government alsp assured us that
they would always be ready to take
back their nationzls, Tlie Bangladesh
Government har ip facty recently ac-
cepted a group of over 2,500 Chakmas
whe Yad earlizr infiltrated fato Mizo-
Tam.

(c) Illegal movement across the
border into India has continued even
atter the visit of the Prime Minister
to Bangladesh.

(d) 1809 people were intercepted at
the border by the BSF from 16th
April to 10th May, 1979,

SHRI NIHAR LASKAR: I really fail
to understand when the Minister says
that he had answered this question
yesterday.

MR, SPEAKER: A part of the ques-
tion came yesterday.

SHRI NIHAR LASKAR: I was told
that he is anxious to answer my ques-
tion today and not ycsterday. It was
reported {0 me by the Table Office
people Regarding our Prime Minister’s
Iptost visit 1o Bongla Desh, we were
told that it was a very fruitful visit
to Bangladesh. There you also dis-
cussed—both the Prime Minister and
the Minister of External Affairs—about
this influx of refugees from Bangla-
desh to India, This is also agree that
this is a one-sided affair, people come
from that country; this is because of
the unsettled situation in Bangladesh.
You also discussed some matters about
that. But this thing, I.think, has not
found any place in your joint com-
munique. I would like to know—when
you had discussed these things with
the Bangla Desh Government—why it
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has not found any place in your joint
communique? Secondly, I would like
to know from the Government, The
Bangladesh President gssured our
Prime Minister that they will see that
these refugees’ flow to India from
Bangladesh was stopped. But, in fact,
what I have seen in the reply ig that in
one month along there are 2000 people
who have come to India, crossed over
the border—what are the specific
issues or matters to be discussed with
the Bangla Desh Government or
whether you have have left it to the
administrative machinery alone to stop
thig illegal flow. Unless there is a
political will at the highest level, you
cannot stop this illegul thing. I would
like to know what are the measures
you have worked out in detail to stop
this illegal thing,

SHRI ATAL BIHARI VAJPAYEE:
This question was discussed with the
leaders of Bangla Desh when our
Prime Minister wag there. In the state-
ment which the Prime Minister made
in the Lok Sabha and the other House,
he did mention gbout this matter. The
response of the Bangla Desh Govern-
ment was positive. They agreed that
those Bangla Deshi nationalg who have
crossed the border after 1971 should
be asked by India to go back and
Bangla Desh would be prepared to
accept them. It was also agreed that
the security measures on the border
should be strengthened. In case of
illegal migration, meetings between
the District authorities, between tha

. officials of the Border Security and
Bangla Desh authorities should take
place, As I have stated in my reply,
Banglg Desh has taken hack a few
thousand chakmas who had crossed
the border. I entirely agree with the
hon. Member that if there is no will,
no arrangement at the administrative
level will solve this problem, But I
do not doubt that there is such a will
on the part of the Bangla Desh.

SHRI NIHAR LASKAR: I do not
know about these 2,000 people of which
‘you have mentioned here. Only
recently we read that Chief Minister
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Tripura rushed to Delhi. There is
heavy influx from that country. Are
you in touch with the Bangla Desh
about what ig happening there? What
is the cause? Why are they coming?
Refugees are coming in a large scale
to India. There must be some unset-
tled situation.

MR, SPEAKER: It was mentioned
yesterday in detail,

SHRI NIIAR LASKAR: I wag not
here in the House yesterday. Are you
in touch with the Bangla Desh Govern-
ment? In this regard can you suggest
some thing to the Government so that
they can take steps?

SHRI ATAL BIHARI VAJPAYEE
Hon, member iy right that recently a
few hundred...

SHRI NIHAR LASKAR: Not 5 few
hundred, puy thousands...

SHRI ATAL BIHARI VAJPAYEE:
I know the tigure,

SHRI NIHAR LASKAR: 11,000,

SHRI ATAL BIHARI VAJPAYEE:
Recently a few hundred chakmas have
come on our side. We are holding
talks with the authorities of the Bangla
Desh and we hope that they will go
back to their respective place. So far
ag the reason for such a large scale
migration is concerned, there are a
variely of reasons—social, economic
and glso there might be so other resa-
sons. But let ug not go into the rea-
sons, We make arrangements on our
border which will not allow infiltrators
to come in,

For making arrangements we are
securing cooperation of the State Gov-
ernments, But as I mentioned in my
original reply, this ig a continuous pro-
blem. In 1875, the number of those
who had come from Bangla Desh was
the highest but this year the figure has
again gone up and it is causing anxiety
and we have taken up this matter in
all geriousness with the Government
of Bangla Desh.
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MR. SPEAKER: Shri Badri Narayan.

SHRI A. R. BADRI NARAYAN: 1Is
there any sinister motive behind these
immigration into this country? Is
there any idea of spying and causing
disturbance and things like thaty If
so, is it not the duty of the Govern-
ment of India to stop them from en-
tering into our country? On the other
side, what is the total number of per-
sons that have migrated from India to
Bangladesh?

SHRI ATAL BIHARI VAJPAYEE:
Whatever the motive, it is the duty of
the Government to prevent illegal
migration, (Interruptions) I {thought
Mr, Lakkappa wag not present in the
rally yesterday.

MR. SPEAKER: We should not rally
to other guestions,

SHRI ATAL BIHARI VAJPAYEE:
From our side, though they go lo
Bangla Desh, they go to visit their re-
lations or friends, There is no migra-
lion so far as India 15 concerned,

SHRI A. R. BADRI NARAYAN:
What is the number?

SHRI ATAL BIHARI VAJPAYEE:
1 do not have the figure,

SHRI SAUGATA ROY: Whatever
wes the situation in Bangladesh, the
visit of our Prime Minister to Bangla-
desh was a very welcome step. We
found that 5 number of outstanding
problems would be solved. So,I would
like to know from the Minister whe-
ther during that visit, the problem of
freedom fighters staying in Meghalaya
was discussed? If so, what were the
results? Had any further discussion
on Farakka waters taken place? Whe-
ther the question of Bangladesh erect-
ing spurs on the Khusiara river was
taken up?

MR. SPEAKER: None of these ariseg
from the question,

SHR! SAUGATA ROY: What waz
the agreement? Have you seen the
agreement?
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SHRI ATAL BIHARI VAJPAYEE:
I have replied that there is no agree-
ment,

oY grfewt miq frardt . sl
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MR. SPEAKER: Question No. 1154

PROF, SAMAR GUHA: Sir, I want
to ask a question.

MR. SPEAKER: Yesterday we have
discussed it. Now, Mr. Hari Vishnua
Kamath. (Interruptions), There are &
nwnmber of very important questions.
I am not allowing.

PROF. SAMAR GUHA: At least L
should be given a chance.

MR. SPEAKER: They have already
taken 20 minutes on this question.
(Interruptions).

PROF. SAMAR GUHA: He is well
acquainted with the whole thing. I
have given a 20-page note....

(Interruptions)
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MR. SPEAKER: Yesterday I gave
you full question. Mr. Hari Vishnu
Jamath, (Interruptions), I have al-
xeady called Mr. Hari Vishnu Kamath.

PROF. SAMAR GUHA: No, I don't
get up for ordinary type of questions.

MR. SPEAKER: I don't say any-
thing about it.

PROF. SAMAR GUHA: I have to
obey you. But you have become very
ankind to me.

MR. SPEAKER: Question No. 1154
Mr. Hari Vishnu Kamath,

SHRI HARI VISHNU KAMATH:
Mr, Speaker Sir, I had hoped to retain
first place which I had got after
two years but it was wot to be
faemsm A7 8

MR. SPEAKER: At least you got
the second place,

(Interruplions),

Representation from Vidarbha
Maharogi Seva Mandal
*1154. SHRI HARI VISIINU KA-
MATH: Will the Minister of HEALTH
AND FAMILY WELTFTARE he pleased
1o state:

(a) whether Government have
receiveq any represeniation from
Vidarbha Maharogi Seva Mandal
{Leprosy Patients Home Vidarbha)
Tapovan  Amaravati, Maharashtra
detailing their difficulties and asking
for alleviation ang relief;

(b) if so, whether Government have
eonsidered their representation in
detail; and

(¢) the outcome thereof?

THE MINISTER 2OF PARLIAMEN-
TARY AFFAIRS AND LABOUR:
(SHRI RAVINDRA VARMA): (a)
No Sir. However, a letter dated 5th
March 1979 was written on behalf of
Vidarbha Maharogi Seva Mandal by
the Secretary, All India Adavanced and
Crippled Leprosy Patients Association,
Amaravati to the President. This Jet-
ter does not detail difficulties of the
Seva Mandal or seek alleviation and
relief from the Govetnment of India.

(b) and (c) Do not arise.
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SHRI HARI VISHANU KAMATH:
Is it a fact, Sir, that as stated jn this
letter from the Maharog! Seva Mandal
to the President of India with regard
to leprosariumg and leprosy eradica-
tion efforts that in spite of the con-
centrated efforts that are being made
by the Government and private or-
ganisatjons to eradicate leprosy., in
India today the incidence of leprosy is
increasing and if so, what are the cau-
ses of this increasing incidence? Is it
partly due to the fact that there is a
social stigma attached to lepors, ra-
ther leprosy patient:—we should not
call them ‘lepors’ now that that word
has been dis-continued?

MR. SPEAKER: You cannot begin
with it,

SHRI HART VISHNU KAMATH:
Is 1t a fact that they are treated a»
social outcasts? Are there other rea-
sons or [actors for the increase in icp-
rosy incidents in India? Even in Wai-
dha where Mahatma Gandhi started
a concentrated effort, thers are moe
leprosy patients there today, accord-
ing to this letter to tle President, than
there were at that time. So, what are
the reasons or factars for this unfor-
tunate development in India?

SHRI RAVINDRA VARMA: 8,
the letter that the hnn. Member refers
to was not written by the Maharogi
Seva Mandal, but by the All India
Advanced and Crippled Leprosy Pa-
tients Association.

SHRI HARI VISHNU KAMATH: Il
is from Tapovan where the Secretary
of the Association is based. He does
not know perhaps that Tapovan was
set up by a well-known freedom figh-
ter, Dr. Shivajirao Patwardhan, and
the Maharogi Seva Mandal is locat-
ed there,

MR. SPEAKER: He is in the middle
of his answer.

SHRI RAVINDRA VARMA: The
hon. Member, is as aware as I am,
that there may be common addresses
for different persons living in the
same address. Therefore, the indivi-
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duality does not get merged just be-
cause the addresses are the same,

Sir, the hon, Member said that the
incidence of leprosy is increasing in
this country. 1 am not sure about the
sources which have given him this in-
formation. As far as this country is
concerned, the estimated number of
cases is about §-2 mllion, Of them,
nearly 1-84 million have been brought
under treatment and most of these
patients are under domicillary treat-
ment, The suggestion that ne has
made that it is because there is a so-
cial stigma attached stili in  some
minds that the numbar of patients is
mncreasing or the incidence is increas-
ing, i3 wrong. The sucia] stigma has
nothing to do with the prevalence or
increase in incidence of a chronic or
infectious disease of this kind. (In-
terruptions). But, Sir, as far as detec-
tion is concerned and the treatment
that arises after detection is concern-
ed, it is quite likely that if there is a
desire to hide, then detection becomes
more difficult and to that extent the
coverage that has to be extended also
is affected.

SHRI HARI VISHNU KAMATH:
Has the Minister's attention been
drawn to a statement in this letter to
the President, at page 3, that at a
Conference organised by the W.H.O.
(The World Health Organization) in
Geneva in 1875, India was represented
by the then Union Health Minister,
once upon a time Health Minister,
Dr. Karan Singh, who gave an assu-
rance at the Conference.

1 am reading from the printed
letter to the President;

“that leprosy in India will be
completely brought under control
by the year 1984 and leprosy will
be completely eradicated by the
year 2000 AD.

Does the Minister think that this
is a fairly good assessment of the
problem and does the Government
subscribe o the view that this will be
done that is, controlled by 1984 and
eradicated by the ysar 2000 AD?.

Oral Answers o

SHR] RAVINDRA VARMA: It is
true that our hon. and distinguished
friend, Dr, Karan Singh, who was
then the Health Minister did state im
the World Health Assembly that was
held in Geneva in 1975 that leprosy
will be brought under control by the
year 1084, and will be eradicated by
the ycar 2000, When a staternent off
this kind is made, it should not be
confused with an assurance. 1t is &
statement and in any case the questiom
of the hon. Minister giving an assu-
rance to a World Health Assembly
and not to thig Parliament does not
arise, After making that statement
in the World Health Assembly, the
Government of India did come to the
conclusion that it would not be possi=
ble for us to bring leprosy under con-
trol by the year...

SHRI SHYAMNANDAN MISHRA:
Are we not committed to what M
Vajpayee says in international con=-
ferences?

SHRI HARI VISHNU KAMATH: On
a point of order. It is a very serious
matter. (Interruptions),

SHRI SHYAMNANDAN MISHRA:
How can the Minister get away with
it? The hon. Ministor for External
Affairs makes so many statements in
international conferencer. Are we not
commitled to them? (Interruptions).

SHRI RAVINDRA VARMA: Ak
that I said is that the question of ame
hon. Minister of one country giving
an ajsurance and an assurance beng
demanded of him in an international
forum does not arise, Therefore, what
Dr. Karan Singh made was a statle-
ment and not an assurance to a body
to which he was rcspousible, The 1dea
is quite clear. Apart from the neces—
sary expressions of indignation, the
idea that I have stated is quile clear.

SHRI SHYAMNANDAN MISHRA:
The idea is completely repulsive. We
cannot lump any such statement frome
an hon. Minister tha: a statement
made by a Minister 1n an internatio-
nal conference is not a commitment of
the country, (Interruptions)
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SHRI RAVINDRA VARMA: This
3s incorrect. (Inteérruptions). When I
say that a statement wes made and
ithe statement is not necessarily an as-
surance, it does not mean that the
Government of India or this Govern-
ment does not believe that \n effort
.must me made to see that it is hrought
under control by 1934 and eradicated
by 2000.

SHRI SHYAMNANDAN MISHRA:
It is a solemn commitment.

SHRI RAVINDRA VARMA: There-
fore, every effort has been made by
the Government of India and the
Government of India does believe that
it is possible to make progress in this
direction only if specific state-wise
targets are laig down, This was not
the case before Dr, Karan Singh made
the statement in the World Health
Assembly. After that the Government
of India decided that State-wise tar-
gets must be laid down and therefore,
the effort today 15 oriented towards
reaching the state-wise targets. I
agree with the hon. member that in
spite of the fact that these targets
have been laid down, the progress has
not peen uniform in zll the States
anqg the progress ig not such that we
are going at a pace that should be
satisfactory in an effory of this kid.

SHRI HAR! VISHMNU KAMATH
Mr. Speaker, Sir, you should come to
our rescue, Is there any yardstuk bv
which you can judge whether state-
ments made by Mimsters in jnterna-
tional conferences are assurances or
mere obiter dicta?

MR. SPEAKER’ That point does
not arise.

SHRI HARI VISINU XAMATH:
You are the custodian of our rights.
You are silent.

MR. SPEAKER: What is the legal
implication—I am tp decide that?

SHRI HARI VISHNU KAMATH: It
has not legal but Parliamentary im-
plications—not legal at all.

MAY 17, 1079
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MR. SPEAKER: I am not a person
to decide about legal implications;
whether it should be enforced in a
world court or not bas legal implica-
tions,

Wo Tk fo: e 3 g g
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SHRI RAVINDRA VARMA: It is
unfortunate that the Hon, Membor
should have concluded from what I
have said that the Government ol
India does not want i» pursue the
same policy that Dr. Karan Singh re-
ferred to in his statement, We are as
anxinus to see that this dread disease
15 tackled in the least possible time,
brought under conirol and completely
eradicated as early as po-sible. But
wnen you talk of target dates in this
respect, one has to take intc accrunt
many factors to which our Hon. fri-
end, the Member fron* Hoshangabad,
referred. There are social factors, eco-
nomic factors—if you don’t prompt
me, I will use the same wotds
‘socnal  factors, economic factors
and other factors’ and it has
also to be borne in mind
that these  programmes, even
though they are drawn up at
the national level, have to be imple-
mented by the State Governments in
many cases. That is why I gaid earlier
that there has been no uniform level
of achievement, ag far as the targets
are concerned. In the case of some
Stotes the performance has been good
angd in the case of some other States
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the performance has not been quite
satisfactory, But I can assute the
Hon. Member and the House that
every effort is heing made by the
Government, and will continue to be
mede, to expedite this programme so
that detection may take place =md
ireatment may take place, ang the
disease is broughi under control and
eventually eliminated as early as
possible,

SHRI RUDOLPH RODRIGUES: We
are dealing with the subject in a very
cold, calculated and statistica] man-
neET=—in & very casual manner, I would
itke to say this by way of introduction
to my question. 1 had the privilege
¢f being associated, in g small way,
with fighting this social stigma I
would like to say that one reason why
?herc hag been a tremendous increase
in, the incidence of leprosy is hecausc
of a particular decision taken by our
Government—of whicl, I am not gute
everybody is aware. I would like the
rf'lmzstm- concerned to give some clar-
fication 1n regard to this matter. Or-
sinally, when this disease was being
faught, it was being fought with what
we cal]l a ‘vertical’ approach: people
With a specialiseq intent, with a spe-
cialised concern, foughi {his in a
Specialised way. Today the Govern-
ment’s decigion ig that we ghall treat
this horizontally: 1 other words, as
part of genera]l disease when you
g0 to g doctor. But any doctor cen-
not really handle this kind of a prob-
lem. Is the Ministey aware that,
because of the change in approach of
the Government of India and their
policy of treating thiz in a horizontal
manner instead of a vertical manner,
there hag been a tremendous increase
in the incidence of leprosy?

SHRI C. N. VISVANATHAN. Sir,
where is the Health Minister? Last
time also he was missing,

MR. SPEAKER: He hag taken per-
mission; he hag gone to the Geneva
Conference,

SHRI RAVINDRA VARMA: I am
very sorry the Hon, Member should
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have chosen to describe the manner in
which the subject is being discussed
in thig House as casual and cold. It
is not so. But when a guestion is
asked, the answer ig not merely in
iferms of sentiments but in termg of
facts which are to be elucidated.
That does not mean that the senti-
ments are not shared, but it js neces-
sory for me to answer, giving facts
and information to the extent it is
possible. Government snares the
sentiment that thig is a discase which
deserves much more attention and
expedition in treatment: there iz no
question about it. The sufferings of
the people who are afllicted by lep-
rosy are very well known but I did
noi think this wag the occasion to
speak about the sufferings of the peo-
ple—mental, physical and otherwise;
1 have tried to answer questions by
giving facts. I share tha sentiments
of the hon. Member. Therefore, it
has been highly unfair on the part of
the bon. Member to say that the ans-
werg reveal casualness or coldness.
Now, the hon. Member repeated the
staiement that the incideare ig in-
creasing. I know the hon, Member 13
& very inielligent person and there-
fore he should know ihe difference
between  increase in  incidence
and increase in detection. ‘There
are no statistics whatsoever to show
that the incidence is increasing But
the detection jig increasing, precisely
because the effort to locats, to detect,
hag become more efiective, That is
why detection jg increasing. 1 can
give the figures again.

(Interruptions),

MR. SPEAKER: He said about
horizonta] approach instead of verti-
eal approach.

SHRI RAVINDRA VARMA: Here
again the hon, Member perhaps is not
fully informed about the position, It is
nol that multi-purpose wurkers alone
are concerned with the treatment of
leprosy. It is because of the anxiety
of the Government to see that the
programme of treatment of leprosy
ig not adversely affected that the
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Government has decided that in dis-
tricts where incidence is high or
moderate, the on-going programmes
and the on-going methods of treatment
mnust be continued, and it should not
be confused with the general treat-
ment which might adversely affect the
efficacy of the programme and there-
fore it is only in the case of areas
where the incidence or endemic
nature of the disease is low that there
ig the attempt to use other services
that he specialised services,

SHRI JYOTIRMOY BOSU: I do not
know whether the hon. Lubeur Min-
ister 13 going to take over the Health
portfclio,

SHR1 RAVINDRA VARMA: I do
not know why the hon, Member feels
like that. If it is hig feeling, I can
say hig physical and mental health
will receive better treatment from
me. (Interruptions), Some are des-

cr%bed asg stepneys and sope are des-
cribed as ‘shirt-knees’. (Interrup-
tions),

g

*1155 st avww Ty aee o
w7 e st afear seam g 1
Fa™ Y T A

(%) =1 2w &% g &t ¥ gow
ﬂﬂ%tﬁﬁﬁ?&ﬂ'&ﬁm%ﬁﬁﬁ
ag qrar Tt § fr gew Q& wvesy
mEETaR T ¢

(@) afe g, A Tae) Qawm &
fad it s AR A §

() war 7 wfr @ mr & fn
TF TV & 30 317 qre  foar o
war g ; Wi

(7) afz g, at gaa Qv & o
& fodr a%r 7 wuTe o yA FEE R
fad qome w1 T v "X W
firre § ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHERI RAVINDRA VARMA): (a)
No country-wide survey regurding
ihe incidence of heart diseases has
been conducted. There is however a
clinical impression that heart diseases
are on increase in most of the deve-
loping countries including our country.
The number of caseg seen in the in-
{ensive care units, cardiolngy depart-
ments and nursing homeg are many
more than seen a decade earlier, This
could be due to increased awareness.
extcnded and better diagnostic facili-
ties as well as an increase in the life
span of our population, A study was
conducted by the All India Heart
Foundation among business executives.
This showed a high percentage of
Ischaemic Heart Disease and Hyper-
tension.

(b) Better diagnostic und curative
facilities are being provided by the
Hospitals,

(¢) No, Sir.

(d) Does not arise,

ot T Feg 9 : oy wEE,
# wmTd  Wrww § WY wEEq ¥ 7@
ST argar g e aa oiw a6t ¥ w
r gran Freefy oed g & 1wy g
Y Y g § AT i A dfaw A
sear ) wivw @ 7 w1 weE ¥
afcorral & ag gav v & s Fiw faviw
F AT AR PO G
it faafar . & afg—a
i, woar wiTgr, woan fadt wro-
T F I P WPR—@ T ¥
Afmr g ?

SHRI RAVINDRA VARMA: Sir,
the comparative figures that are avail-
able of the incidence of heart attacks
fuu.i heart conditions show that the
incidence is much less in countries
Like India than in the countrieg in the
West. The particular survey that was
referred to, for instance of the con-



17 Oral Answers VAISAKHA 27, 1801 (SAKA)

ditions of businessmen showed that
nearly 1.4 per cent are susceptible to
hypertension and is-chaemic diseases.
Thig is a far lower figure than the
figure one finds in western countries.
My hon. friend asked about the
causeg of heart disease. Thie is a
very wide subject, but to be very
brief, one can say that there are
many causes depending upon age, ete.

(Interruptions)

You know what I mean, Each
Member will understand wurds as he
wants to understand and according to
bis affliction. 1 see many hands
shooting across their chest. This is
2 very serioug matter. Heart diseasc
is not a light matter or a laughing
matter. The main causes can be
classified as congenita] causes and
acquired causes. Among the acquired
causes, the most notable are rheu-
matic, is-chaemic, neo-plaslic and
degenerative, There are other things
also like saturaled drugs, smoking
habits, sedentary habits, lack of physi-
cal exercise, etc. which are also res-
ponsible for heart conditions,

Y oqe oy oXR@ WA W
¥ a8 7Y Farar § v e wreey A
g
SHRI RAVINDRA VARWMA: The
current head under which information
is collected in the sense Jjues not in-
clude this jtem; and since in the case
of this country, death cerlificates do
not always make referenceg to such
cauges, it is not possible at this
moment to give any figure.
st qafa fag oved w1 S
Wt sga e ogfa w1 e FH
WM s oy s g, afx
g, ) € fawy ¥ AT qTq W O
¥ fremdg = waw e} ar g § ?
w7 I T off €7 A § I m
8y *1 o foedr o 73 § 7 wr AR
W a1 & wang & e o wrefig) &
forg &Y ¥ O %1 yorr W §, Wi
% & wvdt siwfit awr amec
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for sy &, fareg Tl a0y, Wt Sl
ot efem vt i< fres ol #) fawis-
aa1 gaaT fuwre far qeard ? wr
TR Hewt § wregw ¥ W gEr-wRT
=7 fagy # ey SO ET A
1§ wrdww A TR ?

MR. SPEAKER: Quesiions
have an end.

SHRI RAVINDRA VARMA: It is
well known that the systeni of Ayur-
veda also jg capable of dealing with
this disease and the knowledge and
facilities available for treatment
tliough the system of Ayuiveda are
zlso being used. The House knows
after this Government came into
power, there hag been a deliberate
attempt on the part of the Govern-
ment to increase , , .

SHR] K. LAKKAPPA:
ugree. I protest,

MR. SPEAKER: Please.

SHRI RAVINDRA VARMA: I do
not know what he 3 protesting
against,

MR. SPEAKER: Against himself.
Flease, Mr. Lakkappa.

(Interruptions)
MR, SPEAKER: Any excitement is

one of the causes of heart disease.
Do not get excited.

must

I do not

(Interruptions)

SHR] RAVINDRA VARMA: Ag far
as my friend . . .

MR. SPEAKER: No, no, dc¢ not
reply that. These arc all side issues.

SHRI RAVINDRA VARMA: It is
a surviving postscript of his protest
of yesterday.

The Government ig aware of the
potentiality of the system of Ayur-
veda in treatig such diseases and
the policy of the Government ig to
maxmise the utilisation of the potenti-
alty of indigenoug systemg of medi-
Cine and that applies to this disease:
also, It is somewhat difficult to
remember the second question,
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MR, SPEAKER: The tecond ques-
tion was about yoga.

SHRI RAVINDRA VARMA: In fact
the main question was about Yoga,
(Interruptions) I do not know whe-
ther hon, Members arg not..

(Interruptions)

MR. SPEAKER: There seems to
be a lot of excitement aboul the heart
disease,

SHRI RAVINDRA VARMA: Yoga
is also a system which enables one
to dea] with hypertension ang it can
be prescribed to many men jn this
<country including those whs suffer
irom hypertension 1n whatevey high
circle they may be.

MR. SPEAKER: The paor people
are not able to get medical . . .

SHR] RAVINDRA VARMA: The
limited observations that have been
mede which are not exhausi.ive obhser-
vations or cxhaustive research of the
utility of yoga in controlling hyper-
tension has led to the conclusion that
there are many cases in which yogic
exercises and yoga can pe successfully
uved for reducing tension. There-
fore, thig js a contributory factor far
treatment of conditions which may
result in cardiac ailment,

He asked whether facilities for
treatment are available onl» to the
rich and not to the poor, In a sense,
it is go of all medical assistance and
it applies to this ag well. Ag far as
the number of hogpitals and the num-
Yer of beds are concerned, the State
Governments and the Ceatral Gov-
ernment iogether have abcut 103
hospitals which provide {reatment
for cardiac conditions and about 1177
hedg specially meant for penple who
suffer from this kind of dJdiseases.

The fourth
whether. ...
(Interruptions)
SHRI DINEN BHATTACHARYA:
How many beds are in Bangalore and
what about...

question  was
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SHRI RAVINDRA VARMA: 1 do
not know whether you are asking
about the bed fellows or the number
of beds.

(Interruptions)

SHRI JYOTIRMOY BOSU: About
Bangalore.

MR, SPEAKER: This is not a sup-
plementary. I have not called you,

SHRI RAVINDRA VARMA; The last
cne was about a campaign of public
education to make people understand
the conditions which result in cardiac
ailments. This is part of the national
health education campaign and will
be carried on.

Mr. SPEAKER: I do not want to
disturb heart patients.

SHRI S. R RAMANI: I may draw
the attention of the hon. Mmister to
part (¢) of the question where it is
seid ‘whether it has been proved that
tlys disease can be cured by Yogpd',
In this connection just now the minis-
ter has said that yoga ig useful and
it can also sure the disease, As the
number of per.ons suffering from heart
disease is increasing, may I know
what kind of assistunce you are giving
to yoga inslitutions so that the poor
#r.d middle class people get the ad-
vantage becaue yoga is cheap and it
can cdre the heart disease? M yown
experience is that yoga can cure dis-
ease,

SHR] RAVINDRA VARMA: What
has been stated in answer to the ques-
tion ig that yoga is helpful in the
reduction of hypertension. Part (c)
of the question specifically asked
whether it has been proved that this
disease can be cured by yoga This
is going much further than saying
that hypertension can be lessened or
reduced by yoga. No experiments
that have been conducted have con-
clusively proved that the disease can
be conclusively tackled by yoga
&slone.
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The hon, Membe, asked g question
about promoting yoge. In answer to
that I must say that the rezently esta-
blisheg Central Counci]l for Research
in Yoga and Naturopathy is expected
to undertalke research, over a period
of time, regarding the efficacy of
yogic exercises/practices in the pre-
vention and control of various dise-
ases including heart diseases,

Normal Tenure of Foreign Postings
in Indian Foreigy Service

*1157, SHRI K. P. TUNNIKRISH-
NAN: Will the Minister of
EXTERNAL AFFAIRS be pleased to
lay a statement showing:

(a) the nurmal tenure of foreign
postings in the Indian Foreign Ser-
vice;

(b) how many officers of the rank
of Heads of Missions have been trans-
ferred before completing two years,
since March, 1977 with their names
and detailg of posting;

(¢) how many of such officers are
at present under orders of transfer;

(d) what, according to the Minis.
try, is the average cost involved in
the transfer of a Head of a Mission,
departmental as well ag likely per-
sonal expenditure; and

(e) whether any rationa] policy is
being evolved by the Mmistry for
such foreign postings?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE); (a) The normal tenure
of foreign postings in the Indian
Foreign Service is two years in res-
pect of certain gtations where living
conditions are difficult, and three
Years in all other stations although
for administrative reasons or in public
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interest this normal tenure may be
extended or curtailed,

(b) Since March, 1977, fiffeen
Heads of Missions have been trans-
ferred, 9 of them on account of
retirement, before completing two
years, A list (No.J) showing their
names and stations of posting is
placed on the Table of the House,

(c) No officer of the rank of Head
of Mission falling under the above
category is at present under orders
of transfer. A list (No. II) of 6
Heads of Missions who will retire
before completing two years at their
station of posting is placed below,

(d) It is not possible to work out
the average cost involved in the
transter of a Head of Mission as the
expenditure varies considerably de-
pending on the distance between the
two postg involved, the cost of living
in the country from which the officer
has been posted, the size of the offi-
cer's family on also the approved
mode of travel and class Ministry
doeg not maintain records of the
persona] expenditure incurred by a
Head of Mission himself when
moving on transfer, Government pays,
by way of transfer Grant, an amount
equivalent to a month's basic galary,
subject to a maximum of Rs, 2250/-
which ig intended to cover such
expenditure,

(e) Heads of Missions are chosen
from among career officers and emi-
nent persons from public life on the
basis of their qualifications, ex-
perience and suitability for the
particular assignment, In deciding
upon foreign postings pf Heads of
Missions and of other categories both
qualifications ang experience and the
suitability for the assignment in
terms of India’s national interest ere
invariably the main guiding factors
in taking a decision.
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LIST NO. I

List of Heads of Mission who have been transforred befors completing o years atthe Stetion of their
posting, since  March, 1977

From To Remarks

——— —— 1 S s —

30577 31-5-38  Transfened to Hiad-
quarters.

16-3-77  17-1-79 Transferred 10 Sanii-
ago Chil.,

8.No. Name Station
1 Shri Mabboo.;: Ahmad |, Ouawa 13-4+77 30-0-78 Retired.
2 $hri U.S, Bajpai . Berne
3 Shri B.K. Basu Havana
4 Shri J.R. Hiremath Sofia

Shri R. Axcl Khan
Shtj Chhedi Lal
7 Shri D.C. Manners .

[=1 =

8 Shri M.S. Naix
g Shri M.A. Quraishi

10 Shri Samar Sen

11 Shri Avtar Singh

12 Shri Kewal Singh
13 Shri K.R.P. Singh

14 Shri Nirmaljeet Singh

15 Dr. 5. Sinha

Berlin (GDR)

1-11-75  24-8-77  Thansferred 1o Thim-
pu.

2-9-77  41-1-39 Retued.

Panama 5-10-76  31-3-78 Retired.
Baharain 5B-76 4-7-78 Tiansfened 1o Hiad-
yuarters.

Malaw1 23-8-76  g1-12-38 Retndd
. Jeddah 122456 11-1-58  Retined.

Stockholm 13-12-76 3112477 Retired.

Lagus 19-4-77  25-6-78 Transferred 10 Tokyo

Washington B-10-96  23-0-57 Rewned.

Tehran 3-0-76  24-4-78 Transferred to Vienna.
. Caracas 24-3-77 Dec.. 78 Retired.

Beirut 20-5-77 91-12-78 Retired.

LIST NO. 11

List of Head of Mussions who retire before completing two years al their siations of postings

5. No. Name Station From Date of retirement
1 Shri G.J. Malik . Madrid 3-11-1977 Retiring on g1-5-1979.
a Shri Avtar Singh . Tokyo 25-6-1978 Retiringon 31-10-1979.
g Shri AK. Damodaran Rome 10-6-1978 Retiring on §1-12-1979.
4 SbriPK.Guha ., ., Lisbon 14-10-1977 Retiringon 31-8-1979.
g Shri T.Srinivasan , . Mogadishu 27-1-1978 Rctiring on 30-11-1970.
6 Smt. Usha Nath . Conakry 7-10-1977 Retiringon §1-7-1879.
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SHRI K. P. UNNIKRISHNAN: The
long answer that the Minister has
provided concealy the fact that there
has been lot of discontent and heart-
burning in the Indian Foreign Ser-
vice as a result of absence of any
postings policy, I would like to
invite your attention and the atten-
tion of the House that this has been
commented upon adversely even by
the Estimates Committee of the
Parliament. Now, the hon. Minister
has given part of the answer. Part
of the answer he has cleverly kept
out, Part (b) of my question
is: How many officers of the rank of
Headg of Missions have been trans-
ferred? My understanding of Indian
Foreign Service is that it is g compo-
site servicee Now he has given us
the particulars of how many people
have been transferred to head-
quarters, buil not of how many people
who have been transferred from
headquarters within a period of two
years My question is very clear
because of my understanding of the
nature of the Foreign Service. Now
he conceals that part so that a
reasonable statement isg made and
placed on the Table of thiy House.
So, Sir, it is our right to know also
that if it is a composite service, how
many people have been transferred
during thig tenure I have mentioned
from headquarters to various other
places of posting, Now, that is the
question I would like the Minister to
answer,

SHRI ATAL BIHARI VAJPAYEE:
Sir, I would like to assure the hon.
Member that I have no desire to
conceal anything from him or irom
the House. I am inclined to agree
with him . . .

SHRI SHYAMANANDAN MISH-
RA: You cannot be & sucecessful
Foreign Minister.

SHRI ATAL BIHARI VAJPAYEE:
Success or unsuccess apart, I am in-
clined to agree with the hon, Member
that the pollcy regarding transfers of
Foreign Service officials requires a
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second look. I have geen the recom-
mendation made by the Estimates
Committee, the recommendation is
under consideration, but, Sir, he has
asked for some information which is
not available with me at the moment.

MR. SPEAKER: It should have
been. It is implied,

SHRI ATAL BIHAR] VAJPAYEE:
Sir, part (b) of his question is: “How
many officers of the rank of Heads
of Missions , . .” Sir, I seek your
protection. Without going into part
(b) of the question, you have said
something which goes against me.

MR. SPEAKER: No, no, Mr, Min-
ister, this is by way of a supplemen-
tary question for which you should
be prepared. You are not merely
answering the question. What arises
out of the question also, you should
have to answer,

SHRI ATAL BIHARI VAJPAYEE:
Sir, anything can arise, (Interrup-
twons), Sir may 1 draw your atten-
tion to part (b) of the question? The
hon, Member 1s very meticulous. He
has tabled such a big questior. He
could have asked for that informa-
tion also,

(Interruptions)

MR. SPEAKER: Now that you

don’t have the answer . . .

SHRI ATAL BIHARI VAJPAYEE:
Sir, I will collect the information and
lay it on the Table of this House.

SHRI K., P. UNNIKRISHNAN:
Now, Sir, he has refused to give the
average cost by saying that he does
not know and it cannot be consoli-
dated, But I am sure the Ministry
has some figures on this which are
very vital because it is a very im-
portant thing for Parliament to be en-
lightened about how much money the
Ministry is spending on transfers
alone. So, to say that it iz very
‘difficult—I understand the difficulty
because if it is a transfer from
Colombo to Maldives it will cost
Rs. 150 or Rs. 200, but if it g from
zurich to Tokyo it will cost more, So,
that information is vital, Above all,
I want to know . . ,
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MR, SPEAKER: You have not
asked for the total cost, average cost
you have asked.

SHRI K. P, UNNIKRISHNAN: Sir,
I want to know what specifically he
intends to do about the ratjonal policy
for hig Minisiry regarding the post-
ings etc,

SHR1 ATAL BIHARI VAJPAYEE:
Sir, T have already said that the
matter is under consideration, Before
taking a decision, I will consult Mem-
bers of Parliament, particularly those
who belong to the Consultative Com-
mittee attached to my Ministry.

MR. SPEAKER: Question Hour 1s
over.

WRITTEN ANSWERS TO
QUESTIONS

Move to Debar Eg¥pt from Aiilending
Non-Aligned Summit

t*1156. SHRI K S. VEERABHAD-
RAPPA:

SHRI MADHAVRAO
SCINDIA;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what are the names of the
countries who have sought th¢ sup-
port for their move to debar Eaypt
from attending the non-aligned sumn-
mit at Havana in Scptemher tlis
year; and

(b) what are the detal.l; regardjng
India's stand in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAl, BIHARI
VAJPAYEE); (a) The Councit of
the League of Arab States held a
meeting at Baghdad at the level of
Arab Ministers fod Foreign Affairs,
Economy and Finance in the lest
week of March The meeting was
attended by all the Arab League
States excepting Egypt, Sudan, Oman
and Somalia, At the end of this
meeting, certain resolutions were
adopted, one of which was “tg work
towards the suspension of Egypt’s
membership from the non-aligned
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movement.” The recommendation
flowed from intra-Arab differences on
Egypt-lsrael Treaties and the solution
of West Asian problems,

(b) In oup view, the united focus
of the non-aligned movement must
concentrate on a comprehensive sand
durable settlement by demanding the
fulfilment of Palestine nationa) rights
and total vacation of Arab lands by
Israel.

wlgagr-feemiel srgw
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Nationa) T. B. Scheme

*1159. SHR1 BALASAHEB VIKHE
PATIL: Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether his attention has been
drawn to the news item captioned
“Nationa] T. B, Scheme has yet to
make impact” which appeared in the
‘Times of India' (New Delhi Edition)
of 21st April, 1979;

(b) if #0, the causes on account of
whieh the impact of this public
health programme in the country has
hot been felt; and

(c) the reaction of Government to
the recommendation of the Tubercu-
losis Association of India that T, B.
control should again be a centrally
sponsored programme as it was upto
the Fourth Five Year Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR.
(SHRI RAVINDRA VARMA): (a)
Yes, sir,

(by The National T.B. Programme
wag assessed by a specia] Export
Group of the ICMR in 1976 und in
their Epini.on monitoring and super-
vision at the State level and imple-
mentation at the peripheral level has
been lacking.

(¢) The recommendation of the
T.B. Association of India wag con-
sidered but could not be accepted.
However, the BCG Vaccination
Programme as a part of Expanded
Programme of Immunization will be
a Centrally Sponsored Programme
during the 6th Plan,

Opening More Cuiltural Centres
Abroad

*1160. SHRI ISHWAR CHAU-
DHRY: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether there is any proposal
under Government's consideration to
open more cultural centreg abroad;

(b) if go, the names of countries
where these centrez are proposed to
be opened; and

(c) the names of the countries where
such centreg are already functioning
and the names under which they are
functioning?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-

PAYEE): (a) Yes, Sir.

(b) Proposalg are under considera-
tion for opening of a Cultural Centre
in South-East Asia and anothér In.
Trinidad and Tobago,
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(c) Such Cultura] Centres are al-
ready funetioning in Suva (Fiji),
Georgatown (Guyana) and Para-
maribo (Surinam) and their nomen-
clature is “Indian Cultural Centre”.

Complaints against Doctors of Ram
Manohar Lohia Hospital

*1161. CH. HARI RAM MUKKA-
SAR GODARA): Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether he has received com-
plaints in the recent past about the
callousness of doctors in Ram Manohay
Lohia Hospital, New Delhi as they do
not attend to the patients for very Jong
periods m Emergency wards ang thus
hag proved fatal in many caseg includ-
ing even Members of Parliament;

(b) if so, what positive and imme-
diate steps are being taken to improve
the situation;

(c) whether it is also a fact that
there are no doctors available on Sun-
days and other holidays in the wards;
and

(dy if so, the reasons for the same,
when there is no dearth of doctors in
the country?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir,

(b) Complaints when received are
enquired into and necessary steps
taken. Every possible effort is being
made to constantly improve medical
care provided to patients admitted to
the Emergency ward or shifted to the
regular wards thereafter. Additional
posts of doctors have been recently
sanctioned to improve emergency
services,

(¢) and (d) Doctors are available
round the clock. Specialists are on
call, Position will further improve
when the recently sanctioned specia-
“1ist staff are appointed.
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Materinl to
Collecting leﬂlﬂl;

*1162. PROF. SAMAR GUHA: Will
the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) facts about ihe steps taken and
materials collected so far for collection
of all historical materials and docu-
ments connected with the activities
of Netaji Subhags Chandra Bose in
Furopean and Asian countries during
the last World War;

{(b) whether the Government have
made efforts to collect such materials
including writings and specches of
Netaji, from the Government
Archives of East and West Germany,
Italy, U. K. USSR, and other
European countries and Burma,
Malaysia, Singapore, Indonesia, Thi-
land. Cambodia; Vietnam; China;
Philippines;, Aaiwan and Japan.

(¢) whether efforts have becn
made to collect such malerials from
people of Indian origin Living in these
countries as well; and

(d) if so, facty thercabout and the
materials collected so far?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (d) The Min-
istry of External Affairs and Indian
Missions abroad have always res-
pondeq to specific requests regarding
the collection of information and
historica} materials connected With
Netaji’s stay abroad during the
Second World War, The work of
organising a systematic collection
must be left to private organisations, .
individualg gnd memorial committees.

It wil} be recalled that we facilitat-
ed the work of both the S8hah Nawaz
Commissio, (1956) and Khosla Com-
mission (1971), enabling them t0
obtain as much material and informa-
tion on Netaji as was possible. We
also invite attention too the several
replies given to Hon'ble Member In
the Lok Sabha recently: Unstarred
Question No. 3567 answered on 14



33 | Weitten Answers VAISAKHA 27, 1001 (SAKA) Written Answers 34

December 1978 and No, 8488 answer-
ed on 3rd May 1970 are relevant,

Guidelines for Allotment of Accommo-
dation {0 Medica] Officers of C.GHS.
Dispensaries

*1183. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND
PAMILY WELFARE be pleased to
state:

(a) whether any gudelines have
been laig down for the allotment of
accommodation, wherever it exists, in
the premises of C.G.H.S. Dispensaries,
to Medical Officers working in that
particular Dispensary or in 80me other
Dispensary and whether even gn trans-
fer such Medical Officers ure allowed
to retain their accommodation to the
disadvantage of their successors;

(b) if so, the detail: thereof and
why this is being allowed;

(¢) the number of Medical Officers
in the South Delh: Zune who are al-
loweq to continue living in the accom-
modation in Dispensaries even though
they had been transferred to Dispensa-
rieg in other zones, for more than two
Yyears or 80;

(d) whether some Medical Officers
presently occupying such Dispensary
accommodation are having their own
houses in Delhi; and

(e) steps proposed to be taken to
stop such malpractices?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) and
(b), The principle followed for allot-
ment of CGHS pool of accommodation
in pelhi including quarters attached to
the dispensaries is allotment of quar-
ters to the senior-most doctor under
any system of medicine working in
the CGHS, Delhi, The dispensary or
zone in which the allottee works is
not a criterion for such allotment. This
Principle has to be followed in view
of the limited accommodation avail-
able for allotment to the doctors under
the CGHBS, Delhi. Unless it is possi-
ble to accommodate a doctor in a zone

to which he ls transferred, he is allow~
ed 1o retain the accommodation earlier
allotted to him and situated in another
zone.

(¢) There is one case of medical
officer transferred from South zone to
Central zone but continuing to live
in accommodation allotted to him in
South zone.

(d) There are cases of doctors hav-
ing their own houses in Delhi occupy-
ing CGHS pool accommodation,

(e) Occupation ¢f Government ac=
commodation while having own houses
in Delhi is not considered a mal-prac-
tice.

Casua] Workers in Shipping Indastry

1164, SHRI DILIP CHAKRAVAR-
TY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government have any
consistent policy regarding the aboli-
tion of casua] employment in orgams-
ed industries with particular reference
to the shipping industry;

(b) if so, has it got any policy for
providing relief to those amongst the
casual workers during the period of
compulsory unemploymeni{ who have
worked for long period without any
break;

(c) ig it a fact that there are more
than 45 thousand casual workers in
the shipping industry; and

(d) if g0, whether Government will
impress upon the ghip owners the need
for taking ameliorative steps?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b): There
are model standing orders for Cagual
Labour working in varous Central
Government Undertakings under the
Ministries/Depadtmenty of the Gov-
ernment of India. These orders inter
alic provide for regularisation of
Casual Workmen who have completed
gix months of continuous service in
the same establishment or under the
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same employer within the meaning of
sub-clause (b) of clause (2) of Sec-
tion 25 B of the Industrial Disputes
Act 1847, The orders also provide
that on regularisstion the pay of the
workman shall be fixed at the mini-
mum in the time scale of pay appli-
cable to the work he has been doing
as a casual workman,

A Casual Workman who has com-
pleted 90 days of continuous service
in the same establishment or under
the same employer shall be given pre-
ference for such casual employment
in that establishment or under the
same employer over a workman who
has not completed his period of 90

days.

So far as the shipping industry is
concerned, presently employment of
seamen is on voyage to voyage basis.
Considerable number of Indian sea-
farers also find employment on foreign
flag vessels{ Their employment is
regulated by the Seamen's Employ-
ment Offices set up by Government
of India at Bombay and Calcutta. A
schemg tg provide relief to those sea-
men who remain compulsorily unem-
ployed for long periods hag been in-
troduced. Under this scheme ynem-
ployed seamen waiting for omployment
are considered as ‘Needy Seamen’
during the period of involuntary un-
employment, The involuntary unem-
ploy'ment commences after the off en-
titlement period which is calculated
@ 10 days for every month of the
Previous engagement. The ’'Needy
Seamen’ are paid ex-gratia assistance
by the Seafarers Welfare Fund Society

Rs. 10/. per day til] he gets an
gnment. This payment i subject
/to a maximum of 80 days payment.

(¢) There are only 39347 registered
seamen with Sedmen’s Employment
Office, Bombay/Calcutta as on 1-4-1870,

(d) The wages of Seafarers and
their service conditions are settled by
bipartite organisation of shipowners
(Indian and Forelgn) and seafarers
namely National Maritime Board. This
forum provides joint negutiating ma-
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chinery between Foreign and Indian
shipowners and Indian seafdrers
(Through their unions) for the pur-
pose of:—

(i) the prevention and adjustment
of differences between ship-
owners and seafarers,

(i) the establishment revision
and maintenance of suitable
rate (or rates) of wages and
approved conditions of ser-
viee,

(ili) the consideration of such other
matters of common interest as
may be mutually agreed upon
from time to time.

It would be observed from the fore-
going that adequate machinery exists
for ameliorating the hardship of the
seafarers,

Appointment of Ayurvedic/Homoeo-
pathy or Siddha Doctors in Primary
Health Centres

*1165 SHRI GANGA SINGH: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) whether it is the policy of the
Government of India to appoint one
Ayurvedic/Homoeopathy or Siddha
Doctors in each of the Primary Health
Centreg in the country;

(b) if so0, how many of suth doctors
have so far been appointed; and

(¢) when this scheme is likely to be
completed and at what cost?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Under the Community Health Wor-
kers Scheme, an additional post of
Medical Officer hag been sanctioned at
each Primary Health Centre covered
under the Scheme. The choice of the
system from which these doctors
should be appointed aguinst these
posts has been left to the discretion
of the States/Union Territery Gov-
ernments,
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(b) 1789 additional posts have been
sanctioned so far. The details of the
total number of doctors appointed or
break-up of the number system-wise
are not yet available from the States/
Union Territories.

(c) The scheme is likely to be fully
implemented in the States/Union Ter-
ritories accepting the scheme by
March, 1983, The proposed allocation
for Community Health Workers for the
Plan period 1978-83 is Rs, 200 crores,
This is likely to undergo some changes
in view of the decision of the National
Development Counci] regerding trans-
fer of Centrally sponsored scheme to
the Centrally aided schemes,
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Garbage at Rallway Yards

*1167. PROF, P, G, MAVALAN-
KAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that at many places of Reilway yards,
properties, lands, etc., particularly in
and around major railway stations in
the country, including at Ahmedabad,
there are lying heaps of garbage and
dirt of all kinde causing health hazards
and providing ugly sites; and

(b) if so, what effective urgent
steps are being taken by Government
to remedy the said situation?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b). Effective steps are taken by
the railway authorities to see that ac-
cumulated garbage and refuse is re-
moved and disposed of thereby pre-
venting possible health-hazards. Liai-
sop is maintained with the civic au-
thorities concerned to ensure timely
disposal of waste matter from the
railway premises.

Indo-Pak Relations

*1168. SHR; SHANKERSINHJI
VAGHELA:
SHRI CHIMANBHAL H.
SHUKLA:

Will the Minister of EXTERNAL
AFTAIRS be pleased i, state:

(a) whether Government's attention
hag been drawn to the news item ap-
pearing in Sunday Standard dated the
22nd April, 1978 regarding Pakistan
Pregldent's statement *“the relation
between India and Pakistan are very
delicate”; and

(b) if 80, what is the reaction of the
Government of India thereto?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL, BIHARI
VAJPAYEE): (a) Government have
seen press and radio reports regarding
Pakistan President's statement to this
effect, The statement appears to have
been made in the context of Pakistan
President’s desire “not to pe misunder-
stood” in hig reaction to the Jamshed-
pur riots,

(b) Government have throughout
followed the principle of striet pon-
interference in the internsl affairs of
Pakistan and the Pakistan President’s
statement is a welcome indication of
a similar attitude.

Report of Committes on Workers'
Participation in Management

*1188. SHR; SAUGATA ROY:
SHRI NIHAR LASKAR,

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to lay a statement showing:

(a) whether the Committee on
Workers’ participation in Management
bas presented its report;

(b) if so, what are its recommenda-
tions;

(c) whether these recommendations
have been considered by Government
and decisions taken on them; and

(d) if so, details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). A Statement giving the main
recommendations of the Committee is
laid on the Table of the House,

(c) and (d). Government is giving
due consideration ty; the Report.

STATEMENT

*MAIN RECOMMENDATIONS OF

THE COMMITTEE ON WORKERS'

PARTICIPATION IN MANAGEMENT
AND EQUITY

(1) It was generally agreed that
the scheme should be introduced in
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undertakings employing 500 or more
workers with an enabling provision to
extend it to others employing at least
100 workers.

(ii) No distinction need be made
between private, public or cooperative
sectors in the matter of introducing
the scheme.

(iii) The majority of the members
favoured the adoption of a three-tier
system of participation, namely at the
corporate level, plant level and shop-
floor level; the employers’ represen-
tatives did not favour representation
at the Board level. It was suggesied
that in public sector wherein there
was a practice of collective bargain-
ing at the industry level, the question
of setting up a participative forum at
the industry level should also be
considered.

(iv) It was considered desirable that
the representatives at the participative
forums should, as far as possible, be
from amongst the workers employed
in the shop or the plant as the case
may be, and there should be parity
between the representatives of em-
ployers and workers on these forums.
There was, however, no ynanimity re-
garding the number of workers’ re-
presentative; at the corporate level

(v) It was agreed that the represen-
tatives of workers at the participative
forums should be selected through
secret ballot,

(vi) It was generally felt that super-
visors and the middle menagement
should have representation in the par-
ticipative forums so that they could
be fully involved in the decision-mak-
ing processes.

(vil) There was general agreement
among the members regarding the
functions and levels that the partici-
pative arrangements might cover. The
functions of the participative forums
at shop level, plant level and corporate
/Board level were spelt qut in detail
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(vili) It was generally agreed that
there should be an organisation, both
at the Centre and in the States, to
monitor the implementation of the
scheme of workers participation in
management and glso to review its
working.

(ix) As regards equity participa-
tion, it was strongly expressed by the
workers' representatives that the con-
cept of equity participation should
not be applicable to the public sector
ag it would only dilute the character
of state ownership and that this con-
cept was relevant only in the context
of the private sector. The majority
view was that participation in equity
should be optional and should not be
looked upon as a legal means to en-
sure participation in management. It
was generally agreed that not less
than 10 per cent of all new shares
issued in future by a company should
be reserved exclusively ag workers’
shares and should be offered first to
the workerg of that company; where

they do not purchase the ghares, these
may be affered to othera

Pending Propomls of Dook Expansion

*1170. SHRI §. R. REDDY: Will the
Minister of SHIPPING & TRANSPORT
be pleased to state:

(a) whether it ig a fact that many
proposalg for expanding work in the
docks are lying pending with the
Ministry for more than 6 to 9 months;
and

(b) if so, the details of the proposals
and reasonsg for delay in clearing
these?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). It is
presumed that the Honourable Mem-
ber is referring to the sanction of
major proposals relating to Port ex-
pansion works in the Major Ports. A
statement furnishing the details of
such proposals along with reasons for
pendancy is laid on the table of the
Sabha. |

Statement

The following proposalsrelating to port ex
the Ministry of Shipping and Transpor t for more ¢

indicated againsteach proposal:—

sicn werksin the Major Portsare  pending with
6 months ard the reasonsfor their pendancy are

§.No. Name of Port

Nume of the proposal

Reasons for Pendancy

1 Mnd:n . .

Sanction of an estimate for the con-  Additional information on
structon of a Dry Dock at  certain points has been
Madras Port. calledfor from the Port

Trust. Thisisawaited.
2 Madras . + Sanction of an estimate for the re- Additional information on
nmdc]lmgonof Boat Basinat cermin pointsis awaited
. Madras Port. from the Port.

3 Cochin Sanction of an estimate for thecon-  After the receipt of the
struction of an integrated develop- from  the
ment scheme at Cochin Port. , detailed discus-

sions had to be beld with

various users  and
connected  agencies.
With reference to the
discussions, a Supple-
mentary Re‘gon on the
Project was furnished

the Port in Mar

1979, The Scheme is
being processed further.

1 Members have signeq the Report without any com-

yservation.
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Proposal to Sanction by Passes of
National Highway No, 5

1172 SHRI P. RAJAGOPAL
NAIDU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to gtate:

(a) whether the Andhra Pradesh
State Government gent up proposals to
sanction by-passes near Rajangaram
and Pattipadu of Vijayawada-Visakha-
patnam section of National Highway b;
and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The Government
of Andhra Pradesh has forwarded a

list of works for inclusion in the 6th
Five Year Plan. The works for re.
alignment of the National Highway at
Rajangaram and Pattipadu are also
included therein. Detailed proposals
supported by fleld data plans and esti-
mates have, however, not been receiv-
ed from the PWD.

(b) These works are being consi-
dered for inclusion in the current five’
Year Plan programme which, how-
ever, will be subject to available plan
outlay and inter-se priority for various
improvement work requirements on
National Highways for the country, as
a whole.

Complaints Regarding Scooter Melers

*1173. SHR; AMARSINH V. RATH-
AWA:
SHRI S. S LAL.

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it ig 4 fact that com-
plaints of scooter meters slowing
different reading for the same dis-
tance are increasing dav by day in
Delhi;

(b) if so, the number of such com-
plaints received during the last three
months, (month-wise); and

(c) the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes Sir, of late
such complaints are on the increase.

(b) The number of complaints re=
ceived during the last three months
by Director of Transport Delhi Ad-
ministration and Delhi Traffic Police
are ag under:— .

Directorate of Traffic
Transport, Police

Fehruary, 1979 2 22
March, 1979 3 8
April. 1979 Nill 254

5 a84

S——
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(¢) Delhi Administration, which is
the executive authority in thig matter,
has intimated the following steps
taken by them:—

(i) While revising fares, State
Transport Authority stipulat-
ed that autorickshaws' and
taxi meters chall be recali-
berated within three months
In pursuance of the aforesaid
decision all operators of au-
torickshaws/taxis have been
directed to get the fare meterg
recaliberated through the
Controller, Wieghts & Mea-
sures of the Directorate of
Indusiries.

(ii) Special drives have been un-
dertaken jointly by the En-
forcement staff of the Directo-
rate of Transport, Delhi Ad-
mimstration and the Control-
ler of Weights & Measures,
against the operators and the
operators with defective me-
ters have been challaned,
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Amount paid to Niramopy Polyelinic,
Calouita

11078. SHRI SARADISH ROY: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) how much amount of money
was sanctioned and paid til] now to
Niramony polyelinic at Garishats,
Calcutta for construction of buildings,
purchase of equipments elc.,

(b) whaf are the terms and condi-
ticns of guch payment and whether it
fulfilled: and

(c) whether this polyclinle is re-
coPnised under CGHS and under whai
conditions,

(d) whether conditions have been
fulfilled; and

(e) if not steps taken
failure?

for such

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) The
following amounts were sanctioned and
paid to Niramoy Polyclinic, Caleutta
for purchase of hospital cquipments: —

Year Amount
19766-67 Rs. 40,000.00
1967-68 Rs. 80,000.00
1977.78 Rs. 67,178.68

(b) A copy of the conditions of eligi-
bility for assistance is laid on the Table
of the House. [Placed in Library, See
No, LT-4533-79]: Payment of the
sanctioned amount of grants gre made
after receipt of requisite documents
such as Undertaking, Bond, efc. from
the institution gocepting all the terms
and conditiong of grants. A copy of
those conditions is encloseq as Annex-
ure II. The conditions of eligibility
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of grant were fulfilled by the institu-
tion and go the grants were released.
However, onan inspection of the
hospital on the 30th May, 1978 by an
officer of the Directorate General of
Health Services, it was found that
there was a provision to accommodate
80 beds but the institution was running
only out patients clinics. Ag the insti-
tution had secured the grant of
Rs, 67.178.68 on the ground that their
polyclinic had a total of 60 beds out
of which 5 beds in the General Wards
and 2 beds in O.P.D. had been provided
free to indigent patients etc., (i.e. 10
per cent of the total bed strength), the
question of the refund of the grant has
been taken up _ with the institution
directly and also through the Guvern-
ment of West Bengal.

(c) and (d) The Polyclinic is recog-
nised for treatment of C.G.H.S. bene-
ficiaries as per the schedule of charges
laid down in OM, No. D.12014[9]76-
CGHS dated 3-7-1976 (copy enclosed—
Annexure III): The charges levied by
the said Polycelinie according to the
approved schedule of charges are 1o be
paid dircet by the Chief Medical
Officer, C.G.H.S., Calcutta on presen-
tation of the bill by the concerned
clinic. The said polyclinic is providing
the medical {facilities to the benefi-
ciaries as per the accepted schedule of
charges.

(e) Does not arise.

Widening of Chandra Shekhara Azad
Marg near Vivekanand Furi

1107%. CHAUDHARY BALBIR
SINGH: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether there is a heavy rush
of traffic on the Chandra Shekhara
Azad Marg near Vivekanand Puri,
New Delhi;

(b) if so, the stepg taken to widen
the road to avoid the possibility of
accidents in the thickly popuﬂted
area; and

(c) the time by which the work
will be taken up and completed and
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if not, the reasons therefor and the
necessary stepy being taken in this
regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (c)
There is heavy traffic on the road in
question between Sarai Rohilla over-
bridge and the diversion road connect-
ing Old Rohtak Road. The Municipal
Corporation of Delhi who are incharge
of the road, have reported that this
portion is being widened to divert the
traffic towards Old Rohtak Road. Most
of the work 15 already complete and
the entire work is likely to be com-
pleted in about 3 months. In addition,
speed breakers and rumblings have
also been provided to gvoid accidents.

Assistance to Sri Lanka in Develop-
ing Transport Sector

11080. SHRI JANARDHANA POOJ-
ARY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Sri Lanka hag asked
for assistance in developing the trans-
port sector; and

(b) if so, the reaction of the Gov-
ernment {hereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Ministry of
Shipping and Transport has not
received any request from the Govern-
ment of Sri Lanka for assistance in
developing their Transport Sector.

(b) Does not arise.

Railway Wagons supplied to
Nizamabad

11081. SHRI ABDUL LATEEF: Will
the Minister of RAILWAYS be pleased
to state:

(a) the number of wagons supplied
by the S.C. Railway to Nizamabad
from the 1st January, 1079 to 20th
April, 1979 on each day and the prio-
rity accorded inter se difference users
end claimants;
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(b) ux ae is aware sbout the clo-
sure of markets In Nizamabad (Andhra
Pradesh) from 8th April, 1979 onwards
for want of wagong and the resultant
hardship to farmers in the area;

(c) whether any representations
were received from M.Ps and others
in thig behalf; gnd

(d) if so, the action taken thereon
to mitigate the hardship?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAYAN): (a) Wagons are
supplied according to the seniority and

MAY IT, 1679

Written  RAvsiers 5.

priority of indents. During the petiod
from 1st January, 1079 to 20th April,
1879. wagons were suppiied accord-
Ingly at Nizamabad, date-wise parti-
culars of which are given in the state-
ment attached,

(b) The Railway is not aware of
the closure of the markets.

(c) Yes.

(d) Efforts are being made to step
up supplies of wagons. In order to
Step up loading of lower priority
mraffic, Nizamabad station has been
permitted to load lower priority traffic
on 3 daysg in a week.

Statement
Number of Wagons supplied at  Nizamabad.

Date January Februay Mach  April
I 21 19 8 22
2 28 40 25 10
3 21 10 0 11
4 30 20 6 24
5 21 30 14 L
6 15 35 13 22
7 24 20 29 3!
8 17 25 18 38
9 i1 28 42 16
10 20 13 8 a9
u 29 37 22 7
12 32 22 36 2
13 26 29 7 20
14 11 30 15 92
15 6 8 9 30
16 a7 80 9 12
17 21 13 34 26
18 15 17 14 18
19 19 28 1 .

20 3 15 40 15
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Date January February March April
21 26 18 23
22 41 21 26
23 29 29 42
24 50 32 5 .
25 30 5 26
26 33 18 27
27 38 1§ 35
8 a1 21 8
29 22 14
30 30 13
g1 26 25

TaTaL 761 624 613 403

Decling in the income from Bombay
Port

11082: SHRI VIJAY KUMAR N.
PATIL: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whelher the income from the
Bombay-Port is declining over the
last two years;

(b) if go, the reasons therefor; and

(c) the steps proposed by the Gov-
ernment to increase the income?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): (a) No. Sir. In
fact it hag shown progressive increase.

(b) and (¢) Do not arise.

Number of posis in each Grade in the
Two Services of the Roads Wing

11083, SHRI YUVRAJ: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state the number

of posts in each grade and the number
of officers on Rolls, at the time of
formation of the two Services, in the
Central Engineering Service (Roads)
and the Central Engineering pool res-
pectively, of the Roads Wing of the
Ministry?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): Two Services
viz, Central Engineering Service
(Roads) Group ‘A’ and Central Engi~
neering Pool Group ‘A’ were formed
in February, 1976, The allocation of
posts in different grades between the
two Services was notified vide Ministry
of Shipping and Transport (Roads
Wing)'s two notifications bearing No.
A-23(14)/78, dated the 21st April, 1976.
A copy each of the two notifications is
18id o the Table of the House. [Placed
in Library: See No. LT-4534/79].

2. The number of officers (Roads &
Bridges) on rolls holding posts on
regular basig in different grades at the
time of formation of two Services was
as under:—
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§.No. Designation of post

No. of Officens
Service Pool

1 Director Genrral (Road Development) & Additional Secre-

fll? . . . . . .
2 Additional Director Generals .,
3 Chief Engineer .

4 Superintending Engineers
5 Executive Engineers .

6 Assimtant Executive Engincers

. - l
. ' 2

- 1 {other posts
in thegrade
were how-
ever held
by Q:liic::ir
appointe
on ad hoc
basis).

11 61

Some of
the  Asstt
Executive
Engineers
were  offi-
ciating in
the Ingher
[ests  on
ad-hoe

hasis).

DTC Bus Services on Route No_ 73

11084. SHRI BALAK RAM: Will the
Minister of SHIPPING AND TRANS.
PORT be pleaseqd to state:

(a) whether the buses provided oy
DTC on Route No. 73 between Hari
Nagar Clock Tower and Ceniral Sec-
retariat are all double deckers;

(b) whether becuase of this, break-
down rate is very high and many
trips are missed daily;

(¢) if so, the steps being taken to
improve the bus service on this route
by providing new and single decker
buses; and

(d) the total number of missing
trips during the months of March
and April, 1879 separately?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY

OF SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Five buses
comprising of four double deckerg and
one single decker have been deployed
on route No, 73.

) (b) and (c) The rate of breakdowns
s nol very high but there has been a
sl:l_ght increase in the number of trip
missing on this route in April, 1979
ag compared to the position in March,
1979, This is largely due to the fact
that quite a large number of drivers
in the Corporation belonging to
farmers’ familieg in the neighbouring
States have proceeded on leave to help
their families in harvesting work.
Extreme weather conditions also tell
upon the maintenance of the vehicles.
The DTC is making all out efforts to
improve the position,

(d) The information ig given below:

No. of tri Missed tion-

Bk ° P mm.
Scheduled Operated ey

March, 1979 T 2128 173 304(19%)  B1%

April, 19%9.

2100 1637 468(22%) 8%
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Ealysn Munieipal Council

11085. SHRI LAXMAN RAO MAN-
KAR: Will the Minister of RAILWAYS
be pleased to refer to reply given to
Unstarred Question No. 4314 on the
22nd March, 1878 regarding Kalyan
Municipal Council and state:

(a) whether the Kalyan Municipal
Council (District Thana, Maharashtra)
have scrutinised and reported to
Railway Administration the counter-
claim lodged by Railway;

(b) if so, when and the
thereof; and

(c¢) what actionz have been taken
by the Railway Administration on
the decision by Kalyan Municipal
Council?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a )to (c) On 26-3-79
the Kalyan Municipal Council inti-
mated that out of 7 items claimed by
the Reailway 5 are not acceptable to
the Municipal Council. The Railway
is examining the points raised by the
Municipal Council on these 5 items.
The remaining two items are still
under examination of the Municipal
Council, )

Selection Grade Scheme for Grade I
Stenographers

11086. SHRI C, K. CHANDRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a %election Grade
scheme to remove stagnation in the
Grade II Stenographers Cadre of
IFS8. (B) has actually been intro-
duced in his Ministry;

(b) if so, from what date;

details

(c) i not, the reasong thereof; and

(d) the number of Grade II Ste-
nographers still working in the same
grade in the Ministry since 1956?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir,

(b) From 1-8-1978.
(c) Does not arise,
(d) 189,

Satara Road Railway Station

11087. SHRI P. H. DANWE:
SHRI R. K. MHALGI:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2507 on the
8th March, 1879 regarding Satara Road
Railway Station and state:

(a) whether the Railway Adminis-
tration have received a report of the
survey organisation of South Cent-
ral Railway with regard to bring old
Satara Road Station (Maharashtra)
on mai] line;

(b) it so, when
thereof;

(c) what action Railway Adminig-
tration have taken on the said re-
port or propose to take; and

and the details

(d) if no report has so far been
received, the reasons of the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d) The sur-
vey party have completed the field
work, but the report has not yet been
finalised, as discussiong are yet to be
held with the District Planning Board,
Satara. The Collector has been reques-
ted in January, 1879 to have a meeting
of the District Planning Board for a
discusgion of the details. The report
will pe finalised by the Railway Admi.
nigtration as soon as the details are
discussed with District Planning Board,
Satara Road.

Rate of Honorarium

11088, SHRI SAMAR MUKHER-
JEE: Will the Minister of RAILWAYS

be pleased to state:

{a) whether it iz a fact that the
rates of honorarium paid to the staff
in the Accounts Department are diff--
erent on the zonal Railways; and
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(b) if so, the rates of honorarium
on each zonal Railway, seperately and
steps taken by Government to bring
uniformity in the rates?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes. On
each Zonal Railway, the rates of
honoraria paig to the staff in the
Accounty Department are fixed in
accordance with the nature and quan-
tum of work invloved and allieg con-
siderationg including local conditions
and therefore vary from Zonal Rail-
way to another.

(b) The rates of honorarium on
each Zonal Railway are being ascer-
tained and will be placed on the
Table of the Sabha, However, in
view of the fact that the (eneral
Managers of Zonal Railways are em-
powered fo sanction such honoraria
in consultation with their Financial
Adviser and Chiet Accountg Officers,
there is no proposal to introdice any
uniform rates throughout the Rail-
ways ag & whole.

Passes tp Railway Employees

11089. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of RAIL-
WAYS be plessed to state:

(a) whether it is a fact that on
certain Zonal Railways therz  are
restrictions for issuing passes outside
the jurisdiction of Head Quarters of
ihe employees; and

(b) if so, the names of the zonal
Railways, where guch pestrictiong ex-
ist and steps taken by Government
10 remove such restrictions and bring
uniformity in the Rules?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) and (b)
The information is being collected and
wil) be laid on the Teble of the
Sabha.
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Prises for Apprentioss

11080, SHRI R, K. MHALGI: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the prizes declared
for winner apprentices of the 18th
All India Skill Competition for ap-
prentices held in January, 1977 have
not been distributed as yet;

(b) if so, the reasons for such an
abnormal delay; and

(¢) when the prizes will be distri-
buted and what steps Government
propose to take to avoid such delay
in future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):(a) Yes,
Sir,

(b) and (¢) The All India Skill
Competition for apprentices ig held
under the aegis of National Council
for Training in Vocational Trades.
By convention the function for the
prize distribution to winnerg is held
along with the meeting of thé Na-
tional Council for Training in Voca-
tional Trades to facilitate the par-
ticipation of the representatives of
the State Governments, Union Minis-
tries, Employers and Workers Organi-
sation etc. who attend the same
(NCTVT meeting) as its members.
The prize distribution function for
distributing the prize for the 18th
All India Skill Competition for Ap-
prentices could not be organised so
far, ag the Council, the term § which
hag expired ig under reconstitution.
Measures will be taken to give away
the prizeg g8 early as possible.

Rail-Road Coordination Policy

11081, CH, HARI RAM MAKKASAR
GODARA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether he proposes to  hold
talks with the Minister of Transport
to work out a clear, effoctive and
urgent rail-road coordination poliey
especially in the face of atute short-
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sgeof W !wimluml.mq:t
m\lq %Mﬂsoto avold
complainis in this respect;

(b) if %0, the detafls of the pro-
posals they intend to discuss; and

(¢) if not, the reasons for the same
when there is a dire need to increase

transport potential?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to (c)
Shortage of wagons for coal, cement
and grains etc is a temporary phase,
Rallways and Roadwayg are already
complementing efforts of each other
to meet the growing transport re-
quirements in the country. Besides a
National Transport Policy Committee
(Pande Committee) has already been
constituted by the Planning Commis-
sion to study the transport require-
ments of the country and to formu-
late a nationa} transport policy cov-
erimg all modeg of transport,

Blood Centres

11002, SHRIMATI MOHSINA KID-
WAI. Will the Minister of HEALTH
ANpD FAMILY WELFARE b, pleased
to state:

(a) whether a new blood centre has
been opened in Delhi to cater to the
needg of various units of medical aid
In the Capital;

(b) it g0, where and at what cost;
and

(c) what care hag been taken to
see that poor wvillagers and middle-
class people who come to Delhi Hos-
Ditals from adjoining Stateg get blood
When needed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
and (b) The information is being col-
lecteq and will be placed on the Table
of the 8abhg in due course.

(¢) Blood i made gvailahle free to
Noedy patiénts without istinction
Generglly against replacement donors
and in emergent cases without even
Teplacement donors,

144 L83,

Skips {n Operation and required In
our Country

11008, SHRAI SURENDRA BIKRAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many ships ave presently
in operating condition in the posses-
sion of our country;

(b) how much more ships of diffe-
rent capacities will be required by
the country during the next five
years, and

(c) what steps are being taken by
Government to meet thig growing de-
mand of ships?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) 378 ships
as on lst April 1979.

(b) ang (e) The tonnage targetg for
shipping are fixed by Government in
the successive Plans taking into
account the trade requirements of t®
country. The tonnage targets for
the next five years have not yet Hefh
drawn up,

Reimbursement of Medical Expenses

11004, SHRI P. M. SAYEED: will
the Minister of HRALTH AND FA-
MILY WELFARE be pleased t, state:

(a) the number of cases of Mem-
bers of Lok Sabha as well ag those
of Government employees for reim-
bursement of medical expenses in-
curred by them on thelr own treat-
ment and|or Members of thejr families
under C.G.HS. Scheme received in
his Ministry since December, 1878;

(b) the number of such cases
where reimbursement has been made
indicating the time taken to settle
each case Of reimbursement, with
dates of receipt of each elaim and
issue of cheques in gettlement thereof;

(c) the number of dayg taken %o
delivar 8 cheque to a Member after
the date of its issue; and :
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(d) the measures proposed to be

tiken to  sireamiline the present

procedure of settlement of simple re-

jmbursement claimg of Members, and

employees if it iy found

that such procedure takes more than
a week?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TLABOUR
(SHRI RAVINDRA VARMAT (a) and
b) The information i3 collect-
ed and will be laid on the Table of
the House. - -

(c) Ag s00n af a cheque for reim-
ig received in the CGHS

Office from the Pay ang Accounts
Office CGHS, intimation is gent to the
beneficiary gbout the receipt of the
cheque, He is advised to come to the
CGHS Office personally or send his
authorised representative to collect
the cheque during the gpecified hours.

(d) Efforts are being continuously
mede to keep the procedure gtream-
lined. However, adequate time is
necessary for proper serutiny of the
claims for reimbursement, gometimes
involving further reference for clari-
ficationg ete,

High Occupancy in Haldia Ol Jetty

11085. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to giate:

(a) whether in shipping parlance
60 per cent occupancy ie 18 days in
a month on average is considered
tairly busy for every Jetty;

(b) whether in the case of Haldia
Oil Jetty the figure Is ag high as 24-25
dayg in a month and because of this
high occupancy tankery get delayed
involving huge cost; and

(¢) the remsons for such extraordi-
nary delays?

' THE MINISTER OF STATE IN
/CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
{SHRI CHAND RAM): (a) Berth o¢-
eepanty depends on  several faclors
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such as number of berthy available,
arrival pattern of mafrtenance
dredging required tq the des-
igned depths, ete. In cartath ocases,
60 per cent berth occupancy can  be
considered as fair.

(b) and (c) Average berth occu-
pancy at Haldia Oil Jetty was 23
days per month during 1978-78. Cer-
tain tankery suffered detentions due
to various reasons guch ag non-avail-
ability of berths, navigational constr-
aints, irregular availability of tankers,
etc, Besides the product tankers cal-
ling at Haldia Have a much lowed
pumping rate as compared to crude
tankers and remain at the berth for
longer periods thereby reducing the
availability for berth to other yessels.

Free Suburban Card Passes

11086. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is g fact that the
staff working in Baroda House, New
Delhi (H.Q of the Northern Railway)
and residing in Delhi Kishangan)
have been allowed the facility of free
suburban card passes;

(b) whether it ig also g fact that
the staff working in the Traffic Ac-
counts Office of the Northern and
Western Railway at Delhi—1 Kishan-~
ganj but residing in New Delhj area
are denied the same facility; and

(¢) if so, the reasons thereof and
taken by the Government to end
this giscrimination?

THE MINISTER OF STATE IN
THEY MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (¢}
The question of grant of free resi-
dential carq passes {o railway emp-
loyees wag reviewed in 1988 and it
wag decided that the existing prac-
tice on egch railway, as pn 14-12-33.
might continue, Ag the employees of
Trafic Accounts Offices of Northern
and Western Railways residing ot
Delhi did not enjoy thig facility prior
to 14-12-1983, the quertion of granting

them free residential carg did
not arise, However, g‘wﬁmﬁr-
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sition way made in favour of the em-
ployees of the Baroda House, North-
ern Railway, between Delhi Kishan-
ganj and New Delhi/Tilak Bridge,

This question has again been re-
viewed very recently; the present
policy of the Government is not to
widen the gcope of free travel faci-
lity. :

Steps taken by the Government to end
Catering Depariment

11097. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state;

(a) whether it ig a fact that no
uniform policy is being adopted fur
deputing staff to Catering Department
by the Senior Accounts Officers
Foreign Traffic Accounts Office,
Western Railway at Delhi;

(b) whether any representation in
this regard has been received the
FA, and C.A0. Church Gate, Bom-

bay; and

(¢) it so, steps taken by Govern-
ment in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢). Infor-
mation is being collected from the
Railway and will be laid on the Table
of the Sabha,

Dacoity In Gorakhpur Milapi Train

11028. SHRI HARIKESH BAHA-
DUR: Will the Minister of RAIL-
WAYB be pleased to state:

(a) whether he is aware of &
dacoity in the Gorakhpur Milani
train between Kharhata and Tikonia
?;:T;hqnlxhtdsthmdﬂthhnw.

(b) how much cash ang valuables
have been looted from the passengers
by the decoits;

(c) the names of passesgers and the
&mount looted from each of them;

(@) whether Government propose
to give them any compensation; and

(e) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (BHRI
SHEO NARAIN): (a) Yes.

(b) Cash and valuables amounting
to Rs. 24148 were looted from the

passengers,

(c) 1. Shri Rajendra Prasad, Cash
Rs. 13,830/~ and valuables amounting
1o Rs. 225/=

2. Shry S. K. Arora, Cash Rs. 1,120/-
and valuables amounting to Rs. 300/-

3. Shri Sefl, Cash Rs, 30/-

4, Shri Mohd. Imam, Cash Rs. 300/-
snd valuables amounting to Rs, 200/-.

5. Shrj Parmanand, Cash Ry 4,300/-
and valuables amounting to Rs 800/~

6. Shri Safarazali, Cash Rs. 1,507/~
end valuables amounting to Rs, 350/-.

7. Shri Kailash Nath, Cash Rs. 104/-,
8. Shri Igbal Ahmed, Cash Rs 152/~

9. Shri Amrej Bahadu:, Cash Rs.
30/.

10. Shri Bipin Kumar, Casi Rs. 500/
and valuableg amounting to Rs 600/-.

11, Shri Mohan, Cash Rs. 205/-,

12. S8hri Ayodhya, Cash Rs. 15/-
and valuables amounting to Rs, 200/-.

13. Shri Rem Chandra, Cash Ra.
10/-. ‘

14, Shri Kanhaiya Lal, Cash Rs. 20/-.
(d) No.

(e) As per existing rutes, no com-
pensation is gdmissible to victimse of
such crimes. .

Income frem Dhanbad Patherdih
Bokaro line

11099. SHRI A. X. ROY: Wil] the

Minister of RAILWAYS be pleased to
state:

(a) average daily incame from the
Dhanbad-Patherdih and Dhanbid-
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Bokaro (Chandrapor#) line in last
fhree years;

(h) average total dafly expenditure
on running these two trains for the

same period;

(c) number of checking conducted
againgt free trippers in 1978 and the
amount collected from them;

(d) percentage of fan, light and
water taps kept in order as on lst
January, 1978 and the average speed
kept from their over all timing; and

(e) whether these two local trains
coulq be easily improved on the major
transport in the coalfield and if so,
steps taken gn that?

THE MINISTER OF S1ATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) o (®)
Information is being colle:ted and
will be laid on the Table 5f the House,

P. F. outstanding aguinst M/s. Jindal
Aluminiug L4d., New Delhi

11100. SHRI R L. p. VERMA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether M/s. Jindal Aluminium
Limited, 1/8B, Asa! Ali Road, New
Delhi are regular defaulters in the
matter of deposifing provident fund in
respect of their employeeg to the Em-
ployees Provident Fung Commis-
sioner;

(b) if o, since when they have not
deposited the provident fund and full
details thereof; and

(¢) the action taker/proposed to
e taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIKS (DR.
RAM KRIPAL SINHA): (a) The
Employees' Provident Fund suthori-
tley have reported that M/s. Jindal
Aluminium Limited, 1/6B Asat All
Road, New Delhj have deposited the

t fund contributians upte
B, 1879 in respect of thelr eligible
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employees with the Regiona] Cemimis-
sioner, Delhi.

(b) and (¢) Do not arise
Applicability of Provident Fumg Act
to Journalisis

1101, SHRI SACHINDRA LAL
SINGIIA: Will the Minister of PAR-
LIAMFNTARY AFFAIRS AND LAB
OUR be pleased to state:

(a) whether Employess Provident
Fund Act is applicable to the journa-
lists;

(b) if so, whether the Delhi based
accrediated correspondents gre get-
ting benefit under the said Act;

(c) if so, the details thereof news
raper wise; and

(1) the details of the action taken
against the news paper management
who have not implemented the Act
for their correspondents?

THE MINISTER OF SIATE IN
THE MINISTRY OF LABOLR AND
PARLIAMENTARY AFFAIRS (DR
RAM KRIPAL SINHA): (a) The Act
i applicable to newspaper esiablish-
ments employing twenty or more per-
sons.

(b) to (d) Information is being col-
lected.

Ad-hoc Executive Engineérs of Roads
Wing

11102. SHRI AGHAN SINGH
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT he pleased
to state:

(a) whether a number of officers
ol the Roads Wing promoted sgeven

years ago as Executive Engineers are
stil] continuing on ad-hoc basis; and

(b) if so, their number and seasons
for not regularising them so far?

THE MINISTER OF STATE IN
CHARGE OF THE umssm?saogt
SHIPFING AND TRANSPORT {
CHAND RAM): (1) and (b) Appo-
intments on ad-hoc basis weve mpatly
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made On agpount of inter-se seniority
dispvte. After formation of two Ser-
vicey in February, 1976, viz, Central
Engineering Bervice (Roads) Group
‘A’ and Ceniral Engineering Pool
Group ‘A’, action hag already been
initicted for regularisation of the ad-
hoe sppointments. At present twenty
such cfficers are holding the appoint-
ment in the grade of Executive Engi-
neer on ad-hoc basis and action is
Leing token to regularise them accord-
irg to the availability of posts and in
eccordence with the provisions of
recruitment Rules,

Demonstration and Agitation on
Moradabag Division

11108, SHRI BRIJ RAJ SINGH:
Will the Minister of RAILWAYS be
p'eased to state:

(a) whether large scale demonstra-
tions and agitation took place on
Moradabad Division of Northern
Hailway against the high handedness
and prejudicial behaviour of the Divi-
sional Superintendent and Divisional
Personne] Officer, Moradabad;

(b) what action was taken by the
Genera] Manager against the officers;
and

(c¢) what remedy, if any was found
out to sclve the problems of the staff
by the higher authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a; to (¢)
In 1978, one of the recognised unions
demonstrated against certain local
decisions, Issues raised were taken
tp at informal meetings and also
through the Permanent Negotiating
Machinery, Many issues heve al-
ready been sorted out. Formal and
informa] discussions is a ccntinuous
process where issues are discussed and
sorted out across the Table,

Inter-Regional Transler in P. F.
Organisatien

19104 SHRI SHIV NARAIN SAR-
SONIA: Wi the Minister of PARLIA-

MENTARY AFFAIRS AND LABOUR
bé pleased'to state:

(a) whethey the policy of inter-
regional transfer on completion of 3
yeurs at a station is not being imple-
mented in the Employees’ Provident
Fund Organisation and specially in
the Central Office where the stay of
the officers is more than 10 years and
15 years;

(b) whether one scheduled caste
Assistant Commissioner hag been
transferred at 3 places withip two
years from Punjab to Delhi Region
to Central Office; and

(c) how many other offiters who
have completed three years at one
station but not transferred so far?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) The Em-
ployees’ Provident Fund Organisation
hag already been asked to furnish in-
format'on regarding the Assistant
Provident Fund Commissioners who
have stayed at Delhi for more than
3 years in different capacities. The
information is awaited.

(b) One Assistant Provident Fund
Commissioner (8.C.) was transferred
from the Regional Office, Punjab,
Chandigarh to the Regionat Office,
Delhj in November, 1977. His subse-
quent postings (from Regional to
Central Office and back) were in the
rime station i.e. Delhi,

(¢) There are eighty officers who
have completed three years' gtay at
their respective stations and can be
torsidered for transfer,

Giving of Rakey in Ratiways

11105. SHRI SURAY BHAN: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what ig the total number of
rakes being given Primaty and Secons
dry maintenance on Indian Railways,
daily, Railway-wise giving details of
passenger, express and mail treins
separately; and
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(b) how many of the sbove are
being maintained on Washing lines
having pits, on washing lines having’
no pits, on platforms, in yards rail-
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way wise, for passenger, express and
mail trains geperately? ‘

THE MINISTER OF STATg IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN):

lw(t:) Total number of Raket giaen primery “Bm AMfme-r on Indiew Railways daily Railiwsy wiss

Pamenger Trains  Express and Mail
Trains

Railway
Central 74 100
Eastern 122 38
Northern . . 215 107
North Eastern . 47 %0
Northeast Frontier 56 23
Sonthern . . 70 6o

" South Central 44 o
South Eastern 5 62
Westera 159 66

B) Number of Rakss mainiained on WWashing Linas haring pits on Washing Line having No pits and
® ! mnsdﬁ wwoﬁg -nd"‘ﬂfa. SRS s ind e

i w4y
RRY pakes maintained  on
Railway
Washing Washing Platforms
ine and
with Pit without Yards
Pir
Cartral Pamsenger 57 ] 14
Express & Mail . , |, . 9 ol 3
Eastern Pamenger . ! 4 "
BExpress & Mail as 14 3
Northern  Pamenger . 105 7 88
Exprem & Mail . " . 73 a8 6
Norih- Essiern hﬂ:l{:‘ . : 4 o 5
Express & Mail . e s . 20 .
N.F. Pasenger ) . . . 49 . 7
1 . 2
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Soubhers " Plaenger i ; : n iy
Express & Mail . 6o N

5.C. Pasenger < . 62 16 66
Fxpress & Mail 4 t

South-Easiern Passenger 15 7 20
Express & Mail 5, "

Weste Passenger %4 38 o
Express & Mail . . 38 2% 4

Provision of Amenities in Station in
Eottayyam—Quilon Sector

11106, SHRI B. K. NAYAR: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether he ig aware that nearly
all the ralway stations in the Kot-
tayyam-Quilon sector of the Southern
Ralway are in a poor state that
hardly any amenities are provided for
the passengers with very small sta-
tion buildings, low-level platforms,
no waiting rooms not even drinking
water or toilet facilities;

(b) even the stafl provided is too
inadequate to meet the needs of
hundredg of passengers;

(c) if so, whether he has any pro-
posal ta remedy the situation; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF BRAILWAYS (SHRI
SHEO NARAIN): (a) to (d). There
are 13 stations on Kottayyam-Quilon
Section. The station buildings at these
stations are adequate to serve the
needs of traffic at present handled at
the stetions. High lavel platforms are
provided at Kottayyam and Quilon
and Jow-level platforms have been
provided at other stations, Only at
Chingavangm, Kayankulam and Kar-
unagapalli the second platform provi-
ded {§ of rail-level, Widting halls have

been provided at all the stations and
waiting rooms for Upper Class pas-
sengers are provided at 7 stations,
Drinking water is avalable at all the
stations. Piped water supply is avail-
able at Kottayyam, Chengannur, Kar-
unagapalli and Quilon stations. Lava-
tories have been provided at all the
stations, Improvement|augmentation
of existing passenger facilities iIs a
continuing process and ix carried out
on a programmed basis considering
the needs of passenger traffic offering
and in accordance with the approval
of Railway Users Amenitiea Com-
miltee and availability of funds.

Required strength of staff is pro-
vided at all the stations. At present
remodelling of Kottayyam and Chen~
gannur station buildings with requi-
gite additional facilities has been
taken up and the works are in pro-
gress,

D.T.C, Bus Route No $1

11107, SHRI PIUS TIRKEY. Will
the Minister of SHIPPING AND
TRANSPORT be pleased to ¥tate:

(a) whether Route No. 91 hag tem~
porarily been  diverted from Qld
Rohtak Road to New Rohtak Road;

{b) whether Delhl Transport Cor«
poration authorities are facing any
difficulty in operation of the new
route; if s0, the reasons in detajls;
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(c) whether Xetping in view the
heavy rush of trafic on Old Rohtak
Road and a long standing demand of
‘Welfare Association of Tri Nagar
Colony, Government propose to regu-
late this route via New Rohtak Road
permanently; and

(d) if so, the time by which orders
&re likely to be issued; and if not, the
reasons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIFPING & TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir,

(b) to (d). Services of route 91
operate between Tri Nagar and Ken-
driya Terminal. The original route
ryns from Tri Nagar via Daya Basti,
Kishan (3an] Market, Model Basti,
Jhandewalan, Gole Market and
Baba Kharak BSingh Market, Since
Old Rohtsk Road under the Railway

e near Kishan Ganj is partly
el for re-modelling, the road is
open for one way traffic only. Thiz has
necessitated the DTC to divert all its
sétvided' operating on Old Rohtak
Road from Zakhira side via Serai
Rohilla over bridge. This is 8 tempo-
rary diversion and to take it perma-
pent would deprive a large number of
residents living in Kishan Ganj area,
of the aervices of the route. Diversion
of the entire route on New Rohtak
Roed right from Zakhirs 1s also not
advissble as the road 15 intercepted
by two railway level crossings which
are closed frequently halding up the
traffic for consideraple time.

D. T. C. Bus Service from Lampur
Border Delhi {0 Central Sec-
relariat

11108. SHRI HARI SHANKER
MAHALE: Will the MINISTER OF
SHIPPING AND TRANSPORT he
pleased to gtate:

{a) whether it is a fact that DTC
hag provided direct bus service from

e Border Delhj to Ceptral
Secretariat Terming] and from Dhansg
Border to Central Secretariat Termi-
nal;

{b) it s0, what are the reasons that
DTC {s not operating a direct DIC
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bus service from lampur Border
Delhi to the Central  Secretariat
Terminal despite repeated represen-
tationg from the Daily Pessenger As-
sociation; and

{c) by when DTC propese to start
a direct DTC bus service frqm Lampur
Border Delhi to Central Secretariat?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
TRANSPORT (SHRI CHAND RAM):
(a) Yes Sir.

(b) It i5 not feasible to connect all
the places in the Union Territory of
Delhi with Central Terminal by direct
services when convenien® change over
facilities are availaole,

(¢) No such proposal is under con-
sideration of the D. T. C.
FTOT § WERAAIT A% Wiwl Wy

11109. off TXAR : T T FaT
T ¥ Y FI1 H 4 v

(%) = 2w & ofeflt wor w1
et vy & forern & forg siarmer w1 faramt
g1, XAgraTE, AT, W, IR
g8 T IEE § wEeTER aw e
Tt e w1 R afy g, @ e
wSawg

(w) war fre wfesy & v e
< farare forr s v afy A oY
wR e §; W

(W) war @ Yo WY W A
¥ wre Tont & qwefl & wew
T Teemdt ¥ wTOor Ay W oY o O
qF R A 9w ?

W dwrv F T ol (ot
wraw): (%) ¥ () e & wgw-
AT T AT, yemgrey, oy, s Wi
o e it wlt waR wr W
v i d ) o ¥wrc-for wed
aref g% Wt Tl 133/134 ORAE
o et & e migs 0T
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Eradication of Bonded Labour in
North East

11110. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleaseq to state:

(a) the steps taken by Tripura and
each of other State Governments and
Union Territory-admunistrationg in the
North East for eradication of bonded
labour gand for rehabilitation of those
relieved from bonded labour since the
law for gbolition of bonded labour
wag enacted in 1876;

(b) the number of persons and
families freed from bonded labour ih
each of these States/Union Territories
and the number of persons/families
provided with regular mesns of livel-
hood; and

(c) the Central Assistance given to
each State/Territory in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG BAI): (a) & (b).Informa-
tion is being collected from the State
Governments and the Union Terri-
tories concerned and will be laid on
the Tsble of the Sabha as soon as col-
lected,

(o) No Central assistanre has been
given 1o the States/Union Territories
in the Nosth BEast during 1878-T8 in
tide Segurd

Fair Charges in D.T.C. Bus Route
Ne. ™8

11111, SHRI RAM KANWAR
BERWA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased.
to refer to the reply given to Unstar-
red Question No, 8471 dated 3rd May
197 regarding D.T.C, bus route No.
730 and state:

(a) whether it is a fact thai the
distance between Centra] Sectt. and.
A—I Block Janskpuri by D, T. C.
Route No. 730 ig lesg than 20 kms.;

(b) if not, what is the actual dis~-

tance;

(c) whether the commuters on this
route are charged 75 paise beyond 18.1
kms., C—2B bus stop, and for less thans
20 kms,;

(d) if so, whether the Government
propose to do away with this anomaly
nd charge 50 paise upto a bug stop-
touching 20 kms. limited; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

{b) The distance js 20'8 Kms,

(c) It may happen so, if the com-
muter gets down beyond C-2B and
before A-I Block. The fare is charge-
able for these commuters will be upto
the next fare stage viz, A-I Block
which is more than 20 Kms.

(d) & (e). In a stage carringe, dis~
tance is calculated from stage puint to
stage point and not between actual
bus stops travelled by a passenger, In
a stage carriage system in city areas.
It is not feasible to reckon the actual
distance between every two stops on.
the rqute of a bus for the purpose of
calculsting the fare, Thus for the per-
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Opening of Hosplial ang C.G.H.S, Dis-
petsary in Mehraull

-11113. CHAUDHRY BRAHM PRA-
"KASH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
Ao state;

(a) whether it ig a fact that the
medical facilities available to the peo-
-ple of Mehrauli, Delhi are far from
satisfactory and doctor-patient ratio is
.extremaly low;

(b) it s0, the action Government
purpose to take to provide adequate
medical facilities like opening of a full~
fiedged Hospital there,

(c) whether Government have re-
ceived gny representation from the
Mehraylj Residents Welfare Associa-
tion (Regd.) for opening g C.GHS.
Aispensary in Mehrauli, if 50, the ce-
action of Government thereto; and

{d) whethey the Government have
prepared the hst of such Gevernment
employees who are covered under
C. G, H. S. and are living in Mehrauli
and adjolning villages if so, whether
a copy of the same will be laid on the
Table of the Iouse and if not, whether
such g list shall be prepared now?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) No,
Sir.

(b) Does no arise.

(c¢) Yes, Sir, The proposal for open-
Ing a CGHS dispensary for the Cent-
ta] Government employees living in
Mehrayli and its adjoining villages
had been considered, A CGHS dis-
pensary is opened in an area 1if it has
a concentration of 2000-2500 Central
Government employees within a
radius of 3 XM, The Central Gnv-
ernment employees living in the 32
villages as mentioned by the Mehrauli
Reziderits Welfare Assowiation are
scattered over a vast area, None of
{lse places mentioned fulfils the norms
for opening a CGHS dispensary,

{d) Does not arige, as the Ceniral

.Government servants lving in Meh-
raull and its adjoining :‘illqa are
not coverad by the CGHS at present,
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11118, SHRI BHAGAT BAM: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether he is aware that
doctors in Employees’ State Insurance
Corporation have decided to go on

a token strike on May 7, 1879 1o press
their demands;

(b) if so, what are their demands;
and

{c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): (a) and (b).
The Employees’ State Insurance Cor-
poration Medical Officers’ Association
who had taken a decision to go on
strike on the 7Tth May, 1979 in connec-
tion with their demands for regulan-
sation of ad hoc Medical Officers and
payment of ESI  Allowance, have
since decided to suspend the proposed
action.

(¢) Does not arise.

Alleged Misappropriation of Paradeep
Trust Fund

11114. SHRI D. AMAT: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the World News
of 13th March, 1070 that a huge
amount of money has been misappro-
pristed from the Paradeep Trust
Fund;

(b) i so, by whom and how much
money has been misappropriated; and

(c) steps taken by Goverhment
for the recovery of the money?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The' news
item, as it appeared in the ‘World
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News' of 13 March, 1979, hag been
seef.

(b) & (c). The allegation in the
news Mem was that funds of the
Paradip Port Trust had been misap-
propriated in connection with g
‘Souvenir’ brought out in 1972 on the
occagion of a Seminar, The ‘Souve-
nir' wag not, however, brought out by
or on behalf of the Port Trust it
wag published by the Editor, There-
fore, the question of misappropriation
of Port Trust's funds does not arige,

AT wrowT § stfqet & gen
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11117, SHRI RAM PRAKASH TRI-
PATHY: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR
be pleased to state:

(ay what is the telephane bills of
the Regional Provident Fung Commis-
sioner Karnataka, month-wise for the
last ope year apd whelber it does not
cross all limits; and

(b) what action Government propose
to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR &
PARLIAMENTARY AFFRIRS (DR.
RAM KIRPAL SINBA): (a) The
Employees Providemt Fund Organisa-
tion has reported as follows:

Td&ﬂnmbﬂll;mmmm;l:-d
pald quarterly. amount of

mbm.o;mmunwm
Fund Commissioner, Karnataka dur-
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ing the period from 1L3.1978 to
1021970 are given below:—

Office tejephones—

(1) 11.2.1978 10 10.5.1978 .. . Ri14522/30
(2) 11.5.1978 t0 10,8.1978. . . Re.18,224/25
(8) 11.8.1971 10 10,11.1978 .. . R8.5,724/85
(4) 11.11.1978 to 10.0.1979, . . R.10,806/35

Residentital Telephone:

(1) 21.11.1978 to 10,12,1978.. R, 215/-
(2) 11.12,19%8 t0 10.8.1979...Rs. 1,201/20

(b) Government have advised the
Employees Provident Fund Organisa-
tion to take suitable measures to
bring down the expenditure which ap-
pears to be on the high side.

Shipping Corporation of India's Plan
fo help the Shippers in the Northern
Region

11118, SHRI M. RAM GOPAL
REDDY: Will the Minitser of BHIP-
PING AND TRANSPORT
be pleased to state:

(a) whether Shipping Corporation of
India has a plan to help the shippers
In the Northern region; and

(b) if 80, the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) & (b). The
Shipping Corporation of India pre-
sently hag a small hason office 10
Delhi, This office is proposed to be
developed into a Regional office equip-
ped to give iInformation regarding
gailings, freight rates and other mat-
ters in order to help the shippers in
the northern region.
Ballavpur-Surjagarh Rajiway Line

11119. SHRI RAJE VISHVESHVAR
RAO: Wili the Minitser of RAIL-
WAYS
be pleaged to state:

(8) whether he had promised the
people of the Chandrapuy District &
Maharashira State to lay g rellwey
line to Surjagarh from Ballwwptr
when he last vigited MW

(t) why, then the ' ‘are
delayliig isi Jayiiy that line, when A=Y
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ctber ‘new Hnes have been ganctioned
in this Railway Budget; and

(c) when do Government propose to
sanction that line to extract the iron
ore from Surjagarh?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) and (c). Presumably the Hon’'-
ble Member is referring to the Rail-
way line from Balharshah to Surja-
garh (115 Kms. long). A Reconnais-
sance Engineering Survey for the line
wag undertaken in December 1967 and
was completed in September 1968.
The cost of construtcion was estimat-
ed to be Rs, 16 crores on the basis of
the prevailing costs. The project was
found to be unremunerative, the anti-
cipated financial return bemng 2.95
per cent. The proposal was, there-
fore, not pursued. The Railway is
not aware of any proposal for a pig
iron plant in the area.

Representations of Grievances by
Poctors serving in Rural Areas

11120 SHRI RAJ KRISHNA
DAWN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

ta) whether it is a fact that few re-
presentations by the Doctors who
served for considerable period in the
rural areas regarding their senjority in
service are Biil lying un-atfended
debaring them in their due promotion;

(b) if so, how many of such cases are
pending with the Government and
when it will be decided; and

{¢) what is the role of Union Fublic
Service Commission for seleeting the
Doctors in higher post like GDMOI and
other senlor seales when a good number
of Doctors seniority are not yet de
Cided?

THE, MINTSTER OF PARLIAMEN-
TARY AFFAIHS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No representatison of the doctors who
served for considerable perlods in the
Tirel areds tegarding thelr senlority

;inmemmmm&ebu.
ring them their due promotion.

* (b) Does not grise.

(¢) Under the Central Health Ser-
vice, promotions to various grades are
based on the recommendations of the
Departmental Promotion Commitiee,
In most of the cases a member of the
UPSC. is the Chairman of the De-
partmental Promotion Committee,
The recommendations of the D.PC.
for promotion to higher grade is bas-
ed on the existing seniority as already
decided and the suitability of the
officers ps assessed by the DPC. As
and when the seniority of an officer
is changed in consultation with the
Department of Personnel and A.R.
and UPSC., he ig allowed the benefit
retrospectively. Incidentally, it may
be added under the CHS Rules, there
is no provision to allow some extra
weightage towards seniority on mc-
count of service rendered in rural
areas,

Loans to Shipping Companies for
purchase of Ships

11121. SHRI BEDABRATA BARUA:
Will the Minister of SHIPPING AND
TRANSPORT
be pleased to state:

(a) whether Government sanction
loans at the interest of only 4.5 per
cent to all ghipping Companies through
the Shipping Development Fund Com-
mittee for the purchase of ships;

(b) whether Shipping Companies
recelving such loans are bound down
to raturn the loan as sufficient funds
are avallable with the company;

(c) whether these loans are not
belng prompily returned by the coms«
panieg leading (o difficulty in issuing
fresh loans to other companiex for
acquiring new ships; and

(d) whether it has been found tha}
these Shipping Companies have built
up multi storeyed buildings i{n Bombay
and ofher places out of funds which
should have been used in repaying the
16an?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING ANp TRANSPORT (SHRI
CHAND RAM): (a) The loans grant-
ed by the Shipping Development
Fund Committee for acquisition of
ships te Shipping Companies carry a
conotssiontal rate of interest of 44
per cent per annum provideqd they ful.
fil the terms and conditions of the
loan agreement.

(b) & (c) The terms of repayment
are laid down in the loan agreements
with the Shipping Companies. How-
ever, during the current recession in
the shipping industry, there have
been caseg of defaults and one of the
reliefs that Government have decid-
ed to grant to shipping companies re-
lates to grant of moratorium upto
three years for repayments which
fell due upto 31 March, 1879. This
has, however, not affected the grant
of fresh loans to shipping companies
where necessary.

(d) Some ghipping companies have
built office/residential accommodation.
However, it has been ensured that
the Shipping Development Fund Com-
mittee's funds intended for acquisi-
tion of ships are not diveried to non-
shipping activities since under the
procedure, the loan instalments are
not released to the company but to
the sellers and shipyards through a
nationalised bank.

Cooperation between India and
Portugal

11122, SHRI EDUARDO FALEIRO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to stdte:

(a) what steps have been taken im
furtherance of the treaty of friend-
#hip and cooperation between Indig and
Portugal; and

() what further steps are contem-
plated in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) & (b). Following

ship and between India
and Portugal in December, 1074
diplomatic relations between the two
countries were established in the
middle of 1075, Letters were exchan.
ged between the Foreign Ministerg of
the two countries on 14th March,
1975 agreeing to the retention of
archives, etc., in their respective
countries. An agreement on trade
and economic, industrial gnd technical
cooperation was concluded between
the two countrieg in April 1877, A
few cultural exchanges have taken
place between the two countries, A
cultural agreement between the two
countries ig under negotiation,

Reservation at Kanpur Rallway
Station

11123, SHRI RAM CHARAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that reserva
tiong of tickets for Gomtl Express at
window at Kanpur Railway Station are
only for namesake and reservation for
large nunber of tickets are made in
black ggainst bogus names; and

(b) if so, what steps Government are
taking to check all this and the dura-
tion therefor?

THE MINISTER OF STATE IN
TH* MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Out of 1,074 gecond clasg seats
available on Gomti Express traip after
the attachment of 3 additional bogies
from 1.3.1979, 492 have been allotted
for booking at Kanpur, A large
number of regervations are done on
the day of the travel as it iz a fully
reserved train involving day journey
only. The preparation of charts for
Gomtl Express has been simplified in
as much gg only ticket numbers are
indicated ggainst seat numbers with-
out giving the names of the passen-
gers. Some unsocial elements may
obtain reservation in fetitions names
but this has been considerably reduc-
ed ag a result of Jgomenmtu checks
by Commercial and vigllance Depart-

the of the of Friend-
signing Treaty
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ments. No specific case of black
marketing has been reported,

Comprehensive Plan for Ring Rallway
Delhi

11124, SHRI KANWAR LAL
GUPTA: Will the Minister of RAIL-
WAYS pe pleased to state:

(a) is it a {fact that the Deputy
Chairman, Planning Commission wrote
a lefter dated the 31st March, 1979 to
Government regarding a comprehensive
plan about the Ring Railway Project
in Delhi;

(b} it go, give the details thereof;

(c) why no comprehensive plan has
been put up so far before ihe Planning
Commission though the Committee of
Ministries has been functioning since
long;

(d) when this comprehensive plan
will be submitted before the Planning
Commission;

(e} give the detalls of the Ring Rail-
way Project jn Delhi:

(£ has Government received a letter
from the Delhi Administration in this
connection: and

(g) it yes, give its details and the
action taken by Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The Deputy Chairman, Plann-
ing Commission, in his letter dated
31-3-79 addresseq to the Minister
for Works and Housing, referred to
the neeq for an integrated plan for
Delhi in which the Ring Railway

Project could be fitted for glowing'

down and ultimately reversing the
growth of population in Delhi.

(c) and (d) The attention of the
Planning Commission has been in-
vited to the recommendations made
by the Working Group, constituted by
the Ministry of Works and Housing,

an integrated road and

i
¥
g
£
;

decongesting population from Delhi
and decentralisation of activities fromu

Delhi.

(e) The proposal relateg to the pro-
vision of electrified rail commuter
services along the Ring Railway line
with spurs to Shakurbasti and Tugh-
lakabad. 110 commuter trains are
proposed to be run daily, out of
which 18 will be in the morning peak
hour and 20 in the evening peak
hour.

The approximate cost of this pro-
ject, which is likely to take three
years to complete is Rs, 21.61 crores.

() and (g) In his letter dated
3.2.1979, the Chief Executive Coun-
eillor, Delhi Adminigtration requested
that some funds be allocated for the
Ring Railway Project for Delhi Urban
Area in the 1979-80 Budget. He was
informed in reply that the Planning
Commission had provisionally agreed
to the inclusion of the Project in the
Budget for 1979-80 subject to their
fina] clearance being obtained before
taking up the work. It was further
stated that the Ministry of Railways
were pursuing the matter with the
Planning Commission and the Minis-
try of Finance.

Government Aldeg Hospitalg in Otissa

11125. SHRI K. PRADHANI: Will
the Minitser of HEALTH AND FAMI-
LY WELARE be pleased to state:

(a) {! e number of Government alded.
hospitals in the State of Orissa along-
with their capacity of beds;

(b) whether the State Government
has approached the Central Govern-
ment for more financial help and
approval for more hospitals in the-
State during the Sixth Five Year Plan;

and

(¢) if so, the details regarding the
plan and the reaction of the Centrad
Government in thig regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & LABOUR (SHRI
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RAVINDRA VARMA): (a) Az on
1.1.7978 there were 38 private hospi-
tals having 1809 beds run by Volun-
tary Organisations, etc.

(b) and (¢) The Government of
Orissa submitted proposals for sixth
(1978-88) for Rs. 527200 lakhs
and for 1978-80 Rs 91344 lakhs, for
health programmes in Onissa State.
The Planning Commission discussed
the proposal on 11th and 12th Janu-
ary, 19790 and recommended Rs 385.00
lakhs for 1979-80 for health program-
mes in Orissa.

“Teaching of Hindi to Stafl of Ministry
of External Affairs

11126. SHRI BHANU KUMAR
SHASTRI: Will the Minister of EX-
TERNAL AFFAIRS pe pleased to
state:

(a) whether it is a fact that steps
have not yet been taken to arrange for
the teaching of Hindi to the staff of
Indian Council for Cultural Relations
in collaboration with the Department
-of Official Language in the Ministry of
External Affairs; and

{b) if so, what are the reasons there-
for?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir. Steps
have been taken for the teaching of
Hindi to the Staff of the Indian Coun-
¢il for Cultural Relations in collabo-
ration with the Department of Ofi-
cial Language in the Ministry of
Home Affeirs. However, becausa of
'pre-occupations of the staff with the
implementation of varioug program-
mes of the Council, specially in view
of retent transfer of additional
work from the Department of Cul-
ture to the LC.C.R, it was not pos-
sible to depute any staff member for

iding the Hindl classes. For the
' course commencing in July,
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1679, the Council intends to depute,
the staff for Hindi classes In batches
80 @8 to cover the entire saif requir-
ed to be trained in the next coming
years,

(b) Does not arise,

All India Working Ciass Cossumers’
Price Index

11127 SHRI MOHAN LAL PIPIL
Will the Minister of PARLIAMEN-
TARY AFFAIRS ANpD LABOUR be
pleased to siate the figures of All
India working class consumers’ Priucc
Index (base 1060-100) from June to
December, 1978, month-wise as also
the figures of twelve-monthly averag-
es month-wise?

THE MINISTER OF LABOUR AND
PARLIAMENTARY AFFAIR (SHRI
RAVINDRA VARMA)- A statement
is attached,

Statement

ALL INDIA AVERAGE CONSUMER
PRICE INDEX NUMBER(GENERAL)
FOR INDUSTRIAL WORKERS AND
TWELVE MONTHLY MOVING AVE-
RAGE FROM JUNE 1978 TO DECEM-
BER 1978 - (Base 1960-100)

- — ——

Month  Monthly Index 12 Monthly
Number Moving Average
1978
JUNE 321 325 92
JULY 380 826,83
AUGUST 331 32667
SEPTEMBER 336, 527,08
OCTOBER 30" 82702
NOVEMBER 0 328 75
DECEMBER 338 329 17
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Co-ordination in Health Services

11128, SHRI VASANT SATHE:
Will the Minitser of HEALTH &
FAMILY WELFARE be plessed to
state:

(a) whether Government yre consi-
dering a proposal to co-ordinate the
health services under different Minis-
tries into a unifleg All India Medical
Serviceg and detajlg thereof along-
with the reaction of the State Gov-
ernment Statewise and decision taken
in this regard;

(b) if not, the reasons therefcr;

{c) whether, the health services in
Delh: yre diversified yilh different or-
ganisational/administrative set up
with deteriorating working conditions
during the last two years, and

(d) 1f so, what steps have been taken
dunng the last two years regarding
structura] changes in the multiplicity
of organisation—improve co-ordina-
tion among various health services and
agercieg in the capital—alongwith the
special campaign started it any and
resulls thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
& (b) Government had considered
the proposal to constitute the Indian
Medical and Health Services in con-
sultation with the State and Union
Territory Governments and decided
to drop it in view of the opposition of
some of the State Governments to
the proposal and heavy expenditure
involveq in its implementation,

(c) Yes, it is a fact that health
services in Delhi are diversified with
different organisational set up e.2.
Ministry of Health & Family Welfare,
Delhi Administration, Delhi Municipal
Corporation, New Delhi Municipal
Committee, Employees State Insur-
ance Corporation, Ministry of Def-
ence, etr. However, this Ministry
have no knowledge about the deterio-
:&ﬁ:g working conditions of the ser-

(d) Does not arise.
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Medical amenities fo MPg by C.G.H.S.

11130, SHI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any representation has
been received from some Members of
Parliament regarding the medical
amenities given to them by C.G.HS,;
and

{b) it so, what action Government
has taken in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA»: (a)
Yes, Sir,

(b) The issues raiseq are under
consideration and a suitable reply
will be sent to the Hon'ble members
concerned,
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Important{ vacant posig in major
Poris

11134. SHRI MANORANJAN
BHAKTA: Will the Minitser of
SHIPPING AND TRANSPORT
be pleased to state:

{a) how many posis of Chairman and
Deputy Chairman are lying vacant in
major ports;

(b) whether it is true that post of
Chief Conservator, Chief Engineer and
Eeneral Manager are vacant in Bom-

ay;

(¢) whether it is true that congestion
in Bombay is the cause of discontent
@mongst senior officers of Port Cadre
whose gervices are not properly utilis-
&, and

{Q) what steps Government proposes
to take to fill in the vacancies of imn-
Portant posts in major ports?

THE MINISTER OF STATE IN-
HARGI OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI

CHAND RAM): (a) The posts of
Chairman of Madras Port Trust and
Mormugao Port Trust are vacant. No
post of Deputy Chairman is vacant.

(b) The posts of the Chief Engineer
and Deputy Conservator are vacant.
There is no post of General Manager
on Bombay Port Trust’s establish-
ment,

(¢) No, Sir,
(d) Necessary atcion to flll in the
above vacancieg ig being taken.

Proposal of Andhra Pradesh Govern-
ment for an Over-Bridge

11135. SHRI P. RAJAGOPAL
NAIUU Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government received &
proposal from the Andhra Pradesk
Government for the sanclion of a road
over bridge at the other side of the
raillway crossing al Ramachandrapurany
and Ratancherm ut M. 19 of Hyderabad¥
Sholapur road National Highway--9;
and

‘ (b) it so, the action taken thereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) No, Sir.

(b) Does not arise,

Admission of VIP's in Dr. Ram Mano-
har Lohia Hospital

11136, SHRI PURNA NARAYAN
SINHA Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to gtate: :l

(2) how many VIP's had been ad-
mitted in Dr., Ram Manohar Lohi®
Hospital after 25th March 1977 and
how many of them (i) expired there-
in and () transferred to other hos-
pital for further treatment,;

(b) what was the complaint withe
which Shri H. L. Patwary, M.P. was
admitted into Dr. Ram Manohar Lohia
Hospital and for what he was treated,
by which doctors and what was the
total cause of hig death; and
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(¢) way Shri H. L, Patwary, MP,
put on hutensive care unit it so, at
‘what time, on which date and detail-
ed gtatennt of his treatment with
dhe namey of attending doctors before
Jhe was declared dead?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LBOUR
ASHRI RAVINDRA VARMA): (a)

{1) Admitied {from 25th May,
1977 1o 3ist Masch,
1979)
i)MPy || 194
#1) Ex-MPs . 19
i) Musters 10
o ‘“2:-!3.- -
Expnied
i) MDPs . 3
ii) bx-MDPs, . !
4

‘Transferred to other  Hospitals—1
(because of non-availability of puace-
maker equipment at that time).
(b) (i) Shri H, L. Patwari was ad-
mitted with the complaint of vomit-
‘ting, constricting chest pain, choking
sensation and heart burn of twodays
duration. On close enquiry it appear-
" et that the pain and choking sensa-
tion had become worse for about
14 hours, It seems he had been 1l
for two days before seeking admis-
sion fo the hospital on 26-3-1978,

{1i) He was diagnosed and treated
a8 case of acute Mycardial Infaction.

(iil) A team of doctors Dbelonging
4o Dr. Ram Manohar Lohia Hospital
and Nursing Home attended on him
amder the guidance of Dr. K. P.
Mathur Senior Physician, Dr, P, D.
Nigam, Heart Specialist, Dr. H. Lal
and Dr, M. P, Gupta, Associate Pro-
fessors of Cardiology, G. B. Pant
"Hospital were also called for consul-
tation and advice,

(iv) Shri Patwari died of cardio-
genic shock and serious  dysarrhy-
fhmias arising out of acute myecar-
dlial infraction,

() (1) From the Casualty De.
partment where Shri Patwarl  first
attended on the morning of  26th
March 1979, he was transferred to o
room in the old Nursing Home at
about 500 AM, on the same day,
He was put on cardiae monitor in
that room and within about 15
minutes arrangements were made
for Shri Patwari to be transferred
to the Intensive Care Unit of the
Nursing Home.

(ii) Shri H, L. Patwari was ad-
mitted with the complaint of vomit-
ting heart burn and chest pain of two
days duration, The pain in the
chest was accompained by a choking
sensation which had become severe
for about 14 hours On examina-
tion, it was found that the pulse
rate was slow and the blood pressuie
was low and he had signs of pul-
monary  cogestion. The Elechio-
cardiogram showed — evidence  of
atute antero-sptal myocardial 1n-
fraction with  occasional missu g
beats and slow conduction of the
heart. This patient was, therefore,
in a state of mild heart failute and
irregular functioning of the  heait
as a tesult of myocardial inraction.
He was given appropriate treatment,
i.e, Oxygen, slow glucose drip mjec-
tions of pathidine, lasix etc. He was
continuously put on cardiac monitor
in the intensive care unit of the
Nursing Home, The patient was
kept under continuous observation
and supervision but despite sedation
and other treatment, the chest
pain continued and the electrocardio-
gram showed extension of the da-
mage to the heart muscle. The car-
diac function was also becoming ir-
regular and unsystematic. It was,
therefore, considered expedient to
arrest the onrus of the disease and
to put the patient on anti-coagulant
therapy. However, the cardic func-
tioning became more and more ir-
regular, sometimes very fast and
sometimes slow, the patient showing
varying degree of conduction de-
fects, block patterns and AV. dis-
sociation. The blood pressure also
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resulting in
urinary superession. The heart on
{ts own was unable to beat in an
orderly way and keep the optimum
blood pressure to sustain life. He
was first treated with  medicines,
Since he did not respond to medicin-
8] treatment, the decision for artifi-
cial pace making was taken. An
emergency pace meker was installed
which sustained the patient till the
next day. However, it was con-
sidered expedient that another pace
maker may be introduced under the
flouroscopic  control to give the
patient the best chance for life. The
same was done by Dr. M. P. Gupta,
Consultant (Cardiology), Pant Hos-
pital,  Despite all this the patient
could not be saved and was declared
dead at 5.15 p.m, on 28-3-1979,

(iii) A team of doctors of the
Dr. Ram Manochar Lohia  Hospital
and Nursing Home consisting of Dr.
K. P. Mathur, Senior Physician, Dr.
S. N, Verma, Dr. Jawa, Dr, S, 8.
Das were in attendance during the
last hour of the late Shri Patwary.

Dialysis Machine

11137. SHRI C, K. JAFFER SHE-
RIFE; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) what is the number of Hospitals
in the country in whith Dialysis
machine are available to save the lives
of the patients;

(b) whether Government proposc to
import some mere Dialysis machines
from some foreign countries; and

(¢) it 80, the names of such countries
and the details regarding their cost?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Till 1878 there were about 42 Hospi-
talg and Nursing Homes in the coun-
try in which Dialysis machines had
been installed.

q

(b) and (c) Health care is g State
subject and it would be for the con-~
cerned State Governments to devise
suitable arrangements and facilities
keeping in viey their fnedclal re-
sources, needs ete,

Labour Agitations in Coal Fields of
Shahdol District, M.P.

11138. SHRI SUBHASH AHUJA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of labour agiiations-
in coal flelds in Shahdol district of
Madhya Pradesh during the last three
years; .

(h) the number of cases pendng;
and
(c) whether the post of Deputy

Labour Commissioner has been lying
vacant in Shahdol District for months
together?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) It
is presumed in view of parts (b) and
(c) of the Question that the Hon'ble
Member ig referring to the number of
industrial disputes dealt with by the
Assistant Labour Commissioney (Cen-
tral), Shahdol for the past 3 years.
A statement giving these figures is
attached,

(b) 62 cases were pending on Ist'
January, 1979,

-

(¢) The post of Assistant Labour
Commissioner (Central) hag been lying
vacant since July, 1978,

Statement referred to in reply to
part ‘a’ of the Lok Sabha Unstarred
Question No. 11138, to be answered
on 17-5-1979.

Year Intake  Disposal Pendency
1976 149 135 14
1977 132 124 B
1978 281 219 62
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11135, SHRI AMAR ROY PRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether Government have de-
«cided to lay a new railway line from
New Mainaguri to Sitai (North FEast
Frontier Rallway); and

(b) if so, the latest progress in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEQO NARAIN): (a) No.

(b) A traffic-cum-Reconnaissance
Engineering Survey for a new BG rail
ime from New Mamaguri to Sitai
(84 Kms.) in Jalpaiguri and Cooch
Behar Districts of West Benga) was
carried out in 1976-77 and it was
found that the project wag Unremu-
nerative and the return on the capital
investment was negative. In view of
the severe constraint op availability
of funds for construction of new lines,
the proposal hag been shelved for
the present,

4Goods Unclaimed at Shallmar Yard

11140. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI NIHAR LASKAR:
SHRI A. R, BADRINARA-
YAN:

Wilj the Minister of RAILWAYS be
pleased to state:

(a) whethe; in ap unprecedented
move South Eastern Railway had de-
rided to confiscate goods lying un-
claimed at Shalimar Yard st Calcutta
and allow the West Bengal Govern-
ment to undertake theiy distribution;

(b) it so, the main reasons for the
same;

(c) whether this procedure will be
followed everywhere in the country;
and :

(d) if go, whether it has been found
that g gection of the Trading Com-
munity has beep detaining wagong in
tnany places?

Written Answera MAY 17, 1970

Weitten Answers 108

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Doeg not arise,

(c) Railways do not confiscate goods
lymng undelivered at goods sheds.
Whenever instances of detention to
consignementg by the trade come to
the notice of the Railways and in
order to ensure quick release” of
wagons, action is taken in accordance
with the provisions of Section 58 of
the Indian Railways Act whereby at
Notified stations the consignments pot
taken delivery of within 7 days after
termination of transit are disposed of
either by guction or by handing over
the essential commodities to the State
Government concerned. ATter retain.
ing g sum equal 1o the rate or charges
due to the Railwaygs and the expenses
incurred in respect of the goods and
the guction thercof by the Railways
the surplus if any out of the sale pro-
ceeds of goods by auction or the price
paid by the State Government for
essential commoditieg transferred to
them is made over to the person en-
titled thercto,

(d) There have been instances of
detention tp wagons gzt some gtations.
Action, ag detailed in amswer to part
{¢) of the question, is taken for expe-
ditioyg clearance of unloaded con-
signmentg at ‘notified stations’, when-
ever found necessary.

Oll Consignments

11141, SHRI R. V. SWAMINA-
THAN: Will the Minister of HEALTH
AND FAMILY WELFARE pe pleased
to state:

(a) how many oll consignments
were referred to the Ministry for
opinion and release order by the Port
Health organisation Bombay, from 1st
January, 1976 to 31st December, 1878;

(b) how much timg the importers
had to wait in obtaining clearance of
their edible il consignments from
the authoritiey coneerned;
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. {c) what way the longest period re-
carded for one cousignment to get
cleared of Health clearance;

() whether it is a fact that a qum-
ber of consignments of edible oil
which did not confirm to P.F.A, stan-
dards the authorities in Bombay gid
not gfve a second chance in an appel-
late laboratory; and

(e) how many consignmen®s were
not given a gecond opinion by the
Authorities in Bombay and what hap-
pened to such consignments?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) 247

(b) and (c). Where a consignment
after analysiy appearg to conform to
prescribed specifications, tfe Port
Health Officers have been gble to give
clearance immediately.  However,
when consignments did not meet the
specifications the matter hag hag to
be referred to the Ministry for advice.
Wherever it has been found techni-
cally possible to rectify any deficien-
cies in the consignments by reproces-
sing/refining, advice has beep given
accordingly. The consequent yefer-
ence to the Ministry and the process
of refining and re-analysig of the con-
signment and final health clearance
would necessarily take some time.
The longest period taken for this pro-
cesg in one particular case was one
year and four months,

(d) No.
(e) Does not arise,
“Myopia” Eye Disease

11142, SHRI CHITTA BASU: will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

() whether it ig o fact that there
i9 wot treatment of high Myopia (eye
disease) gvailable in India; and

(b) it so, wheher Government pro-
poses to find out wayg and means for
the treatment of thiy eye disease

whose incidence i3 on mcreae, in
India?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) No.
The treatment of high Myopia is pre-
scription of glasses, contact lenseg and
op;ratio:: and the same iy available in,
India.

(b) Does not arise,

Grants from Bidi Welfare Fung to
West Bengal

11143. SHRI MUKUNDA MANDAL:
SHRI A. K, SAHA:

Will the Minister of PARLITAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

{a) how much grant; have been
provided for the welfare of Bidi wor-~
kers of West Bengal during the last
three years from Bidi Welfare Fund
(Year-wise) und share of West Bengal
in terms of percentage in relation to
the total Bidi Welfare Fund; and

{b) what measureg have so far been
taken by Government for the welfare
of Bidi workerg of West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) Bidi Workers
Welfare Fund had been brought into
effect only from 15th February, 1977.
The amounts provided for gifferent
activities in West Bengal during 1877~
"8 and 1978-79 were as follows:~—

1977- 75 1978-36

Rs. (in lakhs)
Medical . . . 08 1-g6
Housing . . -- 4'95
Scholarships . . " o 45

West Bengal contributed. approxi-
mately 15 per cent of the total fund.

(b) Schemeg for providing medical
and health care, subsidy and loan for
housing, scholarshipg for depéndents
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efe, have been introduced. Two mo-
bile medical units are functioning at
Calcutta and Murshidabad, A chest
clinic hyg also been'set up at Nimtita.
The State Government hag been given
an ad hoc grant of Rs. 4.85 lakhs for
providing housing facilities, Educa-
tional scholarships have also been
given at some places,

Lock-out in Hindustan Photo Films

11144. SHRI K. A, RAJAN: Wil
the Minister ot PARLIAMENTARY
AFFAIRS ANp LABOUR be pleased
to state:

(a) whetfier the management of the
Public sector Hindustan Photo Films
has declared a lock-out following the
indefinite gtrike by the employees
from April 21; and

(b) if 20, the details of their de-
mand and stepg being taken to settle
the matter?

THE MINISTER OF PARTLTAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The management of the
Hindustan Photo Fiims had deelard®d a
lockout with effect from the 23rd
April, 1979 following an indefinite
strike by their employees from the
21st April 1979 in support of their
demands, which inter alla included
wage revision, neutralisation in the
cost of living, fringe benefits and com~
pensation for 2nd Saturday. = Accord-
ing to the information available, the
lockout wag lifted on the 11th May
1970 ag a result of a settlement bet-
waen the mehagement and the wor-
kers' representatives,

New, Item Entitled Tndiay Monk
being tried in Swisy Court’

11145, SHRI ANANT DAVE: Will
the Minister +f EXTERNAL AFFAIRS
be pleased to state:

(a) whethey attention of Govern-
ment hag been drawn to a news item
appeared i the ‘Times of Indla® dated
the 25h Apvil, 1970, under the heading
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‘Indian Monk being triej in Swiss
Court”;

(b) it so, whether Government has
taken up the jssue with Swiss Gov-
ernment; gnd

(¢) if not, the reasuns therefor why
not?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARL
VAJPAYEE): (a) ang (b). Yes, Sir,

(¢) Doeg hot grise.

Declaration of Certain Assistant Exe-
cutive Engineers Service; as Perma-
nent by the Roads Wing

111486 SHRI S, B. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased iy state:

(a) whether it is a fact that the
Roadg Wing of the Ministry hag dec-
lared certain Assisiant Executive En-
gineerg with ghout five yearg tempo-
rary servide ag permanent Assistant
Executive Engincers leaving others
who have put ip fiftcen years’ service
as AEE|EE in the Department;

(b) doeg this not amount to unfair
deal to officer whe are semior by
virtue of earlier recruitment and ser-
vice; agnd -

() is the Roads Wing not manag-
ing the carerr of engineerg on ‘first
come-first gerved' basis?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢).Two Ser-
vices, yiz. Central Engineering Service
(Roads) Group ‘A’ gnd Central Engi-
neering Poo] Group ‘A’ were formed
in February 1976, The then ganctioned
posts including the permanent posts
in various grades were allocated bet-
ween the two Services vide notifica-
tiong issued on 21-4-1976, Conflrma-
tion of officerg against the permanent
posts in different grades in the two
Services are made according to the
said allocation, The question of
making any comparison in the matter
of confirmation of ¢fMcers belongh®
:.;-i two different services does wot

se,
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Introducing & New Traln from New
Jalpaiguri to New peihl

11147, SHRI K. B, CHETTRI: w1
the Minister of RAILWAYS pe pleas-
ed to state:

(a) whethey Government have re-
ceived any vepresentations from the
public or the Membery of Parliament
demanding the irtroduction of a new
train from New Jalpaiguri to New
Delhi;

(b) if so, the details thereof;

(¢) whether the imniroduction of a
new train from New Jalpaiguri fo
New Delhi is under the active eonsi-
deration of Gavernment; and

(d) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and
(h). A representation has been re-
cerved from Memberg of Parliament
against inconvenient timingg of 155]
156 Tinsukiy Maik at New Jalpaiguri
and for introduction of a new fast
tramn between New Declhi and New
Jolpaiguri with convcnient timings at
New Jalpaiguri,

(¢) angd (d). It is not always possi-
ble to provide convenient timings of
leng gistance traing like Tinsukia
Mail gt intermediate stationg like New
Jalpaiguri, Introduction of a new
train between New Delhi and New
Jalpaiguri is, at present operationally
not feasible fo: want to gpare line
tapacity on sections erroute and ter-
ming] facilities in Delhi area.

Decision regarding Poriraity of Pre-
sident and Prime Minister in Offices
and Missions Abroad

11148, SHRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
Pleaseg to state:

(a) whether Govertmeng hag taken
or thinking to take any decision that
the portraits of the President and the
Prime Minister will not adorn the

walls of the Ministry, officey gnd glso
the missions ahroad;

(b) if so, the reasons behing the.
same; and

(c) it not, what j; the reaction of’
Government to the news item as ap-
peared in the newspaperg on 24th
Aprnil, 1979 in thig regard?

THE MINISTER CF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEF): (a) Thcre has beep no
change in Government's policy that
appropriate prominence should be
givea to porttraits of Mahatma
Gandhi and the President of India,
and portraits of important and res-
pected leaderg should continue to be
displayed in Tndian Missions, The
Prime Minister doez not desire his
photographs to be Jisplayed in Gov-
ernmen{ offices and instrucfions - to
this effect were issuved in 1977.

(b) Doeg ot grize.

(c¢) The newg item appearing in
newspapers on 24th April, 1979 in this
regard is inaccurate and the correct
position i8 gtaled above,

PF. against Mewat Press, Gurgaon

11149. DR, VASANT KUMAR
PANDIT: Wil the Mnister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whethe, Mewat Press Gurgson
has not been depositing the amount
of Provident Fund and Employees
State Insurance Scheme of employees
regularly with Government angd if so,
the amount ouistanding on this ac-
count during the last three years;

(b) the newsprint quota and other
financial assistance being given to this
Press by Central'State Government;
and

{c) what is its weeklyjmonthly cir-
culation and how much profit it 1Is
earning annually by way of Govern-
ment advertisements?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): (a) The Em-
ployees’ Provident Fund asuthorities
have reported that as per inspection
carried out on the 4th May, 1979, M(s.
Mewat Press Gurgaon ig not cover-
able under the Employees’ Provident
Fundg and Miscellaneous Provisions
Act, 1952 a5 the nmumber of persons
employed in the establishment is less
than twenty.

According to the information fur-
nished by the Employces’ State nsur-
ance Corporation, thig establishment
is not pegistereq under the Employees’
State Insurance Act, 1948,

(b) and (c). Information is not
available with the Ministry of Labour,
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Hari Nagar Dispensary, Dejhi

11151, SHRI YUVRAJ: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased tg state:

(8) whether it is a fact that though
the number of beneflciaries registared
with Hari Nagar Dispensary, Delhi
ig about 16,000, no gpecialist (eye,
children medicine) visity the dispen-
sary with the result that patients are
referred o Dr. Ramn Manchar Lohis
Hospital which is about 16 kms, from

the dispensary;
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(b) wh;thq‘ithalsoa!act that
with the shifting of (he dispensary to
a new venue which i3 more spacious,
it ig now possible to provide these ger-
viceg in this dispensary; and

(¢) it go, whether he would look
into the matter and direct the autho-
rities concerned to provide Specialist
serviceg to the above dispensary so
that 16,000 beneficiaries are benefited
with thig facility like other beneficia-
rieg of different dispensariesy

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(e); No specialisty visit this dispen-
sary which covers about 16,000 bene-
ficiaries. Owing to ghortage of Spe-
cialists jt is not possible at present to
provide Specialists services at the dis=
pensary. However, the patientg from
thig Dispensary avail of Specialists
facilitieg at the C G H.S, Dispensary
Tilak Nagar, at a distance of about
3-4 kms., except in cases of emer-
gency when they are referred tg the
Dr. Ram Mannhar Lehig Hospital,

Station at Chikloli

11152, SHRI LAXMAN RAO MAN-
KAR: Will the Minisler of RAIL-
WAYS be pleased to refer o reply
given to Unstarred Question No. 3300
on the 15th March, 1879 regarding
station gt Chikloli and state how much
capital investment is involveq and
how much heavy recurring losg ig coh«
templated in a proposal of opening a
new Station at Chiklolj between Am-
barnath and Badlapur on Kalyan-
Karjat line in District Thana (Maha.
rashtra)?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHPO NARAIN): This propo-
sal ig estimated to involve a capital
investment of about Rs. 5.81 lakhg and
the recurring loss i3 estimated to be

' about Rs, 3,67 lakhs per annum.

Amendment to Payment of Gratulty
. Act, 1972

11153. SHRI LAXMAN RAO MAN-
KAR: Will the Minister of PARLIA-~
MENTARY AFFAIRS AND LABOUR
be pleased to state how long Govern-
ment propose to wait for the proposals
from State Government/Union Terri-
tories and organizations of emplcyees
and workers to take a decision to
amend the Payment of gratuity Act
19727

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): The State Govern-
mentg ete. are being requested to send
their proposals by the 31si May, 1979
positively.

Theft of Angles

11154. SHRI LAXMAN RAO MAN-
KAR: Will the Minister of RAILWAYS
Le pleased to refer to reply given to
Unstarred Question No. 2509 on the
tth March, 1979 regarding theft of
Angles and state:

(a) whether investigation of the case
of theft of angles by Railway Emplo-
vees at Miraj (Maharashira) has
been completed; and

(b) if go, what action has been
taken with regard to the vigilance
department investigation report and
against whom, the names and their
posts in service,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN); (a) Yes.

(b) The investigation reports are
being further processed for fixstion of

responsibility.

Bombay Suburban Traing Time
Table '

11155, SHRI LAXMAN RAQ MAN-
KAR: Will the Minister of RAILWAYS
be pleased to refer to reply given to
Unstarred Question No. 1410 on the
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1 March, 1090 regarding Bombay
Suburban train time table and state:

(a) how many suggestions which do
not affect the running of existing ger-
vicer and which do not clash with
interest of different groups of pessen-
gere have been accepted and imple-
mented;

(b) the detailed nature and scope of
such suggestions;

{c) whether these guggestions which
are pending with the Railway Ad-
ministration over a period of one year
or 50, could have been nccepted and
implemented earlier; and

(d) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to ‘d) Informa-
tion is being collecteq and will be
laid on the table of the Sabhs,

Buses allowed by DTC to SC/ST
persons under the Self Employment
. Scheme

11156 SHRI R. KOLANTHAIVELU"
Will the Minister of SHIPPING AND
TRANSPORT pe pleased to stale:

{a) the reasons why only 47 huses
have been allotted by DTC to Sche-
duled Caste/Scheduled Tribe persons
out of 80 canstioned under the Seltf
Employment Scheme;

(by the method of publicity given
for calling for applications from can-
didates,

(¢) whether advertisements are
given in newspapers at regular inter-
vals; and

(d) it not, reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR1 CHAND
RAM); (a) Against §0 buses reserved
for SC|ST by D.T.C., 39 buses as on
P.5-7% are actually operaling., Addi-
tional 87 allotments have been already
made and their buses are expécled to
be on read soon. For the remaining
14, the delay is on the part of persons,
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whose offers were accepted long ago
and who have not s0 far brought the
buses for hiring by DT.C

(b) Newspapers advertisemeni in
August 1077,

(¢) & (d) Since as many as 260 SC/
ST applicants had been enlisted o1 the
waiting list against the 30 vacanciet
1eserved for S.C./S.Ts, the question of
readvertising the scheme did not
arise.

0 verbridge near Shahad

11157, SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS be pleased to refer to reply
given to the Unstaired Question No.
532 on the 25th March, 1374 regarding
overbridge neay Shahad and state:

(a) whether it is a fact that Gov-
ernment of Maharashtra have recently
sent their acceptance of the proposal
of construction of a road «ver-bridge
at Shahad (in Distract Thuna, Muha-
rashtra); and

(b) if so, what action Railway Ad-
ministration has taken?

THE MINISTER OF STATEIN THE
MINISTRY OF RAILWAY3 (SHRI
SHEO NARAIN): (a) Yes.

(b) It is proposed io take up the
work during the current financial
year.

Apprentices in Commercial Trade
Groups

11158, SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS pe pleased to refer to reply
given to the Unstarred Question No.
3299 on the 15th March, 1979 regarding
Absorption of Apprentices in Com-
mercial Trade Groups and state:

(a) whether Rpilway Service Com-
mission, Bombay have cailed for an
interview for oral test, the appren-
tices who made representations on the
18ty October, 1978 and 16th January,
1879;



{h) i so, when and 10 how many;

(¢) if not, the reasons of delay?

THE MINISTER OF STATEIN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN); (a) Yes,

(b) 46 apprentices were called for
an ora] lest on the 19th Murch, 1918

(c) Does not arise.

Construction of 200 Feet Wide Road
Near Shastri Nagar

11159, CHAUDHARY BALBIR
SINGH: Will the Minister of SHIP-
FPING AND TRANSPORT be pleas2d
{o state:

(a) whether there is a proposal {o
construct a 200 feet wide poed ne8r
Shastri Nagar;

(b) if so, the broad dewils of the
ploan as to where this road will be
linked and why this road has no
begun so far; and

(e) the time by which tae road in
guestion will begin and npen te the
genera] publie for use?

THE MINISTER OF STATE IN
rHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) There is no such
proposal according to the information
received from the Local  Authorities
concerned.

(b) and (¢) Do not arise.
Booking of Clerk Grade-I

11160, SHRI SAMAR MUKHERJEE:
Wil] the Minister of RAILWAYS be
pleased to state whether 1 iy a foct
that on the Western Railway only
direct recruited graduateg after 1st
October, 1962, as Clerk Grade-1
have been booked against shadow
posts, whereas the Clerks Grade I
recruited after Ist October, 1862 huve
been denied their promotion ss Clerk
Grade ] ageinst shadow posts even
after qualifying Appendix IIA exami-
uation?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): nformation is being
collected gnd will be laid on the Tab
of the Sabha. :

Recruitment of Staff Yor Accounts
Department

11161, SHR] SAMAR MUKHERJEE:
Wil} the Minister of RAILLWAYS be
pleased to state the total pumber of
stafl recruited during the last three
yearg in he Accounts Depariment of
esch zonal Railway separalely,
against graduate vacancies as Clerk
Grade 1 recruited as Clerks Grade II
and since promoted ag Clerk Grade I
against ghadow posts?

THE MINISTER OF STATEIN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): Informativn is being
collected from the Railways and will
he laid on the Table of ihe Sabha,

Flood Advance

1:162, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pieased to state:

(a) total number of staff 1n the
Traftic Accountg Office, Northern Rail-
way gnd Foreign Traffic Accounts
Office, Western Railway at Delhi-
Kisangan) who had applied for Flood
Advance in the year 1978,

(b) whether payment has since
been arranged to the staff, and

(e¢) if not, gteps taken by Govern-
ment to arrange payment to give relief
to the affected glaff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) 395.

(b) Except in the case ¢l one ap~-
phicant, who did not meet the require-
ments of the Rules governing sanc-
tion of flood advance, paymsnt has
already been arranged in respect of
&'l other employees.
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(¢) Doey not arise.

Medjoa; Store Depot, Hyderabsd,.

11168. SHRI A. MURUGESAN: will
the Minister of HEALTH AND
FAMILY WELFARE he pleased to
gtate:

(&) is it g fact that rcservation
orders providing reservation for SC)
ST officialg at the time of appoirtments,
promotions and confirmatirns are not
being implemented at Government
Medical Storg Depot, Hydoiabad it
so, why and if implemented, th= cadre
wise detailg thereon from the date of
{esue of these orders;

(b) i8 it alsgo a fact that represen-
tations have been presented by the
Andhra Pradesh Central Government,
B8C/ST employees' Welfare Assocla-
tion, Hyderabad to the DG 'MS)
Government Medical Store  Deput,
Hyderabad, for redressing their grie-
vances, 1f so, what ac'ton haz been
taken on the same, 1if tukea, the
uelails thereof, and

(¢) is there any proposu to send
an officer from Directory ¢ General
Health Servircs, New Delhi to study
the grievances and set right the defects
with retrospective effect?

THE MINISTER OF PAFLTAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARNIA) (a) 10
(¢) The information ig bheing collected
end will be laid on the table of
Sabha.

Allotment of Quarters to Staff of
Accounts Department 5 Moghul
Saraj

11164 SHRI DINEN BHATTA-
CHARYYA: Will the Mnister of
RAILWAYS be pleased to state-

(a) whethe; certain quarters have
been pooled for allotment to the staff
of the Accounts Department at Mog-~
huj Ssrai (Eastern Railway).

(b) whether it ig also a fact that
the quarters so meant fo, allotmert o
the Accuuntg Staff have hegn illegally

nes

ocoupied by some unauthormsed per-
sons; and

(c) it 90, the action taken to get the
quarters vacated and for allotting the
same to the Accounis Staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI!
SHEO NARAIN): (a) Yes

(by & (c) Out of a total number of
26 quarterg allotted, 18 guarters have
L2en occupied by gtaff of orther de-
Fartments unauhorisedly. These staft
were asked to vacate these quarters
but they have not vacawed so far
Aclion 13 bemng imitiateq under the
Rules aguinst such staff lor thewr un-
authorised occupation,

Scooter Advance

11165 SHRI DINEN DIIATTA.
CEARYYA Will the Mirsler of
RAILWAYS be pleased to state

ta) whether it 1 a fut tnay some
stofl working 11 the Trafi  Accounts
Office  Western Tulwiy at  Ajmer
applied tor  Scooter Advance in the
year 1977 and the payment hus uet so
far been made to thum,

(b) whether it 13 ako a fact that
apppliations of the stafl are lying m
the Headquarter Office of the Western
Rarlway since August 1978; angd

(¢) 1f so, the reasuns for the delay
and steps taken hy Governmefit to
arrange payment beforc Jlst March,
19797

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Applications for
sanction of scooter advance were re-
erwed 1n August 1977 from some staff
uf the Traffic Accounts Office of Wes-
tern Raillway at Aymer. Affer obtain-
ing necessar- budgotary provision,
sanction a: acer d ' and payments
arranged wilun 1978-79,

(b) Applicationg receivel at the
Headquarters' office in August 1078
were immediately returned to the
Traffic Accownts Office, Ajmer for
rectification as these were incomplete
cr defective,
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(c) The duly completed applications,
referred to in part (b) were received
it the Headquarters' office and after
serutiny sanction was issued. Pay-
ment in respect of all applications was
arranged before 8lst March, 1878,

Refusal by Taxjs and Scooters to go as
the Commuter Desirey

11166, SHRIMAT; MOHSINA KID-
WAIL: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether inspite of al} the arran-
gements, the taxis and scooters 1n
Delhj often refuse to go as the commu-
ter desires but have their convenience
,n the matter; and

(b} if so, what effective and posi-
fie( stepg are being taken to save the
possengers from this explmtation?

THE MINISTER OF STATE IN
(HARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
(IJAND RAM): (a) Yes, Sir Com-
pamntg of this nature are sometimes
1eenived

(by The following steps ate bayng
¢ ken n the matter by Dethn Aamms-
ltation =

(1) For the convenicnee ol comr-
muterg complaints of refusal are
received also on telephne ;n  the
complaint booths set-up by the
Lu.rectorate of Transport Delhi and
alse 't its New Delhi Ofica at Tilak

Marg. Facility for lodging com-
plaintg on telephone are available
vound the clock at the Dirvectorate
tTelephone No, 224379).

(ii) Al] complaint receiveq in
writing are duly acknowledged and
action initiated in accordance with
the provisions of law in each case

(iii) Powers under Sections 15 and
R0 of the Motor Vehicles Act, 1039
have been delegated to two officers
cf the Directorate for suspension of
driving licences/permits of such
erring drivers/operators of taxis
and autorickshaws after summary
enguirjes,

(iv) Prosecution action js also.
taken by the Delhi Circle Trafic
Police ang the Enforcement staff of
the Directorate of Transport, Delhi,
through surprise drives, During
January—April 1979, the traffic
police have challaned 20i1 cases,
for refusa] to take passengers fto
degired destinations.

(v) At the railway stations and
IS.B.T special buseg for transport
of passengers with luggage to and
from residential colonieg have been
provided to reduce dependence on
taxis aud scooterg

Punctuaiity of Traing on Kota-Bina
. Section

11167. SHRI MADHAVRAO SCIN-
DIA; Wil the Minister of RAILWAYS
be pleased to state.

(a) whether most of the treéing in
Kota-Bina gection of th: Western
Railways are running lals resulting
dislocation of passengers and goods
tiefic and leading to navdship to
general public;

(b) whether inflow of passengers
traffic in the seclion is increasing as a
result demands for atlarhment of
more compartments spucially far
ledies to all Ups and Dne traing pas-
sing through the section is bring felt;

(¢) whether representation to this
effert has been received by Minister in
receni times; and

(d) if so, what gteps are being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d) Informa-
tion ig being collected and will be
laid on the table of the Sabha.

Ship Delention ang Berthing Dejays
.. af Haldia Pory .

J1168. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:
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(a) whether due tp ship detention
and berthing delays at Haldia Port,
the Union Government hag to pay over
Rs, one crore 8s demurraje on the
amport of crude and petreleum pro-
ducts in the year 1978 alone,

(b) whether Arion, a foreign vessel
carrying fertilizers arrived in August
last year and moved out of the port
in November of the same year; and

(¢) whether the amount that had 1o
te paid as demurrage in thiz connee-
tion will be such a collosal one so
thal a new vessel may be purchased
‘with the demurrage amount?

THE MINISTER OF STATE N
CHARGE OF THE WINISIRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) As per the infor-
raation available, the demurrage pad
by the Government op the jreport of
crude and pefioleum producte due to
slup detention during 1978 wug around
MNs 45 lakhs

(b) MV Ailon carrymg bulk fer-
uhzers armved at Haldia ou  18th
August, 1978 and fimshed work on 15
November, 1978

() The amount paid 43 demuirage
was about 8. 2 4 lakhs (1e about
Rs 20 lakhs) to ship-owners. The
demurrage paxd would amount to only

a very smal] percentage of the cost of
a new vesse)] of that yize

Irregularilies in Compilation Branch

11168 SHR; KRISHNA CHANDRA
HALDER Will the Mister of RAIL-
WAYS be pleased to state:

(a) whether Western Radwsy Ad-
mimistration hag received representa-
tion from the recognised umon regird-
ing irregularties in promoting Sche-
duled Caste employees in the Compiia-
tion Branch, Foreign Traffic Accounts
Office, Western Railway, Delhi, and

th) If go, tha date of the represen-
1ation and steps teken to give justice?
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THE MNISTER OF 8TATE IN THE
MINISTRY OF RAILWAYS (SHR]
SHED NARAIN): (a) Yes.

(b) 5-2-1979. The demand ig not
fustified, The promotions pave been
made strictly according to the extent
instructions.

Vacancies in Clerk Grade-II in Foriegn
Traffic Accounty Office, W Railwuy

11170. SHR; KRISHNA CHANDRA
HALDER. Will the Minister of RAIL-
WAYS be pleased to state:

ta) total number of vacancies ocenn-
red 1n Clerk Grade II, Tlerk Grade |
tnd Sub-Head from 1st January, 6
to date 1n the Foreign Traffie Accounts
Office, Western Railway, Deltr and
Troffic Accounts Office, MJmer srwa
rately for each office and each yew
and

(b) total number of staff recrwied
{o fill up the above vacancies?

THE MNISTER OF STATE IN THE
MINISTRY OF RAILWAYS (Siil
SIEO NARAIN) (a) & (b} Informa-
tion 15 being collected and wtll ba 11l
o, the Table of the Sabha.
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Rallway Fuollitieg

11172, SHRI
PATEL: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether in February, 1079 a
memorandum containing 8§ demands
sbow? providing railway facilities was
given to authorities at Borubay and
Bhavnagar, Western Railway, by an
M.L.A. Gujarat;

(b) if so, the nature ol demands
histed therein; and

(c) the demands conceded and the
reasong for not conceding others?

THE MINISTER OF STATEIN THE,
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) No such memo-
randum ig traceable as having been
received by the Railway Administra-
tion.

(b) & (¢) Do not arise.
Standing Committees on Unorganised
Labour

11173, SHRI SACHINDRA LAL
SINGHA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether at the first meeting of
the Central Standing Committee on
unorganised Labour it was decided to
set up three Sub-Conimittees on (1)
Central Legislation for Agricultural
Labour, (2) Rural Workers Organisa-
tion and Education, and (3) Bonded
Labour;

(b) if so, the detaiis of the actiun
taken up to date on the basis of the
decision and names of the Members
of each Sub-Commiltee; anc

(¢)when these Sub-Committees will
submit their reports?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir,
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(b) The three sub-committess have
gince been congtituted and the first
meeting of the sub-committees on
Bonded Labour and  Central
Legislation for Agricultural Labour
have already heen held on 7th and
10th May 1979 respectively. The sub-
committee on Rural Workers Crganisa-
tion and Education will meet on 18th

MAY 17, 170 Written Anowers 138

May 1979, Names of the members of
the three sub-committees are as in
the Statement,

(c) The sub-committees have been
requested to report in about three
months.

Statement
SUB-COMMITTEE NO. 1

Coniral Lagislation for Agricultural Labowr
t. Shri N. M. Barot,
Goveof Guarns
2, Harkishan Singh Surject, M.P.
9. Shri M. G, Dongre
4. Shri Ramachandran Nair
5. Bharatiya Krishak Samaj, New Delhi
6. Shri H. L. Chawla
Shri Chitta Basu, M.P.
8. Shri M. T, Shukla
9. Prof. T. K. N. Unnithan,

~

SUB-COMMITTEE NO. 2

Rural Workers Organisalion and Education
1. Shri Jagdish Gupt,
Minister of Labour,
Government of M.P,
Shri N. G. Ranga, M.P.
Prof. Prayag Mchta
Shei Quader Nowaz

Shri A. C. Kulshresht:,
Shej P, S, Krishnan
Shri Sham Ial Gaur
Prof, Ashok Sen

9. Shri M. V. Rajasckharan

o oa @

o

SUB-COMMITTEE NO. 3

Bondsd Labour
1. Shri B, Bhagwati
2, Bhei M, V. 5, Rao

Chairman
Member
J
Chaitman
)
y Member
|
J
Chairman
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8 i Sunderlal Bahuguna 1
4. Bhri §. Jagannathan
5. Shrl M. V. Balraj

8. Shrl Bhupinder Singh
v. Pr.of Sachchidananda
8, Shei B, Balanandan

g, Shri Surendra Mohan, M.P. J

Executive Committee of
National Labour

11174, SHRI SACHINDRALAL
SINGHA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether the executive council
of the National Labour Institute
, has been reconstituted;

(b) if so, the details thereof;

(c) the details of the activity of the
National Labour Institute and the
amount sanctioned up to date; and

(d) the names of the research officer
at present connefted with the Insti-
tute and the subject dealt with,
thereof?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHR RAVINDRA VARMA): (a)
Yes, Sir.

(b) The executive Council consists
of 10 members, of which 7 are elected
members, 2 Ex-Officio members and
a Chairman appointed by the Govern-
ment. Prof. D. T. Lakdawala, De-
puty Chairman, Planning Commission
hag been appointed as the Chairman
of the Executive Council,

{¢) The Institute is an autonomous
body and undertakes research includ-
ing Action Research Education pro-
grammes, consultancy, publication and
documentation work for the promo-
tion ‘of harmonious industrial relations
and for promoting the organisation of
Tural poor, The amount ganctioned by

3
wl

Member

way of Grant-in-aid so far is ig un-
der; —

Year Amount
1974-75 . . 7:3::00
197576 | 17,90,500
197677 17,32,000
1977-78 20,31,000
197879 17,79,000
1979-80 . 20,00,000

e

(d) A list of officers connected with
Research and Action Research pro-
gramme is at Appendix I. These Re-
search Officers are concerned with
studies on various contemporary issues
which is a continuou; process. They
also participate in other programmes
like education, Rural Training Camps,
consultancy, ete,

Appendiz-1

List of Research officers in the
National Labour Institute connected
with Research Programmes:—

Prof, Prayag Mehta
Prof. B. Chattopadhyay
Dr. K. G. Agarwal
8hri R. N. Maharaj
Shri T, K. Pachal

Shri Byed Akhtar

Shri Joseph Cherlan
8bs} §, G, Baje)
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Shri V. K Kulkarni
Shri M. P. Jain
Shri R. 8. Jozhi.

Statutory benefits to journalists

11175. SHRI SCHHINDRALAL
SINGHA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether the Government of
India are aware that the mansgement
of newspaper Industrie; are depriving
the statutory benefits in the form of
Bonus, dearness allowances etc, to
the Journalist particularly out station
Delhi based correspondents who are
accredited to Press Information
Bureauy;

(b) if so, the details of the steps
taken up to date to reduce the genuine
grievances of the Journalistg of these
news dailies; and

(¢) the details of the action taken
up to date to regularise the casual
workers force in this Industry?

THE MINISTER OF PARLIAMEN-
TARY AFFARS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
No complaint has been received by
the Government of India about non-
payment of bonus, dearness allowance
etc, to the out station Delhi—based
correspondents accredited to Press
Information Bureau. State Govern-
ments/Union Territortes being the
appropriate Governmentg in res-
pect of newspaper industry, are em-
powered to take appropriate action
against the defaulting managements,

(¢) Position is being ascertained
from the State Governments,

Demurrage waived at Bareilly

11176. SHRI BRIJ RAJ SINGH: Will
the Minister of RAILWAYS be pless-
ed to state:

(a) how much demurrage was waiv-
ed from December, 1078 to February,
1978 m respect of M. G. Loco Coal
wagons detained in meter gauge loco-
shed Northern Railway, Barellly;
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Written Akt 136

(b) was the procedwre lawd down
by Rallway Board fellowed; and

(¢) action taken againsi the officer
concerned?

THE MINISTER OF STATE IN THE
Ministry of RAILWAYS (SHRIS
NARAIN): (g) to (¢). The infor-
mation is collected and will be
laid on the table of the House,

Cycle $t3nd Contract at
Shahjehanpur

11177. SHRI BRIJ RAJ SINGH
Will the Minister of RAILWAYS be
pleased to state:

() 18 it a fact that cycle stand
contract at Shahjehanpus Railway
Station of Northern Railway was
given for Rs. 2000 for two years ilus
year;

(b) is it a fact that same contract
in 1978 has been given for Rs. 32000
for same period;

(¢) why was the contract given for
Rs. 2000 only for two years: and

(d) what action has been taken
against officer who awarded the con-
tract causing loss of Government re-
venues?

THE MINISTER OF STATEJN THE
mlsrl?'rorm?.wgs] o
SHEQ NARAIN): ¢)., Ten-
dm!onwudo?tqc;gnaﬂé’wﬂﬁw
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at SBhahjehanpur were, for the first
time, davited through press and open-

ed on''Wi-2-78 when only one tender
oﬂer!ngm 790 only was received. The
Tender Commitiee decided to call for
fresh tenders ap the previous tender
could npt be finalised, In response to
tresh notice for tenders only one of-
fer which was opened on 12-10-76,
was received, As there wag acute he-
cessity for cycle stand at this station
and a commitment had been made in
the Statlon Consultative Committee,
to start the cycle stand early, the re-
commendation of the Tender Com-
mittee to award the contract to Shri
Rakesh Sharma, the only tenderer for
Ri. 2001 for a period of 2 years from
1-1-77 to 81-12-78 was accepted. This
was the first allotment of cycle stand
contract at this station.

In the year 1978, tenders were in-
vited for the allotment of cycle stand
contract for a period of two years
from 1st January 1879. The Tender
Committee recommended for award of
the contract to the highest bidder for
Rs. 40,000 but the party did not turn
up and has been given a notice. The
contract is being notified again. The
contract for the cycle stand at this
station ig however, being run for the
interim period by the second highest
tenderer whoge offer iz Rs. 82,000,

(d) As the' contracts were finalised
on the basis of open tenders, the ques-
tion of loss of railway revenue does
not arise.

Recruitment of Train Examiners

11178, SHRI SURAJ BHAN; Will
the Minister of RAILWAYS be pleas-
od to state:

(a) whether it is a fact that no re-

cruitment of Examiners has
been done on Rallways for years
togetbat:

-, JWhether there are good num-
ber of vacancles in the gadre of Train
Examinery on Indian Railways;

(¢) it so details of the same Rail-
way-wise; and

(d) what steps are proposed to be
taken by the administration to meke
good the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) and (c) The number of vacan-
cieg in the category of Train Exa-
miners on the Railways is ag under:

Railway Number
Central 3
Eastern 75
Northern 78
North Eastern Nil
Northeast Frontier 44
Southern 30
South Central 56
South Eastern in-
formation not readily
available.
Western KK}
T « I

(d) Under extent orders 40 per cent
of the vacancies of TXR; ere to be
filled by promotion, 20 per cent a5 In-
termediate Apprentice Train exami-
ners and 40 per cent by direct recruit-
ment through the Railway Service
Commissions. Candidates recommend-
ed by the Commissions are already
under training. Rallways have also
initiated action to fill the promotional
quota of vacancies,

Permanent posts of Train Examiners
on Nogthern Railway

11179. SHRI SURAJ BHAN: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the total number of
permanent posts of Train Examiners
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in different grade on Northern Rafl-
way, Sivision-wise;

(b) what is the number of Train
Examiners confirmed against these
poats.

(c) what are the reasonsg for not
confirming the other Train Exami-
ners; and

(d) by what time they are propos-
ed to confirmed?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) A statement
is attached.
(b) Rs. 700-800 20
Rs. 550-750 65
Ras. 425-700 524
Total: 609

{¢) (1) Staf? promoted against up-
graded posts have not yet completed
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ouk year's service in these grades to
make them elegible for confrmation,

(if) On the Delhi Division, there is
a dispute over the seniority of Train
Examiners and their sonfirmation have
been deferred till the decision of the
High Court becomes available.

(iif) A number of Apprentice
Mechanics/Intermediate  Apprentices
bave been appointed as Train Exami.
pers in scale Rs. 425-700 (RS) on
completion of requsite period of
training. They have either just com-
pleted one year or are about to com-
plete the same, against the working
posts.

(d) As soon as the conditions for
eligibility for confirmation are satis-
fied.

Statement
No. of permanent posts division-wise on the Northern Railway :

Division Posts in different grades
700—g00  550—750  425—~y00  Total

Delhi . 15 54 159 226
Ferozepore . 6 22 73 101
Allshabad . 8 45 123 176
Moradabad 6 27 68 101
Lucknow . 6 24 48 %8
Bikaner . 3 20 81 104
Jodhpur . 4 10 89 5
Hd. quarters . . 6 — — -

54 202 58 845

Upgrading of Traln Examiner;
11180. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS Dbe pleas-
ed to state:

{8) whether upgrading order in the
cadre of Train Examiners, issued vide
Railway Boards letters No. PC-1I1/78/

UPG/8 dated the 1zt Jumuary, 1D

has been made applicable 1o the Tra
Examiners working in I.R.C.A. to0

(b) 1 50, whether the same has bee!
implemented;

(c) i not, the reasons therefor; ané



(d) what steps are to be
takeh to get the same implemented
expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No;

(b) Does not arise.

(¢c) The Organisation being an

autonomous body, up-gradation
scheme i3 not applicable to them.

(d) The I.R.C.A., has been ad-
vised that the Railway Ministry has
no objection to application of revised
perceniages as applicable to TXRs«
cum-CWIs on Zonal Railways for
I.R.C.A. staff also.

Senjority position of employees

11181. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Rail-
way administration is supposed to
issua seniority position of employees
on yearly basis;

(b) if so, whether the seniority list
of train examiners has been issued on
Northern Railway regularly;

(c) whether it is also a fact that on
Delhi division of Northern Railway
people posted after 1963 have not yet
been assigned their seniority even to-
day; and

(d) if so, what remedial measures
are proposed to be taken by the ad-
ministration?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise,
{c) No.

(d) Does not arise.

Btoppage of Express Train in
Alleppy  Distriot
19182, SHRI B. K, NAIR: Will the
Minister of RAILWAYS be pleased to
Jtate:
(a) whether he is aware that there
has besn a long standing complaint

(b) whether hundreds of long-
distance passengers are seriously in-
convenienced because of the lack of
booking arrangements at these
stations; and

(c) if so, what stepg he proposed to
take to provide minimum conveni-
ence at these stations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Out of
7 pairs of mail/express trains running
on Quilon-Kottayam section, 6 pairs
are scheduled to stop at Chengannoor,
5 pairs at Tiruvalla, 3 pairs at Mave-
likara and 2 pairs at Kayamkulam In
addition, 3 pairg of passengers trains
are also serving these stations. These
services adequately cater to short and
long distance traffic requirements
Stoppage of additional trains at these
stations is not justified. Arrange-
ments for booking of passengers and
other amenitieg provided at all these
stations are commensurata with
the volume of traffic deal with,
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Admission in Privaie Medical
Colleges
11184, SHRI RAGHAVJI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of private medical
colleges functioning in the country at
prescnt and the locations therveof;

(b) whether Government are aware
that students are given admisgion
thereafter taking huge amount from
them in the form of donation; and

{c) whether CGovernment will take
over the management of those colleges
with a view to check such wrong
E&:ﬁm and if not, the reasons there-

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (2)
There are nife medical colleges run
by the private orgahisations. Their

names/locatlons are as under:

1, The Kasturba Medical College,
Manipal.

2. J. N. Medical College, Belgaum,
3. J. J. M. Medical College, Daven-

gera,

4 M. R Medical College, Gul-
barga.

5. Dayanand Medical College,
Ludhiana.

6. Christian Medical College,
Ludhiana.

7. Christian Medical College,
Vellore,

8. §t. John's Medical College,
Bangalore.

9. M. G. College of Medical
Sciences, Sewagram, Wardha.

(b) Yes. It is wunderstood that
colleges mentioned at S, Nos, 1—4 in
the reply to part (a) above charge
capitation fees

(¢) The matter has to be considered
hy the concerned State Governments
as 'Health’ ig a State subject.

Accident in Kunji Colilery

11185. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plessed
to state:

(a) whether there was an accident
in a New Kunji Colliery on 22nd
April, 1978 in Dhanbad District result-
ing in the death of g minor;

(b) whether it is a fact that that
colliery was running illegally end if
8o, facts ip details;

(¢) whether any prosecution has
been filed against the owner and com-
pensation given to the dependent of
the ‘decensed workeen; and
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) I nov, stepe taken thereot?

THE X OF PARLIAMEN-
TARY 'AIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Diregtor Geners] of Miney Safety,
Dhanbad has not received any notice
or intimation sabout the alleged acci-
dent at New Kunji Colliery on the
22nd April, 1878,

(b) to (d) The Director General of
Mines Safety is making enquiries in
the matter.

Executive functioning CIWT(C

11186, SHRI SACHINDRA LAL
SINGHA: Wilf the Minister of
SHIPPING AND TRANSPORT be
pleased to gtate:

(a) the action taken so far to moder-
nise the executive functioning of the
Centra] Inland Water Transport Cor-
poraiion; and

(b) the result achieved?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) To tone up
the administration of the Corporation
as also to improve its working, a new
Chairman-cum-Managing Director was
appointed. Stepg are also being taken
to appoint 5 few more competent
officers at second level of management

to strengthen it suitably,

(b) The river services which had
earlier been discontinued have been
restarted by the new management.
Services on new routes have also been
tuken up. Sufficient cargo is now
becoming
services.

Stafl in Engineering Department

11187. SHR! DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of all categories of
officers ang inspectorial steft in all the
four engineering departments namely
civjl, mechanical, electrical and signal
engineering  Railway-wise; Rpllway

available for the river

?;:rd,mhoﬂgd establishments-uripe
tions but working against technical
posts;

{b) whaether bureaucracy by itd
under hang policy to favour their kith
and kins is appeinting them in class
IV gnd lower Class III posts to elevate
them in selections over the technically
qualified personnel;

(¢) will he place a list of guch
technically qualified staff/officers who
have been superceded in all the four
engineering Departments Railway-
wise, Railway Board controlled units-
wise in the last ten years by non-
technical personnel; and

(d) whether he will lay rigid guide-
lines of possession of the academical
technical qualification as a must for
all technical posts to avoid frustration
and enforce better functioning of the
departments, if not the reasons there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) to (d) In the
Engineering Departments recruitment
to the supervisory level is in the initial
grade of Rs. 425—700 from holders of
Diploma in Engineering disciplines,
according to the percentages laid down
for direct recruitment, Government
have also to gee that there are reason-
able chances of advancement for staff
working in lower grades. These staff
in lower grades though not possessing
technical qualification as prescribed for
direct reoruits, gain practical experi-
ence which cannot be ignored and have
to be considered against promotional
quota. They are also given promotional
training and refresher training to
make them suitable,

Congestion at Faridabad Railway
Goods Shed

11188, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether his attention has been
drawn to the news item captioned
“Congestion hity Faridabad Railway
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goods shed” appeared in Peonomic
Tirowg (New Defi Editiony of 3rd
April, 1979;

(b) if s0, whether the allegeg con-
gestion at the shed is hampering load-
ing, unloading and other facilities with
the result that the hionest owners are
facing undue harassment and compel-
led to switch to road transport;

(c) if the said allegation is correct,
how much estimated losg of revenue
bas the railway suffered on this
account;

(d) whether recently a fire broke
out, affecting the large quantity of
jute, and the particular consignment
is not being removed; and

(e) if so, what steps Government
have taken or propose to take to
rectify the position?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) There has been no reports to
the effect that the congestion has
caused difficulties in loading/unload-
ing and other facilities resulting in the
traffic getting diverted to road.

(¢) Doeg not arise,

(d) Yes

(e) Action iz being taken for the
disposal of the consignment involv-
ing in the fire accident.

The following gtepg are under con-
sideration of the Railway administra-
tion in order fo rectify the position:

(i) Provision of additional fire
fighting facility at Faridabad
Goods Shed.

(1i) Provision of additional cover-
ed accommodation at Farid-
abad Goonds Shed,

(ili) Fixing up a quota of jute
weagons to be hooked from
North Eastern and Northeast
Frontier Raﬂmg to Flﬁd'
abad Goods Shed,

Class 1T Assistant Engineer

11189. SHRI DAYA RAM SHAKYA:
Wil the Minister of RAILWAYS be
pleagsed to state:

(a) the number of Class I Assistant
Engineers selected in 1876-T7 panel on

- -

the North BHastern Rallway he
sarious charges q(mﬂwm
mu. mumudmm.a
clearance of the charges;

is

(b) whether it is a fact that a case

of excess issue of 621 bags of cement
was detected under one inspector of
works under town engineer of the
North Eastern Railway at Gorakhpur;

(c) the recovery effected either from
the contractor/contractors or from the
defaulting staf to whom this was
issued or who issued it or action taken
against the defaulting staff in excess
issue of the material without confor-
mity to the progresg of work; and

(d) the reasons and authority order-
ing promotion of the staff without
finalising this grave charge with the
present position of the case?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) NiL

(b) It is a fact that 521 bags of
cement (not 621 bags of cement) were
detected to have been issued in excess
to the contractor at the time of finalis-
ing the contractor’s final bill by one
Inspector of works serving under the
Town Engineer of the North Eastern
Railway.

(c) As against a total recovery of
Re. 22,300.20 a sum of Rs, 5,336,00 has
already been recovered from  the
contractor's final bill and a further
amount of Rs. 7,548.00 is available with
the Railway towards security deposit
ang earnest money. The measure for
recovery of the balance amount of
Rs. 9,506.20 is under consideration of
the Railway Administration, The
defaulter who made excedy imsues to
the contractor ig being taken up with
under Disciplinary and Appeal Rules.

(d) When the promotion of the staff
eumemed was gongldered by the then

lnf (since retired) no
case had then heen estab-
uahad.mmhea-mammww

rules his promotion could not be with-
held,
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Refusal of MMTO tp gischarge Carge

11160. SHRIR. K. I: will
the Minister of G AND
TRANSPORT be pleased to state:

(a) whether it is g fact that two
ships carrying about 40,000 tonnes of
sulphur for MMTC were held up in
stream 2t Bombay Port for about 50
days since 22nd November, 1878
because of the adamant stance of the
MMTC;

{b) whether it is also a fact that the
consignees were willing to take deli-
very of the gulphur in stream, and the
port authorities also had agreed to
provide all facilities to unload the
cargo in stream and enable speedy
delivery to the consumption centres;
and

(¢) what were the reasong for
refusal of MMTC to  discharge the
cargo in stream when Port guthorities
were also willing to provide help?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (c) Two
ships, i.e. Artemis and Femca, carry-
ing 10,273 tonnes and 7,300 tonnes of
sulphur respectively, which were to
be discharged by the MMTC, arrived
at Bombay on 22 November, 1978 and
30 December, 1978. The latter vessel
got berthed on 16 January, 1979 (le.
within 16 days of its arrival at the
Port), while the former vessel was
berthed on 19 January, 1879, The
MMTC received a reguest for mid-
stream unloading of the former vessel
in the first week of January, 1879, and
they, after checking up the possibility
of pxira cost, pllowed the parties to
unload by barges mid-stream, The
total quantity discharged mid-stream
from ship ‘Artemis’ was 2,080 tonnes.
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Safety of Coal Mines in the Country

11192, SHRI  DALPAT SINGH
PARASTE: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government have con-
ducted any survey regarding the per.
centage of the safety of coal mines in
the country;

(b) whether some coal mines man-
agementg are also not in favour of
taking the responsibility of safety;

(c) if go, the detailg regarding guch
coal mines; and

(d) the remedial measures Govern-
ment propose to take in thig regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir. Inspections of mines ave
carried out by the Directorate General
of Mines Safety to check the status
of safety and state of compliance with
safety provisions,

{b) Government is not aware of any
unwillingness on the part of coal
mineg management to take on the
responsibility of safety. Under Sec-
tion 161 of the Mines Act, 1982, it 1s
there@ondblﬁtyotthem,w
or Manager of the mine to ensure
that gll gperations in the mines are
conducted in accordance with the pro-
visiong of the Act and Regulations,
Ruleg etc. framed thereunder,

() and (d) Do not arise,
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Cejloction of revenms from miations

188, SHRI YUVRAJ: Will the Min-

ister of RAILWAYS be pleased to
state what is the iotal revenue collec-
ed from Sonalli Barsce-junetion,

Surajkamal and Harishchendrapur in

North Frontier Rajlway for the year
1878-79 and what is the individual

revenue turnover of each of these
railway pgtations during the same

period?
THE MINISTER Or STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Information

is being collected and will be laid on
the Table of the House.
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Vidkimisstion of Union Leaidery of

Bastorn Rallway

11196. SHRI A. K ROY: Wil the
Ministey of RAILWAYS be pleased to
state;

(a) whether he is aware of recent
spate of victimisation of Urlion Jeaders
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of Eastern Raflway since the last week
ol March, 197%;

(b) whether services of all the
pélive mémbers of Purba Railway
Engineering Xamgar Union have been
terminated under ryle 149/2 ‘or trans-
ferred to different divisions, if so,
facts jn details;

(c) whether the Secretary of the
Dhanbad Railway Employees Crordi-
nation Commiftee has also been sud-
denly transferred from Dhanbad to
Sealdeh Division;

(d) whether all these have created
great resentment against Railway
employees there; and

{(e) if so, gtepg taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) to (e)
There was a ‘go slow’ and ‘work to
rule’ movement organised by a sec-
tion of staff on the Eastern Railway
which partially affected train opera-
tions from 29-3-T9 to 11/12-4-79.
Suitable action had to be taken
against defaulting stafl in the admi-
nistrative interest to ensure early
relurn of normaley in train operations.
Subsequently, however, their cases
were reviewed and a sympathetic
view wag taken in the case of those
employees who expressed regret for
their action. There was no vietimisa-
tion at all

Bifurcatjon of Radiology Department
of Lok Nayak Jayaprakash Narayan
Hospital

11167. SHRIT SOMJ] BHAI DAMOR:
Will the Minister of HEALTH AND
'!*‘MY WELFARE be pleased to

ate;

{n) whether the Indian Medical
Council had advised pifurcation of
Radiology Department of Lok Nayak
Jayaprakash Narayan Hospita);

(b) whethet the Radiology Depart-
ment hag since been bifurcated; and

(c) if not, the reasons for flouting
1hé pules and acting against the advice
of Indian Medical Council?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (¢) The Medical Cotunell of India
(M.C1) have recommendai that the
Departments of Radiclogy used for
post-graduate teaching jn all teaching
hospitals in India ghould be bifurcited
into two Departments, aame'y, De-
partment of Radio-diagnosis and the
Department of Radiotherapy. The
Radiology Department of the Lok
Nayak Jayaprakash Narain Hospital
hag not been bifurcated so far. The
Delhi Administration has to take
necessary action in the matter,

Reiired Government gervants serving
as diplomais

11198. SHRI K. S. VEERABH
ADRAPPA: Wil] the Minister of EX-
TERNAL AFFAIRS be pleased to
state;

(a) whai are the details regarding
the number of persong wnho are gerv-
ing as diplomats after their retire-
ment from Government service dur-
ing the last three years; and

(b) what are the details regarding
their re-appointment in f[oreign ger-
vices?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRY ATAL BIHARI
VAJPAYEE): (a) aid {b) Two offi-
cers are at presept gerving as diplo-
mats on re-employment gfter their
retirement from Governmeni service.
During the last three years, 10 more
officers had served as diplumatg after
thejr retirement from Government
service, Detaily are provideq in the
statement attached.
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Stateenent
Datalls of Offictrs sroing|had Seroed as Diglomats qfier their Retirement from Governmen! Surviey.

o

Ww:& Miﬂm'lnﬂwvh:: served/

1. Shri R. Jnipal, Permanent
m&mam&nmlﬁ
ed Nations New

York.

& General T.N. Com.
e Raina, High 5279

8. Shri T.N. Kaul, Ambassador,

Air Chiel Marshal Singh,
#m . Adln g,

5. Shri Imdad Ali, Ambassador. . ' 9-7-74

3573
7. Shri Kewal Singh, Ambassador . go-12-76

6. Shri K.B. Lal, Ambamador.

8. Shri B.K. Nehru, High Commis-  8.11-73
sioper,
g, Shri &m&-:n, High Comm ssion  15-7-74

13-1276

10, Shri M.A. Quraishi, Ambassador,
11, General G.G Bewoor, Ambassador,

12, Sbri Chhedi Lal, Ambassador, .

14573

27-3-73

25476
12-2-7%6 to  28-2.38 Embassy of India, Copena-
hagen.

51076 to

to date, Permanent Mimion of
India, New Yok,

to date, High Commimion ofIndia,
Otiywa.

to 61076 Em'h;:ydlndh,m

e T S

to  g8-77 Embasy of India, Sansa,

to  108-77 Embamy of India, Brussels

to 28977 Emb:.:rof India, Washing-

to  15-10-77 High Commission of India,
i Londoa.
to go-11-76 High Commission of India,
Dacca.

to 1-12-77 Eml of India, Stock-
$1-12-77 m.

to  11.198 Fmbassy of Indie, Jeddah.

q1-5-78 Embassy of India, Panama,

Employmeni jn Karnataka

11189. SHRT K. S. VEERABHAD-
RAPPA: Will the Ministoy of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) the percentage of share of
Karnataks in the total emgployment in
the pulbic gector and the orgénmised
sector geparately at present:
(b) how does this perceniage com-
pure with the shares of other South-
ern States in these gectors ; and
(ﬂ)ﬂudﬁaﬂsupﬂml!he me-
thodg Government have adopted to
rectily fhe imbalence, it any?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (w)
and (b) Under the Employment Maz-
ket ln!ormatlon Programme, data on
employment in the organised sector
of economy covering the entire public
gector and non-agricultural establish-
ments in the private sector employing
10 or more persong ure
quarterly, The table below gives
such dsta in respect of the five
Scuthern States and for India as a
whole, for the quarter ending 3lst
March, 1978 (Provisionsl),
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e

Employment (in  lakhs)
as on 31-3-78 (P) 4|
Organised  Public
(including  Sector *
public
sector)
All-India ’ N
‘ S R &
m M . N ¢ 28
"o (@3 (a3
. Andhra Pradesh , . . . .. . ‘g0
' &y &9
2. Romatgke . 5 . . SR 10°68 +g6
50) &
. Kerala . * 59
k f:ﬁ '&'5)
¢ Pondicherry . . . 039 0'g
' (o'2) (o2
5. Tamil Nad 172 1
S o) (8

Nire.—[igurcs in brackets indicate the percentages to all-India totals.

(c) There seems to be no appreci-
uble imbalance as the above percen-
tages are broadly in line with the
population distribution in these States,
However, it may pe staled that one
of the primary objectives of the Five
Year Plan 197883, which has been
finalised by the Planning Commisgion,
is the creation of substaniial employ-
ment opportunitieg in different sectors
of the economy. The largest employ-
ment potentia] lie: in intensive agri-
culture through expanded jrrigation,
allied activiieg like dairy develop-
raent, hurticulture and forestry, rural
works end cottage gnd small scale
industries. New jobs will glso be
ctreated py investments in infrastruc-
ture, powver generation and the pro-
vision of agricultural inputy as well
8g in the service gectors, The invest-
ment priorities in the Central and
State Plang will e suitably revised
in keeping with ‘he over-all Plan
Objactives, The State Government of
Karnatalra wil) benefit ag much as the
other Stutes, from such measures.

Detention of waglins

11200, SHRr A. K, ROY: Will the
i r of RAILWAYS be pleased to
state:

(a) demurrage paid and payable to
the Railway by the Bharat Coking
Coal Ltd. and TISCO group of colli-
eries, Dhanbad in the year 1877-T8
ang 1078-79 for the detention of Rail-
Way wagons,

(b) whether it is a fact that both
for the non-availability of wagons and
detention of the wagons, the present
crisis in transport of sl to the in-
dustrieg has taken place; and

(c) if so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAT™N): (a) The
information is being co'lected and will
be laid on the Table of the House,

(R) Movement of coal by rail 1o
various industries has been less then
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the proframme due to g variety of
teasony including changes in the pat-
tern of movement of foodgraiis, ferti-
lisers, elc, floods and breaches in
September-October 1878, public agi-
tations in Bihar and other areas, some
of which affected both production and
avalilability of coal while utherg affec-
ted mobility on the railways and
hente wagon availability,

(¢) Various gteps, including pro-
curemenit of new wagons batter co-
ordination between the Railways and
the coal companies and rationalisa-
tion of pattern of freight movement,
have bu'n taken to improve the silu-
ation.

Tasuthorised Employment Agencies

11201. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) wliether a number of illegal arid
unauthotised employmen! agencies
are worting in the country to dupe
job seekers in the Gulf and Arab
countries by charging huge amounts
from the gpplicants as fee for obtain-
g passport or ticket etc.;

'(b) whether he is also aware that
police authorities in the country have
recoverell a number of passpurtg from
such employment agencies,

(c) wrat is the number of passpon
rackets unearthed by the police dur-
ing the last two years indicating the
nameg of the employment ugencies in.
volved in the rackets; and

(d) what strict measures have beer
taken to bring to book the manage-

ment of these employment agencies t¢

eradicate thig evil?

THE MINISTER OF EXTERNAL
AFFATRS (SHR] ATAL BIHAR!
VAJPAYEE): (a) Some cases of
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cheating and explotaiton by unseru-
pulous persons offering fike appoint-
ments ang sending people abroad on
false promises have come io the notice
of the Government,

(b) and (c) Reports from 13 State
Governments and 8 Union Territories
ciscloge that between 1976 and 1878,
26 arrests have been made and 764
passports which were either bogus, or
corried fake endorsements, have been
recovered. Reports from other States
sre being compiled and final position
will be laid on the Table of the House,
when ready.

(d) Caseg of illegal emigration,
when they come to (Government’s
notice are promptly reported to State
Governmentg for appropriate legal ac-
tion. Constant liasion is maintained
with the State Governments to en-
sure that the State authorities con-
rerned keep vigil on the operations
of wnauthorised agenis and take firm
and prompt action ageinst those who
use fraudulent means top induce job
seekers to emigrate abroad.
Reduction in detention time of wagons

11202. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the tonnage of goods loeded by
lhe Railways during each of the last
three years 1976-77, 1977-78 and 1978-
70 and the revenue earned therefrom;
and

(b) the amount of demurrage and
wharfage recovered during each of
he said years sepfirately from the
Jovernment agencles and the private
agencies?

THE MINISTER OF STATE IN
RAILWAYS
\SHRI SHEO NARAIN): (a) Reve-
nue tonnes loaded and earnings there-

from for the last three years are as
under:

197677 19798 (1331..3;..7& )
al)

(1) Revenue Totes orlginsting (i millios)
(#) Ratnings (in crores of rupees) ,

i

. masg moo

12086

s

19896

« . 236 14510
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() Inlormation i being collected gy § gire fra wreor o e
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i Table of the Hous, wifeat ¥ et g #F av A<
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11203. &t frac wiwdt : w0
arey it qfeerk wearw w25 9
3 € g FG i

(%) wm 7z = § fr sgdfes
w3 ¥ gy o & w5 ae
i frdraw ol o fewra frar . g
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¥ T @ wegR |l F A
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wat ag qary & §0 v 5

(%) wrfa et 2 @t oY ¥
fafver Yfet & gra @y ST &
fray sofir sfivi & WTaTT 9T WTR
wQE; ok



163 Written Answers

(@) s fywritz wRefe
¥ w9 ¥ qury ard o w8 gy
* g & | feat mfagE & 7

tw dwre ¥ v wy (o e
wreaw) ¢ (%) W) (7) W6 dge
st W @ § WK I W
T &Y STy |

Missing trips by D.T.C. in resettle-
ment colony of Sultanpuri

11206. SHRI R. L. P. VERMA: Will
ithe Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Delhj Transport Corpo-
ration buses are not running on time
in the resettlement colony Sultanpuri,
Delhi.f1, and the reasons why private
buses under operation of D.T.C. do
not miss trips whereas D.T.C. buses
plying on routeg No. 808, 803, 954, 937
are missing trips continuously and the
reasons for which drivers of these
buseg take rest on both Up and Down
trips by missing the trips; and

(b) whether Government wil] issue
orders to the officey on duty to send
other buses a3 soon as any trips are
missed?

THE MINISTER OF STATE IN
CEARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The services of
toute Nos. 803 gnd 908 have been rea-
sonably satisfactory. However, on
other two route viz, 93 and 954, the
percentage of trip missing ig a little
on the higher side. Except in case of
route No. 908, no private bus has
been deployed on any route operating
from Sultanpuri Route No, 808 is
operated by deploying 10 buses out of
which 3 are private buses. There is
not much difference in trip missing
between the DTC and private buses
running on the route. The drivers of
DTC as well ag private buseg are not
allowed any rest in between the two
trips. However, they are allowed
some lay- over time ranging between
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2 to 5 minutes at the start of each
trip to adjust the time taken by the
passengers to board the buses
conductors to issue the tickets in addi-
tion to half an hour lunch allowed in
a day.

(b) In the case of breakdown of o
bus, replacement is provided if a
flandby bus is readily available. Con-
cerned Unit Officers are being asked
by the Delhi Transport Corporation to
take necessary steps to ensure regular
operation of gervices. However, the
position on routes 937 and 954 cannot
be improved substantially in the near
future as services of route No, 937
Pave been affected by road widening
neay Kishan Ganj necessitating diver.
Sion on temporary basis and gervices
of route No. 954 are affected by fre-
quent closures of two Railaay Cross-
ings on New Rohtak Road, which
result in holding up of buses for con-
tiderable time,

Tata Consultancy Service engaged by
D.T.C.

11207. CH, HARI RAM MAKEKA-
SAR GODARA: Wil] the Minister of
SHIPPING AND TRANSPORT he
pleased to state:

(a) whether the Tata Consultancy
Service engaged by Delhi Transport
Corporation to review its working has
since submitted itg report;

(b) if so, what are the details of
the findings; and

(c) the reaction of Government to
these findings?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The Tata Consultancy Services
have carried out a comprehensive
study. Their main findings are sum-
merised pelow:—

(1) There is & lack of profes
sionalism in DTC at all levels. The
organizations]l structure of DIC is
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suffers

ineffective,. = Management
from lack of depth.

(2) Suitable management infor-
mation in gsystem for operational
control, performance monitoring
and for formulating policy decisions
does not exist.

(3) The Personne] function is not
adequately deflned or formulated

resulting in poor morale, among
existing  personnel, inter-union
rivalries and other related
problems, ’

(4) The capita] structure of DTC
in sub-optima] and hag resulted in
DTC accumulative heavy losses,
Interest and repayment of loans
constitutes more than 50 per cent of
the total yearly loss,

(5) The fares at DTC are at un-
realistically low levels. There is no
clear and well defined subsidy
policy formulated by the Govern-
ment for DTC either ts undertake
capital expansion to meet the
increasing travelling demand of
Dchhy citizens or to manage itg day-
to-day operations.

(6) The increase in population
of the city, the growth of residen-
tial, commercial and industrial
complexes have taken place without
explicit consideration being given
towards the development of an effi-
cient road based mass transport

system,

(7) The routing gystem in DTC is
not based on trave] demand of the
passengers. The present schedules
are supply oriented and are ineffi-
cient for handing uni-directional
peak-time traffic problems prevalent
in Delhi.

(8) The fleet maintenance gystem
ig inadequate.  The Central work=
shop cannot sustain the existing
fleet strength. The maintenance
activities at the depots are not
monitored for quality or quantity,

(® The material planning
function, purchase procedures, lay-

out of gtores and its security are all
inadequate and needs re-design.

(10) The financial controls are
non-existant. Np budgeting or
costing systemg exists to aid the
manggement in improving the
quality of decision-making.

(11) The depot organisation is
inadequate. Formal operating pro-
cedures, functional responsibilities
and reporting levels and arrange-
ments are ill-defined,

(c) The report hag only recently
been receiveq ang 8 under
examination,

Grievances of Employees of Medical
Store Depot, Madras

11208. SHRI A. MURUGESAN:
Wilj the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(a) whether Cenira] Government
Health Scheme Employees Scheduled
Castes and Scheduled Tribeg Welfare
Association, Madras have presented 2
letter on 18th January, 1978 to the
Chief Medical Officer, C.G.H.S.
Madras; if so, the details thereof and
the remedial action taken so fay on the
same; if not taken, why and when
their demand will be fulfilled;

(b) whether permanency and quasi
permanency orders have not been
issueq so far to the eligible employees
at C.G.H.S. Madras; if so, the details
thereof cadre-wise; if not done, why
and when this will be completed; and

(c) whether the reservation orders
providing Reservation at the time of
appointments, promotions and confir
mations are not followed in C.G.HS,
Madras office, if followed, the cadre-
wise detaily from the inception of the
office and if not, why?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir. A statement showing the
details of the letter and the remedial
action taken is attached as Annexure
L
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() The quasi-permanency orders
have already been issued in respect
of eligible employees. The temporary
posts are being converted intp perma-
nent as per Government rules and
orders for permanency in respect of
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eligible employees will issue In due
course,

(c) No, Sir. The reservation roster
has been kept in view while making
the appointments, A statement in
this regard is placed at Annexure IL

Statement 1T
Variows points raised by the CGGHS Scheduled Castes(Scheduled Tribes s Welfare
Asworigtion, Madras in the r latter dated 18-1.1979 and
remedial meas s taken thereon.
Points raised by the Welfare Association Remedial measures taken.

1. No. of Scheduled Castes/3cheduled Tribe vacan- A statement in this regard showing the parti-

ciea reserved category-wise from the inception

of the :'zaniaation and names of individuals
appoin

2, No. of ad-hoc apporintments made caire wise
Against posts reserved for ST/ST and steps taken
to fill them by SCIST candidates

Appointment of Liaison Officer

4 Poitingof SC/ST Qlerical StaTin a1 n nistrative
office.

5 Seniority List

6 Recruitment Rules

. 8C/ST emplovees appointed at inception of
7 Tt on Gepemrion:tat soticn. takes fe thae
absorption in the Unit

8. Isue of yuasi.permanent certificates to
employees

culars of emplovees appointed under CGHS,
Madras against the reserved vacancies as
per the 100 point roster has been placed on
the Table of the Sabba in reply
to part ‘c' of the Question.

No remedial action is called for.

Oanr postof Pharmacistisnow held by another
cinhdate on ai/ho~ basis against a nost
reserved for the ST due to non-availability
certificate  furmished by the Emnployment
Exchange. The vacancy ha, agiin heen
notified to the Employment Exchange

A iunior Class T Medical OTicer has
been nominated as Litison OTicer for
work relating to Scheduled Caster and
Scheduled Tribes.

Pronosals for the creation of additional stafl
under CGHS, Madras ate under considera-
tion in consultation with the finance Divi-
sion.

The list has been compiled.

The recruitment rules for various categories
of posts  working under CGHS have been
finalised

The question of absorption of dg?uﬂtionim
in the regular establishment of C.G.H.S.
Scheme has not been found acceptable,

The Departmental Promotion Committee
have given its approval for the issic of
quasi-permanent certificates to  the eligi-
tle who fulfil the conditions
laid down for the issue of quasi-perma-
nency Certificate,
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Proposed Survey for Kharagpur- of the receipt books said to have been
Digha Line reported to the police a5 stolen;
11209. PROF. SAMAR GUHA: (c) whether the matter was referred

Will the Minister of RAILWAYS e
pleased to state:

(a) whether the proposed survey
for Kharagpur-Digha Railway Line
has been initiated;

(b) if so, facts thereabour;

(c) i not, when the work for sur-
vey will begin; and

(d) the name of the officer whe will
be entrusted to conduct the proposed
survey?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRLI SHEO NARAIN): (a) Yes,

(b) A Preliminary Engineering-
cum-Trafic Survey for ¢ B.G. rail
link between Kharagpur and Digha
(40 KMs.) has been included in the
budget 1979-80 at a cost of Rs. 1.20 lacs
with an outlay of Rs, 1 lac in the
current year.

(¢) The survey work is expected to
begin after the rainy season by which
time, estimate for the survey is ex-
pected to be sanctioned.

(d) The survey will be undertaken
by C.E./ConjBilaspur assisted by
Dy. C.E./Con. At present, these
posts are held by Shri H. R. Satya-
narayana and Shri A. Sattanathay

respectively,

Cheating Offences in Leave Travel
Concession

11210. SHR] K. LAKKAPPA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether some officialy were
found guilty of offences of cheating
the Government by producing fraudu-
lant fare ruceipts from a transport
compahy in connection with availing
their leave travel concession;

(b) It 80, whether the fare receipts
produded by them pertalned to one

fo the Police or CBI for investigation
ang if not, reasong thereof;

(d) whether high officialg of his
Ministry let them off will{ only minor
Punishment for such serioug offence
of fraud; and

{e) whether the warning meetg the
ends of justice keeping in view of the
seriousness of the charge ang if not,
further steps contemplated in the
maiter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA (VARMA): (a)
Only one official of this Ministry who
hag drawn an avance under the Leave
Travel Concession for the block years
1974-77 (Carried forward to June
1979) submitted a receipt from a
Private Transport Co., which, on
departmental investigation was found
to be not genuine.

(b) This Ministry hag no informa-
tion about it

(c) As the matter was dealt with
departmentally, no reference was
made to the Police or the C.BL

(d) and (e) All the aspects of this
case were considcred in detail and it
wag decided at the level of the Head
of the Deptt. that a recordable warn-
ing to the officiay concerned would
meet the ends of justice, Action was
taken accordingly, and the amount of
advance drawn by the official was
refunded in one Iump-sum,

Service Conditions of Seamen

11211, SHRI DILIP CHAKRA-
VARTY: Will the Minister of
SHIPPING AND TRANSFORT be
pleased to state:

(ay whether none of the recom-
mendations of the LL.O. regarding
service conditiong of seamen has been
accepted by the Indian shipowmers
though some of them have been con-
ceded by foreign companies;
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(b) whether Government is con-
tempiating any steps for improving
the conditions of service of these
helpless workers; and

(¢) if so, what are the proposed
steps?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) It is not
a fact that Indian shipownerg have
not accepted any ILO recommenda-
tions.

(b) and (¢) The National Maritime
Board consisting of representatives of
both shipowners and seafarers dis-
cusses and decides service conditions
through mutual consultations. Govern-
ment also reviews the position irom
time to time in the light of recom-
mendations of the National Welfare
Board for Seafarers set up under the
Indian Merchant Shipping Act, 1988.

Revision of Dearness Allowance
formula for Industrial Workers

11212. RROF. P. G. MAVALAN-
KAR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state;

(a) whether it is a fact that Gov-
ernment formula first of 1961 and
later the revised one of 1971 has re-
mained unchanged so far in the mat-
ter of determining and paying dear-
ness sllowance to industria] workers
in the country;

(b) it so, whether Government
propose to revise the said formula
with a view to bringing it up to date;

(c) if so, how and when; and

(d) i not, why not?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d) There is no Government D.A,
formula ag such of 1961 or of 1971
However, there i8 a proposal to re-
place the current 1080-base Consumer
Price Index series (which govern
dearness allowance for industrial

workers) by 1971-base series. Ay there
was g demand from various quarters
that, before the release of new series
of indices, the existing seriey should
be revised in al] respects, 2 Com-
mittee under the Chairmanship of
Professor Nilakkara Rath was ap-
pointed in May 1877, The Committee
submitted its report on 6-2-1978. A
copy of the report, recommending
inter alia introduction of new series
with 1971-base, was placed on the
Table of the House on 31-8-1978. The
recommendations of the Committee
are under Government’s examination.

Medical College

11213, SHRI VASANT SATHE:
Wil} the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of medical colleges—
private and Government funetioning
in India, State-wise year-wise for the
last three years along with the num-
ber of students who passed the M.B.
B.S. course annually from these col-
legeg and the number of proposalg for
opening the new colleges during 1976-
80 State-wise received by the Ministry
and the action/decision taken in this

regard; and

(b) whether the educational stand-
ard of the M.BBS. degrees in differ-
ent colleges in the country—private
and Government is very much at
variance ang there ig a need for es-
tablishing an effective monitoring
agencieg and make necessary changes
in the Medical Council of India; and

(c) if so, furnish details of the
steps—administrative, organisational
and legal taken during the last two
years sre under consideration for
effecting improvements in the stand-
ards of the M.B.B.S. degree of various
universitieg in India?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); (a)
There hag been a tota] number of 106
medical colleges functioning in India
for the last three years. Of these 9
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"are private medjcal colleges and the
rest are either the Government Me-
dical Collegeg oy medical colleges in
the public secior. The detailed
information in regard to the number
of medical colleges, State-wise and
year-wise for the last three years, as
850 the number of students who have
passed out the MB.B.S, course
annually from these colleges is given
in the statement, During 1079, pro-
posaly were received from certain
parties in Haryana and Madhya
Pradesh for starting new medical
colleges. The Government of India
are not in favour of opening of new
medical collegeg in the country for the
present on the annuma] out-turn of
nearly 2,000 medical graduates pass-
ing out from the existing 206 medical
colleges would be sufficient to meet
the medical manpower requirements
of the country,
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(b) and (¢) The Medical Council
of India way established for the pel
mary purpose of maiptaining a
uniform standard of medica) education
in the country which functions as a
monitoring agency in the flely of
medical education, The Council en-
Sures that the medical gradutes
passing out from the different medical
colleges conform to the minimum
standards laid down by it. In view
of this, there had not been very
significant difference in the standard
of the M.B.B.S. degree in the private
medical colleges and those run by the
Goverment, There is already a pro-
posal under consideration of the
Government to amend the existing
Indian Medical Council Act, 1956, to
make the Council more effective in
discharging ity functions in the fleld
of medical education.

Statement

h?g Name of the State/Union Territory No. o{ﬁnﬁdanés. négul:;md tl;;
1974—75 1975—76  1976—77

g 3 4 5
1 Andhra Pradesh 1207 1039 1045
2 Asam 364 231 426
9 Bihar 690 526 664
4 Delhi 331 482 477
5 Gujarat . 684 767 699
6 Jammu & Kashmir |, 112 153 157
7 Kernala 586 392* 611
8 Tamilpadu 1370 1005 1199
9 Madhya Pradesh 754 809 708
10 Maharashrta, 1440 1461 1502
11 Karnataka 1172 1385 1639
12 Orjga 474 283 367
13 Punjab 363 410 373

Nors :-—#Information in respect of T.D. Medical College, Alleppey is not available.
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14 Haryana 14 133 151
15 Himachal Pradesh P 45 68 55
16 Pondicherry ., . . . . 61 65 63
17 Goa, Daman & Diu . 8o 62 66
18 Rajasthan 630 752 504
19 Uttar Pradesh 918 Ba1*= 08
20 West Bengal 671 1058 g76%m

Torar . 1111 11982 11 gba

**Information in respect of the Institute of Medical Sciences, Varanass, is not available,
*#+Information in respect of R.G, Kar Medical College, Calcutta is not available,

Pgblic Transport system in Metropoll-
tan Cities

11214, SHRI VASANT SATHE:
Wil the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether the Government have
sanctioned some loans of grants/sub-
sidy for improving public transport in
the metropolitan cities in the country
during 1977-78 and 1978-79;

(b) if s0, fyrnish brepk-up of the
figures city wise and actual utilisa-
tion and progress achieved alongwith
the provisions made for 1079-80;

(c) how doeg the assistance provid-
ed compare with similar type of assis-
tance provideq earlier during the cor-
responding period; and

(d) detaile of steps taken on the

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM). (a) No, Sir.

(b) and (c) Do not grise. Npo pro-
vision has been made for 1970-80 also,

(d) Except in Delhi, the Public
Road Transport Undertakings in
metropolitan citieg are under the res-
pective State Governments, who have
to take stepg for improving the
public transport gystem there. Pro-
posals for development of road trans-
s

litan su e
State Governments to thes Plznlnz
Commission are taken into account
while finalising the State Plans,

As regard; Delhi, the Working
Grmmwmmﬁ:;;orm'
mended & provision of Rs. 67.70 crores
88. The DTC has initiated IW.“:!
increase the bug fleet, to set up secon
workshop for augmenting maine-
nance facilities and to set up addi~
tiona] depots reqtired for the addi-
tional fleet.
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Reservation Facilities at Rajkot

11215. DR. BIJOY MONDAL:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of RAILWAYS be
pleased to state: .

(a) whether there is no provision
at Rajkot for reservation for 2nd class
passengerg in Mail Trains from Rajkot
to Viramgam eventhough such reser-
vation facilities for 2nd clags is avail-
able at Viramgam for train from
Viramgam to Rajkot;

(b) if so, what are the reasons for
such a discrimination;

(c) whether Government propose
to extend this facility from Rajkot to
Viramgam; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) to (d)
The only Mail train running between
Rajkot ang Viramgam is 37 Up/38
Dn, Viramgab-Varaval Mai), The
journey between Rajkot ang Viram-
gam by these traing in both directions
is during day time for which no
sleeper accommodation is necessary.
Reservataion of seats in second class
is done only from train/coach starting
stations an ordinary second class
coaches are not manned ang it ig not
feasible to bring them empty and
guarded at intermediate stations like
Rajkot. As Viramgam i a train
gtarting station, the facility of seat
reservation in second clasg ig gvaila-
ble ex Viramgam to stations upto
Veraval including Rajkot by 38 Dn.
Msil. Rajkot being an intermediate
station, reservation of seat in second
class iz mot done for journeys to
Viramgam.

Tt will be possible to provide ac-
commodation at Rajkot in second
clasy after conversion of Veraval-
Okha section into B.G. i completed.

MAY 17, 1979
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Mosquito Nuisance in Delhl

11216. SHRI CHIMANBHALI H,
SHUKLA:
SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whethey of late mosquito (both
of Malarial and nuisence value) is
assuming a serious proportion in
Delhi;

(b) whether enough has not been
done ag yet to eradicate mosquito;

(¢) whether one of the potential
spots of mosquito breeding is a nullah
between Lodi Colony and Kotla; and

(d) whether ihe Ceniral Govern-
ment have any proposal to cover the
nullah with concrete drain pipe inser-
ted within, at least at thickly populat-
ed places, this in turn will stop foul
smell 1] around also?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
While generally there is improvement
in the malaria situvation in Delhi,
mosquito nuisance may be causing
concern in some areas of Delhi. This
is due to the unsatisfactory drainage
system in those areas.

(b) Both Municipal Corporation of
Delhi and New Delhi Municipal Com-
mittece gre taking adequate measures
to control mosquitoes in their res-
pective areas.

(c) Yes put anti-larval measures
including biological control are being
taken to control mosquito breeding in
that nullah,

(d) The Ministry of Health and
Family Welfare have no such pro-
posal.

Discipling and Appeal Ruley

11217. SHRI DAYA RAM SHA-
KYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any guide lines have
been made and given to the varfous
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zong] railwayg and other units under

the control of his Ministry regarding
the nature of offences/shortcomings
falling under the various penalties

mhdhhwmmdmmﬂ

(b) if #o, will he place a copy of
the same on the table of the Sabha;

(c) whether the various zonal rail-
ways adopt gifferent standards to
harass their staff to maintain the pride
of the controlling officers by making
simple charges under major penally
items and vice versa;

(d) will he get a study made into
the various methods adopted in all
the units under the Ministry’s contrel
and lay down rigid guide lineg regard-
ing labelling of offences under major
or minor penalties; and

(e) if not, the reasong thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(c) Controlling authorities, while
functioning as disciplinary authorities
act in a quasi-jodicial capacity and
award the penalties in that capacity
on the merits of each case.

(d) and (¢) Do not arise,
TR W R

11218. st oy fasar ww :
FI7 X AT I TATY 1 TW FA O
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R 7
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Hari Nagar O.G.H.S. Dispensary,
Delhj
11219. SHRI BALAK RAM: Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that Hari
Nagar Dispensary, Delhi has on itg roll
some 16,000 beneficiaries;

(b) whether it is also a fact that the
patients of this dispensary are refer-
red for Snecrialists' treatment to Dr,
Ram Manohar Lohia Hospital, which
iy about 15 Kms. away from the dis-
pensary;

(c) whether it is also a fact that
Deen Daya} Hospital is just at g dis-
tance of half a mile from the dispen-
sary and bosig infrasructure ig avail-
able in that Hospital; and

(d) whether Government propose to
improve the servicey of this Hospital
and make available servicas like X-ray
ECG, climcal fcste set to the bene-
fictaries of thig dispensary till the
Hospital is developed into a full-
fledged 500 beds-Hospital ag propo:zed
in 8th Five Year Plan?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, sir,

(by For specialists consultation,
patients are referred to the CGHS
dispensary Tilak Nagar where gpecia-
list’s services are available and which
is at distance of 3-4 kms. from the
Hari Nagar dispensary. Only emer-
gency cases are referred to the Dr.
Ram Manohar Lohia Hospital,

(e) Yes, Sir.

(d) In view of the reasons stated
in reply to part (b) of the question
there ig no immediate proposal to
utilize the services of the Deen Dayal
Upadhyaya Hospital for the CGHS
beneficiaries,

Commercial Clerks
11220. DR. LAXMI NARYAN
PANDEYA: Will the Minister of
RAILWAYS be pleased to state:
(a) whether it is a fact that better

scale to commercial clerky ag against
the Ministerial category is given in all
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grades o In initial grade only;
{b) whether it is also a fact that at

Government on demands raised in
memorandum to Railway Minister on

MAY 17, 107
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ist December, 1678 and if so, what
are the details?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHED NARAIN): (a) The
comparative position of revised pay
scales allotted to Commericial
clerks and Ministerial categories
ag per recommendations of Third
Pay Commission vis-a-vis prerevised
scaleg is given below:—

Commercial Clerks  Ministerial Categories

Pre-revised Revised  Preerevised Revised
scale Scale Scale Scale

110=—200 260—430 110~180 260—400
150—240 330—360 130~—300 330—560
205—280 425640 210—380 425—700

250—3080 425—700 (1/3)
¥ 455700 335~—425

935—425 J 550—750 (2/8)
370—475 550—750 350—475 550—750
450=575 700—000 ¢50—575 700~—g00
(b) and (e). The revised scales of .
pay have been allotted to the Com- feeeft e ok foeelt & ol
mercial Clerks and the Ministerial LLCAS L

categorieg strictly on the basis of the
recommendetions of the Third Pay
Commission. The Pay Commission
while recommending the scales
took all factors into considera-
tion, viz, the duties and responsibili-
ties, the source of recruitment, quali-
fications the avenues of promotion.
the relatjvitie; both within gnd out-
side the department, They also con-
sidered the representations made to
them by the Associations of various
categories of staff and took oral evi-
dence of their representatives. Any
comparison between the revised scales
allotted to the two categories of gtaf?
is therefore, not api.

The Ministry have not received any
memorandum dated 1st Dec. 1678

11221. ot gow fay : = tw
Al 7 IATA W FO wG fw
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(%) wa femr & goer gra w0
o TR dE?
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Crisgs in Indian Shipyards

11223, SHRI MANORANJAN
BHAKTA: Wil] the Minister of SHIP-
PING AND TRANSPORT be pleased
to state whether Indian Shipyards

are fecing a lot of crisis due to lack
of positive encouragemeént due to the
Ship building Industry by Govern-
ment which resulted in huge losses to
the Indian Bhipyards; state details
about total capital investment in each
shipyard and total accumulated losses
of each shipyard separately and also
state year-wise loss for the last 3
years and reasons for such joss if
any?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): The current
shipping crisis has affected the ship-
building industry all over the world,
including India. Of the two major
shipyards under the administrative
control of this Ministry manufacturing
ocean going vessels, Hindustan Ship-
yard (HSL) has been earning profits,
while the Cochin Shipyard (CSL)
has yet to complete and deliver its
first ship, The capital cost of CSL
is being provided by Government on
a debt equity ratio of 1:1, The ser-
vicing charges on the debt are being
reckoned as losses for the Company,
The total capital investment in HSL
is Rs, 1958 crores and that in CSI,
is Rs. 52.61 crores, The cumulative
losses of CSL on the above basis work
out to Rs 5,36 crores and losses dur-
-ing the three years 1975-76 to 1977-78
are Rs, 6.71 lakhs, 14.02 lakhs and
Rs. 5,15 crores respectively,

Tralning to Indusirlal Workers

11224, SHRI P, RAJAGOPAL
NAIDU: Will the Minister of PAR.
LIAMENTARY AFFAIRS AND LA-
BOUR be pleaseqd to state:

(a) the number of industrial wor-
kers trained under the Workers' Edu-
eation Programme during 1078-79;
and

(b) the number of agricultural wor-
kers trained under the above scheme
during 1978.797

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) and (b)
During the year 197879 training wes



given under the Workers' Education
Programme as follows:—

Inolostrial workem

1,74,002

Plantation workers 38,666

Rwralworkers | | 7,386
1cultural workersin

farms 718

fProposal for a By-Pass to Elum Town
by Andhra Pradesh

11225, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Andhra Pradesh
State Government sent up a proposal
for a by-pass to Elum Town to the
Government in 1873;

(b) whether the Government inti-
mated to the Andhra Pradesh State
Government that before finalisation
of a major by-pass like Elum some
Senior Officer of the Ministry of
Shipping and Transport should ins-
pect various aliernatives at site; and

() if so, whether inspection has
been made by the Senior Officer?

THE MINISTER QF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) to (e).
Presumably, the Hon'ble Member is
reterring to alignment proposals to
by-pass Elum Town on Vijayawada-
Visakhapatnam Section of NH5 in
Andhra Pradesh. Proposals in this
regard were received from the State
Govl, in 1973. However, the same
could not be approved due to cons-
trains on financial resources and the
low priority accorded to by-passes,
The question of the site being inspec-
teq by Senior Officers of the Ministry
of Shipping & Transport did not arise
in these circumstances,

Staff under Amalgamated Clerical
Establlshment posted to Marine/Ship.

ping Department for more than
15 years
11228, SHRI MANORANJAN

BHAKTA: Will the Minister of SHIP-

newers  MAY 1T, 1979
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PING AND TRANSPORT be pleased
to state; B

(a) how many sta? under amalga-
mated Clerical Establishment Anda-
man and Nicobar Islands are posted in
Maring and Shipping Department in
Andaman and Nicobar Island
under Harbour Master/Marine Engi-
neers gince last more than 15 years
with transfer, state details;

(by whether Government issued
twice/thrice orders about some staffs
under amalgamated clerical establish-
ment posted to Marine/Shipping De-
partment for more than 15 years con-
tinuously but could not materialise,
state the details and reasons for such
cancellation of transfer grders; and

(c) whether Government propose
to transfer such staffs for being posted
in one place for more than 15 years?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (c)
The information is bemng collected
and will be laid on the table of the
Lok Sabha

¥R TR AT Qwat & grariae
wit wifes  wtewwai &
T A
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Container Service from the West
Coag; of India to Ausiralia

11229, SHRI R. KOLANTHAI
"VELU: Wil) the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) what is the quantum of load
carried and the actual frequency of
monthly container service by Ship-
ping Corporation from the West
Coast of India to Australia; and

(b) the results of study of the
economics of the service?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): (a) The Ship-
ping Corporation of India commenced
its monthly container service from
the West Coast of India to Australia
in September, 1878 and has provided
until April, 1970 eight sailings, ie.
one sailing per month. During this
period the Bervice has carried 420
-containers from Bombay and 277
from Cochin,
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(b) Wilh the introfluction of this
Service, the Shipping Corparation
has been able to reduce itg losses on
this Sector as ¢ompared to the losses
sustained on the earlier break-bluk
Service. The present container ser-
vice has assisted the commercial ope-
rations in that the Shipping Corpora-
tion previously deployed three units
por providing monthly break bulk
Service to Australia but due to
berthing delays only eight sail
ings could actually be achieved
in a year; it has now been possible
to provide a regular monthly ser-
vice by deploying only two units. The
average turn round time has been
brought down to 63 days in the pre-
sent service ag against 150 days taken
in the earlier break-bulk service

Financial Assistance to Ship Owners
recommended by National Shipping
Board

11230, SHRI R, KOLANTHAI
VELU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the particulars of financal
assistance to shipowners recommend-
ed by the National Shipping Board;

(b) the precite nature of the fin-
ancial difficulties of shipowners; and

(¢) the number and names of
shipowners who have been granted
financial assistance and the improve-
ments in the industry noticed as a
result?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) The
National Shipping Board recommend-
ed the following measures to assist
the Indian Shipping Companies:—

(i) Conversion of existing foreign
exchange loans intp loans under
the foreign exchange ship acquisi-
tion scheme known as SAFAUNS.

(ii) Rescheduling of existing
Shipping Development Fund Com-
mittee rupee loans by grant of sui-
table moratorium,
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'b) As & yesult of acute depression
in the freight market the Indian
Bhipping Companies are facing prob-
lﬂfn of liquidity,

(c) The Shipping Corporation of
India and the Mogul Line Limited
have been granted financial assistance
so far under the financia] reliefs ap-
proved by the Government to meet
the current shipping crisis, Assistance
to other companies is also proposed,
The assistance at present ig Festricted
to the minimum amount required to
tide over the immediate liquidity pro-
blems of the companies concerned for
the period uplo 31 March, 1978,

Training Establishments for Merchant
Navy officers

11231, SHRI R, KOLANTHAI
VELU' Will the Mumuster of SHIP-
PING AND TRANSPORT be pleased
to state;

(a) the reasons why the six tram-
ing establishments for Merchant
Navy Officers and rating are located
in Bombay/Calcutta only;

(b) whether Government' propose
to start such establishment: at Mad-
ras, Tuticorin and Cochin etc.; and

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPINC AND TRANSPORT
(SHRI CHAND RAM): (a) All the
six training establishments for Mer-
chant Navy Officers and ratings are
not located in Bombay/Calcutta only.
These institutions are spread all over
India a4 shown below:—

Officers:

1. Training Ship ‘Rajendra’ Bom-
bay.

2, Directorate of Marine Enginecr-
ing Training with Head Quarter at
Calcutta and Branch in Bombay.

3. Lal Bahadur Shastri Nautical
and Engineerrng College, Bombay.

Ratings,

1. Training Ship Bhadra Cal-
cutta,

!94

2. Training ‘Mekhala’
Visakhapatnam. e

8, Training Ship ‘Naulakshy
Navlakhi (Gujarat),
() No, Sir.
(¢) Does not arise.
Construction of Major Bridges on

National Highwiy No. ¢

11232, SHRI VIJAY KUMAR N,
PATIL; Will the Minister of SHIP-
PING AND TRANSPORT be pleaged
to state:

(a) whether number of major
bridges which are yet to be construet-
ed on the Nationa] Highway No. 6
connecting Nagpur and Surat;

(b) if yes, what are the reasons for
delay; and

(c) what steps are being taken to
expedite the construction?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) 8 major
bridges arc yet to be constructed on
National Highway No, 6 from Nag-
pur to Dhulia in replacement of the
existing deficient bridges including
some submersible bridges. The por-
tion between Dhulia to Surat is a
State Road,

(b) and (c). At one time ‘there
were in gll 20 bridges existing on
National Highway No, 6 between
Nagpur and Dhulia requiring to be
replaced by major bridges. Out of
these 20 bridges, 10 have already been
constructed, Two more are nearing
completion, The construction of the
remaining 8 bridges will depend upon
considerations such as their present
conlition, plan priorities on a Coun~
try wide basis and avalability of
funds,

forwx wiwee wrfe ot frgfem
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TENs ang Train Attendants

11284, SHRI AMAR ROY PRA-

DHAN: Will the Minister of RAIL-
WAYS be pleased to state:

( whether have con-
thé 'T'TXs and Train stten-
4s Rynning Staft;

munmedmn-w:m

(¢) 1 not, the reasong therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI BHEO NARAIN): (a) No,

(b) and (c). Only such categories

ofMumd incharge of

hﬁmllg:‘ for the movement of
Guards etc, are
h‘&l!ah as Running Staf?, Binge the
h.s“oe! the T1.

Conplalnty agaiast Boupliale iy Dot
11285. KANWAR LAL

GUPTA: the

HEALTH AND FAMILY m

be pleased to state:

(a) give the number of complaints
received by CGlovernment about the
Hospitals in Delhi during 1077 and
1078 slongwith the nsture of com-
phints;

(k) number of sych complaints in
which patient died or had permanently
hapdicapped on account of the negli-
gence of the Hospitals staff in the last
22 years;

(c) what action has been taken by
Government over these complairts,

(d) whether Government gre aware
of the fact that conditions in Dy Ram
Manohar Lohig Hospital, Irwin Hospi-
tal, Safdarjung Hospital and other big
Hospitals in Delhi are extremely bad;

(e) if so, the reasons and the
steps taken by the Government in the
last one year to improve the same; and

(1) what steps Government propose
to take to improve the Emergency
ward of these Hogpitals?

THE MINISTER OF ©PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The information is being collected
and will be laid on the table of the
Sabha,

(b) It 18 not likely to be possible
to collect informiation for the last 22
years.

(c) Enquiries are invariably con-
ducted as and when such complaints
are received and remedial action
taken, wherever necessary,

(d) ta (), Despite continual ad-
ditions of staff and funds, scope for
turther improvement in the function-
ing of Go'm'nmgnt\ Hospitals in Delhi
continues to exjst. The existing in-
adequacies gre largely due to increas-
ing nutber of patlents visiting the
Hogpitals. Some improvements, the
details of which are given in the
statement attached, have been made
in the Emargency and Casualty Wards
of the four major Hospitals in Belhi,
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Complainty of shortage of Wagons

11236. SHRI KANWAR LAL
GUPTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) total number of complaints re-
ceived by Government for the ghort-
age of wagons and the corruption for
getting wagons in the last one year;

(b) glve the specific reasons why
there was shortage of wagong in this
year;

(c) ig it a fact that labour dispute
is one of the main causes for short-
ages;

(d) what 15 the estimated loss on
account of shortage of wagons; and

(e) against how many persons
action has been taken for this?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEOQO NARAIN): (a) and (e) A
large number of complaints about
shortage of wagons are being received.
While there were vague complaints of
corruption in the allotment of wagons,
ng specific charges were made against
any individual officer of staff. Conse-
quently, investigations did not produce
any tangible results. However vigi-
lance machinery has been tightened.

(b) In the year 1978.78, there was
some shortage of wagong for loading,
due to the following reasons:

(1) Severe dislocation of railway
operations due to heavy rains and
serious floods in the second half of
1978 and the aftermath thereof.
Several vita] rail routes were dis-
located and about 35000 wagons
were immobilised for weeks in the
Eastern Sector alone.

(2) Civil agitations in different
States (e.g. anti-reservation agita~
tion in Bihar/U.P. and Marathwada
agjtation in Maharashira) during
which railway property became the
target of attack and reil operations
were disrupted.

MAY 11, 189
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(4) Non-gveilability of steem coal
for railways in the post-fiood period,
resulting in cancellation of & large
pumber of stéain-hauled trains—
passenger trains as well as ‘goods
trains, pilots in yards, ete,

(4) Serioug congestion at several
ports dye to port strikes resulting
in heavy detention to wagons and
diversion of trafic to smallex ports
where adequate capacity was not
available.

(5) Singareni Collieries’ strike in
April-May, 1978 because of which
coal had to be moved all the way
from Bengal/Bihar coalfields to the
South.

(6) Jute strike in West Bengal
which immobilised about 5000
wagons for nearly three months.

(7) sporadic agitation by section:
of railway staff, particularly in Ees-
tern, South-Eastern ang Northeast
Frontier Railways, resulting in slow-
ing down of rail operations in these
sectors.

(8) Drastic changes in the pattern
of traffic which resulted in irrational
and long lead movements having to
be undertaken and which in turn,
resulied in increase in the overall
lead of freight traffic. As a result
of stoppage of foodgraing imports,
all the grain movement is now from
the extreme North ty the South,
West and Past. Similarly, there have
been large-scale imports of fertili-
zers, cement and coking coal. These
were not provided for in the rail-
ways' usual movement plants, In-
crease in the lead in the
case some theofm m mmmm
case of some of the princi-
pal commodities was ag under:

" Lead in Kilometers
1977-78  1978-79

——— e . —

Foodgraine ., . 11dg 1257
Fertilizens . 992 1081
Cement ., ., 662 Y17

e e i, e i e S
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The sbove iNcoesst' résulted in in-
dretse of W
145 days

dw{u in 1077-T€ ot the Bread Gauge.

(t) Speradic dislocations caused by
unrecognised sections of labour m
three out of ning Zonal Railways did
have ap adverse effect on the turn-
tound of wagons. There were some
‘g0 slow’, ‘work-to-rule’, and wild-cat
strikes in the eastern sector which
handles bulk of coal ang steel traffic

in the country. These sporadic actions

were mostly resorted to by unrecog-
msed category-wise unions.

(d) Due tq various reasong listed in
reply o part (b) the Railways could
hft only 18893 million tonnes of ori-
ginating revenue earning goods traffic

rln 1978-79 as against the griginal Bud-
Ifet target of 222 million tonnes.

Salaries and Allowances of Members
of State Leglsiative Assemblies and
Union Territories

11237. SHR;y KANWAR LAL
GUPTA, Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) the details of salaries, allowan~
ceg and other emoluments given to
members of the Assemblies in each
State, including the Union Territories;

(b) the number of days when these
Assernblies met in the last one year;

(cy the names of the States where
the emoluments and aliowances ete.
are proposed to be increased in this
year; and

(d) what is the total expenditure
incurred by each State in the last one
vear on the payment 5t the allowan-
ces and emoluments ete. of the mem.
bers?

TRE MINISTER OF PARLIAMEN-
TARY AFFAIRg AND LABOUR
(SHR; RAVINDRA VARMA): (a)
latest information is collected

ind will be laid on the Table of the,
Houge

(b) The information regarding the
uaber of -sittings Beld by various

"tumeteund time iy
A978-79 a» against 133

State/Union Territory Lepislatures is
available in the quarterly 'Journal of
Parliamentary Information' brought
out by the Lok Sabha Secretariat.

(c) and (d) The matier iz not pri~
marily the concern of the Govt, of
India as the subject fally within the
purview of the State Govis,

Rail Mishaps

11238. SHR; M., V. CHANDRA-
SHEKHARA MURTHY:
SHRI A. R. BADRINARA-
YAN:
SHRI P. M. SAYEED;

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that 69 pe,
of rail mishaps are due to human fai~
lure;

(b) if so, whether this is due to the
extra burden put on the rail drivers
and staff connected with it; and

(cy it so, whether in view of this
Government gre considering the reco-
mmendations of the Kunzru Commit-
tee that gons and wards of the rail-
waymen ghould be given preference
in recruitmeni of some categories of
rails staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) About 50 per
cent of the train accidents, which toola
place during 1978-79, were caused by
the failure of railway staff.

(b) No.

(¢) No. Preference in the matter of
recruitment ty sons/wards of railway
employees will contravene constitu-
tional provisions guaranteering equa-
lity of opportunity.

Seeking of Indian Expertise for

Development of Small Scale
Industries by Mauritius

11389, SHRI JANARDHANA POOJ-
ARY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(2) Whether Mauritius hay sought

Indians expertise for developmens of
Smal] Scale Industries; and
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THE MINISTER OF EXTERNAL
AFFATRS (SHR; ATAL BIMARI
VAJPAYEE): (a) Yes, Sir.

(b) In February 1878, a 3-member
expert team led by National Industries
Development Corporation visiteq Mau-
ritiug and = tted a report on the
possibilities for setting up small scale
industries in Mauritlus. Thi; report
13 now under examination by the
Mauritian authorities At the first
Indo-Mauritian Jomnt Commission ses-
sion held recently, India has also offer-
ed to cooperate m the promotion of
certain rural Industries like footwear
manufacturing, fibre industry, bee-
keeping industry, handmade paper in-
dustry and dying industries

At present, two small scale jndustry
experts ie. one industrial economist
and one mechanical engineer are on
deputation to Government of Mauri-
tius as experts,

Giving of Plot at Barakhamba Lane,
Now Delhi

11240. SHR SHIV NARAIN SARSO.
NIA: Wil} the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the plot of land for
office duilding has not been restored
to the Employees Provident Fund
Organimtion at Barskhamba Lane as
promised by him In Parliament In
1977 nor the logs of Rs 35 lakhs has
been refunded with interest, ground
rent and expenditure ncurred o re-
move the structure; and

(b) it so, the reasons therefor and
how much time Government will take
to reallot the plot?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR & PARLIA-
MENTARY AFFAIRS (DR RAM
KIRPAL SINHA): (a) The Employees

MAY 17, 1910 Witten Awblsdvs

B

1ot beep Tosiered. A slaim made. by

g: «wﬁuamm

other charges such a4 ground Tent, ex-
penditure on preparation of
plans by the Adehitéets gng cost” of
demelition of old on the
plot was not acvepted,

(b) The question of sec
suitgble plot of land is ;i
with the Ministry of Works and
Housing.

Sites for Bullding Shipyande

11241 PROF, P G. MAVALAN.
KAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether progress hag heen
nmm,m:ﬁ recently in the
matter of location of sites for buflding
shipyards in the western as well as
the eastern coastal regions of the
country;

(b) it so0, full facts thereof; and

(c) if not, ressens for delay or inac-
tion in thiy regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSRORT (SHRI
CHAND RAM): (8) & (b) Defailed
Project Repart for two sites—Hajivs
in Gujarat and Paradip in Qrissp—
which ate tinder mt'b? tion for
establishment of fn’l ship-
yard(s) was comtmissiemsed inm Sep-
tember, 1078, by engaging a Soxeign
consultency fiem, M/s. LHE, Jepan.
The report 18 expected to he recetved
shortly

t
(c) Does not arise.
woTy ot ot fewt

11242, o SO, WY, VR
wr svegw ity wfcwge sy ag wo
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News Item, entitied “A Racist Radlo
© cffieg Bnock”
11244, SHRI JYOTIRMOY BOSU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(*) whether his attention Las been
drawn to a report published in the
Hindustan Times, New Delhi dated
19.3:1970 page 1 under the caption “A
RACIST RADIO CALLED ENOCH";

(b) it s0o, what are the facts
themo! and

ic) ths Government's reaction
thergun'r

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (¢) The news
item wag based on an article in the
British newspaper, “Observer”, of
18th March, 1878. It related to an
illegal radio station broadcasting
extreme right wing views about once
a month, Mr. Enoch Powel] stated
that he knew nothing about its opera-
tion. The British Government are
investigating the matter for appro-
priate action.

The Government of India hope that
racist propaganda will not be broad-
cast from any British radio station.

11245; SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a), whether it has been brought to
his notice that Europesn Human
Rights Commission has made a geath-
ing indictment of the arbitrary British
precedures for detaining and deport-
ing people on the charge fhat they
are'iflejal immigrants; sad

(b) it s0 Government's reasiion
therto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) & (b) According
to a letter from Mr, lan Martin
General Secretary of the Joint Coun-
cil for the Welfare of the immigrants,
which was published in the “Guard-
jan” dated 13th March, 1979 “Habeas
Corpus has been destroyed by the
Courts in their treatment of cases
mvolving alleged illegal entrants.”
The European Convention for the
Protection of Human Rights and
Fundamental Freedom provides that
“everyone who is deprived of this
liberty by arrest or detention, shall
be entitled to take proceedings by
which the lawfulness of the detention
shall be decided speedily by a court
and hig release ordered if the deten-
tion 1s not lawful? The leiter men-
tions unlawful detention and demands
public and independent inquiry into
the conduct and control of immigra-
tion service, Apart from the powers
of the Immigration Service at posts
of eniry, the letter says Immigration
authorities have powers over persons
who have been in Britain for many
years,

The courts in Britain have go far
declined to question or abridge
powers of detention enjoyed by the
Home Secretary and Immigration
Officers under the Immigration Act
and Rules,

It is hoped that the British autho-
ritieg will settle the matter keeping
in view the points made by the Joint
Counci] for the Welfare of the Immi-
grants. The Government of India
wil] continue to take up individual
caseg of hardship or discrimination
with the British authorities.

Increase in congestion purcharge ou
Bombay Port

11246, SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the In.
dih-Pakistan-Bangladesh-Middla TEast
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Bhipping Conference has Jdecided to
increase its congestion surclarge on
Bombay port eml introduce a new
surcharge on Calcutta port with effect
from the 16th March, 1979,

(b) whether, these surcharges will
adversely affect the export efforts of
Indian shippers in respect of markets
in the Middle-East; and

(e) it so, the facts thereof and ac-
tion taken thereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir. The
India - Pakistan - Bangladesh - Middle
East Conference increased congestion
surcharge on Bombay port from 80
per cent to 35 per cent and 1mposed a
congestion surcharge on Caleutta port

*@ 10 per cent, effective from 16-3-
1879,

(b) and (c) Since the surcharge is
devied on freight freight gefs increas-
ed and therefore, affects the cost of
exports, Several measures have been
taken to ease the situation in the
poris. The Conferences/Rate Agree-
ments, which have imposed surcharg-
es have also been requested from time
to time {0 reduce/withdraw the sur-
charge according to the position in
the ports.

Port Health and Airport Health
Officer

11247, SHRI MUKUNDA MANDAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether it is a fact that class
II1 staft in all categories under the
port Health and Airport Health Off-
cers in India have not been declared
permanent since 1959;

(b) if so, what are the reasons
thereof;

(c) details of such employees work-
ing in the country and their tenure of
services;

(d) whether Government is consi-
dering to absord them agalost perma-
nent vacancies sod provide

security and benefits such as gratuity,
pension efe.;

{e) if go, the facts thereof; and
(f) it not, why not?

THE MINISTER OF PARLIAMEN.
TARY AFFAIR§ AND LABOUR
(SHRI RAVINDRA VARMA): (af
Orders approving 27 temporary em-
ployees in the combined cadre of
Sanitary Inspeclor, Malaria Inspector
and Rat Inspector, class III (now
Group ‘C’) staff at various port/Air-
port Health Organisations in India,
for substantive appointment were
issued on the 24th February, 1879,

(b) to (e). There are in all 75 em-
ployees belonging to class III (now
Group ‘C') with varying length of
service who are yet to be confirmed.
The service particulars of the persons
concerned are being collected & veri-
filed fiom the heads of the Port/Air-
port Health Organisations concerned,
Orders for substantive appointmeng of
the remaining eligible employees are
expected to be issued early.

(f) Does nol arise,

Narrow egotpe from accidents by
Howrah Delhi Rajdhani Express

11248. SHRI JYOTIRMOY BOSU:

SHRI DILIP CHAKRA
VARTY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Howrah
Delhi Rajdhani Express has narrowly
escaped a number of serious accidents
in the recent times;

(b) it so, details thereof; and

(c) the action taken to obviates
such accidents?

THE MINISTER OF STATE INTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN: (a) and (b). Pre-
sumably the reference is fo the two
coses of averted collisions which oc-
curred on 10-4-70 and 28.4-78. In
the first case, 101 Up Rejdhani Ex-
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press stopped short of 71 Up Parcel
Express on the Up loop line of Bhar-
thana gtation of the Northern Railway
and in the second case thiy train stop.
ped short of a goods train on the up
loop lipe of Bhabua Road station of
the Rastern Railway. In the second
case, however one Chair Car derailed
as a result of severe jerk due to sud-
den application of brakes. There was
no injury to any one in any of these
two cases.

(c) Sinee fallure of human element
is the largest single factor responsible
for train accidents, Safety Organisa<
tiong on the Railways have been
engaged in a relentless campaign to
create greater safety consciousness
amongst the staff connected with the
running of trains and to ensure that
staff do not violate rules or indulge
in short-cut methods that may lead
to accidents. In order to reduce
dependence on the human element,
various sophisticated aids like ultra-
sonic flaw detectors for wheels, axles
and rails, axle counters, track circut-
ing, automatic warning system ete,
are being introduced progressively.

o & oY R T qowr ehear
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Arrears of gratuity of Labourers al
Pashoke Teq Garden, Darjeeling

11250. SHRI K. B. CHETTRI: Will
the Minigter of PARLIAMENTARY
AFFATRS AND LABOUR be pleased
to state;

(a) the sction taken by Govern-
ment to clear the arresrs of gratuity
of labourers at Pashoka Tea Garden,
Darjeeling; and

(b) the profit and loss accounts for
the year 1977-78 and 1978-797

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) & (b), The
State Government of West Bengal,
who are the ‘Appropriate Govern-
ment’ in relstion to this establish.
ment, have been requested to furnish
the regitired thformation.

Deccan Queen 301/302
11254, SHRI PONDALER HARI
DANWE:

SHRI R. K. MHALGI:

Will the Siidister of RALWAYY Do
pleaged to refeh to the régly given ®
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Unstarred Question No. 1511 dated 1st
March, 1070 and stute:

(s resulls of the trials
) m:”tbommmhw of exiend-

ng loads of 301/302 Deccan Queen by
four Coaches are fingl and complete
and if 30, when and the details thereof;

(b) in pursuance of the results what
action have Railway Administration
taken or propose to take soon; and

(e) if the results of the said trials
are not complete so far, the reasons
for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). The
results of the trials conducted for
increasing the loads of 301/302 Dec-
can Queen are still under examina-
tion. There are serious difficulties
with regard to platform and mainten-
ance arrangements, change of path,
additiona] power generating capacity
etc. etc. Central Railway 15 going
into these technical problems with a
view to increasing the load of 301/802
Deccan Queen. Final decision can
only be tuken afler all these problems
are sorte{ oul.

Nuclear capabilily of Pakistan

11252, SHR! YADVENDRA DUTT:
SHEI NIRMAL CHANDRA
JAIN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(8) whether his attention hag been
drawn to @ news item of May 2nd
from New York saying that Washing-
ton has confirmeq that Pakistan is
building s Plutonium plant so 88 to

weapon grade Uranium and
Rucleay weapon; and

(b) if so, what action Government

of India has taken in the matter?

A;‘!‘FE MINISTER OF EXTERNAL
& (SHRI ATAL BIHARI
W%) (IE Government has

press reports to the effect that

niled Stytes afficials bave stated that
Akjstap's nuclear programme is not

peaceful and includes the building of
a plutonium (or ,reprocessing) plant
and 8 uranium envichment plant capa-
ble of producing weapons-grade nuc-
lear material for making nuclear wea-
pons.

(b) Government of India has pub-
licly expressed its grave concern in
the matter and hag also taken it up
bilaterally with the concerned suiho-
rities including those in Pakistan and
the United States.

11253, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of PAR~
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) the details of the movable and
immovable property held by the Re-
ginoal Provident Fung Commission-
er, Uttar Pradesh pertaining to the
p;riod from 1963 to 3lst December
1978;

(b) whether Government have
also received the property statement
in respect of the dependents of the
above Commissioner; angd

(c) whether Government will re-
assess the value of this house built in
Ahmedabad and conduct an enquiry
into expenditure incurred on living
in excess of hig monthly ineomet

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR &
PARLIAMENTARY AFRAIRS (DR
RAM KRIPAL SINHA) () end (b):
Annual statements of immovable pro-
perty in respect of the Regional Com-
missioness are furnished by them to
the Central Provident Fund Com-
missjoner.

(c) The Officer has been requested
by the Central Provident Fund Cam-
missioner to furnish a vaiudtion re-
port in respect of hig house gt Alme-
dabad after completion of jtg copstruc-
tion. In the circumsiances the ques-
tion of reasgassment: deeg not  arise,
The Employees Provident Fund Orgee-



215 Written Answers MAY 17, 187

nisation hay also gtated that there is
nothing on their record to suspect that
Shri Pandya has been living beyond
his normal means,

Sub-standard Mogdicines in CGHS
Dispensaries

11254 CHAUDHURY BRAHM
PRAKASH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to gtate:

(a) whether it has come to the
notice of the Government that sub-
gtandard medicines are supplied to
patients at CGHS dispensaries except
some VIP dispensaries;

(b) what is the authority to check
the standard of medicines being sup-
plied to the patients through CGHS
dispensaries;

(c) whether it is also a facl that
medical officers are not allowed to
prescribe certain medicines and
those medicines are prescribed only
by the Medizal Officers-in-Charge of
the dispensaries and if s0, the names
of guch medicines and reasons for
the same;

(d4) whether the Government con-
siders 'the medical- officers incom-
petent to preseribe such medicines;
and

(e) if not whether this distinction
fa proposed to be removed and H
80, when?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR:
(SHRT RAVINDRA VARMA):

(a) Ne, Sir, There are no V. L P.
disperisaries under the CGHS and
there is no difference in the standard
of medicines supplied to the patients
in the various CGHB dispensaries,

(b) When a supply of medicine is
received in the CGHS Medical Store
Depot, random samples are sent for
testing to the Government Drug Test-
ing Laboratorieg and the supply ig ac-
cepted only when it has passed the
test,

Written Answers 16

(¢) & (d): Certain madicines
which are placed i the speclalist List
of the CGHS Formulary can only be
prescribed by 2 Specialist or the Me-
dical Officer Incharge. A list of such
medicines is laid on the Table of the
House.([Placed in Library, See No.
LT-4536/78]

Medicines in this category are costly
and it is considered essential to keep
some control on the expenditure,
Therefore all the medical officer are
not permitted to prescribe these me-
dicines,

(e) There 18 no such proposal.

Action agalvst RPFC, Bihar

11255. SHRI SHIV NARAYAN SAR-
SONTA: Will the Minister of PAR-
LIAMENTARY AFFARS AND LAB-
OUR be pleased to state:

(a) whether on receipt of com-
plaintg with specific instances and
documentary evidence from the MPs
against the Regional Provident Fund
Commi<sioner, Bihar the thep Cen-
tral Provident Fund Commissoner
and Deputy Central Provident Fund
Commissioner, visited Patna and
found him guilly and transferred
him from Patna to Jaipur; and

(by if go, what action Government
have taken against him for misus-
ing of his powers, What are the
facts of the case and whether the
Government will make fair eaguiry
and ¢ake necesswyry uction immedi-
ately?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR & PAR-
LIAMENTARY AFFAIRS, (DR, RAM
KRIPAL SINHA): The Employees
Provident Fund Authorities have re-
poried as follows:—
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tionhl Central Provident Fund Com-
missioner who visited Patna in Sep-
tember, 1974, He reported that there
had not been any serious lapses on the
part of the Officer though there had
been @ certain amount of tactlessness
and certain procedural irregularities,
In Degember, 1974, the Ceniral Pro-
vident Fund Commissioner made a
number of proposals for transfers
and these included the transfer of the
officer from Patna to Jaipur. He was
transferred accordingly.

(b) Does not arise.

Post; of Homoeopathic, Ayurvedic and
Unani Physicians in CGHS

11256. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(#) whether there are posts of
Humneopathic, Ayurvedic and Unani
Physicians in CGHS.

(b) whether there are officers hold-
ing the posts of Assistants, Advisor,

Adviser and Adviser in these
systemg in his Ministry;

(¢) whether Annual Confidential
Reports of ISM and Homoeopathic
Physiclans in CGHS are written and
reviewed by officers belonging to Mo-
dern System of Medicine;

(d) whether all CGHS dispenzarles
in ISM and Homoeopathy are func-
tioning under the administrative con-
:;‘n] of officers helonging to Allopa-

Y

(e) whether ISM and Homoeopa-
iby are considered to be inferior to
Allopathic systems of medicine; and

(fy if not, the action proposed to
be taken by Government to remove
these anomalies?

MININSTER FOR PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHRI RAVINDNRA VARMA: (a)
Yes, Sir.

(b) The position in thig regard is
as under; —

Designation of the post Sanctioned Filled Vacant
§

ISM Digision :

Adviser (ISM) . . One One

Deputy Adviser (Ay.) Two Two

Asdistant Adviser (Ay.) One . One
Homosspathy :

Honarary Adviser (Homoro.,) . One One

Dreputy Adviser (Homoro.) . One . One

Asistant Adviser (Homoeo.) One One
Unani ;

One One

Deputy Adviser (Unani)
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Official whose CR is written

Official initistingCR  Official reici

(2} Delki aron:
(1) Physicians in dispemarics

(2) Physicign-in-charge of dispensary .

(3) Physiviens in ISM units allotted to Allopathic
dispensaries,

(b) Out-side Delhi d1ca.
All Physicians

. Physician-in-Charge

. Chief Medical Offi-

Respective  Adviser
of the systemns, )

. Adviser of thesystem  Director , C.G.H.5,

Qutof 2 doctorsten- Director, C.G.H.S. #
ior one writes the
report of the junior
and report of senjor
doctor 1s written by
Adviser, ISM

ADGHQ®*
cer of the arega> .

® dyoies me heal officers blonging to allopathie system.

(d) Yes, Sir, under the administra-
tive control of officers belonging to
Allopathy in the headquarters.

(e) No, Sir.

(f) Does not arise,

Amauli made on an official of
Hospital on duty

11257. SHRI CHHITUBHAI GAMIT:
Will the Mimster of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(a) whether Prime Minister has re-
ceived a letter dated the 28rd March,
1979 by a number of employees of
Dr. Rem Manohar Lohia Hospital,
New Delhi in connection with an as-
sault made on vne of the officials of

hospital with g knife by one mis-
creant while on duty on 22nd March,
1979,

(b) the details thereof; and

(c) whether it ig also a fact that
some former health officers of the
same hospital are involved in the
said plot of assault as mentioned In
(a) above and if ge, what sction has
been taken against assailant and plot-
ters and to protect the life and pro-

perty of the saig official on whom the
said assault wag made?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VAERMA: (a)
Yes, Sir,

(b) On 22-3.1979 at 10-30 a.m. one
Shr1 Teja Singh Rawat who had been
working as a daily wages worker in
Dr. Ram Manohar Lohia Hospital,
New Delhi off and on for about two
years (presenily without a job for
the last six months) came into the
room of Shri D, N, Chauhan, Chief
Administrative Officer, Dr. Ram
Manohar Lohia Hospital, New Delhi
and entered into an argument. His
point was that as the Chief Adminis-
trative Officer, Shri Chauhan wag res-
ponsible for hig dismissal and he alone
could give him a job of that veary mo-
ment, When Shri Chauhan told him
that in any Qovernment service there
was 8 method and he counld not take
him immediately without the formali-
ties, Shri Rawat took out a folded
knife from under his shirt. The other
persons present shouted at Shri Ra-
wat and Shri Rawat was disarmed.

(¢) So far no conspiracy behinld
thie attempt has been established,
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Hpweyer, the police are still investi-
gating. Action has already been taken
to provide protection to Shri Chau-
han.

Permission of Atomio Enersy Compls-
sion for installing X-ray Maochines

11258, SHRI SOMJIBHAI DAMOR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether prior permission of
the Atomic Energy Commission was
obfained before installing the X-ray
machines in the Lok Nayak Jayapra-
kash Narayan Hospital, Delhi;

(b) if not, the reasons therefor; and

(c) what prompteq the officials con-
cerned to purchage large quantities of
X-ray equipments and instal the same
al every nock and corner available?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir.

(1) There are no definite instruc-
tiong reguirng prior sanction of the
Mtomic Bnergy Commission for ins-
tiMation of X-Ray plant. However,
lihabha Atomic Research Centre s
ronsulteqd from time {c time to take
and enforce preventive measures to
safeguard the health of X-Ray De-
partment employees as well g5 pa-
Leats in the hospital. Badges worn
by the workers of Radiology Depart-
ment of the hospital are sent every
 fortnight to Bhabha Atomic Re-
‘search Centrg to estimate the amount
of Radiation received by a particular
Person so that corrective messures, if
Necessary, could by ‘aken. For instal-
lation of cobalt plants in the hospital
the atehitectural plang are being gent
to the Bhabha Atomic Research Cen-
tre tor advice regarding safety mea-
sures pequired for the protection of
the gtaff ang the patients from radia-
lion, effects.

(c) On ap average ghout 3,000 pa-
Uients avajl of the OPD servicea daily
in thiy hospital which has TITS Beds,
The X-Roy equipment installed is

222

commensurate with the requirements
of the hospital,

Additional D. G, Health Bervices

11259, SHRI K. LAKKAPPA: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased fo
state;

(a) whether it is g fact that pre-
sent Additional  Director-General
Health Services had been dealing with
the CGHS as Director, then DDG and
now ag ADGHS for the last more
than one decade or so;

(b) whether lot of patronage in the
raatter of transfers of thousands of
persons, purchasp of stores and medi-
cines worth severa] crores of rupees
1s vosted in this post of Additional
DGHS and the person occupying it;

(¢) the reagons for vesting all such
powers in one officer at varioug sta-
ges and not rotating him; and

(d) the steps which he proposes to
take to streamline the whole wurking
at the top echelon of the CGHS?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir. The present Additional D.G.
was appointed as Director (CGHS) in
Apri], 1871, Thig post wag later trea-
ted st par with the post of D.D.G.
and so he conlinved to holg the post
of Director (CGHS) and ex-officio
D.D.G.

He wag promoted to the post of
Addl, DG, in April 1873 and since
then he js holding thig post. The
C.GHS. is only one of the several
subjects allocated to him, The C.G.H.
Scheme gt present is under the over-
all charge of a full-fleged Director-
cum-D.D.G. (CGHS) vested with the
powerg of a Head of the Department.

{b) Nao, Sir. The transfers of staff
are conducted gtiictly in gecondance
with the rules and procedure laid
down for the purpose, in the interest
of smooth yunning of the organisation.
Postings and transferg of doctors o
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done by the C.H.S, Division ywhich is
functioniag under a Joint Secretary
in the Ministry of Health and Fami-
ly Weltare. The cases of transfer of
other gtaff from one city to another
are handled by the Director (Adm.
and Vig.) through the Deputy Direc-
torg (Admn.).

The purchase of stores and medici-
meg is also done in accordarce with
the rules and regulations prescribed
by the Government of India. The
drugs are purchased with the appro-
val of the Formulary Committee.
Fowerg for purchases have mostly
been delegated to Deputy Directors/
CM.Os(CGHS). Addl. DG, deals
meinly with matters pelating to poli-
cy.

(c) Does not arise.
(d) No such gteps gre deemed ne-
cessary at present

frafa et @ Wiy & framaa
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Reduction of charges at Kandla Pon
11261, SHRI ANANT DAVE: Wil

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have de-
cided to reduce the charges at Kandla
Port in order to attract the shippers

MAY 17, 107
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using this instead of Bombay
Forti and T

(b) if so, to what extent the re-
duction will be in relation to the
charges at Bombay Port?

THE MINISTER OF STATg IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR!
CHAND RAM): (a) and (b}, The
Kandla Port Trust hod made propo-
saly for certain concessions, which
have been approved to attract lar-
ger trafic gt Kandia, The salient
featureg are:— o

(i) 50 per rent concession in
normal pilotage and berth hire fo
vessels loading/unboading general
cargo up to 3000 tonnes as against
1500 tonnes earlier;

(ii) Exemption from payment of
additional feeg for pilotage and use
of tugs on Sundays/Holidays and
for night operations and shifting to
vessels loading/unloading general
cargo up to 3000 tonnes.

(iii) Increase of rebate op whar-
fage on export cargo from 20 per
cent to 25 per rent;

(iv) Extension of the free period
for storage ol expori cargo from
7 days to 15 days;

(v) Reduction of berth and mo-
oring charges for lash barges from
Rs. 233- to R 100/- and Rs, 24|
per day respectively;

(vi) Reduction of the tug hire for
towing lash barges by 50 per cent;

(vil)" Cut in hire of cargo lifts in
wherehouses by 50 per cent;

(viii) Enhancement of rebate for
occupation of the first floor covered
space from 25 per cent to 50 per
cent of the zround floor rate;

(ix) Allowing of rebate of 25 per
cent on charges for covered space
on export oargo;

(x) Increase of rebate on rent
for open space and storage tanks
from 20 per cent to 25 per cent;
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{xi) of another rebate
of 25 per cent on cranage charges for
export Cargo,

Export cargo ineludeg the coastal
cargo going to other Indian ports.

The rates at Kandla Port are now
generally lower than those applicable
at Bombay Port,

Timings of Kirt] Expresg and Howrah
Special at Ahmedabad

11262. DR, BIJOY MONDAL;
SHRI CHIMANBHAI H,
SHUKLA:

Will the Minister of RAILWAYS be
pleaséd to state:

(a) whether the time between the
arrival and departure of Kirtj Ex-
press for Saurashtra ang Howrah
Special at Ahmedabad is only 20 mi-
nutes and because of that many a
time misconnection take place and
passengers are put in trouble; and

(by if so, whether Government
propose to increase the time gap bet-
ween arrival and departure of these
two trains and, if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b)
Information is being collected and
will be laid on the table of the Sabha.

Benefit under E.P.F, pnd M.P, Act and
Family Pens’on Scheme after Retire-
ment

11268, SHRI P, RAJAGOPAL
NAIDU: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR he pleased to state:

() whether in the Employees' Pro-
vident Fund and Miscellaneous pro-
visions Act, and Family Pension Sche
eme it is provided that full benefits
will geerue only after retiring at
80 yearg of age; and

(b) whether it ig pot & disadvantage

1o the person working in the State
and Central Governmens undértak-

ings who have to retire at the age
of 55 and 86 respectively?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) The be-
nefits available undey the Employees’
Family Pension Scheme, 1871 arei—

(i) Family Pension;

(ii) Life .Assurance;

(ii1) Retirement benefit, and;
(iv) Withdrawal benefit,

The retirement age i relevant only
in the case of benefits gt (iii) and
(iv) above,

(b) Thig aspect of the matter {8
being looked into.

Kashmir

11264, SHRI KANWAR LAL
GUPTA: Wil} the Minister of EXTER-
NAL AFFAIRS pe pleased to state:

(a) is Government aware of the
fact that China, Soviet Union Bnd
USA hag ghown thy Kashmir as dis-
puted territory or Pakistap territory
in their maps;

(by is it also a fact that China
treated Sikkim asg an independent
country even now and not a part of
India;

(c) if the replies (a) and (b) are
in affirmative, has Government writ-
ten any letter to the aforésate Gov-
ernments; and

(@) if yes, give ity dates in {he last
2 vears and what was the replies of
these Governments?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The Government
are aware of the fact that China the
Soviet Union and the US.A. are
showing Kashmir differently in their
maps.

The Chiness maps show Kashmir
peparately from India and Pakistan
and divided into ‘Pakistan controlled
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territory’ and ‘Indisn controlled ter-
ritory’, In addition, gbout 2000 square
mileg of territory west of Karakoram
in Pakistan-occupied Kashmif" are
shown in Chinese maps a§ Chinese
territory since the March 2, 1968
signing of the Sino-Pak Boufidary
Agreement.

The recent map of India published
in the Soviet Atlas ghows Kashmir as
an integral part of India. The Lorder
with Pakistan jg shown as the inter-
natiohal border. Withm the grea of
Stateg of Jammu and Kashm®™he line
of actual control is also shown by
means of a blue dotted line. In the
north-eastern position of the State of
Jammu and Kashmir the Soviet map
shows the Aksai Chin grea gs part
of China,

As regards officia} US maps, when
depicting India only, these show only
that portion of Jammu and Kashmir
in India which is under actual Mdian
control. Accordingly, the uppermost
boundary line is depicted by a dotted
line glong the line of gctual control,
1f a map depicts both India and Pakls.
tan, the entire State of Jammu and
Kashmir is shown with the words
JAMMU AND KASHMIR going right
ucrosg the map and a dotted line to
mdicate the kine of actual control. Inm
the case of Aksai Chin there js an
uppermost line (corresponding to our
boundary) with notation indicating
“claimed by India” Below it is a
broken line depicling lme of actual
control. The area in between had
colours in stripes to indicate territory
in regard to which there gre differ-
ences between India ang China,

(b) Chinese mapg published in 1978
continye to show Sikkim-Indig boun-
dary with the symbols used to denote
international boundaries. Government
are watching if latest editions of Chi-
nese mapg continue to take the game
position.

(¢} and (d) The matter hag been
taken up gt gappropriate occasions
with the concerned Governments
drawing their attention to the correct

depiction of India's internations] bor-
ders,

Economic Statug of the Fovest
Labour

11245. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI P. M. SAYEED:
SHRI A. R. BADRINARA-
YAN: Will the Minister
of PARLIAMENTARY AFFAIRS AND-
LABOUR be pleased to state:

(a) whether Union Labour Minister
has on the basis of a survcy report
come to the conclusion that economic
status of the forest labour, particular-
ly the tribal living around the forests
can be promoted by their close invol-
vemnt in the explojtation of forest
wealth;

(b) if so, whether the Ministry
have urged the State Governments
that the intermediaries who exploit
both the forest and local Yabour should
be substituted by the departmental
labouy forces;

¢) what are the other suggestions
made by the Union Ministry to the
States; and

(d) to what extent State Govern-
ments have accepted theit sugges-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) According to
the Information made aveailable by
the Department of Agriculture, who
are primarily concerned in te natter,
no survey on the economic status of
forest labour has been carried out by
them. Ministry of Labour have also
not carried out any such survey. How-
ever, the Government policy is that
close involvement of the people, par-
ticularly the tribalg living around the
forests in the matter of forestry warks
is essential for raising their economic
statur,

(b) The Department of Agriculture
held a Conference on July 12, 1878 of
Ministers ncharge of Forests and Tri-
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bal Weltare of the Btates of Andhra
Pradesgh, Bihar, Gujarai, Madhys Pra-
desh, Maharashtra, Orissa, Rajasthan
and West Bengal which have large
concentration of tribals population to
discusg the role of forests in tribal
economy. One of the recommendations
of the Conference was that the Tribal
Weltare Department of the State in
consultation with Forest Department
should organise Forest Labour Coope-
rative Societies within a lime bound
programme to undertake all forestry
programmes in tribal areas replacing
the contractors and intermediaries. The
recommendation was accepted by the
Government and communicated to
States for implementation.

(¢) The other suggestions made by
the Union Agriculture Ministry to the
States are given in the ctatement at-
tached.

(d) Thene suggestions have been
accepted by the States in principle
and Forest Labour Cooperative Socie-
ties Tribal Development Agencies etc..
are associated in forest working in
varying degrees in different States.

Suggestions made in the Conference
of Ministers incharges of Forests nnd
Tribal Welfare of the States of An-
dhra Pradesh, Bihar, Gujarat,
Madhyae  Pradesh, Maharashtra,
Orissa, Rajasthan and West Bengal,
held on July 12, 1978,

1, Full rights of tribals to minor
forest produce should be recognised
wherever this has not been done. Ins-
tead of considering the tribals as mere
wage earners or contract labour a rea-
sonable price based on market price
of the minor forest produce collected
by the tribals should be fixed.

2, Marketing of the minor forest
produce should be organised exclusive-
ly through cooperatives such as Large
size Multi-purpose Cooperative So-
cieties,. A time bound programme
should be evolved by the States in this
regard, Forest Department should
commence or continue direct purc-
commence or continue direct pur-
chase in areas where formation of

3. Region-wise plan for the develop-
ment, processing and marketing of
lac and tamsar in tribal areas should
be taken up, and for this purpose div~
erse uses of lac should be found out
and planting of tassar host trees
should be taken up.

4. The institution of forest villages
should be abolished and steps should
be taken to convert them to rovenue
villages.

5.Till such time the forest villages
are converted to revenue villages, the
obligation of forest villagers to pro-
vide compulsory labour by each family
for forestry works should be replac-
ed by specific contractual obligations.

6. Development of forests in tribal
areas, instead of being planned in tso-
lation, should form an integral part of
the comprehensive plans of the in-
tegrated tribal development areas.
The neced of the local economy should
get the highest priority in such
forestry programmes,

7. In the plantation of species fur
industrial and commercial use, a mix-
ture of specles which may yield fod-
der fruit or minor forest produce
should be introduced.

8. A cadre of forest officers, proper-
1y trained and wedded to the principle
of tribal development, should be built
up in the Forest Departments and de-
ployed in tribal areas.

8. Selected forest officerz should be
appointed as-Project Administrators in
selected Integrated Tribal Develop-
ment Projects, where it iz envisaged
to plan for forestry oriented economy.

10. Specific organisation should be
created in the Department of Agri-
culture at the Centre and Department
of Forests in the States to plan and
monitor forestry development projects
in line with decisions indicated earlier
and to keep close and constant liaison
with other Central Ministries and State

Departments.
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Curbs on Indian Staff in Islamubed

11268. SHRI P. M. SAYEED:
BHRI A. R. BADRINARAIN:
SHRI M. V. CHANDRASE-
KHARA MURTHY:
Will the Minister.of EXTERNAL
AFFAIRS be pleased to state:
(a) whether the Indian Embassy at
Islamabad is unable to issue press re-
leases and curbs on Indian staff has

been introduced by the Pakistan Gov-
ernment;

(b) if so, whether India ha< also
put curbs on the Pakistan Mission in
New Delhi;

(¢) if not, the main reasons there-
of;

(d) whether India has protested to
Pakistan Government on this issue;

{e) what are the reasons put for-
ward by the Pakistan Government for
this action; and

(f) whether this will further dete-
riorate the relations between the two
countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) The Indian Embassy at
Islamabad is not subjected to any dis-
criminatory treatment with regard to
the issue of prens releases, nor are
there any sp~cial curbs on the move-
ment or functioning of the Indian Em-
bassy staff.

(b) to (f). Do not arise.

wier td @ wagfer anfr o
wag e wrwfy wiard gfv
gra qifen wwew
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R SRV AT e e
FRATTNE a A d
Cycle Stand

11268. SHRI YADVENDRA DUTT:
SHRI A. SUNNA SAHIB:

Will the Minister of HEALTH AND
FAMILY WELFARE be pelased to
state;

(a) whether he i; aware that in all
Ministrien /Departments and Govern-
ment institutions cycle stands are be-
ing run at subsidised rates for the
benefit of the staff working there to
enable them to park their vehirles—
cars/scooters/cycles by paying nomi-
nal charges;

(b) whether no such cycle stand is
being run by the Safdarjang Hospital,
New Delhi for the benefit of its staff;

(e) if so ,the reasons therefor; and

(d) the time by which a eycle stand
for the benefit of the staff of the
Safdarjang Hospital is likely to be
provided?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes.

(b) While there is no separate cycle
stand for the benefit of the Safdarjang
Hospital staff, they are being charged
at subsidised rates at the existing
stand.

(c) and (d). For want of adequate
space, it is not possible to provide &
separate cycle stand for the stafl. The
existing facilities are, however, consi-
dered adequate.

O.G.HS. Dispensary, Dev Nagar

11369. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pizased to state:

(&) whether he has received some
complaints in the recent past about
the callouméss of doctors in Dey
Night C.G.HB. Dispensary, that they

do not attend to the patients for very
long periods and that the Incharge
himself does not pay sttention to the
local complaints, but rebukes the
patients who come there for com-
plaint;

(b) whether costly medicines are
not issued to the patients despite pre-
scriplion from the higher doctors and
thege are issued to their friends and
relations;

(c) if so, what positive and imme-
diate steps are being taken to improve
the situation in the dispensary; and

(d) whether Government wil] take
action against the doctors found
guilty?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) No, Sir. However complaints
in this regard have been received.

(c) and (d). Investigations inwo the
complaints have been initiated. If
some one is found guilty after investi-
gation, the required admunistrative
action will be taken against him toge-
ther with such corrective measures as
may be deemed necessary to improve
the working of the dispensary.

Indian Teohnical Know-How to Byria

11278. SHRI K, MALLANA: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Syrian
Government has sought the assistance
of Indian technical know-how for the
construction of railway in its country;

(b) if 30, whether any team has re-
cently visited India in this regard; end

(c) if so, the details regarding the
agreement arrived at between the two
countries in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRBI
SHEO NARAIN): (a) to (¢). Th
1976, the Rail India Technical and
Economie¢ Services Lid, (RITES) had
submitted the feasibility study report
for Dier ez-zor-Abu Kamal rail line
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and two other lines in Syria. Since then
the matter has been pursued with
Byrla from time to time. During hi1
visit to India in April 1979, the Syrian
Minister of Transport bad indicated
that India could give its offer for the
turn-key construction of the railway
lineg in Syria, which would be consi-
dered along with other offers. Ac-
cordingly a team of Indian Railway
experts has recently left for Syria tor
the collection of cost data and otner
particulars to enable preparation of an
offer.

New Jalpaiguri to Gangtok Line

11271, SHRI AMAR ROY PRA-
DHEAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government hava dee
cided to lay a new railway line from
New Jalpaiguri to Gangtok (Sikkim):
and

(b) if so, the latest progress in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise.

Blood Robbery at AIIMS

112Y2. SHRI PRADYUMNA BAL-
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his atlention has been
invited to a news item which appear-
ed in the Hindustan Times dated the
2nd May, 1079 under the heading
Blood robbery’ at Medical Institute;

(b)if so, the details thereof; and

(¢) what remedial measures have
been taken or are proposed to be taken
to improve the image of the Institute?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): (a)
Yes.

M)A statement is attached,
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(¢) The Institute have already
taken steps to streamline the Hospital
administration and to provide maxi-
mum satisfaction to the suffering
patients by increasing the number of
emergency beds in the casualty and
doing away of levying charges on

- the basis of income of the patients

treated in O.P.D. The following ad-
ditional facilitie; for the patients and
their attendants have been provided;

(i) No. of stretchers and wheel
chairs with stretcher bearers have
been augmented at various places
in the Hospital,

(ii) The Rajgarhia Vishram Sadan
is being extended to accommodate
more attendants. Besides an adai-
tional night shelter for attendants
is under construction in the Hospi-
tal,

Statement

Shrimati Urmila Devi, W/o. Shri
T. C. Raing reported to the Neuro-
Surgery OPD of AIIMS Hospital on
22-3-1979, After preliminary exami-
nation she was suspected to have a
brain tumor and she wes advised
admission. For brain tumor surgery,
8-—8 units of blood are required. The
patient's relatives were requesteg to
deposit four units of blood. It has
been the experience of the Neuro-
Surgery Department that if the
patients gre admitted prior to donation
of blood by the family, the family
members are reluctant to donate blood
subsequently. The patlent has then
to wait unduly in the ward before
surgery can be undertaken. The blood
bank cannot provide the blood
required for all the patients requiring
surgery from its Voluntary donors,
Even when the family members donite
blood, the AITMS Hospital Blood Bank
has to supply nearly 6070 per cent
from Voluntary donations through Red
Cross, The use of blood from profes-
slona] donorg is not recommedded
because this is potentially dimgersus
for patients specifically requiring large
number of blood trangfusiong, gy many
of the patients with brain tumor do.
Ag soon as the doctors were

sbout the dopation of blood, the patient
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wag admitted. The patient was fully
investigated. Unfortunately, she
turned out to have multiple second-
aries involving not only brain but also
her spine, hip, pelvis, sacrum ahd the
shoulder. Under these ecircumstances,
a definitive surgery was not possible.
This was explained to the patient's
husband by the doctors.

There is no authorised egent of the
Blood Bank of the AIIMS. However,
a motivator is paid Re, 1/. for every
donor brought to the Hospital The
Hospital authorities diq not advise
the husband of the patient to approach
any agent for procurement of blood.

A fact Finding Enquiry has been
ordered by the Director of All India
Institute of Medical Sciences.
Statement corecting answer given to
Unstarred Question No. 2734 dated
%-12-718 re. Recommendations of
Technical Evaluation Committee of
Central Research mmstiute for Y¥o3a

., and Vishwayatap Yogashram

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDAR VERMA): In
parts (d) & (e) of Lok Sabha
Unstarted Question No, 2734 put
down in Lok Sabha on 7-12-1978,
it was asked ag to whether Govern-
ment propose to accept and imple-
ment the recommendation of the
Technical Evalution Committee of
Central Research Institute for Yoga
and Vishwayatan Yogeshram, In reply
it was stated inter.alia that the
report of the Committee along with
the suggestion thereon of this Ministry
are being forwarded to the Adminis-
trator of the Central Research Insti-
tute for Yoga and Vishwayatan
Yogashram for taking necessary
action to implement them, i

It has now come to notice that the
facts given in the above reply were not
correct, The report of the Committee
had actually been forwarded to the
Administrator of Central Research
Institute for Yoga and Vishwayatan
Yogashtam for hiz comments cn
1-11-1978 and his commeénts where
awaited when thls yuestion was
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replied. These comments have
been received on 17th  April
1979 and are under examination.
There has thus been no occasion so
far to send any Government direc-
tives/suggestions to the Administra-
tor for implementation action, This
mistake came to notice while fram-
ing a reply to Lok Sabha Unstarred
Question No, 8644 answered on
26-4-1970,

The reply to parts (d) and (e) of
the question may now be corrected to
read as follows:

(d) and (e) “Most of the suggestions
made by the Committee in its report
are acceptable. The report of the
Committee hag been forwardeq to the
Administrator of the Central Re-
search Institute for Yoga ang Vish-
wayatan Yogashram for his com.
ments",

11.30 hrs.

R R faw.q wEwm (gefgR)
v A, o gfom wfge &
XA T 6T AT § IS W L
(swwim)

w! Atzw avw fofewr (qaf): ow
gfowr afgen & arg W et 0
gtae W fear § v oifearie &
qfrw & O wown & e o 9y
g & 1 o fedd forary & g =g
et § oY & WY s g omar

. (vwm)

MR, SPEAKER: Order, order.
Thig is a very important matter. I
have also read in the papers. I shall
certainly ask the Home Minister to go
into the matter, (Interruptions) 1
shall certainly direct the Home Min-
ister to go into the matter.

Now, papers lald,
Don't record  (Interruptions) * *

SHRI JOYTIRMOY BOSU (Die-
mond Harbour): I shall take a min.

T *Not recorded,
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ute, This is about the election
of Bpeaker in Himachal Pradesh,

MR. SPEAKER: You must first
realise that this ig questioning the
executive action. This can be decid-
&d by the Court.

SHR] JYOTIRMOY BOSU: Sir,
you are the Chairman of Presiding
Officers. Thig is a very important
matter,

MR, SPEAKER: I cannot answer
this. This iz not the method. Now,
Paperg to be laid.

1132 b
PAPERS LAID ON THE TABLE

NoOTIFICATION UNDER DELHY URBAN
Arr CoMMISSION

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table
8 copy of the Delhi Urban Art Com-
misgion (Terms and Conditions of
Service) Amendment Rules 1870
(Hindi and English versions) publi-
shed in Notification No. G.S.R, 614 in
Gazette of India dated the 21st April,
1979, under sub-section (8) of section
28 of the Delhi Urban Art Commis-
sion Act 1878, [Plgced in Library.
See No. LT-4486/70.]

ANNUAL RerorT ,0F INDIAN CouNcIL
oF AGRICULTURAL R.mmncn‘ New
Devur ron 1976-T7 (Parr IL)

T_HE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table:—

(1) A copy ot the Annual Report
(Hindi and English versions) of the
Indian Couneil of Agricultural Re.
search, New Delhi, for the year
1976.77—Part II (Administration
and Fingnce).

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying above Report.
[Placed in Library, See No, LT-
4487/791.

ANNUAL Roromr 3¢, OF REGIONAL

Exorvese Comrzax,  Kurtxsurrsa

Fom 10877.78 ANNNUAL ACCOUNTS EYC.

or Nowrs-Easmemy Bui Umavemsir
Smruone

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA BINGH GUL-
SHAN): On behalf of DR, PRATAP
CHANDRA CHUNDER I beg to lay
on the Table;

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Regional Engineering Tol-
lege, Kurukshetra, for the year
1877-78 along with the Accounts
and the Audit Report thereon.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Regional Engineering
College, Kurukshetra for the year

1877-78.
[Placed wn Library. See No, LT-
44881791 '

(2) (i) A copy of the Annual
Accounts of the North.Eastern Hill
University, Shillong {for the year
1975-78 together with the Audit Re-
port thereon.

(iiy A statement (Hindi and
English versions) showing reasons
for delay in laying the Annual Ac-
counts of the North-Eastern Hill
University, Shillong for the year
1975-176.

(iii) A statement (Hindi and
English versions) explaining
reasong for not laying simulla-
neoutly the Hindi version of the
Annua] Accounts of the North-
Eastern Hill Universiy, Shillong
for the year 1975-76,

[Placed in Library. See No, LT-
4489/79.]

(8) (i) A copy of the Annual
Report of the North-Eastern Hill
University, Shillong, for the rqr
187778,

(i) A copy of the Review {Hindi
and English versions) on the work-
ing of the North Eastern Hill Uni-
:;nﬂ:y, Shillong, for the year 1977-
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(i) A statement (Hindi and
English versions) explaining rea.
sons for not laying simultaneously
the Hindi version of the Annual
Report of the North Eastern Hill
University, Shillong, for the year
1977-18,

[F“land in Library. See No, LT-
4400/79.]

ANNUAL REPORT EIC, OF REGIONAL
ENGINEERING CoOLLEGE, CALICUT, AnD
Mormar Nemru RecioNaL ENvINFER-
w6 COLLEGE, ALLAUABAD AND ANNUAL
ACCOUNTS ETC. OF Visva BHARATI
UNIVERSITY, SANTINIKETAN FOR
1977-78

SHRI DHANNNA SINGH GUL-
SHAN: I beg to lay on the Table:-~

(1) A copy each of the following
papers (Hindi and English ver-
sions) : —

(a) (i) Annual Report of the
Regional Engineering College,
Calicut, for the year 1977-78,

(ii) Review by the Government
on the working of the Regional
English College, Calicut, for
the year 1877-78,

[Placed in Library. See No, LT-
4491/78.]

(b) (i) Annua] Report of the
Motilal Nehru Regional Engine-
ering College, Allahabad, for the
year 1077-78 along with the Ac-

counts and the Audit Report
thereon,
(i) Review by the Govern-

ment on the working of the Moti-
lal Nehru Regional Engineering
College, Allahabad for the year
1977-78.
[Placeq in Library. See No, LT-
4492/79.]

(¢) (i) Annual Accounts of
Visva-Bhaglati University, Santi-
diketan, for the year 1977-78
along with the Audit Report
thereon,
¢ili) Statement showing  rea-
sons for delay in laying the An-
nual Accountg of Visva-Bharati
University, Santintketan for the
year 1971.78.
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[Placed in Libraty. Sce No, LT-
4483/78.}

STATEMENT CORRECTING REFLY To USQ
No. 8732 patep 26rm Armm, 1979 re,
ENTRY OF INDIANS INTO CoOMMON-
WEALTH COUNTRIES

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS * (SHRI SAMARENDRA
KUNDU): Sir, On behalf of Shri
Atal Bihari Vajpayee, I beg to lay on
the Table a statement correcting the
reply given on the 26th April, 1979
to Unstarred Question No. 8732 re-
garding entry of Indians into Com-
monwealth countries,

Statement

With reference to Unstarred Ques-
tion No. 8732, tabled by Shri Eduardo
Faleiro, and answered on 26th April
1979, on the subject of entry of Indi-
ans into Commonwealth countries, it
had been stated that Indian visitors
to Australia do not require a visa.
Actually no visa is required for Com.
monwealth citizens simply transiting
Australia for not more than three
days, if they hold onward bookings
such visitors holding ordinary pass-
ports are required tp take out a visa.

As our attention has just been drawn

to this inaccuracy, it wag not possible
to correct it earlier,

STATEMENTS SHOWING ACTION TAKEN
BY (GOVERNMENT ON VARIOUS ASSU-
RANCES, ETD, GIVEN BY MINISTERS, AND
ANNUAL REPORTS ETC, OF NATIONAL
Lapour INsTrTuzE, New DELHI ror
1977-78

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1958:

(i) Review by the Government on
the working of the Dredging Cor.
poration of India Limited, New
Delhi, for the year 107778,

{ii) Annual Report of the Dredg-
ing Corporation of India Limif&d,
New Delhi, for the year 1977.78
Along with the Audited Accounws
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And the comments of the Comptrol-
ler and Auditor General thereon.
[Placed in Library, See No, LT-
4405/79.] *

ATATEMENTS SHOWING ACTION TAREN
BY GOVERNMENT ON VARIOUS
ASSURANCES ~ ¥7C, CIEN BY
MumvrsTers, AND ANNUAL RE-
JokTs zT%. oF NATIONAL LABOUR

" INSTITUTE Nzw Druar »oR
1977178

‘Statemets showing mction taken by
‘Government on various assurances,
ete. giving by Ministers, and Annual
Qeports etc. of National Labour Insti-
mt, New Delhi for 1877-78.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
Larang Sai): I beg to lay in the
“Table; —

(1) The following statements
(Hindi and Pnglish versions, show-
ing the action taken by the Gov-
ernment on  various assurances,
promises and undertakings  given
by the Ministers during various ses-
sions of Lok Sabha:

(/) Statement No. XITI—
S.xte*nth S+ssion, rg76 Fifth"Lok Sabhe

(ir' Statenaent No. XVI—
Seeond Session, 1097

(iif) Statement No. XTV—
Fourth Sesion, 1978.

(iv) Statement No, VII—
Fifth Sewion, 1978. Sixth Lok Salha

{v) Statem=nt No, IV—
Sixth S-siion. 1978 .

(vi) Statement No, Il
T’y 3ion, 1970,

fPlaced in Library, See No. LT-
4498/79.)

(2) A copy of the Annual Re-
port (Hindi and English versions)
of the National Labour Institute,
‘New Delhi for the year 197T7-78
along with the Actounts and the
Audit Réport thereon,

[Placed in Library. See No. LT-
4400/79.]
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEOQO NARAIN): 1
to lay on the Table a copy of the
Metro Railways (Construction of
Works) Rules, 1078 (Hindi and
English versions) published in Noti.
fication No. G.S.R. 172 in Gazette of
India dated the 3rd February, 1870,
under sub-section (8) of section 44 of
the Metro Railways (Construction ‘of
Works) Act, 1978. [Placed in Libra-
ry. See No, LT-4500/79.]

————

11.85
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —

(i) “In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Businesg in the Rajya Sabha I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 1Bth
May, 1979, agreed without any
amendmen; to the Kosangas
Company (Acquisition of Un-
dertaking) Bill, 1879, which
was passed by the Lok Sabha
at its sitting held on the 380th
April, 1979.”

(ii) “In accordance with the
provigiong of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its gitting held on the
15th May, 1979, agreed  with-
out amendment , to the
Parel Investmenty and Trading
Private Limited and Domestic
Gas Private Limited (Taking
Over of Management)y Bl

1979, which was passed by the
Lok Sabha at its sitting ‘*held
on the 3th April, 1970.%¢

(i) “In  accordance with’ the
provisions of rule 127 of
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Ruies of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sobha, at its sitting held on
the 15th May, 1979, ggreed
without . any amendment to the
Salary, Allowances and Pension
of Members of Parliament
(Amendment) Bill, 1979, which
was passed by the Lok Sabba
at itg sitting held on the 8th
May, 1979."

(iv) “In accordance with the pro-
visiong of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed {0 enclose a copy
of the Sree Chitra Tirunal In-
stitute for Medical Scienceg and
Technology, Trivandrum, Bill,
1879, which has been passed by
the Rajya Sabha at its sitting
held on the 15th May, 1878.”

SREE CHITRA TIRUNAL INSTI-

TUTE FOR MEDICAL SCIENCES

AND TECHNOLOGY, TRIVANDRUM
BILL

As pASSED BY RAJYA SaBHA

SECRETARY: Sir, I lJay on the
Table of the House the Sree Chitra
Tirunal Instituie for Medical Sciences
ang Technology, Trivandrum Bill,
1879, gg passed by Rajya Sabha,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I rise a point of or-
der. (Interruptions)

MR. SPEAKER: One by one please,

ot fermaw sem qrewg (qgeer):
Fuam ws it | | ()
MR. SPEAKER: Thif is not a
point of order.
ot ferrae MR TN AT AN
wrs ke ag & s fegre & i okt
¥ femerd ot ¥ gfoorf qr R o
ot kg e 1 e gfom
Fuhe W omr e T o W

Ll e

fearaar 1 wor sk ey ot e g o
ST o fr o L L. L
(wawara)

MR. SPEAKER: am allowing
377. Calling attention ig not possible,
Ther ig no time at all.

Mr. Bosu what is your poing «f
order?

SHRI JYOTIRMOY BOSU: Sir,
you are the Speaker of the Lok Sabha
and an ex-officio Chairman of the
Presiding Officers Conference in
Indija.

(Interruptions)

MR, SPEAKER; There is no time
available,

w famaw Jow oy @ www
wereg, fagr & i fod # werft wamne
e vt §, T a At w= e wrfigg )
(sawwrer)

o JOR {0 MUAT 7 1 (gt )
WEI WYY, ¥ IC qg AW AW
gt wfgg | (wwww)

MR. SPEAKER: There is only one
day more. There is no time at all, It
i not possible. I will allow you to
raise the matter under Rule 377. You
can make statement under Rule 377,

SHRI JYOTIRMOY BOSU:; What,
1 want to submit is this, You are the
Speaker of the Lok Sabha and you
are also the Chairman of the Presid-
ing Officers’ Conference of thiz coun-
try, Here in Himacha] Pradesh, a
handful of henchmen of the Chief

MR. SPEAKER: No, I am not allo-
wing him. Don't record.
(Interruption)
MR, SPEAKER: I have told them
it is not possible. Don’t record.
(Interruption)
MR. SPEAKER: Now, Mr, Kamath,

SHRI KANWAR LAL GUPTA
(Deli Sadar): I want to sxy one
thing.

**Not recorded,
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MR, SPEAKER: I have ecalled Mr
Eamath, I will hear you after him.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a point of
order. This i8¢ regarding today’s List
of Business. I am glad that the Lok
pal Bill has got an ‘upping'—that is
to say, it hag been brought up in the
List of Business. I hope that it will
be passeq in this session but unfortu-
nately we are not aware—we are in
the dark—as to how much time has
been allotted to it. The Business
Advisory Committee hag noy consi-
dered it. We should know  before-
hand how much time is allotted to it.

MR. SPEAKER: 8 Hours—if I am
not mistaken. Mr. Kamath, it is
there in the Bulletin. How can it be
paseed in this session—only next ses-
gion. It is introduced. It is listed.

SHRI HARI VISHNU KAMATH:
My prediction has come true,

MR. SPEAKER: Look at the reali-
ties. How dan it be done?

SHRI HARI VISHNU KAMATH:
The situation has arisen because you
are not exercising the powers and
authorily vested in you under Rule
13. Under Rule 13 you are vested
with the authority as regards regu-
lation of the business of the whole
session, Please see rule 13. (Inter-
ruptions)

MR. SPEAKER: Ordrer please.
Session js coming to an end tomorrow.

SHRI HARI VISHNU KAMATH:
At least for the next session we can
learn a Jesson.

MR. SPEAKER: There is enough
for it and I think the atmos-
phére will be cooler then,

SHRI HARI VISHNU KAMATH:
Rule 18 clearly says about this. You
are not exercising the authority vest-
ed in you. You have sald many times
that you want to make Parliament
more effective. You have said that
not once or twice, but umpteen times
you have said go.

MR, SPEAKER: Quite right. Under
this rule, the Speaker has the power
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to arrange the business of the
but the difficulty is that there
certajn things which have got to
given priority like the Fimance
Constitution Amendment Billy ete,

SHRI HARI VISHNU KAMATH: I
am not talking about that,

MR, SPEAKER: It we follow the
rules and avoid wasting time, we can
do much more,

i

g5

E

SHRI HARI VISHNU KAMATH:
What I am saying is for gaving time
in the long run, You have been an-
xious since you assumed this august
office. ..

MR, SPEAKER: But I have not
been able to persuade others,

SHRI JYOTIRMOY BASU: Except
me,

MR, SPEAKER: 1 wish so.

Now, we are at the fag end; dis-
cussion can take place only next
session. Why not utilise the remain-
ing time today and tomorrow use-
tully?

PROF. P, G. MAVALANKAR
(Gandhinagar): What would be the
priority of this Bill next session?

MR, SPEAKER: It will be given
proper priority,

PROF, P, G, MAVALANKAR:
Proper means what?

MR. SPEAKER: In arranging the
business, this will be given top prio-
rity,

SHRI HARI VISHNU 'KAMATH:
Topmost.

MR. SPEAKER: I did not eay that.

SHRI KANWAR LAL GUPTA:
Sir, what bappened in Andhra Pra-
desh ang Tamil Nadu is a national
calamity and you must say some
words of sympathy on behal? of the
House before taking up the calling
attention, A number of persons
have beeh u and died, We
must express our sympathy: towards
them and you are the proper person
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to say, some, words on behelf of the
whole House,

MR, SPEAKER: 1 have understood
your point,

SHR! SHYAMNANDAN MISHRA
(Begusaral): Sir, on many occasions
when the Select Committees are not
able to submit their reports in time,
the House pulls them up for that.
And when the Government comes up
before the House and dangles the
hope that the Select Committee re-
port will be discussed and when for
months and months, the report is not
discussed, you do not put in any
word of stricture about it,

SHRI HAR] VISHNU KAMATH:
‘Warning,

SHRI SHYAMNANDAN MISHRA:
Yes, wa-ning... and, therefore, I
completely agree with Shri Kamath
that the Government should have
‘been more prompt in bringing up this
measure and going through it. The
House and the party to which we be-
long, the ruling party, are all com-
mitted to passing this Bill as soon as
possible, but that is hot being done,
1 am putting in this word because I
happened to be the Chairman of the
Select Committee, I would request
you to ask the Government to be
careful in future, and not to be slack
about it

MR, SPEAKER: My role is that of
the Speaker and not of the Head-
master,

SHRI HARI VISHNU KAMATH:
Yar more than a Headmaster; what
js a Headmaster? There ig no com-
parison at all. That is why...

SHRI JYOTIRMOY BOSU rose

MR, SPEAKER: I am not allowing
you; no, no,

SHRI JYOTIRMOY BASU: I have
mot said a single word...

MR, SPEAKER: Not single word
but torr:rtial words,

SHRI KANWAR LAL GUPTA:
What about my request?

MR, SPEAKER: During the dis-
cussion on the ealling attantion, I'will
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come to know of more facts and at

that time I will do that,

SHRI JYOTIRMOY BOSU: Sif, you
are the Chairman of the Conference
of Presiding Officers. If something has
gone wrong, I am bringing it to your
notice and to the notice of thg House,

MR, SPEAKER: No;
allowing it...

PROF, P. G. MAVALANKAR;
Kindly hear him... (Interruptions),

MR. SPEAKER: I know his point,

He wants to say something about the
validity of the election of Speaker in
Himachal Pradesh, This is a matter
for courts, not for me. It is not a
guestion for us.

(Interruptions)
MR, SPEAKER; I am not allowing,
(Interruption)**

MR, SPEAKER: Don't record any-
thing. Now Calling Attention,

I am not

1145 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEVASTATION CAUSED BY
CYCL.ONE IV COASTAL DISTRICTS OF
ANDHRA PrRADESH AND TaMm Naou

SHRI K. SURYANARAYANA
(Eluru): I call the attention of the
Minister of Agriculture and Irrigation
to the following matter of urgent
public importance and request that
he may rnake a statement thereon:

“The reported serious devastation
caused by cyclone in the coastal
districts of Andhra Pradesh and
Tami] Nadu resulting in heavy lost
of life, property and standing crops
and the relief rendered to the
cyclone victims”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)» A de-
pression was flrst located on the
evening of the 5th May, 1079 ncar
7° N anj 90° E (about 450 km south-
west of Car Nicobar), Moving west-

*sNot recorded,

—
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ward, it intensified into a eyclonic
storm by the Tth morning, On the
1ith marning it further intensified
into a hurricane, when it was centred
near 185° N and 83" E (about 400
km SE of Ongole). Moving in a
north-westerly direction it crossed
South Andhra Coast between Nallore
and Ongole near Kavali in the after-
noon at 1430 hours IST of the 12th,
After crossing the coast the hurri-
cane weakened into a cyclonic storm
and moved generally in 4 northerly
direction when it weakened further
thereafter into a deep depression and
lay on the morning of the 14th as a
deep depression near Ramagundam,
By the morning of the 15th it had
moved northward and abated. The
storm was tracked by the satellite
and conventional data till it came
under the range of Madrag Cycione
Warning Radar by the midnight of
10th. Thereafter the storm was
tracked by this radar giving hourly
positions,

Information regarding the formation
of depression was broadcast as early
ag Tth morning through AIR, There-
after, the warnings were broadcast
repeatedly through AIR,

In association with this storm rain-
fall was widespread in coastal Tamil
Nadu and Andhra Pradesh, Sea water
also reportedly entered in some parts
of Nellore district Soralgondi-in-Divi
Taluka of Krishna district and low
lying areas of Masulipatnam,

Warnings regarding formation of
the storm was given on the 7th;
Warnings regarding tidal wave of 3-4
metres above norma] tide level and
wind gpeed of 180 kmph over coastal
distmets of Andhra Pradesh were
given on the 10th and repeated at fre-
quent intervals thereafter, Specific
landfall point was indicateq 24 hours
early. Thus warnings issued in this
connection were timely and adequate,

The Officers of my Ministry have
been in close touch with the India
Meteorological Department and the
State Government all along, The
Relief Commissioner, Andhra Pra-

. W
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deth was contacted over phone on
the afternioon of 1ith May, 1979 and
the Andhra Pradesh Government in-
dicated that they were fully seized of
the matter; the situation was being
watched, the District Magistrate and
Army authorities had been alerted,
and cvacuation of people from low
lying areas wag in progress, The
Officers of my Ministry also contacted
the Minstry of Health and Ministry
of Defence on the 1l1th May, 1879 to
take up all precautionary measures.

On the morning of 18-5-79 the State
Government of Andhra Pradesh re-
ported that more than one lakh peo-
ple have been given sghelters in cyc-
lone affected areas ang requested
allocation of |oodgrains for gratwtous
relief. Accordingly the Food Cor-
poration of India have released 2000
MT rice The State Government was
given §0,00) MT foodgrains under the
Food for Work Programme only last
month After the cyclone, another
14,000 MT are being released.

The Ministry of Health have till
16-5-79 supplied medicines, disinfec-
tanis and water purifying tablets
worth Rs. 3.34 lakhs from the Cen-
tral Government Medical Stores De-
pot, Hyderabad as and when requir-
ed by the State Government, Two
medical Teams equipped with Pedo-
Jet machines for mass immunisation
have also left for Vijayawada, Ten
laky anti-cholera vaccines from Medi-
r41  Store Depot, Calcutta has been
s nt by air for use in the cyclone
affected areas. In addition, veteri-
rary drugs worth Rs, 26,000|- for the
afflicted livestock hag been supplled
from the Central medical stock.

The Ministry of Defence have al-
ready pressed into service the Indian
Air Force aircrafts and helicopters,
Two Indian Air Force aircrafts
and four helicopters have been
at work since the morning of
the 13th instart operating from
Nellore and Vijayawada for recon-
naissance and afrdropping of food and
relief articles,
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The' $tate Governmenmt received
warning message from the cyclone
warning centrs Visakhapatnam on the
10th May and started taking all pre-
ventive action including evacuation
of people from low lying areas warn-
ing to fishermen, estahblishing joint
control room to work round the
clock, masg 1munisation in flood prone
areas, advance action for deployment
of senior officers and staff from neigh-
bouring districts, air-dropping of food
ete.

The State Government, because of
the early warning and disaster pre-
paredness measureg initiateq by it
were able to minimise the loss to
human life and cattle population,
Before the cyclone struck  1,50,000
people had been evacuated to safe
places in pucca buildings from vulne-
rable areas in Krishna Guntur, Pra-
kasam and Nellore and East Godavari
and West Godavari. Block Develop-
ment Officers and Tehsildars fiom
neighbouring districts have been de-
ployed in the affected areas for assist-
ance In relief operations, The Chief
Minister himself undertook extensive
aeria] survey of the cyclone affected
areas in Nellore, Prakasam, Guntur
and Wrishna districts on the 13th,
14th and 15th May,

The latest report received on the
16th afterncon from the State Gov-
ernment indicates that relief upera-
tions are going on in full swing under
the supervision of senior officers, 233
deaths have been officially confirmed
till the 16th afterncon from the State
Headquarters—200 in Ongole, 14 in
Guntur, 2 in Cuddapah, 3 in Chittoo,
9 in Nellore, 4 in Kurnool, 1 in East
Godavari. Before coming to the
House I again contacted the Andhra
Pradesh Government; the latest in-
formsation is that the deaths have
gone up to 860,

Nellore and Prakasam districts are
the worst affected. Krishna and
Guntur districts are partially affected,
In Bast and West Godavari districts,
there has been heavy rainfull but not
much damage, In Ongole some pockets
are stil! inaccessible and Army boats

AP & TN,
have been deployed to reach the

marooned villages, Air dropping of
foodstulf have aiso been arranged,

Mostly crops like chilli paddy,
groundnut, banana, tobacco, sugar-
cane and pulses have been damaged.
In Nellore alone crops over 52,000
acres are reported to have been da-
maged. In Krishna, 26,000 acres of
tultivable land has been affected by
sea water. About 16650 acres of
mango gardens have been damaged.

The maximum damage 1s apprehen-
ded to houses, hutments, public build-
ings, electrical installations and Rail-
way property, No precise estimate is
vet possible but in Nellore alone 8
lakh people have been badly affected,
Over 2 lakh houses in Prakasam dist-
rict are reported to have been des-
troyed completely, The total loss to*
crops and property is estimated at
Rz 411 crores in Guntur distriet
alone,

It has been decided to send a Cen-
tral Team to Andhra Pradesh to make*
an on the spot assessment of the
situation and recommend Central as-
sistance. The Team will proceed to-
Andhra Pradesh on the 2lst instant.

The Government of India Officers
are maintaining close and continuous
contact with the State Government
to know the latest situation.

SHRI K. SURYANARAYANA (Elu-
ru): I am thankful to the Govern-
ment of India for the immediate
action taken by the government to
come to the rescue of the government
of Andhra Pradesh and Andhra peo-
ple. I am also happy that the Andhra
government also moved very quick-
ly after receiving information fromy
the meteorological department from
10th onwards, Last time in the tidal
wave about 10,000 persons died; this
time according to my information
losses to cattle, crop are heavier
than last time. The Government of”
India have helped us Even.though
the government and the people of”
Andhrg Pradesh had lost Rs. 500
crores last time, the Government of
India camg to our rescue only to the
extent of Rs. T0—B0 crores and there
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was a rulp last time according to the
earlier Finance Commission thet what-
ever they gave would be adjusted
against future plan assistance, This
time there is no such rule and the
Tth Finance Commission has recom-
mended—it has been accepted by the
Government of India and the state
governments also~—that it could not
be done like this; it should be treat-
ed as a national calamily and the
Government of India should bear the
entire cost or at least 75 per cent
and only 25 per cent could he left to
be done at the cost of the State gov-
ernment. Our Minister of Agricul-
ture has given p full picture of what
happened from 7th onwards in Mad-
ras State gnd 10th onwards in Andhra
Pradesh. The death toll according to
our information and according to
press reports today is 500. Several
crores of rupees worth of crop have
been destroyed Several lakh acres
have been affected. Several lakh
tonnes of rice have been destroyed
in Nellore district Besides that, FCI
had stored rice and paddy outside
from West Godavari to Nellore be-
cause there is no sloring capacity
with them. These have been destroy-
ed and the FCI might have Jost seve-
ral] crores of rupees worth of rice and
paddy. Instead of spending money
on construction of godowns, we are
losing like thiz heavily in the coastal
districts on account of natural cala-
mities like cyclones and flpods.

1 want to give to the Government
the full picture which the Andhra
Pradesy Government have sent o me
this morning. Our Chief Minister
also hag said in a press conference
that besides food supply, he wanted
from the Central Government 10,000
tonnes of steel and 10,000 tonnes of
cement for relief work, in addition to
the norma) quota for the State. 1
request the Government that in addi-
tion to foodstuffs and financial assis-
tance, this quantity of cement and
stee] may be sanctioned hy the Gov-
ernment of India. Our Chief Minister
ig sending daily reports to the Presi-
dent, Finance Minister, Prime Minis.

been washed away and you can cal-
culate the damage. The loss of betel
leaves in one village in Nellore itself
came to Rs, 30 lakhs. In Repalle and
Guntur taluks, hundred of acres of
betel leaves crop were lost in 1977
and again they have lost now also.
The loss is colossal on account of the
God-sent cyclone and natural calami-
ties. Such natural calamities must be
occurring in foreign countries also
Let the Government find out what
technical measiures the foreign coun-
tries are adopting in such caseg and
let us get the foreign technical know-
how in thi; regard. Apart from giv-
inh immediate relief to the people,
the Government ghould get this know-
how from foreign countiries. This 15
not the first time that cyclones are
hitting the coastal areas. Of course,
cyclone iIn May 15 rare. According
to press reports, the cyclone which hit
Andhra Pradesh on Saturday. is a rare
phenomenon that occurred only six
timeg in the past 85 years. This is
May. Usually in January-February
or Ocloher-November, cyclone comes.
This is not the time for cyclones.
I have received some more informa.
tion. Government might have also
received that information. The num-
ber of lives lost is 360; homes lost.is
30 lakhs; the houses damaged come
to 452 lakhs. Crops damaged is 1
lakh hectares in Prakasam distriet
alone gnd 380,000 acres in Nellore,
Tobacco erop lost in Prakasam is
76,000 tonnes. At the rate of Rs, 100
it comes to Rs. 78 lakhs in Prakasam.
These people are not capitalists; they
are small landholders, Whenevet any
calamity like cyclone comes, the first
victims will be the rural people, the
agriculturists and the agricultursl
labour. I say that the Government
of Indis, be it the previous Govern-
ment or the present Government, are

riot taking any permanent Taeasures.
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They 2o doubt give some bamediste
help  but they do not give any perma-
nert selutions. No germanent pre-
bostive mepsures are taken. Last
time, for example, in one srea ome
protective bund was constructed,
Even though the water entered, it
was not washed away this time, But,
at ths same time, the other villages
have been washed away. So, more
bunds should be constructed.

12 hrs. )

Bincg the flood victims are agricul-
turists and the damage is mostly to
agricultural  produce, Government
should devise measures to help them,
If necessary, they should seek assis-
fance even from other countries for
the benefit of the small farmers,
There should be a permanent wing
in the Ministry to deal with flood
viclims and render them reliet. In
fact, 1t should be treated not only as
& national bui international respon-
sibility.

I am very happy to say that the
Andhra Pradesh Government acted
very promptly under the leadership
of the Chief Minister, He flew over
the area, surveyed the situation and
took necessary action. He has ask-
ed the legislators and the Government
to render al) help that they can, I
would end by saying that the Govern.
ment ghould implement fully the re-
commendations of the Seventh Fin-
ance -Commission.

SHRI SURJIT SINGH BARNALAY .

I agree with the hon, Member when
he says that necessary precautions
were taken in time, which is some-
thing good. Probably in 1077 there
wag some defect; in the warning sys-
tem. They were not properly given,
received or executed. So, there was
very great loss of life. This year,
fortunately, the warning was given in
time, it was adequate and sufficlent
and the State Government acted im-
madistely. They made arrangements
far e evaguations from the
flood- ed grea and g good work
Wig -done.

in AP, & TN.

This was possible this thme because
the flood warning system has been
improved upon by providing more
raders in that area, For exsmple, in
that area we have two cyclone-warn-
ing gystems at Visakhapatnam eng
Madras, One more at Karaikkal is
to be commissioned probably pext
month or in two month's time, Simi-
larly, one in Masulipatnam is also
coming up. That would be ready by
1981, We have one in Calcutta and
one in Pradadeep also on this coast,
Bo, we have a continuous radar sys-
tem of early warnings, and this time
the warnings were given in time, re-
ceived properly and executed also
properly.

So far as assistance is concerned, a
new method has been evolved by the
Seventh Finance Commission, and
assistance will be provided to the
State Government according to the
recommendation of the Commission,

I shall recommend that cement and
steel also should be provided to the
extent they are needed.

SHRI RAJSHEKHAR KOLUR
(Raichur): This time the performance
has been better than last time from
bath the Central and the State Gov-
ernments, They have taken prompt
action, which is really appreciated.
But the statement of the hon. Minis-
ter contains information contradicting
press reports, He hag stated that
according to the information that he
has received, 860 deaths have taken
place, but the Chief Minister of
Andhra Pradesh, while addressing a
press conference on the 16th, had
said that already 350 deaths had taken
place in Prakasam District alone, The
press has also reported like that. So,
1 do not know the reason why this
Government is not giving correct in-
formation to the nation regarding

1t is not fair on the part of the officers
concerned to give this kind of report.

The relief by way of foed for work
wwhich has been mentionad here ia not



289 [Reference by Spedker MAY 17, 1070

adequate because very shortly in that
area monsoon will start. That is why
I request the hon, Miniiter to increase
the quota.

1 also want to know whether the
Central Government is going to create
a permanent fund for providing gquick
relief in times of national calamities
by having a Distress Relief Autho-
rity created under parliamentary
legislation which will administer this
fund and command the necessary ser-
vices and provide relief and rehabili-
tation to the affected people in a co-
ordinated manner, It must have full
powers including power to grant
compensation. May I know whether
the Government is going to consider
creating such a permanent fund?

The Minister has stated that the
people in the low-lying areas have
been vacated. May I know whether
such persons who were living in vil-
lages and towns will be shifted to
higher places, providing them with
all modern facilities?

SHRI SURJIT SINGH BARNALA:
We learn by mistakes. As I said
earlier, last year there had been
some mistakes, and this year an effort
hag been made to see that the mus-
takes were not repeated. So, we are
glad that better performance has been
possible this year.

The hon. Member has stated that
we are frying to conceal information.
This 15 not so, because we receive
the information from the State Gov-
ernment. The information received
by me yesterday was that the number
of deaths was 233, but this morning
before coming here I was informed
that it was now 360, and that is why
1 mentioned that to the House,

So far &z the constitution of a per-
manent fund ig concerned, this mat-
ter was examined earlier. The Sixth
Finanee Commission went into the
matter and consulted the State Gov-
ernments, but they did not favour
the establishment of a national fund.
The State Governments were not wile
ling to contribute to such a fund
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SHRI K. RAMAH!JRTE! (Dhavms-
puri): Mr, Speaker Sir I am glad
that, at lagt, the Lok Babfm Eeurehrlnt
has sdmitted, after two or three days’
wrangle in the House, in the Zero
Hour, this Call Attention to discuss
this matter, in this House...

MR, SPEAKER: Lest there ghould
be any misconception in your mind, I
may say that we delayed it because
we wanted him to get the material?
I had discussed the matter with the
Minister, so that he could get the
material for discussion

SHRI KRAMAMURTHY: I would
beg to differ from you, Sir. The
statement which has been submitted
by the hon. Minister iy also not full
or complete, If they had treated the
matter seriously, we would have dis-
cussed the matter immediately, the
next day.

However, my hon. friends who have
already participated in this Call At-
tention have expressed their satisfac-
tion that the Central Government is
viewing this situation very serlously
and rushing all help to the affected
aress of Andhra Pradesh and Tamil
Nadu,

I would like to say as my hon.
friend, Shri Yuvaraj has said, neither
the Agriculture Minister nor any res-
ponsible Minister of the Central Gov-
ernment has even visited so far the
cyclone-affected areas of Andhra
Pradesh and Tamil Nadu. I would
ke to remind this House that
not only this time but last jime also

when in the Divi taluk alone 10,000
people lost their ‘lives due to cycidne,
no respongible Minister from thé Cen~
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SHR! SOMNATH CHATTERJEE
(Jadavpur): He went there a month

g

SHRI K. RAMAMURTHY: I agree
with Mr Somnath Chatterjee. Sir,
this creates even in a natiunalistic-
minded man like me this sort of
north-south feeling. I am afraid to
say that sort of treatment by the
centre is responsible for creating the
north-south feeling . .

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 'Thet is the Congress

(I) slogan.

SHRI X. RAMAMURTHY: I know
your sympathies are with the Janata
Party even if it neglects you.

The hon. Minister has stated about
damages to life and property due to
cyclone only in regard to Andhra
Pradesh. 1 do not know what hap-
pened to Tamil Nadu. From the news-
papers I find nearly some 20 persons
have lost their lives in Madras alone
Also I find that the team will proceed
to Andhra Pradesh by the 21st, 1
would like to know from the hon.
‘Minister whether the team will visit
Tami] Nadu also because all along
this has been neglected by the Cen-
tral Government and the Btate Gov-
ernment there is struggling alone. So,
I would request the hon. Minister to
tell us whether this team wil] proceed
to Tamil Nadu also to pssess the da-
mages for all gasistance necessary for
Tamil Nadu also.

SHRI SURJIT SINGH BARNALA:
Regarding the Iste taking up of the
calting sttention, I would enly sub-
mit that i it had been brought 2 or 3
days eerlier the informmtion with us
would have been much less. This
was brought in the other House, the
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in AP & TN,

Rajya Sebha, day before yeaterday aud

the information I supplied was mueh

legs than what I am supplying to-day

because I was able ¢p ¢ollect more m-

formation,

Then, the hon. Member has stated
that none from the Central Govern«
ment gpes there and that they do
not take any action on this, I may
inform the hon. Mamber—perhaps he
is not aware—that last time in Nov-
ember when a cyclone hit Andhra
Pradesh, I wag in Rome attending an
FAO meeting, I immediately can-
celled my programme, rushed from
Rome and went straight to that grea.
Fortunately, the hon. President was
also theree. We both went tg the
Divi Taluk by road and we visited
the area on the third day of the
cyclone. So, it is wrong to say that
nobody goeg there. I went on the
third day to that area . . .,

SHRI K. RAMAMURTHY: I am
only telling about the Prime Minis-
ter.

SHRI SURJIT SINGH BARNALA:
Even now jt is only because of the
House that ] have to remain here,
Otherwise, I might have gope there.
So, our effort is always to visit the
area at the earliest possible. Of
course, it is our endeavour to find
out what is the loss and how best we
can help. It is asked why the team
ig not visiting Tamil Nadu. The net-
ma] procedure is that the State Gov-
ernmentg ask us to send the Central
Team, This time we contacted the
Andhra Pradesh government and they
stated that it will be possible to have
the team there by the 20th op 21st—
any day that suits us.

§o, we decided the date as 21st.

Similarly, we will contact the
Tamilnadu Government also and, if
they want a Central Team, wb shall
gsend it.

SHRI K. RAMAMURTHY: He has
not even cortacted the Tamilnadu
Government, Why? That is my
question,
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That is what we bave to do. Andhra
Pradesh Chief Minister hag written to
me before., Su, iiumediately we con-
ferred with them and we decided on
the date. Similarly for Tamiinadu...
(Interruptions), I have not received
“any letter from the Tamilnadu Chief
Minister 8o far. When ask for
it, we will send it. We will contact
them and if they want a Central
Team, we shall gend it to Tamilnadu
also.

r—

1226 hrs

REFERENCE BY SPEAKER TO
LOSS OF LIFE AND PROPERIY
CAUSE BY RECENT CYCLONE (N
ANDHRA PRAL.ESH AND TAMIL
NADU

MR. SPEAKER: Before we :Move
on to the business, may I, on behalf
of the House express the deep sense
of socrow at the serious losg of life
and property suffered by our brethren
and sisters living in Andhra Pradesh
and Tamilnadu as a result of the re-
cent cyclone?

We feel all the more concerned at
this tragic loss of lives, agricultural
crops and houses, for it was only &
few months earlier when these aread
were ravaged by g cyclone of unpre-
cedented fury.

The House has no doubt that the
guthorities concerned would do their
best to alleviate the suffering of our
people and assist them dn rehabilita-
tion.

Now, we come to the business. Mr.
Gupta,

—

1232 hrs.

COMMITTEE ON PAPERS LAID ON
THE TABLE

TwENTIETR RErowr
SHRI KANWAR LAL GUPTA:

MAY 17, 197%
SHRI SURJIT SINGH BARNALA: .

Rule 377 1
COMMITTEE ON SUBORDINATE
LEGISLATION

Twery-Fms: Reaonr

SHR! SOMNATH CHATTERJEE
(Jadavpur): I present the twenty-
first Report (Hindi and English ver-
sions) of the Committee on Subordi-
nate Legislation,

1230 hrs,

SCHEDULED CASTES AND SCHE-

DULED TRIBES ORDERS (AMEND-
MENT) BILL

APPOINTMENT oF MEMBZR To JOINT
CoMMITIEE

SHRI SURAJ BHAN (Ambala); I
move the following: —

“That this House do appoint Shri
A Bunna Sahib to the Joint Com-
mittee on Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certaln castes
and tribes, in the vacancy caused
by the resignation of Shri T. 8.
Shrangare.”

MR. SPEAKER: The question is:

“That this House do appoint Shri
A Sunna Sahib to the Joint Com-
mittee on the Bil] to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, in the vacancy caused

’ by the resignation of Shri T, 8.

Shrangare.”
The motion was adopted,

MR. SPEAKFER: Now we come to
Matters under 877. Shri Lakkappa.

———

12 32 hrs

MATTERS UNDER RULE 377
(i) REPORTED ILLEGAL MINING IN
SEVERAL VILLAGES OF TUMKUR
DIRTRICY IN KARNATAEA
SHRI K, LAKKAPPA (Tumkur): I
wish to bring to the notice of the
House and the Government reports of
{llege] mining activity being carried
in several villages of Tumkur District
in Karnataka, It is believed that there
are huge deposits of “ruby” or “ruby
mdum” in thess villages and
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traders and smugglers from the
neighbouring States and slso from
Rajasthan rusheq into the area and
started their operations with ths ob-
ject of securing the precious material
and becoming rich quickly,

Real ‘ruby’ may or may mnot be
availablg in the Tumkur villages but
‘ruby corumdum’ which 1s also semi-
precioug and valuable as an indust-
rial abrasive is reported to have been
obtained in considerable quantities as
a result of feverish digging opera-
tions financed by the smugglers. It
is also reported that in these villages,
land owners stuck deals with these
traders and allowed the illega} min-
ing to go on in their lands. In this
process several middlemen alsg got
rich and the State has been deprived
of huge and unestimated amounts of
royalties.

As usual, in all such illegal opera-
tions, this trade has been thriving
without being noticeq by_the police.
It is only after the nefarious trade
'went on for quite sometime, the
department of mines and  geology
woke up and informed the police for
checking the illegal trade. But, by
%hen, the smugglers with their rich
booties crossed over to other states.
Raids conducted on the premises of
the illegal miners revealeq traces of
excavated corumdum, besides huge
stock of mining jmplements,

The Minister of Steel and Mines is
requested to take urgent action to
depute teamy of geologists and other
mining specialists to conduct surveys
in the Tumkur villages regarding the
avallability of ‘ruby’ or ‘ruby’ corum-
dum’ gnd take necessary stepg for the
excavation of the mines there \f traces
of the precious material are found.
Also investigations ghould be carried
out into the illega] mining activities
of traders and land owners in these
villages and penal action should be
taken against those found guilty.

(f)) PROBIZMB OF §MALL SCALE UNITS

N Wear BrudAL ENGAGED IN MANUFAC~

YURE OF UTENSILG AND SURGICAL INSTRU-
MENT

Rule 877 270

SHRI SOMNATH CHATTERJEE
(Jadaypur); Sir, varioug small scale
units in West Bengal which are enga-
ged in the manufacture of utensils,
surgica] instruments and also in fab-
rication are suffering from considera-
ble problems in obtaining supply of
stainless stee]l rolled sheets ag a result
of which production of such small
scale plates are manufactured by
Durgapur Alloy Steel Project which
are gent to other parts of the country
for re-rolling purposes and the rolled
sheets are thereafter re-transported to
West Bengal which, amongst other
thing, means extra cost as well as
delay in supply apart from inadequate
availability,

To meet the situation an application
for industria] licence for the manu-
facture of stainless steel ang colg rol-
led sheets in the joint sector has been
made by the West Benga] Industrial
Development Corporation in February
1979, The Ministry of Industry, Gov-
ernment of India, has acknowledged
the receipé of thig application and is
reported to have forwarded the same
to the Ministry of Steel for examina-
tion. The cost of the project has
been estimated at Rs. 65 lakhs for a
capacity of 1800 tonnes per year. The
project is proposed to be set up at
Kharagpur in the district of Midna-
pur, West Bengal, which iy an inds-
trially backward area. In view of
the great importance of the project,
I urge upon the Government of India.
and particularly, on the Minister of
Steel and Mines, for early clearance
of the project 8o that it may be imme-
diately taken up at hand for meeting
the urgent requirements for raw
materialg of several small scale units
including those in joint sector,

(iii) LAvise EXPENDITURE ON SYMPOSIA
ORGANISED IN DELHI AT VARIOUS
HOTELS

o Tt feg ¢ (WrTHye): wg
tw & ford ool Fermr e ¢ B
oot W & ot 4 o e
& Ay ox s frket 4% W
ofiwey yoiw gom sl o



an Mattery ander

¥ s o feart ot oF dondd
foeelt & dwrron whmer gew il
# sy g it e 600 WY
FHatra fgarrrarft s o of of
Wi oo gar fow g0 W
50,000% W FY {7 ; vaw) Anw R
¥ for wiw A ¥ s00 WY @
w1 e gar s
wrae Hraw qrivwT g e &
g o oft set t ger §
e |

¥ et ot fadel 3w & ofa o
e wow Wt § ey (@ e ¥
W wmr f5 oE op fifede
9% 50-60 AT Fo FG ¥ AT fiq
ar? famgik W frafe fear ar
w1 Ak ne e feuw d? W
¥ fwal fade} 7% & @9 5@ ®
forert site 7@ qare Y7 afe g
¢ @ w ¥ ofew wis o
WAw ¥@ T W g awa !
fdrpmme st awitfed frge g9
S R ST Ame N w12 f
wg g & 7 47, e, it ¥
frardf o7 gt WA ¥ fog @A
g & o 7 3% § 7 awg @
fork vy erse ¢ fin 4o vt 0, Wi
gy Rt €

# wara gt N ¥ vaw afee
wte F@A At ATy |
v %1 yarg foed & AR & g,
W & qadfes sl o
wyara gl | e & gy
weAisE ®) e X AW 7 W
WY & srvoet a3 Wt frrg e
wfgt Wit wrast fawm oty
TO qF U ST wfgh ) qar
H1er QraE ore & agw ot e
wiw awlt §)

MAY 17, e
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(iv) ReuAzafton or Ao LOMIT FOR
Commneray, Prroes

DR, VASANT KUMAR PANDIT
(Rajgarh): Sir, having been allowed
under Rule 377, [ wish tg raise the
following matter of urgent public
importance:

The unemployed Commercial pilots
numbering about 500 are facing great
hardship and utter frustration since
the last five to seven years, These
young pilots trained at Government
cost are unable to get employment due
to the faulty policy of the Govern-
ment

The Indian Airlines has clamped
limit due to which many commercial
pilots waiting in the queue for several
years will become time-barred and
remain unemployed for the whole of
their lives But since 1972 the age
limit was 33 years and in respect of
scheduled castes 35 years. If this age
limit is not relaxed to age 35 and38
for S/C ang S/T, the unemployed
Commercial pilots stand to suffer
while the Government stands to loose
trained personnel as well as crores of

rupees spent on their training.

One fails to understangd why these
unemployed pilots who are iike the
gecond line of defence, are being pre-
vented from employment while the
Indian Airlines and Air India are in-
ducting pilots from Defence Forces.

The International Federation of
Pilots Association hes emphasised the
'meed of putting a thirq pilot i sach
fiight for reasons of safety. DBesides,
it is commen knowledge that the
Boeing Pilots ave being overworked
and #everal times suffer from fatigue.
The Indien Airlines is paying more
than & lakh of rupees per month as
Overtime Charges and special two-
pitot allowsnce to the pilots, who are
over-worked, while in this very
_amownt, more than 100 pllots could be
employed,

The unsmploved Commercist Pilots
are trained for specialised job, henoe
no

there i3
ment open for themu In view of this,
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In recent years, the Indian Pilots
Guild and Indiapn Commerciai Pilots
Association have appealed to Govern-
et to review their policy sp ag to
prevent the hardships and frustratiuns
being guffered by he unemploysd Com-
mercial pilots.

i call upon the Government 1o take
a more posilive practical and proad-
baseq view on employments of pilots
and remove the injustice vu the un-
employed Commercial Pilots for no
fault on their part.

(v) Agreement foy purchase of seven
Boeing 737 alrcraft by Indian Airlines

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, under rule 377,
1 wish to raise the followiny,

Every right-thinking persun will
be shocked to note that the Indian
Airline: have signed a agreement with
the Boewng Aircraft Company USA for
the purchase of seven mn-ec Boeing
787 on 11-3-1878, The cost of the
Boeing including spares would amount
to Rs, 9142 crores.

Quite some days ago thes Public
Undertakingg Committee after an in-
depth study in its 52nd Report made
the following recommendations/obser-
vations:—

428, The break-even load factor
in respect of B. T47 aircraft was
estimated to be 322 at the time de-
clsion wms taken $¢ purchase these
aircratt (July 1987). The actual
break-even load factor of these air-
craft was, however, as high ag 502
In 1977-78,

4£.20. Tn 1871-72 which was the firat

yeur of introduced of B. 747 air-
craft, it waz observed that the
Jndicxted operating cost emounted to
140 per sent of the direct operating
cost us compered to T5 per cent
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apunied in the teasibility study.
This incresss ig stated to be “the
resub of combined effect of escala-
tiou in coste during the iatervening
years u8 well ag some under-esti-
mation in the indirect operating
costs.” It has been further men-
tioned that another factor has shown
adverse position is that 747 opera-
tiong are largely on low yield routes.
However, the fact remains that the
basis for justifying the purchase of
the aircraft has been materially
altered.

4.90. The Committee #ind it hard
to beliewe that thus wide wvariation
in v estimated and actual beok-
wvin load factor caused by -under-
estimstion of expenditu-~: gnd t.ver
¢stmation of revenue 12 respect of
B, 747 aircraft has nit come to the
notice of government and the matter
is only now being looked into. If
true, it would amount to g callous
disregard of the country’s interests
in guch vital a field as purchase of
passenger aireraft from foreign
firms which would always be wait-
ing in the wings to take the airlines
and the Government for a ride, Thus
gives rise to serlous suspicion about
the bona fides of the purchase,

431. The Commil®e note with
concern that the system-wise yield
on the routes of which B, 747 ajr-
eraft are operating was Rs. 3,208
per RTKM in 1977-76 as against
Rs. 4468 per RTKM en routes of
which B. 797 aircraft are operating.
For instance, on the India-Australia
route where RB. T47 has been em-
ployed the break-even load factor
wag 528 in 1978-79. Air India
and 504 in 1978-79. Air India
sustained losses on this route to the
tune of Rs. 2.53 crores in 1976.77,
Rs. 250 crores in 1977-T8 and Rs.
0.73 crores in 1877-78.

432, The committee note that the
desirability of smaller wide bodied
aircraft ss replacement aircraft for
the ageing B. 707 fleet 1§ engaging
government’s attention. The Com-
mittee require that further deals
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with the Boeing Company should be
stopped immediately tll a study is
made in depth honestly and dispas-
sionstely of the economics of various
proposals already pending with gov-
ernment.

433, The Committee And that with
the same methodology as was fol-
lowed in the earlier study, the cur-
rent level of indirect operating costs
would be 99 per cent of the direct
operating costs (ag against 75 per
cent then estimated). These are
expected to come down gradually
with the incresse in the fleet size
and increased operations. The
Committee urge that speedy and
effective steps should be taken
forthwith to bring down the inci-
dence of indirect costs through
stricter supervision and control over
expenditure,

The Indian Airlines and Air India
are commanded by the same control-
ling autharity, namely the Ministry
of Civil Aviation and Toursm, and
inspite of thig revelation on the part
of Boelng aircraft’s uneconomic ope-
rationa]l results, they have chosen
bye-passing of the clear and specific
recommnedations of the P.UC, =&
financial committee of the House to
make such a huge purchase involving
about 100 crores of rupees This ig a
very serious matter for the House to
know. In fact by teking thig decision
the Ministry has shown utter disre-
gard to the findings of the Com-
mittee of this House. T would request
you to direct the Government to ex-
plain their conduct in this regard.

(vl) Reporteg Railway accident on

12th May, 1979 between Talara and

Javanwajla Shehr Rallway Stationsin
Kangra gistric; of H, P,

SHRI DURGA CHAND (Kangra):
Mr, Speaker, Sir, a tragic railway
accident took place on 12-5-1079
between Talara and Javanwalla Shehr
railway station in sub-division Narpur
district Xangra, Himacha] Pradesh on
a Pathankot-Joginder Nagar narrow
gauge frack. As reporfed, iwo bogies
had been deralled, the cause of the

MAY 17, 9% Rule

them are in district Kangra hospitals,
It is also revealed that Mr. K. G.
Uppal, Divisional Manager, Northern
Reilway has given Rs 750/~ to 31 in-
jured persons and Rs. 1000/- each to
the dependents of the 6 deceaised per-
sons ag relief. It shows that such a
tragic accident has never previcusly
happened on this railway line. As a
matter of fact, Railway Mimister should
toke serioug view of this accident and
order to hold an immediate enqury
about this sad mishap and thereupon
take appropriate action agamnst those
whose negligence has brought such a
big disaster.

I also request you to advise the hon.
Railway Minister to issue a defailed
statement about this geccident and the
relief which has been provided to
the victims of thig accident. The
amount which hag been reported to be
given as a relief to the injured per-
sons as well as to the dependents of
the deceased jg very meagre, The in-
jured persons should be provided free
medical and diet facilities and be given
Rs. 5000/- minimum as a relief and
the dependents of the deceased per-
sons be given according to the new
Railway Ruleg which amounts to many
thousands.

1 expect that the Railway Minister
would come forward to provide maxi-
mum assistance to the victims of this

(vlj) Government's decislon to et

8 unit in Punjab for prod

electronic equipment of
airoraft

1

SHRIMATI PARVATHI
NAN (Coimbatore): 8ir, the
ment of Indla hasg recently

4
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in Parlisment that the airframe and
engine of Jagusr alreraft would be
produced the Hindustan Aeronau-
tics, ore and a new division
would be opened for the manufacture
of avionics. It is strange that there
should be talk of this new division
when there is already a division of
HAL sltuated in Hyderabad, The Hin-
dustan Aeronautics, Hyderabad divi-
sion (Electronics) employing about
3188 persons including managers, engi-
neers, direet and indirect workers is
responsible for manufacturing electro-
nic equipment of a very wide range.
The division is producing highly sop-
histicated equipment and has attained
internationa] standardg and even
secured export orders to Yugoslavia.
The excuse being put forward for not
entrusting this work to the Hyderabad
Division of HAL is that the technolo-
gies and product mix in Hyderabad
have already grown very wide and
instead of further diversifying their
product range, thig division should
consolidate existing skills and capa-
bilities in areas of existing technology
to allow further exploitation of their
potentialities, Thig is an erroneous
policy. Most of the existing products
are phasing out in one or two years
without successor models. Hence
Jaguar Avisions could go into produc-
tion initially by assembling the import-
ed items ag per the contract and later
by indigenisation. There is plenty of
land available at HAL, Hyderabad,
which has been allotted free of cost
by the Government of Andhra Pra-
desh. A newly constructed hanger
custing Rs, 56 lakhs will go unutili-
ped if more work is not given to this
unit. Already available assembly
buildings are kept unused since the
last three years, It is learnt also that
Rs. 3 crores originally sanctioned to
this unit is now going {0 he diverted
alsewhere. 1t will, therefore, be chea-
per and quicker to expand these exist-
ing facilities.

One Importent point I should like to
mention is that the place now being
talked of for a further unit for the
production of elecironic equipment
for Jaguar aireraft is Chitapur in the
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Punjab, This would be dangerously
near the frontiers for the setlag up of
such a vital defence industry and
hence should not be thoughs of at all.
The most economical gnd viable pro-
position, in the interest of national
security and national economy would
be to undertake the production cf the
electronic equipment for the Jaguar
aircraft at the Hyderabad Division and
Lucknow divisiong of HAL.

PROF. P. G. MAVALANKAR
(Gandhinagar): I rise on a point of
crder. This ig penultimaie day of the
Current budget session.

MR. SPEAKER: Not for the point
of order,

PROF. P. G. MAVALANKAR: I
rise on a point of order because I
need your assistance to make rule 377,
particularly the implementation part
of it, more effevtice and purposeful.

MR. SPEAKER: It is under consi-
deration by the Rules Committee If
need be, we will invite you to the
Rules Committee meeting,

PROF. P. G. MAVALANKAR: To
strengthen and fortify the practice
which you have been good enough to
follow, namely, a number of points of
variety of urging and importance are
being brought here. For example
Shrimati Parvathi Krishnan and Shri
Jyotirmoy Bosu raised matters of
great importance much more impor-
tant than some of the other matters
raised today under rule 377 by other
colleagues. But Ministers are not
able to reply; that should not hap-
pené) Moreover, Sir, please gee rule
31(2):

“Save as otherwise provided in
these rules, no businesg not includ-
ed in the list of business for the day
shall pe transacted at any sitting
without the permission of the Spea-
ker.!

It is now an established prac-
tice and convention, it comes glways
before the legislative business,

MR, SPEAKER: This has been refs-
ed a number of times.

PROF. P. G. MAVALANKAR: When
you begin the next session, kindly see
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[Prof. P. G, Mavaiatkar]

that at least two things happened. let
s print in the order paper every day
the subjects of 877 pernutted and also
let us print the names of the people a0
that proper importance is given to
that, the Press msy know; we may
know. Pleate ensure, moreover, that
Ministers answer wherever important
enswers are called for; it should come
within a week or o, of the staiement
made.

MR. SPEAKER: There ;5 no point of
order; this matter i3 bemy discussed
in the Rules Committee. Mr, Kodiyan.

12.50 hrs
[Mr DepUTY-SpEAKER in the Chair]

SHR1 JYOQTIRMOY BOSU: I wil
take just half a minute.

MR. DEPUTY-SPEAKER: No; Mr.
Kodiyen hag already been called.

SHRI JYOTIRMOY BOSU: The
Public Undertakings Committee had
glready made a recommendaiion for
not having any dealing with the
Boeing Company.

—_—

CONSTITUTION  (FORTY.SIXTH
AMENDMENT) BILL.—Contd.

MR. DEPUTY-SPEAKER: Further
consideration of the following motion
moved by Shri Dhanik Lal Mandal on
the 16th May, 1879, namely:—

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

and amendment moved thereon,

SHRI P. K KODIYAN (Adoor)"
Mr. Deputy-Speaker, Sir, the proposed
amendment of the Constitution to pro-
vide for the setling up of separate
commissiong for the Scheduled Castes
and Scheduled Tribes and also for
the lingujstic and religious minorities
are a welcome move. ‘This has been
brought forward with a view 1o creat-
ing a sense of confidence ymong the
wesker sections and the minarities.
But mere setting up of the commis-
sions will not create the neeesagry 4on-
fBdence among the weaker sections and

the minorities unless the Goyermment
comes forwsrd and exprossen thedr
readiness (o act accending to the re-
commendations of the ocammissions
and uniess the commissions are inde-
pendent bodies wnd not functiening at
the sweet will of the executive. This
bazs to be made clear because in
the past there had been experience
of similer commissions functioning in
some of the States. For example, in
1974 a Minerity Commission was set
up in Uttar Pradesh ang the experien-
ce of that Minorities Commission in
that State was very very unhappy, It
was almost controlled by the Govern=-
ment, a nominated body of the State
Government and it turned out to be
a political eyewash rather than a gen-
ous attempt to come to the rescue of
the minorities who were having gen-
uine grievances and who were feeling
a sense of insecurity 1n many respects.
That is why, I am emphasising on this
point that the eommission should be
independent There must be a sepa«
rate law providing for its authority
modalities for its functioning and also
the statutory backing of the commis-
sion's recommendations. If these com-
missions are appointed with an in-
tention to add some more reports to
the huge bunch of reports that the
Government is having and which are
rusting in various shelves of the
Government offices, then 1 should
say that this also would act
as a political eye-wash. Government
should realise the gravity of the
situation, ie a gense of insecurity
that is prevailing among the weaker
sections, Scheduled Castes and Sche-
duled Tribes and also ameng the reli-
glous minorities and linguistic mino-
rities particularly religious minorities.
Unless the gravity of the situation is
realised, proper steps cannot be taken
in this respect. 1 request the Gov-
ernment to give up its smug attitude
towards these problems, an attitude
of complacency that whenever the
quastion of atrocities is ralseq or the
question of communal riots is raised,
always the Covernment rush with
statistics to show that thexe has been
o increase in the incidence of oom~
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munsl tiets or i the incidencs of
stoctties, That showld aot be the
attitude. Let us realise the fact that
powerful forces which want the disin-
fegration of thiy great countey at are
at work both outside and inside the
country. Let ug not work in a way, in
a manner, that would go only to
strengthen the forces that are working
against the inferests of the country,
againet the unity and integrity of the
country. Unfortunately, I shovld say,
some of the actions which the Gov-
ernment have been taking and some
of the members of the ruling party
have been taking have created a feel-
ing that the ruling party is going on
a path of collision with the minorities.

I want particularly to refer to the
latest developments the Religious Con-
version Bill which has added the
Christian community among the peo-
rle who feel absolutely insecure and
uncertain about their future. Here I
may say that the weaker sectiong and
the religious minorities together will
constitute more than one-third of the
total population of India, If the
Scheduled Castes and Scheduled Trib-
es, the Muslims, the Christians and
the backward classes, the poorer sec-
tions of the society, if there is insecu-
rity among them, if they feel that they
are not in a position to live in this
country with honour and dignity, then
I should say that it would be highly
dangerous for the future of the coun-
try.

Let us also realise that the Schedul-
ed Castes and Tribes are denied even
the elementary human rights, They
are not all to dray drinking water
or draw their daily ration from the
ration shops due to the social boycott
against them. It i3 a very serious
question. Even though we have been
discugsing this for the last several
years, no tangible or effective steps
have been teken so far. If the re-
presentatives of the Scheduled Castes
and Scheduled Tribes go to the
Humen Rights Commission of the
United Nations and raise this issue,
l:. |igwld be a very bad day for all of

let w also reslise that there is:
swakening snd a sense of fghting for
their rights among the weaker sections.
You would have seen on the 20th of
March this year how the poorer gec-
tions marched to the capital of India.
That shows that the poor people gre
no longer pacified by slngans or more
promises.

Further, if the religious minorities
suffer in this country, it will have
reaction beyond the borders because:
our neighbouring countries are in-
habited by people belonging to Islam
and other religions, So, it will have
its repercussions on other countries
Therefore (Jovernment should realise
the gravity of the situation. That is
why I suggest: let gll of us sit toge-
ther, the Government gnd the opposi-
tion, Memers of Parliament and leaders
of political parties, and consider the
problem and not behave in such a way
that the forces of disintegration and
disruption are encouraged.

I want to impress upon the Govern-
ment that in order to create a sense
of security among the people, the
weaker sections and the minorities,
in order to show that the Government
are serious about elimjnating the
menace of Communal riots and atro-
cities on weaker sections, at least some
preliminary stepg should be taken by
the Government without much delay.
For example, it has been admitied by
g1l sections that in the recent commu-
nal riots and in the series of incidents
and atrocities on Scheduled Castes
and Tribes, the behaviour of the armeqd
constabulary and also the police in
some States has been far from satis-
factory. They have behaved in a par-
tial way ageingt particular sections.
There has besn a universal complaint.
80, why ean’t the Government coue
forward gnd teke steps in order fo
recruit Harijans, Scheduled Tribes and
Muslims in large numbers to, the
police as well a8 the Armed Conste-
bulary. Thig is a step wholr
Government can take immediately
without waiting for an  amend-
ment to the Constitution or setting®
up of the Commission. I would re=
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quest the Government to take the
&hpamdhtdr so that we can
create g sense of geturity amiong the

18 hrs.

“Then, 1 would also like the Govern-
ment to consider the question of exa
tending the facilities that are now
provided for the Scheduled Castes and
the Scheduled Tribes to those people
who were converted to other religion,
Buddhism or gny other religoin. Now,
the neo-Buddhists and alsy the con-
werted Christians and others who have
embraced new religion are totally
denied the rights and everybody knowy,
and Government is also aware that
mere conversion to another religion
does not wipe out the soclal inequali-
ties from which they suffer. Therefore,
neo-Buddhists, converted Christians
and other sections which have ems-
braced other religions should also be
brought under the purview of this
Commission end the facilities that
are now granted to the Scheduled
Castes and Scheduled Tribes should
be extended to them

I would also request the Govern-
ment to set up district-level commit-
tees so far as the Scheduled Castes
and Scheduled Tribes are concerned,
dirtrict-level committees coasisting of
representatives of Scheduled Castes
and Scheduled Tribes and other pro-
gresgive-minded parties gnd voluntary
organisations in order tp keep & watch
on the developments in the district
and also to go into the question of
atrocities whenever they occur.

Similarly, I would also request the
Government to consider that both the
Commissions, the Minorities Coramis-
sion as well as the Commission for
Scheduled Castes and Scheduleg Tribe
es, apart from submitting periodical
reports, should be empowered to go
into speelfic questions of complaints
of atrocities and denial of fundamen-
tal rights to them, the rights which
are granted to the minoritles,

With these words, 1 conclude.

MAY 17, 1079 {40¢h Amgis) Bill ne

SHRI HARI VISHNU XKAMATH
(Hbshanjebad): Sir how many houts
more are there?

MR, DEPUTY-BPEAKER: There are
two hours and 25 minutes mora.

o dtfiey Tw et (ardy) ¢
ursoer Ay, gfcew wte arfenfedt
# fafger ateaet § Feed & fg
W & qETen GE TA Wt
7 7¢ 7¢ diyar dadw fadaw amar
£ sesw ¥ fag & goere §Y gwane
Lo 8

IqTeqer wgy, ¥ ag wEAT AT
§ i gfm e mfeanfeat #tasea
ot faomy § AR gt Tt fag
e & fr & wrar & g ol & W
qRAY | % gw frdaw ¥ sea Y
& fievr o o Fadas wr oy amar g,
TG TGrT G AT WL I AT IR
srow wiwrat g & wrg aT A%
o WA U YEHQEE, HAgry, ST
R &y agt o o wgw e g
fag | & amaY # gy @ w7 @ AT
€@ g9y # garwr fywar wqjww &
gfaarm & fafqw aroal # waw
VT T&T & AT Y. qrAATRETT WiT
guTeR I wufaaw A & O
WY g7 At B wrAarfael & dfe
o | TR At ff qft
w1 At Y, weTw X ¥ qTA Y,
forersy oft grotfore aTraT E wR
a® w1y ¥, firdt & oY ¥5 At
frerd

wrefy dfawr ¥ o 46 F
w7 w4 §—

“ereq et & gawee feam ¥,
fudwar wagfew wrfial o
sagfenr sferenfadt & fwar
awr v gamdt gt o fadhy
wream & awfstmragrermiae
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SFATE 44T % TETE ¥ viwey & ow
wr dww won 1’
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Y 7w, W g g w0 wow e g
1 Afe g frod o & N wia
o€ ot g€ & 1wt F MY W
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S JTE WY oY e § e g R
W ara wfteere i W fer
gk | ¥ @, wvigy, I
oY wem groere b sl 335 ¥ o
Arefat w wit & fod som T
¢ o wframd w2 faar & 1 ot T
¥ e mde B ft IR W
g Wk Wit wiam s aifg
W forg wFIT e de g A TRe
FNT T § I AFTC F 9 FAT
FCOTC Y WY @A g |

IMAA R, FA TAAE Tg
T WY off qweer F g oav R
ttfedta & fmed & fad gnd S
Fit A fw #@ & A g aond
nfEweafad v
THOA AT A1 & A g AafEw T
T IG 9 FT 90 FA ¢ F T
g I 9 fratFen g 1 A o T
¥ yadr How & f dww fea
¥2 T A FAY §, IAY WwT ¥
d77 MRz v qmHe o §IT ¥
#I T FTH E) T 9T q B8 |
gagr g oW A A
gy oW fam 7 & f@

“There shall be a Commission for the
Scheduled Castes and Scheduled

Nribes» WX 338 (o) #Efw
“There shall be g Commission for the
minorities to be known as the Minori-
ties Commission.”

W Tg e WEw WK e
gTee we W A & T e
g%t W T = e ¥ @ wifgd
wg FraEFr I Aam g oAy
fayfef dramad Y, ¥ w fam
% e @t arm wifgd o

o o ¥ g ¥ At g e awe
grmt A w ARy R
o dfeedt T ? ofe f
wiirwr & g Wi e § T8 o st
forr a% W ot Ew ¥ o

Ty & gg i ot wrf qp AN
WO I H | @@ &w wiwsre
W oFiww o R o | g ey
S aw & @ qWGT FTE |

*SHRI K. KUNHAMBU (Ottapa-
lam). Mr. Deputy-Speaker, I whole-
heartedly support the 46th Constitu-
tion Amendment Bill moved by the
hon, Minister Shri Mandal As we
find from the statement of objects and
reasons of this Bill, it seeks 1o set up
a Commission for Scheduled Castes
and Scheduled Trbes and also for
linguistic and various minorities, Afti-
cle 338 of the Constitution reads as
{ollows:

“There shall be a Special Officer
for the Scheduled Castes and Sche-
duled Tribes to be appointed by the
President.

It shall be the duty of the Special
Officer to investigate all matters
relating to the safeguards provided
for the Scheduled Casteg and Sche~
duled Tribes under this Constitution
and report to the President upon the
working of those safeguards at such
intervals as the President may direct,
and the President shall cause all
such reports to be laid before each
House of Parliament.”

The Hon. Minister Shri Mandal has
in his opening speech said that in place
of Special Officer a fulfledged Com-
mission consisting of very eminent
persons will be appointed to look after
the matters relating to the welfare
of the Scheduled Castes. This pro-
pised Commission will investigate
matters relating to safeguards provid.
#d for the Schedulej Castes & Sche-
duled Tribes and make such suitable
recommendations which will enable
the Governmenl to tackle their pro-
blems more effectively than has been
done so far, It is a very welcome
measure and I extend my wholeheart~
ed support to these measures.

Sir, the Special Officers to lopk aftee
the welfare of Scheduleq Caste; &
Scheduled Ttibes are appointed from

ToThe original speech wes dellvered
in Malayalam,
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tine to time, But have we evaluated
the performance of these Special Offi-
eers? My opinion is that these Special
Officers are just as impotent as thee
castrated bulls in the country side.
They can't just do anything. More
than 25 reports have been submitted
to the Government by these Special
Officers. Each one of these reports
must be containing hundreds of recom-
mendations. How many of these re-
commendations have been implement-
ed so far? I would say that not even
10 per ocent of them have been imple-
mented. During the 5th Five Year
Plan out of the total amount allotted
for the welfare of Scheduleq Castes &
Scheduled Tribes Rs. 5 crores had to
be surrendered at the end of the Plan
This only shows how much interest
the Government takes in this matter.

Scheduled Castes & Scheduled Tribes
constitute 20 per cent of the popula-
tion. Reservation to the extent of 18
per cent given to them in various
services. This is what the Government
claims. Our experience ig that while
the quota of reservation ig filled in
respect of posts of scavengers, peons,
chowkidarg etc, it is not done go in
respect of higher posts. It is often
sald by the officery in various Gov-
ernment departments that suitable
candidates are not available for filling
the vacancies in the higher posts.
This plea to say the least is absurd.
It is the part of a conspiracy to keep
the harijans out of important posts
fn Government service. This situa-

tion should change.

While we are discussing the Bill
‘waich seeks tg set up a Commission for
Scheduled Castes & Scheduled Tribes,
I wish to mention one or two points
akout the changes that are made in
the list of Scheduled Castes & Sche-
duled Tribes. I would particularly
mention about certain communities in
Kerala. The purpose behind amend-
Ing the list from time to time is to
inelude more backward people in the
Tist 50 that they also get all the facili-
tive that are available to the Scheduled
Castes & Scheduled Tribes. There are
many lakhs of people belonging ‘o
Peruvannan community in the Mala-

bar area of Kerala, They are 80~
clally & economically very backward,

MAY 17, 1879
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Similarly, there sre the Kudombies
and Christian converts who are als)
ve*y backward. ' The Government of
Kerala and Members of Parliament
Irom Kerala have demanded on many
occasions that these communities
should be included in the list of Sche-
duled castes. But so far no step has
been taken ip this direction. The hon.
M:nister is a very kind heartrd person
and the cause of harijans is very dear
to him. He can ynderstand the pro-
blems of harijans better than anybody
else, Therefore I plead with him to
give sympathetic consideration to
thie demand which I have raised.

Sir, reservation and other facilities
will end by 1880. 32 years have passed
since we became independent. The
purpose behind reservation was to
bring harijans upto the level of su-
cially and economically advanced com-
munities. I don't say that nothing has
been done during the last 32 years
In fact, many things have been donc
Put the reality is that it will take de-
cades tp bring therp uplo the level of
the forward communities. Therefore
1.y earnest demand is that the reser-
vation and other benefils should be
cxtended for a further period of at
Jeast 30 years. The Government
should bring forward necessary consti.
tutional amendments in the next ses-
sion,

Sir, is it because there is no law to
protect the harijans that many of their
basic problems remained unsolved?
Certainly not. For example there
is a provision in the Constitutlon abo-
lishing untouchability, But untou-
chability is being practised overtly or
covertly in many parts of our coun-
try. Can anybody in the House point
out a single village where there
ig no untouchability being practised.
It is not because of any dearth of law
that the problems of harijans have
not been solved. It is mainly be-
cause of the criminal negligence and
toial indifference on the part of the
brreaucracy in implermenting the law
that the harijans in our country have
uot been able to get their due ghare.
We should not forget this fundamerital
fact. Therefore, while making legis-
lattion we should ensure that ¥ is
implemented effectively. I congra=
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{ulate the Hon. Minister Shri Mandal
for bringing about this Bill to amend
the Constitution. It is a very wel-
come step. At the same time we
have to work honestly and dedicatedly
fur the welfare of harijans so that
they get a place in the sun. In ths
connection, I have to make a sugges-
tion and I hope that the hon. Minis-
ter will consider this. = The Central
and State Governments prepare many
schemes to help the haiijans. But
they are simply not aware of what is
being done for them by the Govern-
ment, It ig very necessary to make
them conscious of their rights and
alsp to make them awarc of the
various schemes that are formulated
and implemented by the Government.
Therefore my suggestion is that so-
cial workers should be appointed by
the Government at the Centre as well
as in the States to undertake this
compaign It ig a sad reality tha!
we could not do in this country in a
long span of 32 years what the Negros
in Amerira could achieve within 15
years. Only recently I asked a ques-
1'on in Parliament My queslion was
how many officers are there in 1.OC.
who are drawing more  than
3000 rupees per month. I
got a reply saying that there
are 53 such officers in this pay

range, out of whom there were only -

3 officers who belong to Scheduled
Castes and Scheduled Tribes, Whether
it is in respect of IAS or IPS or am-~
bassadorial posts, the representations
of harijans is next to nothing Same
ig the case about high courts and
Supreme court. 1 hope the hon. Minis-
ter Shri Mandal will be able to do
something for them. I wish him all
success in his endeavour to do good
tn these hapless people. I wish him
Godspeed, Once again 1 wholehear-
tedly support this Bill

ot qEo qwo Wt (faateas) :
Furey wgvew, & 46F afen (€wwT)
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SHRI PURNANARAYAN SINHA
{Tezpur): Mr, Chairman Sir, for the
lagt two years some of us in this
House have had the privilege of
serving on a Committee appointed for
the welfare of the Scheduled Castes
and Scheduled Tribes. We had an
opportunity to study the socio-
economic and soclo-political condition
of the Scheduled Castes and Scheduled
Tribes to some extent, It is expected
ghat the Commissioner for Scheduled

w:

Castes and Scheduled Trikies will act
hand in glove with the Committee far
the Welfare of Scheduled Castes and
Scheduled Tribes. Still the Andings
of the Committee after non-official .
discussions and after visits to diffe-
rent areas in which the Scheduled
Castes and Scheduled Tribes have
gone in conflict with other communi-
ties or are living with their inherent,
traditional beliefs and customs, are
these; we have almost always felt
that, perhaps, a stronger body,
appointed by the Parliament or the
Central Government, should go into
the whole question of the lot of the
Scheduled Castes and  Scheduled
Tribes after 32 years of our indepen-
dence. There are traditions, there
are superstitions, there are prejudices
governing their lives, The three-
fourth of the population who do not
belong to the category of Scheduled
Castes and Scheduled Tribes have
still got people with cqual amount of
live and compassion towards the
Scheduled Castes and Scheduled Tri-
bes, Also the Scheduled Casle and
Scheduled Tribe people should make
efforts on their own to come up to the
standard expected.

We have been to Burma, and we
have seen the Burmese people. I may
be permitted to observe that, if the
Intelligence Quolient of thg Burmese
people where there are no Scheduled
Castes/Tribeg is compared to that of
the people belonging to the Scheduled
Castes and Scheduled Tribes in India,
we will find that our people belong-
ing to the Scheduleq Castes/Tribes
are more inlelligent. They understand
things much better than the general
population of those countries, that is,
Burma and other South East Asian
countries. We say all of ug gre
equalg put there are more equals than
equals. We have left out 15 to 20
crores of people unequalled. How
werg they neglecied? We have experi-
ence in some matters like prosmotion
from lower calegoties to higher cate-
gories. There are other things like
area of consideration, zone of consi-
deration, etc. There is still the most
dangerous word for the Scheduled



Casteg ang Boheduled Tribes, That is
suitability, If the people at the helm
of affairs, ie. the top executives do
not consider a particular person
aspiring for a higher post as guitable,
he will, in spite of all your constitu-
tional safeguards which protect his
interests, not secure the promotion.
This suitability clause is a dangerous
clause for our people. If a gection
officer in the Central Secretariat is
taken up, compared to a Secretary
or a higher ranking officer in the
Government of Burma, the standard
of intelligence ang efficiency prevail-
ing in him will be better than his
counterpart in other countries, If our
people are considered to be unfit,
these people who are considered infe-
rior in intelligence, understanding,
efficiency and the brain power com-
pare to the Indian counterpart, are
ruling the whole of South East{ Asia
and other parts of Asia. If I may be
permitted to say so, witlout casting
any reflection, they are running their
commerce, they are running their
government as eflicienily perhaps as
our people who are on the higher
ladders of the suciety calling them-
selves as born administrators and an
inborn cultured people. They ae
running their administration perhaps
much belter, In Japan, the Japancse
people are running an administration
in which there is no poverty and no
inflation put here we have not only
poverty but also inflation,

Within the limited time I will say
a few things about the Bill, The Bill
which conceives replacing the Com-
missioner by a Commission is quite a
good one in itself but it leaves many
things. The Commissioner makes
recommendations. We, the committee,
go and inquire why a particular thing
was not done, what is our recommen-
dation and what is the action taken
by the government on what the com-
mittee discuss. The Commissioner
submits a report under the Constitu-
tion to the Parliament. It is discussed
here, Bui what is happening? Simply
expressions of feelings, sentiments and
agonies and flling of records and
creating some volumes but the
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Scpsdu.led Castes and the Scheduled
Tribes remain where they were 25—30
years ago. Very little and significant
improvement hag come in their lives.
This Commission will replace the
Commissioner. “There shall be =a
Commission for Scheduled (lastes and
Scheduled Tribes” A one sentence
law but the Commissions of Inquiry
Act still governs the functions of the
Commission. The Commission  of
Inquiry Act provideg powers to the
Commission as a civil court, But has
the civil court got the power to
compel the physical appearance of a
person who is required fo be
examined? Has the civil court been
ablg to conclude a case and pass a
decree within six months or 5 year?
The litigation goes on for years toge-
ther. They never end, Take for
example the Statements counter-state-
ments, rejoineders, per se adjourn-
mentg and taking down of evidence,
Shrimati Gandhi went to Imphal to
appear before the Trikha Commis-
sion. She appeared for one day after
three or four times of futile attempts
were made by the Commission to pro-
duce her before them. After hearing
on the first day, she lefl. Why nol
give the powers to the Commission to
get her back into the court or the
Commission for the hearings to be
completed?

This is the Commission of Inguiry
Act. Provisiong gre there—they are
like the snakes without poison or
venom. The purpose for which these
Commissions of Inquiry were appoin-
ted and the Commissions of Inquiry
Act was brought runs counter to each
other, Therefore, I would submit to
the hon. Minister who is piloting this
Bill to make provisions for another
act in order to give the right or the
purpose for amending the constitution
of Minorities Commission and the
Commission for Scheduled Castes and
Scheduled Tribes. There should be a
follow-up act, Sir, I have practised
for quite some time. I would like to
say that there must be another Act

which will give the due powers
necessary to the Commission for
Scheduled Castes and Scheduled



end the Commission for the
atities to ehforce attendance of
peréons who are required by them
for enquiries of different nature.
Besides, there should be time limit
also. Unless the Commission is given
mandatory powers, there is no way of
punishing the persons. Atrocities are
prevailing against 5 particular com-
munity. I am of course in favour of
this Bill; I am not opposing it; I
gupport it. But this is incomplete,
Some hon, friendg have even suggesi-
ed Special Courty Act. This Parlia-
ment has passed the Special Courts
Bill,

MR, CHAIRMAN: You must now
conclude.

SHRI PURNANARAYAN SINHA:
Mr. Chairman, you denied me the
time yesterday. You must give me
time now.

MR. CHAIRMAN: That does not
mean I should give you more. You
have tuken ten minutes. You try .0
finigh it now,

SHRI PURNANARAYAN SINHA: 1
understand that the preamble in the
Special Courts Bill is for dealing with
the persons who huve commitied
excesses after the proclamation of
emergency, that is, during the emer-
gency. Thig Special Court Bill is for
that, There is no relationship with
offences commutted against the mino-
rities, So, the Preamble runs counter
to the provisions of the Special
Courts Bill. You will please examine
the Preamble again. The Special
Courtg Bill will not come into play at
all after the passing of the Constitu-
tion Amendment Bill. So, my sub-
mission to the hon. Minister who is
piloting the Bill or to the Government
as a whole is that these two Commis-
slons cannot do the functions of the
Commissions because the Commissions
of Inquiry Act provide for specinl
occasions for which the Commission
is appointed. This is & Eeneral Com-
missiom. Thig is a Commission for all
times to come. There is no period
fixad or particular subject assigned
toit,. Who will make a referents 10

the Commission {0 emguire info?
These provisions are to be foljowed
by way of snother Act. Therefore, I
am insisting wpon the practicel pro.
position that by emending the Con.
stitution which enables the Govern-
ment to constitute Commissions, there
should also be another act by which
the Commission or Governmeni wilk
appoint a Tribunal,

Mr, Chairmen, the Tribunals should
be there m order to make the recom-
mendationg to be applicable for tak-
ing action. Here only the recommen-
dations will come before us—they will
be placed before the House And we
will debate on them for five hours or
fifteen hours or so, Thereafter, nn
action will take place, Another Specral
Courts Bill will have to come.
Therefore, for following wup the
appointments of the Commissions,
there should be an act also authors-
ing the Commussions o send pa:ti-
cular cases to try the people by the
tribunals, after instituting complairds
against particular ndividuals or
associations or communities, even
particular  Government authoritics.
Without that there will be no reluwt,
The attitude today 1s this. I have one
experience which [ will narratc fo you.
Our Committee went to Korapul.
Some of our members of Parliament
were deemed to stay in the Guest
House there, of the Dandakarinya
Project. At 10 O'clock in the night
we went there, Professor Mavalanhar
will be interested to know this, Yecu
will be surprised to know that there
was not even a dog to bark! When
we went there at 10 QO'clock this was
the position, not even a dog to bark
not to speak pf anybody receiving
the Hon'ble Members of our Parlia-
ment? There should have been some
person to receive them. They are
supposed to stay there. But there
wag not even a dog to bark. This is
the sort of treatment meted oul to
Members.. .

PROF. P. G. MAVALANKAR
(Gandhinagar); They would not have
found entrv. it a doz was thetel



SHRI , PURNANARAYAN SINHA:
Dag s against burglsrs and thieves
and s0 on, I meant fo say that there
was not even a dog to park against
burglars andl so on, I am only saying
this to show to you that this is the
way in which Members of Parliament
were received. In the morning the
Chairman of the Dandakaranya Deve-
lopment Authority came to me in the
Circuit House and he gaid he was
very sorry. But is that enough? This
is u betrayal of their lack of social
responsibility and human responsibi-
lity towards the poor, naked, and
hali-naked scheduled caste and sche-
duled iribe people of this country.

Sir, somebody was speaking about
the R.S.S. I am not against the RSS.
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They speak about Saraswali; they
speak about Lakshmi. In the Dumka
District of Bihar, in Deoghar sub-
division, the Adivasis ale dying of
starvation and »f disease. Do you
not expect the RSS to go thery and
to work among them? They should
definitely go there. Some hon Mem-
bers have recited the tales of woe of
the people there. Of course PSS ir a
social organisation. If there is any
meaning to call them social organisa-
tion, they should go thera and work
among them there. This iy my plea,
I am not at all eriticising theh pro-
gramme. Let them go out and work
among them. Let people understand
that RSS ig really doing good work as
a social organisation. Let them work
among the Harijang gng Adivasia.
For the RSS, let me say, they are also
nationalists and song of Mother India,
RSS shoulg uplift them and make
them feel that RSS is a social organi-
sation interested in helping them. I
expect the RSS organisetion to work
for the welfare and for the upliftment
of all the people. Let them take up
the causg of tha scheduled cagtes and
schedlulod fribes people. Bir, if we
had teken all the necessary steps 50
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far, thete would have béen no need
at all for having the discussion now
on the reports of the Uommissiones
for Scheduled Castes and Scheduled
Tribes with such agony and tension.

PROF. P. G. MAVALANKAR: You
Bive s0 much importance tv RES?

SHRI PURNANARAYAN SINHA:
Yes, I give so much importance to it, 1
have great regard for taem, for thejr
workers as a body of seifless and
dedicated workers, I want the RSS
to lift up these people who are lying
low. That is my gubmrssion,

Then T wish to point cut that there
should be another Act which should
foliow this,—after making these pro-
visions by amending the Conrstitution,
in order to makz the Commissiun
more effective. We should give real
powers o the Commission i order
that they may appoint tribunals and
decide the cases and punish those
found guilly. The other day, in
Imphal, Mrs. Gandhi did nut appesr
before the Commission on the second
day and she flew back ta Caleutta and
made  statemeni agsinst the Com.
mission. ‘Therefore, the Commission
should be given real powers fur
ordering the Police to avrest such
people without releasing them on bail
and bring them beirre the Commis-
sion for giving evidence. Otherwise
the report of the Commission will be
submitted {o the President and it will
be referred to thig ITouse for discus.
sion which may continue for g long
period. Perhaps it may be debated
again and again for five to fifteen
times, But the sufllerings of the
Scheduled Castes and Scheduled
Tribes will remain for ever,

SHRI G. M. BANATWALLA: I
would like to make a humble request
that there is no Cabinet Minister
present at the moment. I want you
to make an observation to that effect
and then we shall proceed.  Please’
make an observation. We are discus-
ging the question of minorities.

SHRI PURNANARAYAN SINHA:
It is sufficient that the Minister of

Stete in the Ministry of Home Affsirs
is present,
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PROY, P, G. MAVALANKAR: What
Mr. Banwtwalls hés said i3 correct,
but it i8 not just § question of mino-
‘rities. The question is that tha House
is discussing the Constitution Amend-
ment Bill. It is a serious matter, On
such an occasion, there should be a
Cabinet Minister present, I know that
Mr, S. D. Patil is there, The point is
that the Constitution Amendment Bill
has to be passed by a special majority
of 2/3 Members present and voting
and there should be an absolute
majority for passing the Bill. 'Then
why is it that & Minister of Cabinet
rank has not been present all along?

SHRI KANWAR LAL GUPTA
(Dethi Sadar): It is a matter of pro-
-priety.

PROF. P, G. MAVALANKAR: It
is & matter of constitutional obligation,
1 do not want to count the number
of Members present now and then
raise another point of order, But cer-
tainly, ¢ Cabinet Minister must be
present when the Constitution Amend-
ment Bil} ig discussed, I would like
you to make an obervation on this,

MR. CHAIRMAN; I am very much
thankful to Mr. Banatwalla. I have
to make the observation that in spite
of the clear-cut intention of the House,
this has been pointed out scver.l
times, on several occasions, at least
for the last 2 or 3 days i1t has been
insisted upon, I do not know whal is
coming in the way of hon. Cabinet
Ministers. Anyway this is the obser-
vation which I can make.

PROP. P, G. MAVALANEAR: I
would again say that it is also the
duty of all hon. Members to be serious
in this matter. 1 would say that also.

MR. CHAIRMAN: Now, Mr, Barrow.

SHRI A, E. T. BARROW (Nomi-
nated Anglo-Indians): Sir, this 46th
Amendment Bill by a process of con-
versipn is sought to be made into 45th
Amendment Bill, This Amendment
Bill seeks to legitimize the birth of
the Minorities Commission, Ii appears
that thig Minorities Commisflen was
concelved in sin Mnd was almost

TR IV
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stingulated unwitﬂm, or deliberg-
tely by the Uapata m¥M.wite
at birth. I referred to the resignation
of Mr. Minoo Masani and the near-
resignation of Professor V, V. John,
Mr. Minoo Masani wag my respected
tolleague in Parliament for many
years. A man of outstanding intellec.
tual ability, 8 man with a distinguished
career in public life. His resignation
has been responsible for compelling
Government to give statulory charac.
ter to the Minorities Commission, His
resignation was a  dignified protest
against the Minorities Commission
being considered an appendage  of
Government, I mere intrument of
Government. I would ask Govern-
ment that either in the Act, or by an
executive order instruction, this Com-
mission should be given functional
autonomy. It is essential that 1t
should not become a mere department
of the Home Ministry. I would also
request that the tenure of Members
of this Commission should be clearly
deflned, whether it is three years or
five years, so that they know that
within a limited period they will have
to produce results.

14,00 hrs,

My friend, Shri Rachaiah, sald
vesterday that the task of the Mino-
rities Commussion hag been increased,
because it will have to deal, not only
with linguistic minorities, but also
with religious minorities and, there-
fore, sufficient experienced personnel
should be made available to this Com-
mission,

If I might remind this House, Indis
is a land of minorities, Apart from
religious minorities, the Hindi speak-
ing people are a linguistic minority in
certain States, Bengalis are a linguls-
tic minority in others, Tamilians are &
linguistic minority in the north; the
Anglo-Indians are the only linguistic
minority in every State, Thus, we are
a land of minorities.

The problems are going to be innu-
merable and, therefore, there must

be functional autonomy for the Com-
mission, tha tenure must be laid



309 Constitution  VAYSAKHA 27, 1001 (SAKA) (46th Amdt) Bl 310

down end thers must be suficient
personnel,

It i3 not generally known that
Article 338 of the Constitution also
makeg & reference to the Anglo-Indian
community, If you read section 3
of this Article, it makes a reference
1o the Anglo.Indian community. The
history of these Commissions has, in
my view, been not only wholly un-
inspiring but also utterly frustrating,
routine ritualistic and ineffective.
There are two crucial infirmities. Cne
is the infirmity of being antediluvian
The reports are presented several
years late and by the time they are
taken into consideration by Parlia-
ment, the grievances have lost all
relevance. The reports are like stale
fish; odour, unpleasant; substance un-
palatable. The second infirmity is
that these reports are merely and
purely recommendatory, There is
nothing mandatory about the recom-
mendations. The result is that Gov-
ernment, whether unwittingly or de-
liberately, allow the efflux of time
to make the recommendations irrele-
vant. If the Government ig not going
to make the recommendations man-
datory, the Government must give
in wriling and lay it on the table
of the House the reasons for rcject-
ing the recommendations of the
Minorities Commission and the other
Commission.

I also make a plea to Government
to call an annual conference of the
Chief Ministers, Education Ministers
and the Members of these Commis-
sions to go into the action taken on
the recommendations of the Commis-
sion. It is essential that this is done.
I want Government to lay down po-
licy es to the treatment of minorities,
There are no guidelines given to ad-
ministrators on how they should deal
with difficulties and complaints of
the minorities, I consider that there
should be two basic concepis in the
treatment of minorities: lhe first is
the principle of equalily in fact and
the second is the priciple of differen.
tial freatment. A fundamental right
in theory is “wllow and meaningless;

it must be g nght if fdct, o tangible
result, It must establish equality with
the majority in fact, not only In
theory if it is to be a living reality.
I will give you two exampleg of this.
When I was a young man, T went and
saw a comedy called: Gentlemen
Prefer Blondes. 1 am trying to dis-
tinguish between the symbolic and
the real. This is what one of fthe
ladies said: *“A kiss on the hand {s
all very fine; But s diamon brace-
Jet will last a lifetime.” That ijs the
difference between symbolism and
reality, But I am not taking up the
cause of the lady....

MR. CHAIRMAN: Why do you want
to deprive her?

SHRI A. E. T. BARROW: I do not.
I say that Article 30 gives minorities
the right to establish and administer
educational institutions, The Muslim
community set up the superstructure
and the infrastructure of a university
but Government by its obstinate,
obdurate and illogical approach will
not confer minority status on Aligarh
Muslim University, Here in verity is
an illustration of a fundamenta] right
in theory, not in fact,

The other principle which I would
like to emphasise ig that if minorities
are going to have equality with the
majority in fact there must be differ-
ential treatment in certain cases and
this differentia] treatment will be jus~
tified. These two principles, I am re-
ferring to, are internationally accep-
ted principles and they have been ac-
cepted by the Supreme Court. One
of the recommendations of the Sub-
Commission to the Commission on
Human Rights contains these words:

“Protection of minorities is “the
protection of non-dominant groups,
which, while wishing in general for
equality of treatment with the ma-
jority, wish for a measure of dif-
ferentia] treatment in order to pre-
serve basic characteristics which
they possess and which distinguish
them from the majority of the po-
pulation. The protection applies
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equally to individuals belonging to
mehgro:;nuﬁwﬁh&gtheﬂzm

I am glag the hon. Education Minis.
ter is here because in the Drafi Na-
tiopal Policy on Education, I should
like thig to be put in,

“..1t follows that qifferential treat-
ment of such groups or of individuals
belonging to such groups is justified
when it is exercised in the interest
of their contentment and the welfare
of the community as a whole.”

In 1933 Albania sought to juslify
vertain* measures on the ground that
they applhed equally to the majorily
as well as to the minority communi-
tles. The Leaguc of Nations rcferred
this {0 the International Court of
Justice and th's 15 what the Inter-
national Court of Justice said:

“There must be equality in fact,
as well as ostensible legal equality,
in the rense of the absence of dis-
crimination in the wordg of the
law, Equality in law piecludes
diserimination of any kind, where-
&g equahty 1n fact may 1nvolve
the nperegaity of differentia] treat.
ment in order fo aitain a result,
which  establishes an equilibrium
between different situations”

The Supreme Court in the Ahmeda-
bad St. Xaviers College Socety Vs
the State of Gwarat case 1 1874
have paraphrased and reiterated
there principles in these woids:

%, ...The problem of the minori-
ties 1s not really a problém of
the establishment of equality, be-
cause, if taken literally, such equa-
lity would mean absolute identical
treatment of both the minorities
and the majority. This would re~
sult only in equality in law, but
inequality in fact. The distinction
need not be elaborated for it is ob~
vious that equality in law preclu~
des  discrimination of any kind;
whereas equality in fact may in-
volve the necessity of differential
{teaitoent in order to atlain a re-

sult which establishes an sguilibri
between d;ﬂumtaitu::iom -

‘It tazy sound paradoxical, but
it is neverthaless true that minori-
ties can be protected, not ohly if
they hgve equality but also, in
certain circumstances, differential
treatment.”

These two principles must be accepiv
ed by Government As I have said,
I am glad the Education Minister is
here gnd I hope when 1 get g oppor-
tunity to speak on the Draft National
Education Policy he will accept cer-
taln amendment; which I hope to
move in this respect.

What is the purpose of this equality
in fect and differential treatment? I
wish to emphasize that it 1s not to
have a pampered or privileged sec-
tion in society, but to insti 1 the
minotitie. a sense of security and a
feeling of confidence.

1 say this to the Janata Party mem-
lers here You are moving, within
your own Parly fiom one crisisio an-
other and the coeuniry unfortunately is
dniting and is drifting dangerously
The situation at present has been de-
fused by referring everything to the
hon Prime Minister. Let the Minis-
ters now turn their attention to their
primary  duty, which ig tn mnster;
and the word “minister” has fo be
taken n the Biblical sense. You must
minister to the people. I appeal to
the Ministers to remember the words
of Milton when England wag in &
chaotic state “The hungry sheep look
and ang are not fed”, Thig is what 18
nappening to the country today. The
minorities are suffering from a sense
of insecurity. You have denieq the
Musl'ms the minority character to
therr University their confidence is
shaken. The Christians, as never be-
fore are agitated and angry because
of the go-called Freedom of Religions
Bill.

Finally I say this to the Janata
Party: As thm is justified by her
works, so will the Janata Govapn-
ment.
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That i3 ,a cullural place where Mus-
lim students come and read Hdbout
their culture. I want that the Govern.
ment should support it financially and
otherwise. Similarly, there may be
some centrey for Christian culture;
there may be some. centreg for Hindu
culture, T am prepared to go to that
extent that the Government - ffbuld
support sll of them financlally and

otherwise, But go far as the univer-
sities are concerned, you should im-
prove the academic standard, not that
this ig a Muslim University or a Hindu
University or a Christian University.
I do not see any reason in thdt ex-
cept the sentiments, nothing else. We
should not be guided by the senti-
ments. Are we serving the Muslim
minority by all this? I say, empha-
tically, no. You are not serving the
Muslim minority; you are not serving
the Christian minority, These are
only sentimental things,
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A AF F FEAMNT T o
o IR SEIT FT AIA 3 | §3
A A AL I ooT oA
geaAraew § | fak 8w wedfa @
WIN ¥ AT R Lt us have

a pohitical consensus Whether 1t 15 a
Hindu commumsm .

AN HON. MEMBER. Communalism,
not communism,

SHRI KANWAR LAL QUPTA 1
meon, cormunahism  Whether 1t is
a Hondn  communalism oy 3 Mushm
communalism or any othey (ommuna-
hism, it should be conlemped with
all the force Not that gne.sided
communalism should be condemned
Unfortunately, what 15 golng on 1s
Just to get votes, just to catch votes
(Interruptions)

SHRI C N VISVANATHAN (Tiru-
ppatur): He is a Comminjgt,

SHR] KANWAR LAL QUPTA: I
am sorry, but I equally condemn
baoth. (Interruptions) Let yg have
a trial of strength, We gon't mind;
we are prepared for that. Ang about
Communism_ I prefer & g6oq Muslim
a good Christian and @ gooq Hindu
10 a Comimunist,

SHRI C. N. VISWANATHAN: Mr.
‘Banatwalls is a good Mug}im,

MAY i1, 1878

Gth Amat) B 3w

SHRI KANWAR LAL GUPTA; Y
minus his communelism he i3 muach
better than a Communist.
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MR. CHAIRMAN: Yaqu are unneces-

sarily raising all these questions
which are not connected with the
Bill, You have a already taken more
thaa {wenty minutes,

SHRI KANWAR LAL GUPTA: This

is very much relevant,

MR. CHAIRMAN: May be, but more

time will not be allowed.
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“The omgmmal Article provided
that there should be a Minority
Officer both in the Centre and in
each of the Provinces. It is now
felt that, «s the number of mino-
ritieg hes been considerably redu-
ced, 1t 1s not desirable to have the
cumbrcug provision like that fer
having an officer in each Province.
The purpose of the original Article
will be carried out if the Centre
appoints sn officer and makes him
report to the President.”
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dharpu®); , Ghalrapn,
Fortysixih tnsmuﬂm A.:mm&qtmt
Bitl pertdins to the sixtaenth part of
the Conatitution. It deals with ‘the
gpecial provisiong relating to certain
classes.

By amending Article 388, it hag been
siated in the Statement of Objaectz
and Reasons that it will inspire great-
er confidence among the scheduled
castes and scheduled tribes people.
Sir, the appointment of the Commis-
siorer for Scheduleg Castes ang Sche-
duled Tribes had been made before
vears and years ago. IT you see the
functioning «f the Commissioner for
Scheduled Castes and Sche@uled
Tribes, 1t comeg to nothing at ell. The
Commissioner has investigated ant
inquired nto so many things, He
makes somp recommendations to Gov-
ernment Put, action on the report
of the Commussioner his not been
taken by (fovernment That means
you only ~itate more posts and ap-
point mrie persons o those posts.
Appointment «f a Commission only
means upnoitment of more persons.
This 1g nothyng more than that. Look
at the powerg ol th. Commissioner I
say no power is mven either to the
Commassion or 1o the Commissioner
for Scheduleq Castes and Scheduled
Tribes It hag been stated in Art. 338
that the Commissioner is to be ap-
pointed to investigate all matters.
Sir, how can the matters be investi-
gated by him without giving him the
necessary power? How can fMls be
dope? If the person investigating
hag got no power, how is it poasible
for him to complete the investigation
and bring the culprits to book? This
is very important, Article 888 makes
certain special provisions relafing to
the scheddled caste and
tribg persons. There iy a provision
made regarding the reservations in
making appolntments. Artigle 885
provides for certain tlaimg of tbe
m of the Schedulsd Casteg and

gm%bwmﬂ a
of she administratien” st o
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really peculiar provision made i this
céongtitutior..  Instead of appoiniing
rhose ‘commistoris and mire officers,
¥ don't undeiitang why the Govern-
ment has not c¢cme forward to amend
ﬂi{' Article 885 itgelf? I say, thig is
& muschievous clause which gives
mare poweér to the boreaucracy, to
appoint persons according to fheir
own sweel will. Why do y¥0 ™ sgy,
‘consistent with efficiency’ in cases ot
SC and STs only. So, I say, this is
a very dangerous clause. Nowhere in
the' Constitution will you find this
thing except in this clause, with re-
gard to the appointment of scheduled
castes and scheduled trib2g persons
only, From thig thing one derives
two presumptions: (1) SC & ST per-
sons are not efficient (2) All non SC
& ST persons are always efficient.
Article 335 applies only to the mem-
bers of the scheduled castes and the
scheduleg tribes, While making ap-
pointment you want to ensure ‘effi-
ciency of administration’ for SC & ST
persons, not for others. There is no
such provision made for non-SC and
ST persons to see their efficiency while
making appointments. In other words,
non-SC, ST persons are supposed to
be efficient! Thig is what it comes
to. This is the mischief of this clause
and thiy should have been "amended
long ago. And if you go to Article
310 you will find that there is no men-
tion gbout the efficiency in 1egard to
appointment of non-scheduled caste
persons, Article 311 deals with dis-
missals. No person shall be ‘dismis-
sed or removed from service’ unless
ceriain conditions are fulfilled. So,
Article 311 deals with ‘he dismissal or
removal of non-SC persons whereas
Artiele 335 deals with the appoTht-
ment of Scheduled Caste and Sc¢he-
duled Tribe persons. I meén to say
that constitution provides safeguards
to non-8C and ST regarding tH&ir re-
movat from service even though they
may be inefficient whereas the SC/
ST persons while being appointéd are
to be judgeq ag to whether theg~wre
efidlent. 86, here is*this discrifina-
tion'-meg 50/ 1 iy that thiy iy & wis

clause which should have

been amended long ago. At least now
ond ot . windy it Wi
mﬁummamr o
want efficiendy only from BC:ang #¥
persons and not from others, This ig
a thing which should be done now,

Then, Sir, regarding suitability
clausé, many of our hon. Membets
have spoken about this.

My hon. friend, Shri Sinha, just now
pointed out that when we were in the
Committee for the Welfare of Sche-
duled Castes and Scheduled Tribes
and this Committee investigated mat-
ters relating to scheduled casteg and
scheduled tribes, a number of cases
came to lignt where even though
eligible persons were avallable for
appomniment to certain posts, yet they
were neglected on the plaa that they
were not guitable, Therefore, ih-
stead of making appointment of more
persons on the Commission, . you
should have come forward to amend
Article 335 of the Constitution itself,

Further, if the Commission is ap-
ponited, it should be empowered to
summon persons for investigation
purpose  Unless powers under the
Commission of Enquiry Aet are given
to this Commussion, there wotld be
no use of appainting such Commis-
sions.

Wita these words, 1 conclude,

MR. CHAIRMAN-" I had called Shri
Sarsonia carlier, but he was not pre.
sent Later, on he informed me that
he had intimated to the Deputy-Spea-
ker and the Deputy-Speaker had al-
Jowed him to speak later. Unfortu-
nately, he did not make a note on the
list. 1 have verified it from him on
the telepnone gnd I. therefore, call
Shri Sarsonia to speak.

#t frs aeaw gedfaar (F0W-
Tm) ;. gl wgeg, w dfoy
doia faday ov o vt v ofig,
% a & & gy wgar wgA gfe

s ot fades s § e e
mf{éﬁ&tﬁat#frmiﬂfﬂmr
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MR. CHAIRMAN: We are short of
time, 1T want that Members from the
smaller groups should also get time
to speak. So, I request every spee-
ker to be very brief. They should
take only five minutes,

SHRI B, C. KAMBLE (Bombay
South-Central): Sir I would com-
mence my gpeech with a humble re-
quest to the hon Minister Incharge
of the Bill that 'ne should refer this
Bill to the Joint Committee for three
reasons. The first reason ig that it
involves so much population, namely,
8C & ST, other backward classes,
Carishian, Muslims, linguistic minori-
tivs and others. Secondly, thig is re-
opening of the gettlement which was
made by the Constituent Assembly.
Thirdly, so far as thig aspect is con-
cerned, I do not know whether the
Government is aware of the implica-
tions of the religious and other mino-
rilies. So, even if the Government is
rushing through this Bill, I am afraid,
Government will have its own risk.
Therefore, I request the hon, Minister
to refer this Bill, in his own interest,
to the Joint Committee. Apart from
whay I ave submitted, this Govern-
ment should give ug information about
which is that law and which are
those rules which are referred in
clause 2 subject to which this Cam-
mission is going to be appointed. 1In
clause 2, you say that the Commis-
tions of the religious and other mino
ject to law of Parliament and the
rules. Which is that Act and which
are those rules

Again, if you are keen sbout reli-
gioug minorities, &1l us who are those
minorities. I you are keen about
linguistic minorities, tell us who are
those linguistic minortties. What
are the safeguards, as distinct from
the fundamental rights sbout whith
wi ard’ pware, 1ot fhe' Ciovethmént
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e forward and tell ug which safe-
gards the Government intends to
fvide, so far as this Bil] is concern-

What is proposed to be done in this
| is, that instaead of 3 special
Lér, a commission jt going to be
ointed. Is that going to solve the
e If we look at the state-

mention about implementation, no
ition about economic advancement
welfare to be achieved. Merely
h regard {o reporting, there is
ation in the statemeni of objects
‘Reasons. The function of the
mer special officers and the func-
A of the proposed commission is
g to be the same, namely, investi-
e, report and recommend. There
no difference whatsoever between
e two agencies, One is called
cial officer and the other is called
mmission. At least 1 say: bestow
s commission with some little more
sight—I am not saying powers. I
tabled certain amendments. 1
puld refer to article 344, and what-
er weight is given to parliamentary
icial language committee, should be
ven {o this Commission. The Pre-
lent is required under article 344 to
e directions in accordance with the
port, either in part or in whole. If
pu are merely giving recommenda-
ry status to this commission, it is of
0 use at all.

at is the real intention of this

The real intention is concealed.
Really the constitutional status is
ting reduced to a status which could
e done by a mere executive order.
‘am afraid the position of the com-
pission under articule 340 gand the
proposed commission would be the
ame. What is going to be the ten-
re of commission? Government
as no reply. What is the tenure of
e personne] of the commission., as
mpared with the office of the spe-

ordance with the agreement jn the
Donstituent Assembly? There was

But so far as the tenure of this com-
mission is concerned—I am not talking
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about members— what is the period?
The tenure is not decided. The ten-
ure of the personnel, that js, Members,
is not decided. What are the con-
ditions of service—that is not decided.
Who is going to decide it? Govern-
ment is going to sit quietly in the
secretariat room and it will be decid-
€d there according to the rules. It
will not even come before the House:
there will be no discussion, no law.
Quietly everything will be done, The
commission can pe disbandeq comple-
tely and the personnel will be no
where, Therefore, constitutional
statug is peing reduced, If you want
to achieve something give some autho-
rity and some weight to them.

Finally I have two otaer points. Ag
you have reopened questions, consider
whether  for secheduling the sche-
led castes, the criteria should be un-
touchability.  Criteria even today is:
suffering from untouchability., I ask
w' ether you want that criteria? And
that criteria should be punishable,
punishable by a court. Therefore,
you come up with some other criteria
Our Constitution has been recently
amended. The definition of secular
State is given. That definition says
that there shall be equal respect for
all the religious. You tell us how
untouchability will go. There is no
escape for untouchables. Therefore,
they have become Buddhists. If you
withdraw whatever has been given to
them, that will be unjust. Govern-
ment should reconsider that decision.
I humbly request that so far as con-
sideration of the interpretation of the
Secular State is concerned, the same
safeguards should be made available
to Buddhists. till they reach a particu-
lar stage, except the political safe-
guard.

With these words, I conclude.

DR. HENRY AUSTIN (Ernakulam):
I wish to enter with a brief interven-
tion, The founding fathers of our

Constitution thought that some
safeguards should be incorporat-
ed in the  Constitution for the

corporateq in the Constitution for the
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Weaker sections of socety, particular-
1y the'Scheduled Castes and the Sche-
*duled Tribes. Of course, the lingujs-
tic minorities also were taken to be
a segment of society which need spe~
cial touch. I am afraid even {hose
eminent men in the Constituent As-
sembly were not really gware of the
magnitude of the problems then fac-
ed by the Schedule Castes and the
Scheduled Tribes in particular, Few
thought of realising the fact that one
fourth or €ven more of our body was
constiuted by the Scheduled Castes
and {he Scheduled Tribes. It was &
passing sympathly, lip sympathy that
was shown, Thrty years of experi-
menting with this social transforma-
tion has revealed that we have not
touched the fringe of the problem,
Therefore, it has become a topical
issue and, therefore, more concrete
and effective stepg should be taken to
meet the problem and to accept the
challenge. This suggestion to sub-
stitute a Commission consisting of
more members in place of special
officers for safeguarding the interesis
of the Scheduled Ca-tes and Schedul-
ed Tribes will not serve the purpose.
It should be created in such a
way that is should impose the confi-
dence of these sections, For the Com-
mussion which you are proposing, no
specific functions are assigned. If
recommendations fiave only recom-
mendatory rather than mandatory
powers. You have to come forward
with concrete suggestions  which
should give more conildenre io the
people who feel that earlier provisions
had not really been effective enough
in the Congtitution. I am afaird, no
guch proposals have been put forward.
My suggestion, therefore, would be
that this Bill is gent to a Joint Select
Committee, I know it is too late
in !heday'toaskf.wasehct(‘.om-
mitteg to go into the whole matter. It
that is possible, T would request for &
Select Committee where we could
discuss the problem, elicit opinion and
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BHRIMATI PARVATH] KRigH-
NAN (Coimbatore): On an eaclisr
occagion, discussion went on. Thay
agreed for a Select Committse withe
out a formal amendment, He tan

DR. HENRY AUSTIN: There are
precedents, That is what I say.
Recent evidence has snown that secu-
lar character of the State is under
severe erosion and the concern for
the Scheduleq Castes and the Sche-
duled Tribes has become more wide-
spread. ‘'When, such js the gituation
in the country, it is not enough that
we shed some crocodile tears or touch
tne fringe of the problem and say in-
stead of special officers we will have
a statutory Commission, If you real-
ly want tp win their confidence and
want to convinee the Scheduled Castes
and the Scheduled Tribes that you are
serious and that you really want to
rectify the situation, come forward
with better propcsals or send this Bill
to a Jownt Selecy Committee.

Regarding the proposed Com-
mission for minorities, I should say,
if you follow the proceedings of the
Condctituent Assembly, responsible
leaders coming from the monirity
sections, particularly the Christian
minoritics came forward {o say that
they did not need any proteclion uny
afeguards in the Constitution. I have
read those proceedings, They sald
that they would trust the sagacity,
wisdom and the goodwi] of the Jeaderg
of nationa] life, I do not want to be
pariisan, but please examine the ex-
perience of that particular minority
commiunty in the context of the inef-
dents that have taken place recently.
At that time Pandit Jawaharlal Nehru
and other eminent men who adorned
the Constituent Assembly were very
gracious. They appreciated this ges-
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wn the confidence of the minorities
stand taken?

1 welcome the suggestion of having
& commission, but it should be of such
a character that it will be able to ins-
pire confidence in the minorities.
What is the tenure of the commission?
Who are the persons you are going to
recruit for that commission? 1f they
are going to be nominees of the Gov-
ernment and if there is no fixed ten-
ure, it will be just a superficial thing
and it will not serve the purpose.
There is the other single largest mino-
rity the Muslims. You know the
agony and hardship they are passing
through with regard to law and order
problem, demand for minority status
for AMU, ete. In all these respects
ey need somethning more than what
you have envisaged under the present
proposals, Taking all these matters
into account, while I weleome this
constructive step forward, I submit
that you have to put more teeth into
the whole thing in order to win the
confidence of the minorities, both re-
ligious and linguistic, more so of the
scheduled castes and scheduled tribes
who constitute a substantial segment
of our society and in whose liberation
and advancement, the future of this
country depends,

SHR! g. M. BANATWALLA (Pon-
noni): Sir, the Constitution Forty-
sixth Amendment Bill is before the
House. The Bill seeks to give con=-
stitutional status to the Commission
for Scheduled Castes and Scheduled
Tribes and also to the Minorities
Commission. I thank and congratu=-
late the Government for coming out
with thig Bill. It s since long that
we have been demanding the appoint-
ment of & Minorities Commission. In.
deed, we are thankful to thi; Janata
Government for the creation of the
Minoritles Commission. But there
are certain aspects of the Bill which
have to be taken into consideration.
1 do not rise in any spirit of confron-
tation against the Government with
to this Bill, It is g welcome
but there are serious short-

i

comings which fiave resulted in dis-
conteriment among the mirarities. I
:Ee.hmnu?um amendment that the

0f circulateq to elicit
opinjon by 3nd August, 1999. I have
moved this amenment with the object
of pointing out that there is gerfous
ditcontentment among minorities with
respecg o g few important
concerning the appointment of the
Commigsion, For example, we have
always been asking for a separate
commission for religioug minorities.
What is envisaged in the Bill is one
commission for both the linguistic and
religious minorities. If the Bill is
circulated to elicit publie opinion, it
will clear]y reveal to the Government
that the opinion of minorities is to
have a separate commission for ling-
uistic minorities and for the religious
minorities, Similarly, we have been
asking for mandatory powers for the
Minorities Commission subject of
course, to certain important provisions
to which I will come later.

The Minorities  Commission, I
understand, has already submitteq its
annual report. I regret that the re-
port has not yet been placed on the
Table of the House. Otherwise, we
would have benefited a lot especially
at this lime of offering our remarks,
The Minorities Commission submitted
its repnrt on Aligarh riots. I am
sure, it has already submitted its re=-
port on Jamshedpur riots and on
riots in Perambet Tamil Nadu., But
all these reports have not seen the
hight of the day. Despite our asking
the Government umpteen times, they
have not been placed on the Table of
the House. I once again reiterate my
demand tha¢ these reports should not
be held back and there should not be
further delay in placing them on the
Table of the House,

When the Minorities Commission
was get up by an executive order, the

Government expressed very good sen
timents about the Commission. I
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Affairs dateq 12th January, 1978. The
notification said:—

“In order to preserve secular
tradition and to promote national
integration the Government of India
attaches the highest importance to
the enforcement of the safeguards
provided for the minorities.””

The notification further said and I
‘quote: —

“The Government of India trusts
that the State Governments and the
Union Territories Administration
and others concerned will extend
their fullest cooperation and assis-
tance to the Commission.”

1 thank the Government for all
‘these noble sentiments. However, I am

constrained to remark that towards

‘the Minorities Commission was {reat-
ed by this Government in a most
shabby manner, All this led even to
‘the resignation of the first Chairman
of the Minorities Commision, Shri
‘Minoo Masani, I will not go into de-
tails because I had spoken about that
severa] times in this House.

15.29 hrs,
[Mr. SPEAKER in the Chair.]

The present Chairman of the Mino-
rities Commission also had to say
‘that he was prepared to quit. I have
here the Indian Express dated Nov-
ember 13, 1978 with the major head-
line ‘Ansari wants to quit’. This is all
beecause of the shabby treatment the

Minorities Commission has received
from the Government. The Minori-
ties Commission made several
recommendationg. An important
decommendation was with  respect
to the restoration of the minority

character of the Aligarh Muslim Uni-
versity. It has not been accepted by
the Government, The Mincrities Com-
migsion made an important recom-
‘mendation, namely, the withdrawal of
+the PAC from Aligarh at {he time of
the earlier Aligarh riots. In defiance
of that, the PAC of ill repute, was
deployed even now leading fo very
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tragic incidents. But 1 will not go ini
al] these details. I was only trying &
point out that unless and uyntil
healthy attitude is taken towards th
Minorities Commission, not much ca
be expected '

I must emphasise that the Minori
ties’ Commission ig not to be a men
show-piece; it is not to he merely
piece of ornamental value for the pur
pose of window-dressing. It must
effective power; and I must say
the recommendations of the
orities’ Commission, the recommenda:
tions of the Commission for Sche-
duled Castes and Tribes, should be
mandatory in nature, subject of course
to certain provisions, to which I wil
refer when the amendment  stage
comes, This is not merely my idea,
They forget what they have said. The
press reports say:

“The Janata Party in its Work
ing Committee meeting in Augus
1977 suggested appointment of twi
Commissions, the Minorities' Com-
mision and the Commision
Scheduleg Castes and Tribes.”

It says further:

“It also suggested that the recom-
mendations of these Commission
should be binding on the Govern-
ment” ;

resolution in the Working Committeg
meeting in August 1977. These are
n:atters that require to be considered:

pointment of an officer for the purpe
of the Linguistic Minorities. We
have here a proposal
Commission for poth linguistic
religious minorities, In that case, |
Problems of the religious minorifies
will be over-shadowed, will be eclips
ed by the stupendous problemg faced
by the linguistic minoritiez. I, there
fore, appeal to the Government #
have two separate Commissions {0
the purpose,
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I must also refer fo tae functions
of the Commission. The Government
had a very wncerptain, bhasitant and
oscillating stand with regard to the
fanctions of the Commission. Nearly
¢ lunctions were listed in the original
notification appointing the Minorities
Commigsion. Then this Bill wag in-
troduced and the functions were all
gurtailed to a mere eye-wash, But I
am happy we gave amendments; [ am
happy that there wag retonsideration
on the part of thisg Government and
the functiong are sought v be restor-
ed,

SHRIMATI PARVATHI KRISH-
NAN: Sir, the Minister is surrounded
by a halo!

MR. SPEAKER: It is a reflection of
the light.

THE MINISTER OF ENDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): He is in the limelight.

SIIRI G. M BANATWALLA This
Minorities Commission has a great
role to perform, Very high are the
expectalions Many hopes are attachced
to the Minorities Commissien. The
very first task that it has to take up
Jd0w is with respect to the growing
weeling of insecurity amony the mino-
rities 1 may mention here thet the
Minister for Socia] Welfare and Fin-
ance of the Government of Mahasrash-
tra, Shri Shanti Naik, is veported to
have said that a number of fire aaim
licences have been igsucd to RSS
volunteers in Maharashtra aftey the
Progressive Democratic Jron* coali-
tion came jnto office. This news ap:
peared in the Times of Indin in its
jesue dated ISth May 1977, The
Minorities Commission must look into
st. But, more than that, | want the
Government to look inte such state-
mentg being made by the Ministers
of thg Government of Maharashirs.

'Mr. Speaksy, Sir, the Minorities
Gommissions hes also © logk into
verions: other aspects, far  example

there is a deep-rooled, deploruble
tonspirecy to defame the Aligarh
Muslim University and #a students
and to tarnish their faip image. I
Wil not go into details with pespect
to it, but [ have here the statement
made by the Chief Minister of UP,
Shri Banarsi Das. This statement and
the vacillating stand that he hag taken
show the great politica] preisure that
ig brought on him and the political
motives with which he s concerned.
When the Dadri incident first took
place, he stated in the Vidhan Subha,
in the U.P. Legislative Assembly—
and I quote from the Times of India
dated 11th May 1979

“The Chief Minister, Mr. Banarsi
Das, said in the Vidhan Sabha (oday
that he feared that people who were
opposed to Aligarh Muslita Univer-
sity having a minority character
were resoonsible for altacking AMU

students at the Dadri railway sta-
tion yesterday.”

Trat was the first statement by the
Chicf Minister made al a responsible
place, in the august House, the Vidhan
Sahha of UP, But thern are such
political pressures upon him that he
had to change his stalements. Sir,
tha Minorilies Commission has 10
address itself to scveral tasks as I
said, the first belng this growing un-
rest among the minorities, the grow-
ing feeling of insecurily among the
minorities. . 1 was referring to the
slatemerit by the U.P. Chkief Minister.
He has made such a malicious gtate=
ment as—I may quote again from the
Times of India dated 13th May 1975:

“Mr, Banarsi Dag confirnied that
the 31 shops burnt down by the
violent AMU students belonged to
one particular community. ‘It ap-
peared as if the objects for burning
were gelective’, he gaid.”

What a blatant uniruth that has beex
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Dham. belonging fe hoth the comrati~
nities have been destroyed and set
ablaze. Take the ocase of Zakaria
market, take the case of Minto Circle
and any of those places. You will
find that a cycle shop belonging to
one Mr, Banne Khan was sei ablaze,
4 hotel of Waris Ali was set ablaze,
osnother cycle ghop belonging to one
Mumtaz was set ablaze and a timber
shop of one Mr. Hafiz Khun wag get
ablaze. There are so many of them,
and yet the Chief Minister of the
State goes on record io make guch
provocative statements which _ arc
tota] untruth, It is a deplorable situ-
&tion that we have here. Sir, he
goeg on further to say, and I quote
Tgein from the same report.

“What had happened in Sambha
last year was, in fact, s butchery
and a masacre of Hindus.”

When there is a tension in Aligarh,
when Jamshedpur is burning, here
comeg a Chief Minister with scant
respect to the facts and with most
Pprovocative statements addwg fuel to
fire. Certainly, as Mr. Kanwarlal
Gupta said, the Minorities Commie~
slon should lay down certain guide-
lineg for all of us as {o how we
should speak. But here is the Chief
Minister of a State which has wit-
nucssed an increasing number of riots
gince the formation of the Janata
‘Government, indulging in such state-
ments and adding fuel to fire, Sir,
the Chief Minister goes on to sey,
and 1 quote:

“Mr. Das asked how could Muslim

Communalists talk of insecurity of
minprities when they themselves
are responsible for the Partition of
India?"

The statement is most deplcrable.
Thig attitude of linking the question
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irter is gn unabashed exposur, of the
deep-seated prejudices of the head of
a State, and goes to strengthen the
impression getiing curren; that the
Government's policies are infested
with partialities and consideration of
political vengeance,

I wanted to say a lot more about
all these aspects. The Minorities
Commission has to address itself to
several important taskg in the inter-
ests cf national integration and to see
that communal harmony is not only
maintained, but promoted in our
motherland. The Minorities Commis-
sion had submitted a report about the
Aligarh Muslim University Bill. We
have discussed it and 1 am noi going
into it, but now there i, another
Private Member's Bill called the
Freedom of Religion Bill. Let the
Minorities Commission come fnorward
with its report with respect to that
controversial Bill also That Bill is
not Freedom of Religion Bill but it
is Restriction on Freedom of Religion
Bill, and it cuts at the roct of article
25 which grants réligious freedom
uot only lo profess and practice but
also ;0 propagate religion,

I must, in deference o your being
restless, conclude by drawing the
altention of the Government {0 two
more jmportant things. The first is
that there is some misunderstanding
prevailing about the appointment of
the staff of the Minorilies Commis-
gion, The Chairman thinks that he
has the power to appoint the staff, the
Commission as a whole think that
they have the power to appoint the
stuff, and the Secretery went ahead
and appointed the staft without con-
sulting anybody, What I mean to say
is that these are matters which
should not hang in the balance. I
understand that Government are
very busy with their internal quarreis.
However, they must find time to ex-
peditiously lay down certain guide-
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This Minorities Commistion should

#sc have regional officeg in order fo
be morve effective,

I conclude by saying that the pre-
sent Bill is a welcome ane. I have
already thanked the Government, I
have congratulated the Government,
for coming forward to grant constitu-
tiona] status to the Minorities Com-
misgion, but the purpose »f paving an
effective Commission will not be
served unless and until the ghort-
comings which I have poinied ouf are
removed. I hope that they will re-
cave the serioug consideration of the
Government and the House.

qogrmrg Twa s (9 wfee
A q8q) A, & AT T
F1 gq0g MAqT g fr IFN v wiwhw
¥ woq w1 adfl a% ¥ T fEwa
¥ & e faq O waw mAaT g
fr adl wr=dT gEet ¥ @ FAVA
& W 19 § IS GOGAT wY § |
at o gma far g § o S
I F7Y w7 ¢ fawy = wAw
&1 M Wl TAET AT qT /HAT
g W IR O TR IIAT ST
@FT ¥ AT TR, AW AvEH X,
W wRn W) fdemd | gEa
il’. fﬂ'ﬂ‘ iﬁjﬂﬂ' ﬁml'fn EX
gor ¥, AT G v 6 T
& geeg & IT g w4 ¥ faerre
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¥ mg e o w & el
#fer frw oy | rei e W
W o § 5w v W
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T {97 TR g WIE T 9%
[T wEx W) AN e |

AW g wEO g¥ 9w W @)
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qHT ¥ @ TN 9 2 e
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FAMA HME § WK W 96
Wi Al wr Zere fafews fean
s, fag. feg w0 faq & wigaA
fearmar & .

“Subject to the provisions or any
law made in this behalf by Parlia-
ment, the Commission shall consist
of such person or persons as the

President may appoint and the
conditiong of service and tenure of
office of the person Or perscns 80
appointed shall be such as the
President may by rule determine.”

wdwT gz @ owiRe § A i
o dar §, W iR, G
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7a G 78 WA E - (7 §RaeE
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g wtfed 1 ¥fay w9 W B AT
& gewa gr1 fo w1f W § o017 wed
FHT GRIWH T HE( AT ol §
#fes gawT wTERIRS waw frur wut
g & wagT N7 WY WA
HIET WL AT TAT WTEATE Fie wgr
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wrafee wr warw §, safee w1 wow §,
¥ €1 W v ¥ fag war fear oy
rar § 7 @ A< WY A @ s
Riw Srared) qaz ¥ oY wfi § dor v
forear g w1 SgTT R W wATIT I
fis forcar qrgw *1 o wtow wAge
# §, 39 & v svwaY g aht &Y
yorm van, @Y d ow for v wie
ve® are fa aare a9 0 1w 99
¥y v gwa § 7 quiee X 7 ag
gt 1. .. (wwewm)

MR. SPEAKER: I think, all of us
@re jnterested in passing thig Bill.

Mr. Banatwalla, are you pressing
Your motion for circulation?

Sisl-ml G. M, BANATWALLA" Yes,
I,

MR. SPEAKER: I ghall now put
amendment No. 1, moved by Shn
Banatwalla, for circulation of the
Bil], to the vote of the House.

Amendment No. 1 was put and
Negetived,

MR. SPEAKER: Before I put the
Motion for consideration tv the wvote
of the House, this being a Constitu-
tion Amendment Bill, voting has to be
by division, Let the lobbies be
cleared,

The question is:

“That the Bill further {0 amend
the Constitution of India, pe taken
into consideration.”

Thig being a Constitutiun Amend-
ment Bill voting bes to be by Divi-
siyp,

Let the Lobby be cleared,

_Lobbiu have been cleared. Divi-
£i9n,
The Lok $abha divided:
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Division No. 28]

AYES

Abdul Lateef, Shri

Agarwal, Shri Satish

Ahuja, Shri Subhash

Alhaj, Shri M, A. Hannan
Alluri, Shri Subhash Chandra Bose
Amin, Prof, R. K,

Awsari, Shri Faguir Ali
Appalanaidu, Shri S. B. A. §,
Argal, Shri Chhabiram

Arif Baig, Shri

Austin, Dr. Henry

Bairagi Shri Jena

Bal Shri Pradvumng

Balak Ram, Shri

Baldev Prakash, Dr,
Banatwalla, Shri G. M.
Barakataki, Shrimati Renuka Devi
Barman, Shri Palag

Barrow, Shri A, E. T.
Badappa, Shri Kondajji
Basu, Shri Dhirendranath
Berwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhagat Ram, Shrj

Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chand Ram Shri

Chandap Singh, Bhri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibbai R,
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chunder, Dy, Pratap Chandra
Danwe, Shri Pundalik Hari
Des, Shri R, P,
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Das, 8hil 8. 8,

Dave, Shri Anant

Dawn Shri Rxj Krishna
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dharia, Shri Mohan

Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fernandes, Shri George

Ganga Singh Shri

Gattani, Shri R. D.

Ghosal, Shr1 Sudhir

Gopal, Shri K.

Gore, Shrimati Mrinal
Goswam, Shrimati Bjbha Gosh
Guha, Prof Samar

Gupta Shri Kanwar Lal
Harikesh Bahadur, Shri
Hukam Ram, Shri

Jamn, Shri Kalyan

Jasrotia, Shri Baldev Singh
Joarder, Shri Dmesh

Joshi, Dr. Murli Manohar
Kailash Prakash, Shri

Kaldate, Dr. Bapu

Kamble, Shri B. C.

Kapoor, Shri L. L,

Kar, Shri Sarat

Kaushik, Shri Purushottam
Kesharwani, Shri N, P,

Khan, Shri Ghulam Mohammag
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu
Kidwal Shrimati Mohsina
Kodiyan, Shri P. K.
Kotrashetti, Shri A. K,

Krishan Kant, Shri
Krishnan, Shrimati Parvathi
Runbambu, Shri K.

Koreel, Shri Twalg Praead

Kushwaha, Shri Ram Naresh
Lakshinineraysgan, Shri M. R,
Mahala, Shri K, L.

Mahata, ShriC. R.

Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mallikarjun, Shri

Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mathur, Shri Jegdish Prassd
Mavalankar, Prof. P, G.
Meerza, Shri Syed Kazim Ali
Mehta, Shri Ajit Kumar
Mehta, Shri Parasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mondsl, Dr. Bijoy
Mritunjay Prasad, Shri
Munda, Shri Govinda
Munda, Shri Karig

Murmu, Father Anthony
Nahar, Shri Bijoy Singh
Naidu, Shri P, Rajagopal
Narendra Singh Shri

Nathu Singh, Shri

Nathuni Ram, Shri
Nathwani, Shri Narendrg P.
Nayak, Shri Laxmi Narain
Onkar Singh, Shri

Oraon, Shri Lalu

Paraste, Shri Dalpat Singh
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilay
Patel, Shri Dharmasinhbhai
Patel, Shri H M.

Pate], Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal

Patil, Shri Chandrakant
Patil Shri 8. B.

Patnaik, Shri Sivaji
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Phirangi Prasad, Shri

Pipil, Shri Moban Lal
Pradhan, Shri Pabitry Mohan
Raghavendry Singh, Shri
Rai, Shri Gauri Shankar
Rai Shri Shiv Ram

Raj Keshar Singh Shri
Raju, Shri P. V. G,

Rakesh, Shri R. N.

*Ram Awadhesh Singh Shri
Ram Charah, Shri

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Sagur, Shri
Ramachandran, Shri P,
Ramapati Singh, Shri
Ramjiwan Singh Shri
Rangnekar, Shrimati Ahilya P,
Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri M, Satyanarayan
Rasheed Masood, Shri
Rathor, Dr, Bhagwan Dass
Ravindrs Pratap Singh Shri
Reddi, Shri G. S.

Rodrigues, Shr1 Rudolph
Roy, Shrj A. K.

Roy, Dr. Saradish

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasag Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera Shri Padmacharan
Saran Shri Daulat Bam
Sarda, Shri S. K

Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Batapathy, Shri Devendry
Satya Deo Singh, Shri

Sheh, Shri Surath Bahadur

MAY 17, 1079

*He voted by mistake from a wrong
seat and later informeg the Speaker

accordingly,
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Shakya Shri Daya Bam
Shankar Dev, Shri
Shankaranand, Shri B.

Shastri, Shri Ram Dhari
Shastri, Shri Y. P,

Shey Singh, Prof,

Sheth, Shri Vinodbhai B,
Shiv Sampati Ram, Bhri
Shukia Shri Madan Lal
Sikanday Bakht, Shri

Sinha, Shri Purnanarayap
Sinha, Shri Satyendra Narayan
Somani, Shri S. 8.

Suman, Shr; Surendra Jha
Suraj Bhan, Shri

Surendrg Bikram, Shri
Suryanarayana, Shri K,
Swamy, Dr. Subramaniam
Talwandi, Shr1 Jagdev Singh

Tan Singh, Shri

Te; Pratap Singh, Shr:
Thakre, Shri Kushabhau
Tiwary, Shri Brij Bhushan
Tiwary, Shm D N.

Tohra, Shri G. S

Tripathi, Shri Madhay Prasad
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Varma, Shrj Ravindra

Verma, Shri Bri) Lal

Verma, Shri Hargovind
Verma, Shn R. L P.

Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Naraip
Yadav, Shri Jagdambi Pra¥ad
Yadav, Shri Ramjilal

Yaday, Shri Sharad
Yadvendra Dutt, Shri
Yellalah Shri Nandj
Zulfiquarullah Shri
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NOES

*Brij Raj Singh, Shri

*Negl, Shri T. §.

*Parmar, Shri Natwarlal B,
*Ram, Shri R, D,

*Shrikrishha Singh, Shri

Suman, Shri Ramji Lal
*Swatantra Shri Jagannath Prasad

MR. SPEAKER: Subject to correc-
tion, the result of** the Division is:
Ayes 205; Noez 7.

The Motion is not carried by the
required majority.
(Interruptions)

PROF. P. G. MAVLANKAR (Gan-
dhinagar): It will collapse!

AN HON. MEMBER: Shame.

PROF. P. G. MAVLANKAR: In
spite of our support, you could not
pass it.

MR. SPEAKER:
sence . . .

Support by ab-

*Wrongly voted for NOES,

**The following Members also re-
corded their votgg for AYES: Shn
Dhanna Singh Gulshan, Shri Ram
Sewak Hazari B8hri Yuvraj, Dr,
Ramji Singh, Chandradeo Prasad
Verma, Shri K. N. Dasgupta, Shri
Mahmud Hasan Khan, Shri Ram Deo
Singh, Shri Manohar Lal, Shri Dharma
Vir Vesisht, Shri Raghubir Singh
Machand, Dr. Vasant Kumar Pandit,
Shri D, P. Shah, Shri Madan Tiwary,
Shri Narmada Prasad Rai, Shri
Chatra Bahadur Chhetri, Shii M. P.
Sinha, Shri Bharat Singkh Chowhan,
L. Kureel, Shri Anant Ram

Shri Halimuddin Ahmed,

t, Shri Ajitsinh Dubhi,
Shri Roop Nath Singh Yadav, Shri
atwarlal B, Parmar, Shri T, S. Negi,

SHRIMATI . PARVATHI XRISH-
NAN: The Railway Minister iz not
here. The Railway Minister is bav-
ing a Conpsultative Committee meet-
ing. What sort of 5 Minister is he?
He does not care for the Minorities
Commission.

(Interruptions)

SHRI G. M. BANATWALLA: It
shows their attitude towards the
Commisgion. It is a grand conspiracy.
It shows their true colour. On the
one hand they say that they want to
give Constitutional powers. On the
other hand they are not present in
the House when the Motion is put to
vote, It is a deception., It is a cons-
piracy. It shows their attitude of
deception, which they have done to
the nation, with respect to this par-
ticular Bill

SHRI K. GOPAL (Karur): We
would like to know this. How can
this happen? Why are their members
not present?

SHRI G. M. BANATWALLA: Please
allow me to make a submission on
this very thing. Their true colour is
coming out. The RSS faction is not
wishing any constitutional status to
the Commission.

(Interruptions)
SHRI K. GOPAL: The absence of
Members is deliberate.
(Interruptions)

SHRI G. M. BANATWALLA: It s
nothing but a grand conspiracy.

SHRI B. SHANKARANAND (Chik-
kodi): It is shameful, Tender resig~
nation.

PROF. P. G. MAVALANKAR: It
was a very important Bill

SHRI K. GOPAL: In the Railwey
Consultative Committee 40 Members
are sitting. Why?



363 Conatitution

AN HON. NEMBER: Where is the
Deputy Prime Ministert Where are
the othrer Miristers?

{I;ttmuptm)

SHRI K. GOPAL: RSS Members
are absent. It is deliberate.

SHRI G. M. BANATWALLA: There
is a grand conspiracy by the ruling
party. It 15 a very deplorable situa-
tion. (Interruptions)

SHE] B. SHANKARANAND: Whe.e
are the two Deputy-Prime Ministers?
‘Where are the other Ministers? They
were not present during voting . . .
(Interruptions)

SHRI G. M. BANATWALLA: Sir,
you should be strong in your obser-
vation condemn this attitude of the
ruling party., They talk so much for
the protection of minorities.

(Interruptions)

PROF. P. G. MAVALANKAR; Sir,
I am on a point of order.

SHRI G. M. BANATWALLA: Yes-
terday everybody was present . .

(Interruptions)

SHRI K. GOPAL: Sir, I would like
to know why the Consultative Com-
mittee meeting iz going on now when
there is a voting on the Constitution
Amendment Bill?

SHRI B. SHANRARANAND: Where
are the two Deputy-Prime Ministers
and other Cabinet Ministers? (Inter-

Tuptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
more Members are present. They can
count them , . . (Interruptions)

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA):
8ir, what can we do when there was
some fault in the machine?

(Interruptions)

MAY 14, 1079
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MR. SPEAKER: In thete anything
wrong in the méchine?

(Interruptions)

SHRI G. M. BANATWALLA: 1t is
an intolerable fraud on the part of
the ruling party. It is an intolerable
situation, (Interruptions) A ¢raud
on the nation. An intelorable situa-
tlon. You must join us in our agony.
This is a fraud on the entire nhtion,

MR. SPEAKER: Mr. Mavalanksr,
what ig your point of order?

PROF. P. G. MAVALANKAR: My
point of order x this, This was a
Constitution Amendment Bill and
therefore, the House knows that it
required two majorities: (1) two-
thurds of those present and voting
and (2) an absolute majority. It was
known to the House and known to all
of us that the voting was going to
take place any time after 3 p.m.
Therefore, a large number of mem-
bers should have been present in the
House and not just in the Lobby or
the Central Hall, but in the House
itgelf . . ,

AN HON. MEMBER: We did not
even go for lunch.

PROF, P, G. MAVALANKAR: We
did not go for lunch because there
was no lunch break. The point is
that some of us wanted to speak and
participate and lend our support but
at that lime the Chair and the Minis-
ter of State for Home Affair: soid
‘No more speeches because we are
eager to pass the consideration stage.’
Therefore, we were deprived of our
legitimate right to speak, but .we
accepted that as we wanted the
to be passed . . .

MR. SPEAKER: What is the point
of order 7
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{Prof. P. G. Mavalankar}

a patticular thme. And, when the
voting has taken place, I would lke
to know whether it was g pre-plan-
ned thing on the part of the Govern-
ment to have the voling at a parti-
cular time and have the Bill collapse.
In spite of the fact that all of us on
this side have voted, many on their
side are absent. They ghould be
ashamed of it . . . (Interruptions)
I am astiamed that my friends in the
Janata Party who make al] tall talks
about the welfare of the Scheduled
Castes and Scheduled Tribes and
other minorities have chasen to re-
main absent at the crucial hour when
all of us on thiz side have gupported
them, I want your guidanece now.

MR. SPEAKER: There is no such
point of order.
(Interruptions)

PROF. P. G. MAVALANKAR: They
are not keen to have the Bill passed
at all . . . (Interruptions)

DR. HENRY AUSTIN: As you
know, Sir, the minorities and the
Harijans were very much interested
in the Bill. I want to know from the
Prime Minister what happend to this
Bill,

SHRI G. M. BANATWALLA A
fraud on the nation.

MR, SPEAKER: Mr. Banatwalla,
you yourself pressed for tirculation.

SHRI G. M. BANATWALLA.: I did
not ask for a vote,

MR. SPEAKER: You could have
asked for a voice vote,

SHRI G. M. BANATWALLA: The
Bill has collapsed here. That was
not the situstion at my amendment.
You could have taken that attitude.
You cannot take sides when there is
& fraud on the nation.

I will say my point of order in one
mmmwmt

point of order is this. This is
uﬁaﬁmtmmthegw
vt thromgh its own cillousness

fhay not ssen that it goes thioligh. A
government measure has fallen. It
must submit its resignation imme-
diately. A fraud has been perpeira-
ted on the nation, Therefore, I stek
a ruling and a diréction from you
that such a government ghould tane-
der its resignation. It should be d e
immediately and here and now. A
fraud on the nation has been played.
Ask the Government to resign. It
wag & measure brought by the gove
ernment. They shouted from house-
tops that they were sincere that they
wanted to pass thiz Bill, A direction
is wanted from you. Give a direction.
A government measure has fallen
because of the callousness of the
government. Let them resign. Let
them tender resignation.

(Interruptions)

SHRI B. SHANKARANAND: This
Constitutional Amendment Bill was a
measure brought by the Government
itself. The Government and the rui.
ing party wanted to show that they
are doing something for the schedul-
ed castes and scheduled tribes, (In-
ruptions). Please see that not more
than 10 Cabinet Ministers are presant
today. The two Deputy Prime Min-
isters are absent &3 also many Mem-
bers of the ruling party. My point
of order is that the Government has
not succeeded in this measure and
the Bill has fallen. The point is whe-
ther the Government is competent to
remain in power or tender its resie-
nation. They have last the confidence
of the scheduled castes and scheduled
tribes and the minorities of this
country, The Government should ten-
der its resignation and I demand this
immediately. They are unfit to rule
the country. Though this measure was
supported by wus, this has fallen
through,

SHRI K. GOPAL: Sir, it was stated
that the Bill will be taken up at a
certain point of time. I would Hke
to tell you, 8ir, how callous the Gov-
ernment has been. I was in & meet
ing convened by the Minister of
Railways and there were ahout farty
Members sitting in that meeting. How
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do you allow a meeting Itke this
when there is 3 Government measure
of this nature? I would like the
House to recall that when in the
Rajyd Sabha the Privy Purses Bill
fell through, the Congresg Party was
then in power, we dissolved the Lok
Sabha. I would join Shri Banatwalla
and ask the Prime Minister to dis-
solve the Lok Sabha today. I would
also lke to ask him whether it was
deliberate. Yesterday in the Janawa
Party elections, there were 300 Mem-
bers present, even today they are
sitting outside, You have raised high
hopes among the public. Tomorrow,
another Constitutional Amendment
Bill on cow protection is coming; you
will see everybody here, 8Sir, you
have to pass strictures on the Gov-
ernment and they have to tender their
regignation and dissolve the Lok
Sabha . . . (Interruptions)

PROF. SAMAR GUHA (Contai):
Sir, these sincere friend’ who are
sincerely giwing expression to their
feelings were not sincerely present in
the House at the time of voting. Now
most of them have become very vocal
after the doors were opened . . . (In-
terruptions). My point is whether it
is the practice of the House that at
the time of voting when the first vote
is taken and the instrument does not
sometimes  correctly reflect the
strength of the Members present in
the House, then the physical verifica-
tion . . . (Interruptions),

MR. SPEAKER: Mr. Samar Guha,
this is not a point of order.

{Interruptions)

MR, SPEAKER: This is not a pownt
of order. Please . , .

(Interruptions)

PROF, SAMAR GUHA: 1t is always
the practice: frst, the counting Is
tnade. After that, it anybody hat
{ailed to record his voting . . . (In-
terruptions) Why has it been done?
It is absolstely a wrong procedure,
{Interruptions) More than half the
Members were present in the House,
Before making the physical counting,
why was the door opened? Why was

MAY 17, 1078

(46th Amdt.) Bill 368

it done, It cannot be done
ruptions) The instrument does ngt
reflect the strength of the House .
(Interruptions)

SHRI B. SHANKARANAND: Don't
support the Government so shame-
fessly. ., . . (Interruptions)

PROF. SAMAR GUHA: If anybody
failed, or it anybody's voting has not
been properly recorded . . . (Inter-
ruptions) why was the door of the
lobby opened before the physical
counting was done? (Interruptions)

MR. SPEAKER:
Ahilya Rangnekar,

siat wfgem 9.0 TR (-
T AET) : WeAS WERY, TE ALT
T qiRar § A foq aF & 1w
# fedive &7 1§ 8- o wrt § 1 7y
qgar =g 4 3, ot 79 a7 o@
feeedt & ait ¥ N wfggra dvew
fagas wmar ur, 99 T=a W) 39 w7
NETT FET IS 47 | I & qTT A
g maAdz a9 £ FWifafalael 9 fn
qa 9 &1 78 & fay sfaemw 47 )
%+ QrET %1 AT 9T, 6T P AT §
FAATYT WL WAMG HT GAHT &
taY gC qg devgw aga  wgeaqu
ar | ¥fEw ew F At H goere ¥ ek
dfce 78t & 1 w0 oo #Y @
¥ far ¥Dfafesr =) sgu el
wifE v & 1w fawr o1 w9t fiear g,
e a8 FraoE Wt wTw w4 WY €
afaanw w87 T avd | 7y waw
ot ¥ teqifafafodt off 1 xo & fa2

I now call Mrs.

wTe By R2zdve dar wrfigd s oy avgw
wfatuRrfard -wa
ageTaT wrfgd |

(Interruptions)

MR. SPEAKER: Thiz i not w pe
made into another debate, Now Mr,
Roy. *

SHRI KRISHNA CHANDRA HAL-
DER (Durgspur): On & paint of
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[Shri Krishna Chandra Halder]
order. I have a right to raise a point
of order, (Interruptions).

MR. SPEAKER: I have called Mr.
Roy.

SHR] A. K. ROY (Dhanbed): I have
got an equally bong fide point of
order. My point is that the ruling
party has definitely failed, politically
and morally, on a very vital issue, gnd
the ruling party must be censured. [
suggest that you adjourn the House
sine die, and allow us to think
afresh politically about the whole situ.
ation. Similarly, I should say that
the Opposition who are valient fighters
for the minority cause have also fail-
ed. I can say that under 183 only
after sometime there will be some
discussion. Where is the Leader of
the Opposition? Not only the Leader
of the Housze has gol the responsibi-
lity but the Leader of the Opposition
has also got an equal responsibility
on this matter, So, I say Lhat both—
the Ruling Party and the Opposition
—of them have failed. (Interrup-
tions), This is my point of order,

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): T am really sor-
1y to say that things have come to
such a pass that an important issue
like thig ig being treated so lightly.
1 am really surprised and amazed
that the Government can treat this
matter so lighly, because here 13 an
important Constitution Amendment
Bill. Since morning most of us have
been sitting here on both sides and
wanted to participate in the general
discussion. And you came, and in
your wisdom, your gmile and your
pleasure called the Minister to reply.
Now we thought that the Minister
would at least agree to refer thig mat-
ter to a Select Committee in which
ense we would not have ell thege con-
cluslons, But he, in his wisdom—
Laurel ard Hardy of the Ministry of
Hom eAffalrs were both sitting here—
any amendment,

Committee going on. A¢ tha: pre-
cise moment, he was being brought
in. So, he thought that he should
coatinue there and operate by a ro-
motg control. Is this the responsible
Government I ask you, because here
We are gitting in the baokground of
uncertainly in the country, in the
background of mutua] recriminations.
And when the debate was going on,
Mr. Banatwalla pointed out how the
Chief Minister of Uttar Pradesh had
contravened an Article of the Congti-
tution,

MR. SPEAKER: Iy this the point of
order,

SHRIMATI PARVATHI KRISH-
NAN: Thig is very important, Sir.
(Interruptions) Therefore, we have
failed to carry ouy one of the funds-
mental dutieg under the Constitution
whica is that of creating more har.
mony and not disharmony. It ig in
this background that we have had this
absolute tragic comic. 1 do mnot
know what to call it. (Interruptions)
It is a tragedy for the country, It
is a comedy for them, because they
are indulging in their acting, comedy
and other quarrels day after day. Dr.
Murlj Manohar Joshi can come and
wave his shirt like this but he can-
not come and see that their people
vote for thig amendment, ‘This ig the
kind of hypocrisy that they are play-
ing. We have to take a very serious
notice of it. I hope you will get be-
yond the word ‘please’ and throw
soing light on this matter.

st e o (TAg)
AT, qg adr qvagy feafa &)
i fentwrnd aft ) oyama
o & fr we & AT A g, I ot
qrET & WhT ¥F qI HT AT TV
e i dz vt a gy ¢ deqredt
wi gf 7 (wuwm) WO W T
ifarg 1 g ¥ gwiage aT 98 W
fir qdt WY ¥ difor 7t ) o
war geada ww Azw feve e
# ¥ Aifag 1 AR AT WA
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ot oyt wore &, & ot ey A A wix
v ot § fe ww

e T W T v §
{wwwta)

AT, FE AT YT A A
S‘ﬁmvﬁﬂm #39 Wk gie
frat e ag af ! (wqwww) |
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BT 3R Aot A g 1 (o)

‘'THE PRIME MINISTER (SHRI
"MORARJI DESAI): May I say , what
has happened is certainly not edify-
ing for us. It is a lapse; I do recognise
th.‘tl LN ]

SHRI DINEN BHATTACHARYA:
Regrettable,

SHRI MORARJI DESAI: ....Reg-
rettable, you may add as many adjec-
tives as ypu want; I am prepared to
accept them.. It is a warning we
will take certainly, But on that, to
spend the time of the House just now,
is it fair? It is all that I ask,

To say that the Government resign

on this there js no meaning. ... (Inter-
ruptions),
It is not going to happen.. (Inter-

quptiong) I am very sorry. I perso-
nally feel that when we counted...

SHRI K, LAKRKAPPA (Thunkur):
Mr, Speaker,... (Interruptions)

MR, SPEAKER: You have come

just now; you were not even present
here then,

SHRI MORARJT DESAI: Even after
the took place, when I counted
the here, upto here, they
were at least 230, noy counting

«other people. ‘I'heu mthinc
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wrong with the machine.... (Tdere
Tuptions),
SHRI B, SHANKARANAND: No,

SHRI MORARJI DESAL: I did not
want to raise that point at that time
because the doors were opened and I
could not say so, that is why I did not
sperk gbout it. It is a matter of reg-
ret certainly, I cannot gay that we are
not responsible for something which
has happened, But to say that this
wag a deliberate attempt to do this
is something which does not befit
the person who said that, it is not
right.... (Interruptions)

MR SPEAKER: I have heard
enough. Two points have been raised
<+ .. (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER: There should be a special ses-
sion, The ruling party has failed
to muster enough Members...

MR, SPEAKER:; I have allowed
your party Members to speak please
resume your seat,

SHR] KRISHNA CHANDRA HAL-
DER: I want to gsay .....**

MR. SPEAKER: No, I am not al-
lowing. It is the same thing again
and again. Don't record.

SHR] KRISHNA CHANDRA HAL-
DER: ...... bl

MR, SPEAKER: Two Members from
your party have already spoken,

SHRI DINEN BHATTACHARYA:
On a previous occasion a special scs-
sion was convened to pass & constitu-
tional amendment.

MR. SPEAKER: You have made
your suggestion...(Interrupptions)

1 do not know whether there should
be a debate on this: the motion is
lost; there is nothing to that.

SHR] SHYAMNANDAN MISHRA
(Begusarai): Sir, 1 have been trying
tor!uonapnbﬂo!uﬁe Iwa.niad
to reques; the Chair tp
the next item on the ] tﬁm
ryptions)

‘"ot recorded,
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SHRI G. M, BANATWALLA; It
cannot proceed; yoy d?;dwda and you

give g ruling on that.

MR, SPEAKER: They have got the
right to speak just as you have got;
let him say.

SHRI SHYAMNANDAN MISHRA:
It seems that after the game was lost,
it hag indeed been tamporarily lost,
about that there could be no doubt
here could be no mechanical failure
when the Members did not stand up
in their seats and tell the Speaker
that there had been mechanical failure
and they had not been counted, but
the point remains, there gshould have
been a sincere expression of regret
from the Minister of Parliamentary
Affairs, The Prime Minister hag in-
deed made up for the lack on the part
of the Minister of Parliamentary Aff-
airg and we indeed feel very much
ashamed of the whole performance.
There is no doubt, ag the hon, lady
Metmnber said that yesterday we were
present in no less a strength than 272
when we voted for party elections and
we could have managed that much of
strength to-day. We feel sincerely
sorry and ashamed of it. But my
submission to you is to lose no time,
to create no second zero hour hut
to proceed to the next item.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I have a two fold re-
quested to make. At the outset I
express my sincere regret that I could
not be present here. This is the first
time fn my parlismentary life that it
has happened that I could not be pre-
sent at the time of ‘division’.

MR. SPEAKER! That ghould have
been the reason.

. . ’
SHRT HART VISRNU KAMATH: I
want ¢o make this clear to the House
Ang you, Sir. I would implore that
the interval between the ringing of the
Division Bel] and theclwuotthe
doors shoyld be more than 3} min
minutes. As goon ag I heard
Bell in the room, tomorrow ig the
day and I as Chairman 0f the
mittes had to wind wp...

§§§E

SHRI G. M, BANATWALLA; To-
day iz the last day....

SHRI HARI VISENU KAMATH;
To-morrow is the last day of the
Session,

SHRI G. M. BANATWALLA: It
has fallen,

SHRI HARI VISHNU KAMATH:
Asg soon as I heard the Bell, I came
from the room. I was held up nesr
the lift as the lift did not come up m
time, [ came down from the Thipd
Floor. The lift stopped at the Second
Floor, and then at the First Floor...

MR, SPEAKER: This ig an explana-
tion for your absence.

SHRI HARI VISHNU KAMATH:
To my consternation I found the doors
closed and I found my colleagues,
two of them, were also sitting outside.

MR. SPEAKER: If I call for the éx-
planation of every member....
{Interruptions)

MR, SPEAKER: Mr Kamath, you
have made your suggestion airesdy

SHRI HARI VISHNU KAMATH:
My suggestion is that in 1984...
(Interruptions)
SHRI G. M. BANATWALLA: Please
give the ruling,
(Interruptions)
MR. SPEAKER: I have heard you
already

SHRI D. N. TMWARY (Gopalgeni):
1 want to make one subtmlssion
WETW WEIRT 4 Tyt w2 Al
g emgren Ryl | oh ¥
 dfer wargraTe g & @Ry W
@1 € wder Wiy githe A
S § 7 gl & s & | sty
wfear atdfy & gwg ot &) ) v B
firar & 1w aﬂww!mﬁt
7€ W Tt § | v v 7 o
§ fis e g fear omg | Y
dwrefiy | vgterapd ( cefid
e T R ¥ ey @t &
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MR. SPEAKER: Two painty bave
been raised before me. One ig that
there haz been a failure on the pary of
the voting machine. No such objec-
tion had been taken immediately afier
the voting took place and there is no
reason to think that the voting ma-
chine has failed.

The second objection that has been
taken iz that pecause the Government
could not command the requisite
majority for passing the Bill, the Gov,
ernment must resign. I see no sub-
etance in this contention,

(Interruptions)

SHRI G. M, BANATWALLA: There
is every substance. An important
measure. ..

MR. SPEAKER: There is no gubs-
tance in this contention. The Gov-
ernment must always command the
confidence of the majority of the
House. Even in this voting, the
Government has come with much
more than the majority of the House
Therefere, there i no question of my
asking the Government to resign.

Now I go to the next item— The
Lokpal Bill, 1977, as reported by the
Joing Committee.

SHR] G, M, BANATWALLA‘ Mr.
Spesker, Sir, there ig one sentence. ..
(Interruptions)

MR, SPEAKER: I have heard you
Mr, Banatwalla, no more one sentence
8 hours have been allotted for all the
three stages of the Bill. If the House
agrees, we may have § hours for
general discussion, 2 hours for clause-
by-clause consideration and I hour for

third reading.

SHRI K. LAKKAPPA: We stage 2
walk out,

Shri K. Lakkappa and some other
Membery then left t!u House.

SER! G. M, BANATWALLA: In

MAY 17, 15%

Lokpal Bilt Ly 2
MR. SPEAKER: No, Mr, Banatwalla
I have heard you fully, 1 have bexrd

you .
(Interruptions)

SHRI @3, M. BANATWALLA: We
want to stage a walk out in protest.
Allow us to record our walk out in
protest,

MR. SPEAKER: Mr. Banatwalls, I
am not going to allow, no recording,
nothing,

(Interruptions)
SHRI BANATWALLA:

SHRI G. M. BANATWALLA then left
the Houge,

16.45 hrs,
LOKPAL BILL

MR SPEAKER: I hope the House
will agree. 8 hours have been allot-
ted for all the three stages. If the
House agrees, 5 hours may be given
for genera] discussion, 2 hours for
clauge-by-clause consideration and 1
hour for the third reading The Mini_
ster will move the Bill now,

1645 hrs,
[Mg. DepuTY~-SPRAKER in the Chair]

SHRI HARI VISHNU KAMATH
(Hoshangabad): On a point of order,
Sir, The House would like to know
whether the time has been fixed by
Business Advisory Committee. Who
has fixed the time? Under the rules,
the Business Adyisory Committee,
has to meet and fix the time.

MR, DEPUTY SPEAKER: We are
asking the House to agree.

SHRI HARI VISHNU KXAMATH:
We have not agreed. Tt hag omly
been mentioned by the Speaker, It
has not been agreed to by the House,

**Not recorded.
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Rulg 2883 says which refery to the
Business Advisory Commitiee says:—

“It ghall be the function of the
Committee to recommend the time
that should he allocated for the
discussion of the stage or stages of
such Government Bills and other
business ag the Speaker, in consul-
tation with the Leader of the
House may direct for Dbeing re-
ferred to the Committee.”

Now, we are not aware of the re-
port of the Business Advisory Com-
mittee on this. I do not know whe-
ther you were there at that time. I
had raised the question earlier whe-
ther the time allocation has been made
ior the Lokpal Bill and if I remember
aright, the hon, Speaker said there
is no chance of the Bill coming up
in this session and so, we shall see
about 1t next session when it comes
up. Then, I pointedly asked, what pri-
onty will be given to it. He seid, top
priority.

MR. DEPUTY-SPEAKER: Mr.
Kamath, I am told that tne Business
Advisory Committee has  allocated
this time,

SHRI HARI VISHNU KAMATH:
Where is the report of the Business
Advisory Committee? When did it
come before the House? (Interrup-
tions),

MR. DEPUTY-SPEAKER: It can
be altered, but it need not be said
that the Business Advisory Committee
has not allotted time. The Business
Advisory Committee allotted time and
that ig why it was read out. You
have not read that report probably.
1t is in the 21st report of fhe Busi-
ness Ad Committee dated 2nd
August, 1978 (Interruptions),

PROF. P, G, MAVALANKAR (Gan-

dhinagar): It was last .vear’s report
and you are telling us now about it.
It has lapsed.
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MK, DEPUTY-SPEAKER: Whether
it was last year gr this year, it is the
same Bill. The Bill has not yndergone
any change and the Busitess Advi-
sory Committee has allocated time
for the giscussion of that Bill, How
m it alter the position? (Interrup-

).

PROF. P, G. MAVALANKAR:
Everything lapses when the session
is over. For the next session, there
has to be a fresh report.

MR. DEPUTY-SPEAKER: The only
thing I can do is that I will put it
to the House, Does the House agree
to the suggestion that 8 hours be al-
lotted for all the three stages of the
Bill? If the House agrees we may
have 5 hours for general discussion, 2
hours for clause by clause and one
hour for third reading.

SEVERAL HON., MEMBERS: Yes.
SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: Ayes
have it,

SOME HON.
havo it

MEMBERS: Noes

MR DEPUTY-SPEAKER: Then in
that case, I will have to call for
division,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker, Sir, I want to know
what exactly we are voting for. 1Is
there any firm proposal from the hon.
Member?

MR DEPUTY SPEAKER: 1 will
tell you what we arg voting. Tha
Home Minister was about to move
the Lokpal Bill and I read out 3 sug-
gestion that 8 hours be allotted for
three stages of the Bill and if the
House agrees, we miy have 5 hours
for general discussiob..« 3 hours for
clause-by-clause commpgiption and
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one fyour -for the third reeding. This
wag what was proposed by the Busi-
ness Advisory Commiftee, (Interrup-
tions), It was proposed in August
1078 when the Lokpal Bill was
fist proposed to be  discussed
bere. Therefore, the same time al-
location Wwas read out, but Mr.
Kamath and Mr, Mavalankar objected
to this and they said: “No, we don't
agree with this” So, we have been
forced to have g Division. But there
is no other proposal I can tell you.

SHRI D. N. TIWARY (Gopalgan)):
Bir I have given you a pro-

posal, I have made g proposal, Sir,

SHR] RAVINDRA VERMA: As
has been explained, the hon. Member
from Hoshangabad has not made any
definite proposal about increasing the
time, As far as we are concerned,
Sir, the Business Advisory Commttee
did make g proposal which the House
hag endorsed. Well, the House 1s
sovereign. If it wants to increase the
number of hours from § to 10 or 12,
we have no objection, but there must
be a specific proposal for increasing
the hours from 8 to 10 or 12.

(Interruptions)

MR. DEPUTY-SPEAKER: Now
. We are at a gtage when we are voting
on this, First, you will have to vote
it out. We have already cleared the
lobbies,

SHRI RAVINDRA VARMA: 1
want to submit, Mr, Deputy Speaker,
that the question of division on
the time for the first gnd 4he second
stage will arise only i yoi do have
a ceiling of 8 hours, If you decide to
remove the ceiling of 8 hours, the
proposal to divide the tume into §
hours and 2 hours and 1 hour falls

to ground. Therefore, I would sug-
gest that we d the time to 10
or 12 hours.

MR. DEPUTY.SFEAKER: If you
sre agreesble to 10 hours, it is all
right. But there is a specific pro-
posal by Mr, D. N. Tiwary,
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SHRI G. M. . BANATWALLA
(r:nnani): Sir, I am on a point of
order.

MR. DEPUTY.SPEAKER: There
is no point of order till I read what
I have got before me here. Point of
order on what?

SHRI G, M. BANATWALLA: On
submisgions. ..

MR. DEPUTY-SPEAKER: On
submissions there can't be pomnts of
order Mr. Banatwalla, pleass take
your seat now. Let me read out the
motion (Interruptions), Please take
your seat. I” you don't, then nothing
will go on 12cord. Please take your
seat Now,

There 1~ a proposal from Mr. D, N,
Tiwary th t the Bill should be given
at least 1. aours for consideration and
passing—not ‘at least’, but you make
it specific ‘12 hours’. So, there is one
specific nroposal. That is

SHRI G M. BANATWALLA: This
ig my point of order. After the lobbies
are cleared, we are called to vote,
and now proposalg are coming (In-
terruptions) . I raised this specific
point of order on this but you are
not allowing.

MR. DEPUTY-SPEAKER: Mr.
Banatwalla, yes, there is a specific
proposal which goes along with the
2 1nouncement which 15 being voted. If
t"15 is voted out, there is nothing in
the House. What do you do? That is
why there is a gpecific proposal which
follows what has been read out. If
this is acceptable, then this has to be
voted. Therefore, if there ig a specific
proposal, we vote on the specific
motion and that is why I read out the
motion, And now those who are in
favour of Mr. D. N. Tiwary’s motion
may say ‘Aye’, (Interrupiions), He
agreed to 12 hours.

gl o S arerae v (Rgwet) :
ag #% frar ? o ey fewsew o
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It was only a proposal,
(Interruptions)
SHRI D. N, TIWARY: Sir, I move:

“That the time allotted for consi-
-deration and passing of the Lokpal
Bill, 1977, as reported by the Joint
Committee, be increased to 12
hours.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the time allotted for consi-
deration and passing of the Lokpal
Bill, 1977, as reported by the Joint
Commuttee, be increased to 12
hours.”

The motion was adopted,

MR. DEPUTY-SPEAKER: So, we
allot 12 hours for this. Now, Mr.
Patel,

17,60 hrs,

SHRI SOMNATH CHATTERJEE
(Jadavpur): What I am very respect-
tully submitting to you and to the
hon. House is that this Is a very
important Bill and a very controver-
sial Bill also. We want a full and
proper discussion, and not a truncated
discussion of this Bill. Not even one
and a half hours are available today,
and tomorrow it is uncertain. Then
there will be an interregnum of more
than seven weeks., S0, the effect of
the whole discussion will be lost.
Therefore, I am appealing that the
discussion of this Bill be postponed to
the nhext session, and let this be given
the topmost priority in the next ses-
mon, so that we can take up the other
business today, This is my request
and submission. Not that we want to
dalgy +he matter, but to take it up on
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the penultimate day at 6 pm. does:
not admit of & proper discussion of
this important Bill,

SHRI KRISHNA CHANDRA HAL-

DER (Durgepur): I endorse the appeal
made by Mr. Chatterjee.

MR. DEPUTY-SPEAKER: There is
a proposal by Mr. Chatterjee that the
Bill be not moved today, but in the
next session, What is your reaction?

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): It
was these very hon. Members who
were insistent upon the Lokpal Bill
being moved in this gession, We said
we would do so, and I accordingly
suggest that we go through with it

SHRI SOMNATH CHATTERJEE:
Twelve hours have been allotted, it
cannot be passed.

MR. DEPUTY-SPEAKER: The
House was good enough to allot 12
hours. So, we will have to find the
12 hours,

SHRI SOMNATH CHATTERJEE:
This is a very reasonable proposal, I
do not know why they do not agree.

MR, DEPUTY-SPEAKER: You
cannot have the cake and gat it too

SHRI SOMNATH CHATTERJEE:
He talks of priority, but priority over
the Bill which has been lost. Govern-
ment could not arrange to make the
Members present.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): The Home Minister is
bound to take one hour. In any case,
we will have to read his speech to
understand it. So, let him finish his
speech today.

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL): I
beg to move:§ .

“That the Bill to provide for the
appontment of a Lokpal to inquire

fMoved with the recommendation
of the President.
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into  allegations of misconduet
against public men and for matters
connected therewith as reported by
the Joint Committee, be taken into
¢onmderation.”

Before I speak on the Bill, I would
request hon, Members {0 make a cor-
rection in the Bill as printed in the
Report of the Joint Committee. Clause
26, which has been printed inadver-
tently in thin type, may please be
deemeq to have been printed in thick
type, since this involves incurring of
expenditure.

As the hon. members would be
aware, it was the Administrative
Reformg Commission which, in its
report submitted in 1986, had recom-
mended the setting up of the institu-
tion of Lokpal to receive from citizens
complaints of mal-administration and
allegations of corruption aganst
Ministers and Secretaries and to
inquire into them, with the ultmate
aim of achieving highest standards of
integrity in Administration and of
making it responsive to the public,
Although the then Gover. munt
initiated legislative proposals follow-
ing this recommendation of the ARC,
for reasons known to them, they failed
to bring these proposals on the Statute
Book. The Janata Party had com-
mitted itself to bring forth this mea-
sure so that, through the institution
of Lokpal, a clean Administration
could bg provided to the country.
Accordingly, this Government iniro-
duced on the 28th July, 1877, the
Lokpal Bill, 1977, for setting up of
the Institution of Lokpal, to inquire
into allogations of misconduct agajnst
public men. The Bill was referred
to a Joint Select Committee of buth
the Houseg and the Committee sub-
mitted its report in July, 1078, The
Committee has done & good deal of
work on the Bill and has made
several improvements thereon. There
are two areas in respect of which we
differ with the modifications made by
the Committee.
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The first Is that the Committeg has
excluded the Chief Minislerg of the
States from the purview of the Lok
Pal on the consideration that the
Central Government should not ordi-
narily step in the area which falls
within the limits of the States. On
the other hand, some of the membhers,
in their notes of dissent have urged
that the Chief Ministers should not
have been excluded, Let me inform
the hon, members of the basiy on
which we had included the Chief
Ministers in the Bill, as introduced in
Parliament. Even before the idea of
setting up of the institution of Lokpal
was mooted by the Administrative
Reforms Commussion, in its Interim
Repor¢ submitted 1n Octuber, 196€, the
Commuttee on Prevention of Corrup-
tion, headed by the veteran Shri K.
Santhanam, had recommended for-
mulation of a Code of Cunduct for
Ministers under which the authority
to inquire into complsints against
Chief Ministers was given to the
Prime Minister/Home Mamuster. The
fact that the Code of Conduc| for
Ministers which was formulated on the
recommendations of this Committes 1n
1964 was accepted by majority of the
Chief Ministers and has Leen followed
since then without any modification,
shows the extent to which the prac-
tice, by which the complaints against
Chief Ministers are inguived into by
the Prime Minister, hag inspired confi-
denee in the public, Later, the Admi-
nistrative Reforms Commission recom-
mended the setting up of the instilu-
tion of the Lokpal, by a Central legis.
lation, with jurisdiction over both
Central and State Mimisters, The
recent judgment of the Supreme Coury
delivered in the suit under article 191
filed by the State of Karnataka against
the setting up of ‘he Grover Com-
mission of Inquiry by the Central
Government has settled the issue relat.
ing to the Centre-State relutionship in
this regard. In the words of the Chief
Justice: “1.... bave ccme to the
conclusions thet ao such principle of
federalism could be found shere which
could lmpliedly cut dowa expressly
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:mnferred powers on Parliament {o
legislate with regard te inquiries of
every type including inguiries against
Mmlsters in State Governments in
respect of wrongs glieged to have heen
ommitted in the exercise of Govern-
ment powers’. The competence of
he Central Government to appoint
a Commission, of Induiry to inyuire
into allegations against a Chicf Minis-
er will remain unabaled and in the
eventuality Chief Miusters are not
brought within the purview of Lok-
pal, the Central Government would
fake recourse to the Commission of
Inquiry Act, whenever, need arises for
an inquiry into allegations against a
Chief Minister. The Government,
herefore, feel that it will be only
proper that the Chief Ministers of the
States should be covered by the juris-
ion of Lokpal, At the same time,
n order to meet the pomt of view
gken by the Joint Committee, the
overnment propose to provide thai
| the case of complaints against a
thief Minister, the “competent autho-
ity’? will be the Chief Minister of the
tate, or, if by reason of a proclama-
under Article 356 of the Consti-
ition being in force, in the State,
here is no Chief Minister of the State,
e Governor of the State will be the
mpetent authority. It is  further
oposed that the Lokpal shall for-
rd a copy of any special report that
ay be made by him, or any portion
m:mua] report relating tn a com-
gint against the Chief Minister of a
te, to the Governor of such State
d the Governor shall cause the same
be laid hefore the State Legislature.
this way, while the Lokpal gets
ction to inguire into complaints
onduct against Chief Ministers,
5 tate Governments and the Stale
islatures will be au fait with the
] tablhty of the Chief Ministers
ect of such inguiries I have
a gwen notice of appropnate
mdments in this regard and I hope

='-.“-' will be’accepted by the

ig that the Commiftee has
: aker of the House as the
etent authority” in respect = of
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complaints against the Prime Minister
on the consideration that it would not
be in conformity with tne priaciples of
jurisprudence and natural justice that
the Prime Minister should act as the
judge of action in his cwn case. While
there is considerable force and weight
in this argument, at the same time,
we feel that making the Speaker as
the ‘competent autherity’ in respect of
a complaint against the Prime Minister
would effect adversely the dignity of
the high office of the Speaker as his
decision will corae under
scrutiny by the Lokpal
and may also attract ecriticism in
Parliament. The Speaker, I may say,
is outside the machinery of the Gov-
ernment and it would not be desir-
able to import him into the system
of the Lokpal. We gave further
thought to this issue after the Joint
Committee submitted its report and
came to the conclusion that the pro-
per course would be to provide that
in the case of a sitting Prime Minis-
ter, the Lok Sabha would be the
‘competent authority’ for all purposes.
This gpecial procedure we are propos-
ing because in the case of a person
holdmg the office of the Prime Minis-
ter, there is no other person or body
who could appropriately take aclion.
However, in the case of a complaint
against a Prime Minister, who is not
in office, at the relevant time, the
Prime Minister in office will be the
‘competent authority’. I have ac-
cordingly given notice to move ap-
propriate amendments in this regard.

The Committee has also rhade cer-
tain amendments which the Govern-
ment accept,” having regard to the
position of the legislators and the
functions which they have to discharge
as representatives of public and their
rights and immunities. These are—

Further, the ‘competent authority’
in the case of complaints against
Members of Parliament has been laid
down in the Bill itself, namely, the
Speaker in the case of complaints
against Members of Lok Sabha and
the Chairman of Rajya Sabha in the
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case of complaints against Members
of Rajya Sabha. Where the complaint
is against the Speaker the competent
authority in that case would be the
Deputy-Speaker of Lok Sabha.

Secondly, the definition of ‘mis-
conduct’ in the case of legislators, has
been narrowed down, confining its
scope mainly to acts of corruption,
and g legislator would be regarded as
committing a ‘misconduct’ only if he
abuses or attempts to abuse or know-
ingly allows to be abused his posi-
tion as such legislators for securing
for himself directly or indirectly
any valuable thing or pecuniary ad-
vantage.

Thirdly, a complaint against a legis-
lator will not be filed directly before
the Lokpal and it would first be sub-
mitted to the ‘competent authority’
concerned. On receipt of the com-
plaint, the ‘competent authority’
would examine it and if, after hav-
ing regard to the nature of the alle-
gations made in the complaint, the
provisions of Article 105 of the Con-
stitution and all the circumstances,
thinks it fit for investigation by the
Lokpal, he may refer it to the Lokpal
or dea]l with it in such manner as he
may deem fit. g

Fourthly, the inquiry in respect of
a complaint against a legislator will
not be given any publicity till the
stage of communication or announce-
ment of the findings and that it will
be conducted only in camera, as any
premature publicity will damage his
public image.

These safeguards, in my view, should
adequately take care of the interests
of the legislators. Here, I would like
to draw the attention of the Hon.
Memhers to the objective of the Bill
as given in the Statement of Objects.
and Reasons which is to create an in-
stitution of Lokpal to provide an
effective instrument to combat the
problem posed by corruption at high-
er politica] levels. An M.P. enjoys
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a very high position in political
rarchy and by reason of his posi
he has access to Ministers and oth
in position of power and authot
If the Ministers only are included,
sizeable part of the politica] hei
will be left out. The Governme
therefore, - feel strongly that fh
should be covered by the Act lest
should leave a gap to that extent
make the measure envisaged by ;
legislation incomplete.

Lastly, I would like to inform |
House that we propose to add an
provision which was not there w
the Bill was considered by the Jo
Committee. This is to give powe
the Lokpal to stay investigation
police for such period as it consid
necessary with respect to a partit
lar offence or matters which are &
the subject-matter of inquiry by
Lokpal. A situation may arise whi
a case hags already been registered
the police for investigation before
complaint has been made to the L
pal or a First Information Report 1
be lodged with the police authori
with respect to the same ntt
Legally there would be no bar
two inquiries proceeding simul
neuosly. But this would not be !
to the person complained against
he would have to disclose his defe
before one authorlty and this @

ings. The very object of the s
of the Lokpal, which is intended
provide g forum for ascertammg
about matters alleged against pi
men, befcre any action either :
law or otherwise is taken aga
them, would be defeateq if polie
vestizations were to proceed si
taneously with Lokpal inquiries, (
rational difficultie; may also anis
case paralle]l investigations are '
ried on inasmuch as documentary
dence may be needed simult
by the Lokpal as wel} as by the
The Lokpal may face difficulty in
scrutiny of papers unless he ig
quately empowered to have ful
cess to all material relevant to il
tigation. Moreover, some wit
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may also have to be questioned by
both the functionaries. We, therefore,
feel that it is necessary that there
should not be parallel investigation
by the Lokpal and the police authori-
ties un the same matter at one point
of time and that one of them should
wait for the other to complete its
work, If an investigation can be car-
ried on by the police without affect-
ing the inquiry by the Lokpal, there
should be no objection to such inves-
tigation being made. But the Lokpal
should have the authority to stay such
investigations if he comes to the con-
clusion that the investigation ordered
by him would face difficulties. Ac-
cordingly, I have given notice of ap-
propriate amendment in this regard.

I see that a number of amendments
have been tabled. Most of the mat-
ters covered by these amendments
were considered in the Joint Commit-
lee stage at length and they were not
found acceptable. In my view, the
Bill, as reported by the Joint Com-
mittee, with the amendments of which
[ have given notice, would effective-
ly serve the objective in view. Any
ittempt to make it complicated or
elaborate will be self-defeating, There-
fore, T would request the hon. Mem-
bers who have tabled amendments,
not to press them but to see that this
IBill, with the Government amend-
ents, receives unanimous support
ind fulfils the objective which it is
t out to achieve.

Sir, I move.

- PROF. P. G. MAVALANKAR (Gan-
inagar): On a point of order. The
n. Minister has read out a very
ailed statement, and to the extent
goes, it may be considered as good.
t my point of order ig this. He has
lained in some way as to how
d why Government thought it fit
depart from the recommendations
the Joint Committee. But may I
bmit that his written statement is
adequate because the House has
vet got the fuller reasong as to
e rationale behind the Government’y
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departure from the maip recomfmen-
dations of the Committee. Therefore,
I would like you, Sir, to tell the Min-
ister to explain this to us in fuller
details.

Secondly, I do not want to embar-
rass you; I will be the last person to
embarrass you or any one in the
Chair. But my point is this. ; Your
office wag mentioned and the Prime
Minister’s office was also mentioned.
I would like to know what exactly is
the reason which prompted the Gov-
ernment to put the Deputy-Speaker
in judgment over the Speaker and
the Lok Sabha in judgment over the
Prime Minister. Let the Minister ex-
plain this, Sir, I do not want to em-
barrass you because you are in the
Chair. ..

MR DEPUTY-SPEAKER: I am al-
readv embarrassed.

PROF. P. G. MAVALANKAR: I
would I'’ke you, Sir, to utilise your
right to express your views on this
matter while you are not occupying
the chair. Otherwise, how are we to
knew what is your reaction to this
kind of a proposal? On the face of
it, it seems it requires further con-
sideration. Therefore, I request that
yoi may direet the Home Minister to
give us a fuller reply to the points
that I have mentioned.

SHRI H. M, PATEL: I have sought
tc explain the amendments that we
have moved. The explanations have
been given. If he thinks that it is
not sufficient. I will certainly enlarge
upan them as and when we come to
them. What I said was that I was
asking essentially the Bill as it
comes. ..

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Unless he explains' it is
not possible.

PROF, P. G. MAVALANKAR: How
are we to rarticipate in the debate?
We are l:nd'capped.

SHRI H. M. PATEL: There is no
need to be handicapped at all be-
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cause the Bill which s placed before
you is the Bill as it has emerged from
the Joint Select Committee. What I
have said was that the government
hag thought it fit to move certain am-
endments ang they will be considered
glong with all other amendments. I
am merely explaining to you why we
feel certain amendments are neces-
sary.

With regard to the point about
Speaker and Deputy Speaker, if I
may invite your atiention to the Con-
stitution, Art 96(1) says:

“At any sitting of the House of
the People, while any resolution for
the removal of the Speaker

PROF, P. G, MAVALANKAR: That
iz a different situation,

SHRI H. M, PATEL: The point is
that there is nothing incongruous in
this proposal. If there is any, it is
open to argue about it. I do not see
why you want everything to be said
at this stage.

MR. DEPUTY SPEAKER: He has
already explained that what he has
moved ig the Bill as it has emerged
from the Select Committee ang the
amendments he will] move will come
afterwards.

SHRI SOMNATH CHATTERJEE
(Jadavpur): The Home Minister has
made a request that the Bill ag it
has come out from the Joint Select
Committee with the government am-
endments should recelve the unani-
mous approval. That is his

The government is a the
Bill in the sense that the Home Min.
ister wag present,

:
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SHRI H. M. PATEL: I do not know'
why they want to waste their own
time.

MR. DEPUTY SPEAKER: Now, mo-
tion moved:

“That the Bili {o provide for the
appointment of a Lokpal to inquire
into allegations of misconduct
against public men and for matters
connected therewith, as reported by
the Joint Committee, be taken into
consideration.”

Now, there 15 no name from this
gide of the House....Unfortunately, I
do noy have any name from this side
of the House

SHRI HARI VISENU KAMATH
(Hoshangabad): No one is prepared
there.

MR DEPUTY SPEAKER: Shri
Yuvraj—he ig also absent,

Dr, Ramji Singh—Yes, he is ever
present.

1o T fgg (WTTEYR) : WTH
Mm@ or s
dwragt far § 5 gy oot
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wufrdvr Al gw ot 1063 % W
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tion was beset with diffculties in
a big country like Indis” .

dfer sramge w9 AgE w1 WY aw 9y
farre g wrwdw o v | &fier §
aga §) fawreraT & w0 oA STEeT §
fw wrag 9@ & WY gawr ey €t gur
fr & gn Srare g o1 5w 9%
% | §Yawar s 9w a0 9 aAwy
& fe gurar s aga g1 dwrarasay
Fyaagres faydareagr o Afew
W FT ATH [YHT ATAWIAAT UTT &
A1 g fifrg s 3g A o wram
| FIYT ¥ I A9 ATRI7 & fAx
qF qgT &Y 98 AT F O ¢ | W@
F1aga &) famara qox fey frman @
“By introducing the Lokpal Bill
in Parliament, the Janata Govern-
ment has sought to show that it is
earnest in eliminating corruption at
the top. The Prime Minister Mr.
Morarji Desai, regards corruption
in the highest reaches of the ad-
ministration as the root of all evil
and has said in his address at the
Chief Ministers' Conference that

once it is eliminated corruption at
the lower levels will disappear.”

AN gt ary ¢ R oW wwTe §
forarewr & fordr @@ st fsar o
¥ W e w1 aw ¢ 5 dgw A
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faw segey foar o oY T oy Wy

frwm few 11 of S oweta §

wrat § YT g Yo e woy §
o AN AT F TR A 1063 F
Qw ¥ Wy Feq § ag v g ¥
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urw {feqT &1 FTIRT SR 1962 F
gt ot W' Su guwt wdtw fear ar
W s are v u fafreY it femre
TTagH §t <8 Y, ForersT Aqped wrrw
g o7 wife qyor o) W @ §, A
foaa & g7 T Ay AT Y R R
faw # amar 17 1 I wgr ar
g & F1§ oY ArefiE wror g §
WOZTHIT #1 YATATTC &7 & fraraw
FT § 5UR F1 AT AT TR
dfrm v ggenewT faa e gy s
Mg frfr Ay oot aiag an
®T § WEETHTT 47 HEIX HT gFar § |

[ TP B LR R A L BN

A g S e
¥ qeq #r A g & Wi fafwed
% 7 o fead § ofew & oo &
gieT & wve FE § fe & weerae
& T #Y v 0T F 07 € gt § T
T g AT wit aw g W
frer T &1 SR wiifed o s
troaft g far o @t s o
wwarer #1 fergfier g o oof oy ¥ forr
q7 oY wer gRfY, W R O e
g, oY g7 Juwr awwr 37 ¥ wifae
woaey £

frerly a7 4, W wg @y @
fir swrw few @ ® wraw
? w A TR % WX 9w o
ey~ o wwen  fogw
wrt gt & v i ¥ B aw o gt

. o a g o Al e

T awx 1w (ol s
¥ o Twe ¥ R ¥
wy o & ool & ford &1 ot v
gt fs woere wfter ot e o
frger gom o7 ofix w09 %o e 9T
o g iy wifere § o o WY
R T o qur wite feewr &
e 3% &, werens ¥ wr woue et

o
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W T ¥ Y @ il wrew §
fis or af seat ot arw A W
T WA WER W &% |

w7 AW 7% § W ¥ Ay
# arferitz & S e ST
fwar ot e | ¥ ww Ofod wor
R ey At & ST waf et § A
%7 9gY 10 TRT A, IAE R
T g ! 60, 65 I IW ¥ wfed
§ @ o oy agwd & SR qwr
we g5 § ) vifed ol st
¥ qray qx qifFanie # wgE a9
gt ¢, A gl A o
M Eowy Ty uiff A iz §
w oF g fe s w9y
qet X osET ;oW T ?
T o ) ¢ gy dug § e
W WE AT A F R § W

@ m, armg , AT AR
gz 3 ot Frdely o, Y e & i @Y
@ § 9w o o @ am,
SERTTT F AR O w47 A gem
o wezTTT T A g e Ay /R
ot wrow § fie R v foer e,
wg s o fea o g &) et g

ey wflr &1 g W wes

Famgw d

¥ o off fewdt arew g2t firm
Wi s A
|90 & wowetT w4 Qo %o
&% X Atz e foar | &fer &
femgw e sy T owfige %o
@7 WY S AT a7, oY wo fawdt # ofy
R Ty e iy
wwar § ot 7 At wg wwaT 1 g

MAY 17, 1979

Lokpal Bilt 4o

T wesfen font o | wiffe
frel 30 of ¥ ywrew ¥ O W
®T 0 §, oy faega v ¥ @
I 4 aft wror a1 fe g wew
faw a & amgw o fear w0

oE T A o dto TRATTIGT
wE ¥ i Or v i w
tifer  dwr duT e ¥ wd ¥
15~7-1963 %1 wqet fodrd §r | oy
o =T i &, S o e s
®1 5 s St wenr ol i@
T § AR g A §, Toredn qefufae-
fex fommt wirdt 4t ot foié g 3ot o
@ arw w1 < fear m fe ooy
¥ arevre g denm el wifgd o

% Al gam g s Wgw
ot ¥ wfee 1 a9 W s g,
afew & #1§ 3y T AW WA |
age ot ¥ oft amw of fen i o
SAAd ¥ AT faer AT A% | TEF qE
1964 ¥ aarw #3A & f gt Frovd
&1 ag wHA W firdew W s
qv FA A | 3w ¥R ¥ o S
HeqT T A wewE o, AT gw o
W1 1964 ¥ duww w4 & foivd
g, Afer oo 1979 8, TWAw @
ohwarer wewr At Tk o ww | XEeT
o few # o wmdm 7

refed o W ¥ e o
firerare w y §, vow DWW W
¥ memard Wit Y fear oy Famifr
qon ¥ o g fia | o wheaw fr
ot &, 0 & 7o ferdt @y
fod whe ot @ o f1 SR
3-4-196 1 RE wawr X Logwen
Fear wn, e % oA Tyt wom oy,
T} ST oy dwey wifire St gy
3w, 1964 Wt 90 T W gk @



99y Lokpal Bl  VAISAKHA 27, 90 (SAKA)

fx 23 wiw, 1064 W oy gt Afer
YW ¥ W dRede W soeT ¥
o o vy &% IR am oW g7
wofed aro fewft 1 ¥ aww ¥
o | I T fee o of 7 aw agt
9T g o faw @d WK o
faw & T ¥ OF weRw W@, Afe
ag wAqw § weenw ¥ § wefed o)
TG wu Wt I A1fys AT @
e e & o e
wied @ o § fF saqe & o
gt aA I ofegifes s # qfe
& @t s fawr wE Wi
Ft dear W § faew @i, g &
oAt At o e vy ¥ fafws e
E) & gt s et o w0 w
g, Afew W qTaw M A A,
AfF w5 BB 3 F Wt §
Section 55 of the Danish Constitu-
tion of 1953 made provision for a
law enabling Parliament to appoint
two non-members of Parliament to

supervise Central, Civil and military
administration.

geer dfers gre wid ¥ ag feafir
 §

The Parliamentary Commissioner
for the Armed Forces (Defence Com-
misgioner) is elected by the Bundestag
to safeguard the basic rights or memn-
bers of the armed forceg and to assist
She Bundesiag in exercising control
over the armed forces. He investi-
gates cases raised by the Defence
Commiftee of the Bundestag -
Yoz of the srmed forees gnd on his
own iniliative,

Fardy dher ar e §, wic ot o
araEwdas WYt ¥ wie ¥ a
ey §

The Medistor is uppointed by a

decree of the Council of Ministers to

investigate complaints concerning the
adminigtration in jts relations with

Lokopil Bl 998

private individuals, He cax” only
investigate individual complainjs re-
ﬁermdtohimbyllembu'lnthrlh-

mﬂrﬁ@“’ﬂmhtwﬁ
wrwemT gy §

he State Comptroller, who is also
Commissioner for complainis from
the public, is appointed by the Presi-
dent of the State on the recommenda-
tions of the Knesset Rules Committee
to investigale complaints from the
public of administrative malpractices.

&t sy A wifs o ey 3w A oY
g sraeer & ) wfaw foem &
fawrr WYt gearer NPT wTAEET,
¥ aTe ¥ A |

gfar & aga & dwy ¥ T ovaedr
2 fegems g wTww & mw
SwTad §, WL IWH WHT TF TE AET
7@ o | ww a® S oyyear ¥y ¥ §,
ag % foo a1 fawg § 1 WA
THTAE TqwS YATHT 7 3 W7, AY FAT
fi oft stq waror ATvTAr 7 AT 8, o
AVE TTFTET & FTHC) TF THATGS FT TATLT
fraa m, o feafe gt o g 0
W FuTHE WTHIT ¥y A9 9¢ @
2gar ¢, 78 aret o o fow ) wwar
g

T fedaw F BT W% WIS
g € e ¥ wua oot § e efefrdfen
frgrey www 7 ¢ f2 yEew wm
Qg g fafeyey fiwifew” & &
gt gretow fotd 1966 ¥ 741 wF
wafedy 4wl Fooléw &, wfer dar
fir frewy FORTT &1 qTY o, IR
fuft oft FHEr &) gy WY it
! fieam | R e el a 8,
¥ ag @ wr afeaw §, oy W%
0 ST SR aww ot § 1 e
g wgar oyar § fr feodlt o &
T BY 4T ¥ & fag elifewer
fawr Trortfirs dwey] ot a7
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' [sro Tt i)

¥ sy g g fs fowelt woere
AT 22 9871 F AgY T WY, I W
Y wear o ¥ qoeTe A 22 we Ay
¥ we feamar &1 o At ot F ww
TCAT W A, NS DA gy
fir amew fafireeT ® Y@ oo
o) feft 3 gt fop onfrramife & e
* WY wwT W I | 37 e A
wgr —& IR AT TG Ay frc
TR wr A T E | g ST iR ATy
TAW dat o ¥ IgR 0 firwet an
WTE | Y W A A TR, 77 Py
WY sty & forg qere st sferg @
A A A framreegrarar g ?
for & et & M| o Fadt
TW & AT AT T FATX FAW HA
Y At 7, A IR a0 WEE R A
#Y o NG wfeer & o K fear ) war
Frasdy frer avet & it gy wor e
&1 e foar wr av ?

gimam ysmsa § m
T wf@ o 9F 1 T WA X
¢ 85§y Efr s Wk g
ifadt &1 W W frdgs & weaw
wtar wfge | & 9% faard ¥ m-
wiowa wgwa § 1 gare g Wit snfewe
WA FT AT W AT 0wy §
fr oo Fafreel oY sod age wft
AfF ot gw 98w ww o) § fr
e wwe & wafer e W,
o Waw T W wfer o §?
o w7 2w IR aafer w@ o ?
e AT ¥ OF ¥ e W W
WL ¥ ww vy §, & v wrened
wifen gr § | Wi v qw
o fidi w7 x o ofiefiy % wrar vy f o0
ug s W frgy wdfer

& ot o W g oY ¥ g e
o sror-frdee & wrer @ wg T

MAY &7, UD
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£ fr vdw ok 9 o} Progw i
w ¥ iy ¥ wme v wfig
17 Wre WY oy & Pe g v o
WA N T Y § R & wow
§ wgar g, & off ot Qe ft ) o,
WT Ew Al F QX v wf O ww
W B FR o<y § ? e agh
T gARYE T W g T v gy
oY #T W ¥ WA &Y Ay A
A Y & frg fr gt wwa
2? wx o7 Ffog Y WAt ¥ @
aret ¥ o o @A SfgT o
weerar? ¥ fagawr & g v wwh
F FTCH AT gl & sov amp
AT WETHTCRT 7 T, Y Ay faraw
¥ &% o 2o ¥ G2 ¥ ro¥ geedY
W et T AR g I G 1

wifag e &1 &7 € 22 RN
& s watew few Foraar g 1 A5
aE o gEW A ¥ faw
AT § | T AT ST 7 o
saw g, & ol ag Fwar g

Tt TR & a1 & xy e
forer 1 gz & s e o facgw
wafrsd aqtd @@ = v §

SHRI PABTRA MOHAN PRA-
DHAN (Deogarh): Mr. Deputy-
Speaker, Sir, not only I alone but the
entire nation is very happy that this
Bill will be passed very so.n, by to-
MOTrow,

FROF. P. G, MAVALANKAR: No,
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got it pussed within two hcurs, The
Public, Members of the Assembly
and the press were so eagwr for the
passing of this Bil) that the Assembly
did not take more than two hours to

Duug It

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Many had not perhaps read the Bill

SHRI PABITRA MOHAN PRA-
DHAN, They had read tha! thcrough-
ly. There were so many checkg and
balances also.

With much exhuberance and enthu-
siasm, the intelligensia is waiting for
the passage of thig Bill mty an Act.
Although the people are very happy
about this Bill, they very sincerely
feel that it is not a comprehensive
one, By simply passing this Bill, we
roay not be able to eradicate corrup-
tion from the society, nay from the
auministration. Of course, this Bill
will be a check on the rampant cor-
ruption that iz in vogue in the highest
state of administration, but there is
no provision in this Bill to check
corruption in the middle and the
lowest gpheres. If we look at the
quantum and extent of corruption, we
wil]l fee] unhappy even afier ihe pas-
sage of this Bill The other day I
mentioned in ‘thif [House that fifty
percent of the money meant for
various purposes is going in corrup-
tion, Tt is in the form of intercep-
tion, embezzlement and misappropria-
tion. T am not using the words
‘misuse’ and ‘ill-spent’; over and above
this 50 per cent, there is sorue per-
centage of ‘misuse’ and ‘ill-spent’ also.
Nepotism, favouritism, delay, lethargy,
indiscipline, corruption and bribery
arq combined together; and gt present,
they are eating into the vitality of our

very roots of the soclety, In the ad-
mindstration jteelf, corruption at the
fower level harasses the peuple very

much—in the villages and even In
towns,

Corruption at the higher level—at
the Centra]l Ministries or at the State
Ministerial levels—does not affe¢y the
masses in general. Yes, I will prove
it. Suppose some Ministers, in some
Departent indulges in corcuption, it
does not directly affect the man in the
villages, mohallas or other aress In
the towns. (Interruptions). 1 am
saying it from my experience I was
in the Government, and I tske credit
that during the 4 years I was in
charge of eradication of corruption in
Orissa, corruption was eradicated to
the extent of 50 to 60 per cent. So,
I say with experience and authority
that corruption at higher stageg does
not directly affect the masses in the
society.

PROF. P G. MAVALANKAR: It
pollutes everything.

SHRI PABITRA MOMAN TRA-
DHAN: It may, or may not pollute.
People in the villages and rura] areas
do not know what is happening. It is
we people who know what is happen-
ing: but there, if you go to the sub-
divisiong and villages, the tehsildar,
the R. T. and the Patwari are there.
The harassment caused by them to
the people cannot be explained, or
expressed in words, (Interruptions)
Then comes the sub-division and dis-
trict stages. In every Depariment—,
e.g that of Forests, Police, Supply
etc—people are harassed fo the
greatest extent,

SHRI A. K. ROY (Dhanbad); On a
quorum, We are debating guch an
important issue. This itself is car-
raption,

MR. DEPUTY-SPEAKER: Let the
bell be rung....Now there is quorum,
You can continue your spewch,

SHR] PABITRA MORAN FRA-
DHAN: 1 way saying sbout corruption
in the lower and middle stages 23 &
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[Shri Pabitra Mohan Predhan]

result of which the people were put
% harassment and difficulty, In the
Forest Department, from the ¥orest
Guard right upto the Conservator,

not come under the
purview of this Bill. The State Gov~
ernments are passing B0 many laws
but they are not implementing those
1aws on the plea that they are await-
ing the passage of this Bill 1ln spite
of our arguing with them, criticising
them, they are not in a mood to exe-
cute those laws that have been passed
on this plea. I will say that there is
Jess corruption in the Polie» Depart-
ment than in all other depertments
The Supplies Department has got the
maximum extent of corrup‘.on. In the
Works Department, Irmgation Depart-
ment, PWD, Road and Wauks Depart-
ment, Rural Engineering D.:ptrtment,
Electricity Department, there the
corruption is open and rempant,
Simply by pasing this Bill at this
stage the Parliament or the Central
Government will not be able to vradi-
cate corruption at the State level
at the rural level

I will give you one example, With
a view to eradicating unemployment
in the rural sector, we have intro-
duced s scheme known as ‘food for
work scheme’; and for that, we have
spent hundreds of crores during the
last two years. Of all the Siates,
Rajasthan stands first in utilizing the
money to the tunc of Rs, 24-46 crores
in a year, Orissa comes next. I will
say—there is a proof also— that 40
per cent of the work has been done

been distributed between the BDO

MAY 17, 1%

will go on; simply Members of Par.
liament and some intellectualy will
any that such and such Bill had been
passed, which will work as a watch-
dog against political authorities and
high officials in the central govern-
ment, but in the middle and lower
levels and in the state level also,
there is no provision, Although this
Bill is welcome ang the janata porty
will be euologised and congratulated
for this, the aims and objects will
not be served. I hope the govern-
ment will bring some other legisla-
tion which will contro] and cover
the middle and the lower level offi-
cers throughout India  wherever
there are such central govenment
officers. There must be some law
cirecling the state yovernments to
control and eradicate corruption; un-
less that is done I am preity sure
that the janta government will not
be able to fulflll the promise it had
given in its election manifesto, In
my opinion this Bill will be welcom-~
ed enthusiastically by the people.
Pegple desire that corruption should
Be eradicated from all levels, begin-
ning from the lowest level and end-
ing with the fhighest level, I again
reiterate that eradication of corrup-
tion at the highest level does nat
automatically eradicafe corruption 3t
the middle and lower levels, I de-
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ministers and M.Ps andhigh officers
and 80 they will taly sometime and
the rules may go this way or that
way. The rules should be framed
within & period of three months,
and not beyond that. For imple-
mentation execution and operation
of the provisions made, theremust
be paralle] fact finding semi judicial
organisation which will go into cor-
ruption that is prevalent in society,
in administration. Without that, the
purpose of the Bill will not be serv-
ed, I hope that the Home Minister
is very gincere and still I say, he
will operate with all sincerity, {his
law, as early as possible and us soon
as practicable,

o woreer fendt (‘wefamEre):
T WRYEE, agd o ¥ 3w faw
FT LAWK 97 ®1 F§ 37 39 q@7 o
AFAY 9T & T 9K 9 4F
zame T A fw ag e & 3 faa
F gaw § @1Q, A &7 | ¥ @R
a7 ¥ 3¢ faet 77 7§ gwr v Afe
W agT ¥ ¥4 ¥ aww ¥ fwd an
¥ v 4t | Tofar g9 gEey
¥ ag gwma fon fr faw a1 dgw
sa< Afafa #1 a\q fear o s s
foaiid wm & a7 e 59 famr o (e
fear 9 1 og Foe W Wit wEw
qT qg gOwar Fram g fR
¥ faw o v g @ ' % fram
TRE L T frare & fog woy
9 @ T g |

TR AP, AT quA s
o & gy Rl & @ I o wwd
fifedd oz hrram ) sl
Wi qfe &1 W iy off ¥ o
urew & s § o e o7 o
wg (et semn @ wilfe € 9 -
Wy ¥ fis fowr Ao & see W
oF et mped o agw o § o
Wwfa W fasfer @ w0 § WK

VAISAKHA %V, 1801 (SAKA)

Lokpal Bill 406
A s gfowmelt ff 4% § S

W ¥ w7 W § e agi ower-
WX &7 Arawer g 1+ Afew oy dw
fawrader § Wit wgr o TOfY fee-
o d 9 AW ¥ werTene & O
W HW g % § W ST | ¥
Tt qa ofta Y swrfa wawy §
W R g6 § | wwiwy S
W oA Fasy guw fe 3 anoit i
Hfg & e & @ EY TR &
VRN # §A A AT
F |

I WEIRY W AW ¥ WAL
ox faa e aT AgYT @ gwi g
A T T § R Ry
o ) T §WTE G
gay fafse aw o8 ¢ fe oo & we2r-
AR F AT A7 AW & e o
A wdr =fve sfowsa @ @ § & @R
wios e &1 el = woife
¥, ANR 7 A e & e
6 T T wfaw e § I W e
MRER g wefs ¥ e
AT g | FATT AT e
w g Y ST Ay e
&t og T o @i et
W A A S W
@ g, 3% e 8, foaad grai i
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{ofY xorquw a3

Wt wifeee o g frey & ¥
A g @, ow O T 'N
et & felt & fog o
fer orefmmge w7 &1 | ofew
fory & W W §@R
¥ gord & ward § WX W § W
FRET T A W A ) 9
& W oHT F At or o | wewy
i aft 6t 1w § o oF s
@ f§ g warear # qEEE TR a3
T ¥ ooy fw v oW gER
T3t whRr §, T mae § 9ER
A W TR 9 A wmw A
A EF | U AP W I FqL
WgX A g, Sw SRR
g T AT OF WA A 7 AEww
dar 7y ) g fF  wTER WA
g T w0 § Y m dee
¥ ga o) Rl T A
wowy @ avay &, 7 fedt famme arr
&1 W) 7 € womeT 7 g w7 |
SISETHTC #T Y §a¥ a8 T AT §
og aw & Wiy, sy, Frde wdt
TR | qE T §AY ey
frr fr &1 Foud ow dor
¢ ag o worfifar & gY ar ot & fiselt
W S § ¢ A TR A wawer gw-
for for ¥

Wy ¥ ¥ g § e
g ag @ wver w6 § WR @
[ W o ¥ o< % fawr g
wifs @ W TR el mfw
wWRE I vw aw AR g
wfrs i o Fft w X RE
frer W ot ww e wof o g
oy quTer g § oW meT ¥
wowrdt sk d Foerd gute et
¥ ¥ e & vk g ETT R s
& faars oy g €, IO W SEN

MAY 17, 1978
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& § &1 ferwrrdl & o oy o
! Y e wr o Gl we o
firtr e wore oot & wamEr g
fea i o g i Wy e g

N 1A wewd  (drom)
B T TR T EhT |

sit A fandt  wweER %
wt = § & o fojw ) Wk o
WO & §R B FY AT W g
o, 7 (ol amn afie & fodr
aeg T g, I8 TV oY A § | i
TET T BIEE]T H AT ¢, G TH QRC
w1 awae faar o, et o o, o
g A A G TG ad
I W Wi g T & geer
§ o' T walE & a= BN e g,
g ot & g g, g et
wpn ¥, & ag W AT a7 iy wie
T ¥ o8 Wt & A oy vt
awft § e wnfe oot we ot W
wr & 1 ol o A Suh faens Ry
WA WY A AW T A T W e
fie & 43 w7 ol oft oo, o W
N o sy e
et agofa g g1 B
wairwer w1 w7 § i o e mme k>
R O F T W ezrary Y o
O & et e § Fir gw W g
griwfon e T W ageR qoy
WETTC Y TR w0 oY Tt qwor
i wd, faefy fedy ot nfosr @
fora® o amr Y B, formw e fwee
wafere WY el § o Wi ¥
wrre ag St & fie o oeet ek
it vt o T 0 | it e
o T e ¥ i Forr oo o
firsx g woefic wrdw oy o} § it
g% v ¥, ow ww feey qrem
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[ 7.2 et Reand]
ot W o s il ouk W
foid o¥eft | & s ot @t Wt
st § o & s e o woke vy
® arr ¥ wuw e Y wfegd o s
¥ WR gaw w ® sifew ol

wifed 1 Wil s T enge fea At

wi§ v A Fredem, B o &
TR FE WA | e 37 ¥ for W
et i qeee F R g @
W, O A g W § TR
FY AT ¥ IAY FFAT, IHAT ¥ IR
¥ gy we S S0 & A g ag
¥ grivfas ofrea £ w7 T & d5er
1 I WG AT A 7 W, W
e gw gt oot Y Rt F 6
@A WX g A e sk
W Wt wee G o st gt feafr
ot o7 god § i o7 e qar @
W 1 7@ o § i on st S wgr e
fr W ¥ I 77 @ T wm
fFumv ¥ g o wik &
WR E, ooy W e § e

o o Gl w9y g o

& 7y wreeraTe FAT w7 g froffe
v ot wifr ymdm ¢ fr oy
awrw fardt ot s o w3 s
e wcr Y wfrr o ot e am B,
wwret fY ot & 1w ey F Ao
w &), e ¥ wfie o & Ry
W svrar A Y Y Qe v AW R
et X ¥ andat, wifie fndt 72 v
WA % A e T A T v
& vefed Pre wed s, wed v
R Tanfifire et o wher € dwe
o fdwe  Qw fmef W &, & o
T W f W R T favave &
wen gy wdvmfr & over wlvy ofic W
W e gt fir & vy whift 4

o dey (feer) : e
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statement re,
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1828 houry
(M. Sezaxer in the Chair]

MR, SPEAKER: We will now take
up the motion under Rule 188.

AN HON. MEMBER: It is not
yet 6,80 p.m.

MR, SPEAKER: Only one or two
minutes gre left. If you want, I
will call the next speaker, but he
will have only two minutes,

Shri Durga Chand,
114 L34

corruption charges
¥lo welt wTTETIW qhiw (v
R NN, ... (veewm) L

MR, SPEAKER: We are still on

the debate, because objection has
been taken,

o wedt Arouw qhiw: ¥ @
fadas w1 qd =<t ¥ fag @y g
e i v f g
& | et gar ardte £ farfe
¥ AT T/ AT g IR fwar
ey ...,

MR, SPEAKER; I have not called

you: I have called Shri Durga Chand,
Anyway, the time is now over,

18.30 hrs.

DISCUSSION ON HOME MINIS-
TER'S STATEMENT RE DECISION
OF GOVERNMENT TO REFER THE
CORRUPTION CHARGES AGAINST
THE FAMILY MEMBERS OF THE
FRIME MINISTER AND THE FOR-
MER HOME MINISTER TO A
RETIRED JUDGE OF THE SUP-
REME COURT

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a point of
order on this motion which is about
to be moved by my Hon, friend Shri
Stephen, I may draw your attention
to Rule 354, 1 hope my hon. friends
who are interested will pay close
attention because this is an important
matter which is 'going to be taken
up in the House shortly, in case my
point of order iz not upheld,

Rule 354 reads ag follows:—

“No speech made in the Couneil..”
That is, the Rajya Sabha, the Council
of States:

“No speech made in the Council
shall be quoted in the House unless
it is a definite statement of policy
by a Minister:
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Provided that the Spesker may,
on & request being made to him in
advance, give permission to & mem-
ber to quote a speech or make re-
ference 1o the proceedingg in the
Council...”

That is, Rajya Sabha:

“,.if the Speaker thinks that such
a course is necessary in order fo..’

Please mark these words:

“_.in order to enable the member
to develop a point of privilege or
procedure.”

The whole debate that is sought to
be raised today, this evening, is based
on a statement made by the Minister
of Home Affairs in the Lok Sabha on
the 30th April, 1879. In that state-
ment, he refers to the proceedings of
the Rajya Sebha there is nothing on
wecord in the Lok Sabha proceedinge.
In that statement made on 30th April,
the Home Minister has said—I quote
the relevant part of his statement
made in this House:

“Madam, in a statement 1 made
on February 23, 1879, in the Rajya
Sabha,,.”

Again, Rajya Sabha.

“...and in answer to a few Uns-
tarred Questions in the Lok Sabha,
mention was made of Government's
decision, to refer the Debate on the
motion that was adopted on August
10, 1878, in the Rajya Sabha...”

Again, Rajya Sabha:

“...t0 the Chief Justice of India
with the request that he may inquire
whether any prma fame case in
respect of any of the charges refer-
red to in the Debate aforesaid...”

That means, the Debate in the Rejya
Sabha,
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which pertal, to the patied
after the present Goveroment taok
charge in March, 1077, is established
against the family members of the
Prime Minister and the former Home
Minister go as to justify a formal in-
qury under the Commissions of In-
quiry Act. I accordingly requeshed
the Chief Justice of India to0 take
up this inquiry and give his advice
in this connection.”

My only aim and objective in ras-
ing this point of order is to ensure
that in this House there will be, 1if
st all a meaningtul, purposeful and
effective discussion on this matter of
major public importance.

Now, what will happen? Under this
rule, we are hamstrung The cons-
traints of this rule will not permit,
unlesg the rule is suspended and I
do not think the House will agree to
suspend the rule, it should not agree
for suspension of the rule. But as
long gg the rule stands, unfortunately,
for good or for ill, no Member of this
House can refer in substance to any
of the proceedings of the Rajya Sabha.
The debate in the Rajya Sabha cannot
be quoted by any Member of this
House except to develop a paint of
privilege or procedure—that is the
only saving grace, saving clause, in
the proviso to rule 354,

MR. SPEAKER. Don't you think
that your point of order is premature?

SHRI HAR[ VISHNU KAMATH:
The debate cannot start unless you
give & ruling and define what the para-
meters of this debate will be.

1 will quote another rule, In &
matter of this kind which ig of major
public importance, there s
another rule which comies to our help.
‘1 would not say ‘your help'.,

MR, SPEAKER: Assistance,

SHRI HAR! VISHNU EKAMATH:
1t may persuade you to help us and
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sigtement re,
that is, Rule 360, Before I proceed to
read that Rule, I would request you to
let me know whether Rule 186 alge
applies to today's discussion.

MR. SPEAKER: You are putting me
on an examination,

BHR; HAR] VISHNU KAMATH:
You are the presiding deity of this
House and whom else can we look
up to except you on an occasion like
this, and on all occasions in this
House? You are the custodian of our
rights and privileges and you are our
light and guide. I almost said: lead,
kindly light.

MR, SPEAKER: Don't embarrass
me,

SHRI HARI VISHNU KAMATH:
Now take rule 186, and a discussion
under rule 193. T request you to let
me know and let the House know
whether the conditions laid down in
rule 188 to discuss a motiop of urgent
public importance and genera] public
interest also hold for the discussion of
the king we have taken up to-day. I
do not know. Rule 186 makes it clear.
One of the conditions is.

“it shall not refer to the conduct
or character of persons except in
their public capacity.”

This arises because eéven though the
Chief Justice of India declined ulti-
mately to take up this assignment a
retired Chief Justice has taken up this
rather delicate and difficult assign-
ment,

Now the question to be asked in this
context is whether it is being done in
a public capacity, It is only then that
a reference can be made to a Judge—
Chiet Justice or this Judge. No re-
ference can be made to the conduct
of a person except in his public capa-
city, It is not clear from the statement
made by the Home Minister
Whather the Judge ig acting in his
public capacity or otherwise....

corruption charges
. MR, SPEAKER: That will arise if
and when a rule is breached. You
are now anticipating a breach of a
rule. A point of order arises when
a rule is breached. Yoy are not ask-
ing my opinion before a debate starts.

SHRI HARI VISHNU KAMATH:
In short, | want your ruling on these
two points. We would like to parti-
cipate in the debate, We would like
to know the guidelines beforehand.
Otherwise, why should we stand up
and make some reference and then
you say, ‘It cannot be made.'? So please
give us some guidelines.

(1) Whether you will give us a
carte-blanche, a blank cheque....

MR. SPEAKER: I have no money in
the bank to give you a blank cheque.

SHRI HARI VISHNU KAMATH:
1 know yoy are very liberal, but cer-
tain kinds a blank cheques you can-
not give and you should not give also.
1 am referring to a different kind of
carte-blanche here. I want to know
whether you will give a carte.blanche
to all members, right, left and centre,
to quote from the proceedings of the
Rajya Sabha, Ip that case, we can
go ahead and make it really an effec-
tive discussion. If you say ‘No You
can quote only this much—thyg far and
no further, like Lakshman Rekha. ‘o

MR. SPEAKER: I have followed.

SHRI HARI VISHNU KAMATH:
That is the first point.

SHRI K. RAMAMURTHY (Dharma-
purl) How many points of order he
has got, Sir?

MR. SPEAKER: You have already
taken 9 minutes on your point of order
..... (Interruptions) That much time
will be added.

SHRI HARI VISHNU KAMATH:
Sir, you are there to guide the business
of the House....
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MR. SPEAKER. Many times other

people try to take up my responsibi-
lity.

SHR; HARI VISHNU KAMATH:
They want to usurp your power, One
lust word and I have done. I refer to
Rule 3680 also. On an occasion like this
Rule 360 is very relevant. I will read
that rule so that my friends may
follow:

“The Speaker may himself, or on
a point being raised or on & request
made by a member...

1 made an earnest request to you.
“,..address the House at any time.
No limits,

“...on a matter under considera-
tion of the House with a view to aid
members in their deliberations, and
such expression of views...

There yoy are quite safe when you
do that because the last bit of the rule
is very helptul.

“...and such expression of views
ghall not be taken to be in the nature
of a decigion.”

So I would request you to give us
now under rule 360 read with Rule
354 as to what the limits of the discus-
sion shall be and where we should
dray the line and not transgress the
limits.

In view of what | have said, the
motion cannot be moved because it
has a reference to the Rajya Sabha
proceedings, If yoy do hold that it
can be made, I will go to the next
step and would request yoy to tell us
and advise the House as to what the
parameters of the discussioh would be,
what the limits would be and how far
we can go and beyond what we can-
not go.

SHRI K. RAMAMURTHY: Sir, [
rise on a point of order.

MR. SPEAKER: I am firgt disposing
of his point of order.
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SHRI K, RAMAMURTHY: Sir,
under Rule 38&

“No speech made in the Council
shal] be quoted in the House unless
it is a definite statement of policy
by a Minister”

(On the bagis of Minister's state-
ment only, you are admitting this).

MR. SPEAKER: This motion has
been allowed on the basis of a stute-
ment made by the Minister in this
House. The debate will be strictly in
accordance with the rules.

Mr. Stephen, please go ahead.

SHRI C. M. STEPHEN (Idukki):

[r. Speaker Sir, may I begin by con-
gratulating my very honoured collea-
gue, a veteran in the Parliamentary |
Jugglery that he menaged someiow
io speak for ten minutes, practically,”
on the merits also?

Anyway, the statement now under
discussion relates to a matter of a
charge of corruption which has been
hanging in the air for about sixteen
months now. I fee] it is necessary that
the background is spelt out in a chro-
nological order.

As far back in 1978 January, a cer-
tain report appeared in a Weekly
‘Samarthan’ edited by Shri Pranubhai
Bhatt the District President of the
Bhavagar Janata District Committee
end, Mr. Morar{i Desai, in his speech -
at Bhavnagar made a reference to
that. And as per the report appeerud
in the press he offered to submit this
matter for an enquiry and also offer-
ed to resign if those charges were
found to be well-based,

Now, on the basis of that, on 11.8.78,
Shri Charan Singh, the then Home
Minister, ag per correspondence plac-
ed on the Table of the House here, in
his statement, demanded an enquiry
And, certain correspondences foltéwed
between him and the Primle Minister
This was rocking in this House and
in the Rajya Sabha and it has been @
major matter for g long time. Finally,
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on 10678 the Rajya Sabha passed a
Resohtidon suggesting that the Govern.
ment be guided by the recommenda-
tions of a Committee to be appointed
by the Chairman of the Rajya Sabbe.

On 24.8.78, the Prime Minister, in
a statement, in the Rajya Sabha, said
that the Government could not ac-
cept the suggestion in the Resolution.
Instead, he offered that gny charge of
corruption made by any Member re-
lating to the period after the Prime
Minister took office can be referred to
the Chief Justice for his consideration
and for his opinion.

SHRI HAR; VISHNU KAMATH:
Mr. Bpeaker, Is it permissible under
the rule?

MR SPEAKER: That iz mentioned
by the Home Mmister in his state-
ment,

SHRI C. M. STEPHEN: Not only
that. Rule 354 says:

“No speech made in the Council
shall be quoted in the House unless
it is a definite statement of policy by
a Minister”,

The rule does not say that it shall
not be referreqd to in Lok Sabha. And
no rule says that it cannot pe yuoted
it it is a matter of policy. I am not
quoting anything. I am only stating
certain fpets, I do not know why,
of all persons, Shr1 Kamath should
take up this sort of attitude (Inter-
rupliors). Anyway, on 23-2-79, the
Home Minister made another siate-
ment in the Rajya Sabha and, there,

he gays:

“In modification of what the
Pritne Minister said, the entire pro-
ceedings of the Rajya Subha will
be seferred to the Chief Justice for
his consideration.”

On 26-3-1979, Mr. Shenti Bhushan
made & statemént saying thet the

corruption charges
Prime Minister's statement in the
Ra)ya Sabha way after consultation
with the Chief Justice. He read out
to the Chief Justive the entire state-
ment, word by word and the Chief
Justice gpproveq of that The state-
ment was made by ihe Prime Minis-
ter after approval by the Chief Jus-
tice. Finally, on 20-4-7% the Home
Minister came to this House and made
the statement which is under consi-
deration wherein he gaid that the Cihef
Justice had declined to go into this
matter eithey on the basis of what
the Prime Minister had said or on
the basig of what the Home Minister
had said and that he had made a cer-
tam pew suggestion that the Govern-
ment are accepting that suggestion
and that according to the recommen-
dation by the Chief Justice the mat-
ter was being referred to gome retr-
ed Justice of the Supreme Court.
This in one line is what had happen-
ed with respect to the allegations
against Mr. Kanti Desai. Parallel
to that another get of events happen.
ed, That 15, on 13-3-79, Shri Morarji
Desai, in g letter which was placed
on the Table of the House here by Mr.
Charan Bingh insinuated that there
were corruption charges against Mr.
Charan Singh's gon-in-law, wife and
certain other relatives On 21.3-T9
ag per the letter laid on the Table
of this House, Mr. Charan Singh pro-
mptly accepted the challenge and de-
manded that an enquiry be instituted
into those charges. On 28-3-79 cer-
tain allegationg of Jand deal against
the son-in-law and nephew of Mr,
Charan Singh were raised and immg-
diately Mr. Charan Singh accep-
ted the challenge ang offered to sub=
mit that matter for an enquiry by
anybody that either of the Houses
may constitute, Then I made a re=
mark that the Government fiust
clerify the position ag to whether
they are prepared to submit this mat-
ter for an enquiry as demanded by
Mr, Charan Singh ty clear him of the
cloud On 20-4.79 Mr. Paisl came
here and he gaig that they were pot
preparéd to make any arrangement
for any enquiry as demanded by M.
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Charan Singh clearing him of the
charges, saying, that the persons con-
cerned were not relativeg of Mr,
Chargp Singh and that that does not
relate to a period when he was a
Minister.

Now, Sir, these are the two gets of
developments.

In one get qf development—with
respect to Mr, Kanii Desai, we find
the Prime Minister sticking to a
position that he is not prepared to
submit this matter to a Commission
of Engiry, a preliminary enquiry s
neécessary, firstly by the Chief Jus-
tice, then the whole preceedings will
follow and finally the proposal s
that it will go to the retired Judge
of the Supreme Court, On the other
side we find Mr, Charan Singh taking
up the position step by step saying
‘1 am prepared o submit thig matter
for apn enquiry’ Thig i8 what has
happened.  Compuring the two I
must gtate at the outset that Mr.
Charan Singh has taken up a posi-
tion which i in accordance with dig-
nity and with 5 clea, conscience, He
has now come out practically unsca-
thed from out of thiz controversy and
the Government 1s stubbornly refus-
ing to order ap enquiry even with
respect to Mr. Charan Singh in spite
uf hig dernend that an enquiry be ar-
ranged for, <0 thut he may get a
clearance.

1 have implied earher in a speech
whicli I made here thai this refusal
of the Government to arrange for an
enquiry with respect to Mz, Charan
Singh was presumably for the reason
that they were ufraid that if an en-
quiry is arranged tben, the demand
for an enquiry aganst Mr. Kanti
Desal will also come in,  Therefore
the Governiaent are not prepared for
an engquiry even with respect to Mr.
Charen Singh in spite of hig consistent
demand that an enquiry be arranged
for. From out of this therefore 1 am
aving Mr, Charan Singh out, be-
cause he demanded thg englury, the
enquiry ig being refused, whenever a
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challenge was made, he immediately
accepted the challenge. So, this is
how it hag emerged,

Now, coming to the present posi-
tion the demand was for the refer-
ence of all allegations against Mr,
Kanti Dosai. Subsequently the Prime
Minister limiteq it as saying that
only those allegationg relating to this
particular period will be referred to
the Chief Justice and it was further
modified now by ssying that ‘not any
allegation of corruphion,  specific or
otherwise, but only fhose allegations
which were raised during the discus-
sion t the Rajya Sabha will be refer~
red to the Chief Justice’ So, Sir,
the demand was for a larger one,
the Prime Minister offered for a Jimi-
ted one and now, there is a further
Jimitation by saying that no charges
of corruption other than those raised
m the Rajyg Sabha will be referred
to the Chief Justice. For example,
Sir, from out of this, there wag a cor-
ruption charge and an allegatiop that
Rs. 90 lakhy were collected by Mr.
Kanti Desai in connection with the
election. That does not come wunder
this. There wag the allegation about
the Jand deal by Mr. Charan Singh's
relatives. That wag not the subject
on which the ciscussion took place in
the Rajya Sabha  Therefore that
will not come under this. What ex-
actly i the public policy? It says
that although corruption charges are
specific, although ecorruptions relate
to g particular period, nevertheless
those corruption chargeg will not be
referred to merely becauge the Mem-
berg participating in the Rajya Sabha
omitteg to bring out those charges of
corruption, But here is a very spe-
cific charge that Rs. 80 lakhs were
collected by Mr. Kanti Desai, gitting
in the house of the Prime Minister
and now it will not go either to the
Chief Justice cr to the Commission of

wiry. Now, thig leaves out a
arge number of charges of cerrup-
tion and whatever is offerad  dor
inquiry iy only ephemeral, Thig is
only the prelim point tast I
have to make about i
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Now, the question i; whether the
present offer and previous offer will
satisfy the public conscieace  For
example, what oxactly are we dealing
with? We are not dealing with any
public person we arc not dealing
with any Minister. We are dealing
with just an mdividual by name Mr.
Kanti Desai and chargeg are made
against him. The Home Minister of
India at that iime felt that the char-
geg were gpecific that the charges
weré¢ new and he said that those
chargeg were reverberating through-
out the country and he, a5 a person
in authority, en hearing the corruption
charges, felt that it was in
the public interest that those char-
gos be referred to a Commission of
Enguiry. Now, the first question I
want to raise is: when the Home
Minister with respect to certain cor-
ruption charges against the private
individual feels that those charges
are specific and new and that they
were reverberating throughout the
country, is it not a formal demand
that those charges be referred to a
Commission of Enquiry? Would it be
proper for the Prime Minister to
come and say ‘No, it will not be re-
ferred to a Commission et Enquiry?

Now, the Home Minister. who is In
charge of this subject comes and says
that the person concerned ig the son
of the Prime Minister, Now,
supposing the charges were raised
against some other individual, would
the Prime Minister have come into
the picture? Would he have ‘aken up
this very strong position? Thersfore,
for example, ag against Mr. Vengal
Rao, a reference was made to a Com-
mission of Enquiry, The Commission
of Enquiry has given a finding that
those charges were without any
prima facle case at all. It is there-
fore clear that the Government of
India did refer the charges which
had not prima facie aspect for a Com-
mission of Enquiry to consider, But
when it comes to Mr. Kanti Desai,
the Prime Minister comes in and
takes up & very very strong vosition,
Now, how strongly the Home Min-
fler feels about it. Here the Home
Minister save—

corruption charges
“We would like to know if ac-
cording to the Prime Minister the
truth of an allegation is first ss-
certained, then what else remains
for a Commission to Inquire?”

“One really fails to understund
what objection the Prime Minister
or anybody placed in g responsible
position in the public life of the
country could possibly have to the
appointment of a Commission so
that confidence in the public life
of the country was restored.”

“It we accept the Prime Minis-
ter's stand, we will have to bid
good-bye to all hopes of establish-
ing a clean public life or giving an
efficlent administration to the coun-
try and ceage entertaining dreams
of greatness of economic prosperity
of our motherland.”

And finally, very strongly he puts it
in this manner:

“In his abounding affection for
his son, Shri Desai does not realise
that he has done a great harm to
the Janata Party, public life of
the country and to democracy, He
is so much obsessed with Lhe per-
sonal reasons as to endanger the
public weal.”

The Home Minister of the countiry
feels so strongly about it and the
Prime Minister standg stubbornly
and says: “I would not refer it to
them”. I would like to know whe.
ther the same standard would be ap-
plied to everybody. Is it not de-
sirable that the Prime Minister
should be the last man to come into
the picture in this case and leave it
to the Cabinet even it there is &
difference of opinion? This i vitiating
the whole atmosphere, That is the
point. What did he do with Shri

not retract a syllable from the state-
ment he made. He stands strongly by
the statement and hé became a mem-
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the Deputy Prime Minister of India
is holding the position that the Prime
Minister’s refusal to yield to the de-
mand will be contributory to the
ephancement of the corruption
charges and all that. That is the
position that iz emerging

My second point is that all the
opposition parties combine together
and the Rajys Sabha passes a reso-
lution, It suggests that a Committee
of the House may go into these
charges and give a report ag (0 whe-
ther there is & prima facie case for
reference of this matter to a Com-
mission, The Rajya Sabha in our
Constitution is not the same as the
Housé of Lords, as you know, Rajya
Sabha represents the elected Mem-
bers of the legislative assemblies and
is an integral part of the legislative
machinery of our country, Of course,
for appointing the Commisgion of
Enquiry Rajya Sabha resolution has
no mandatory force, But its decision
was that these charges should be
gone into by a Committee of the
House to determine their prima facie
tenability .

SHRI DINEN BHATTACHARYA

(Serampore): What do you want to
derive at?

SHRI B. SHANKARANAND
(Chikkodi): It is not against you..,
(Interruptions),

SHR] C. M, STEPHEN: Now, was
it proper for the Prime Minister
under the circumstances to stand
stubbornly against that also and in a
matter which concerns his gon? He
"stands stubbornly against the Home
Minjster in a matter concerning his
son; he stands sfubbornly against the
resolution of the Rajya Sabha and he
goes on to find out some other for-
mulée, How far that formulae will
save the public consclence is the
question? The attitude of the Prime
Minister in order to prdtect hig son
in defiance of the Home Minister, in
deflance of the Home Ministry and
in deflance of the Rajya Sabha and
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to find out a way-out will only cloud
the sufficiency of the machinery be
ig proposing, That is the purpose of
giving this background, The prinviple
involved is that when the charges of
corruption concern the son 9 a top
functionary in the Government is
the decision to be taken by that per-
ticular person, whether it is the
Prime Minister or the Home Ministar,
or whosoever he may be? Should not
the Prime Minister, the father of
the person against whom the charges
are made, say: “It concerns my son,
I have nothing to say. 1 will keep
quiet let my Cabinet colleagues de-
cide.” But he did not take that posi-
tion, He took the stubborn position
of resistance at every stage, Finally,
he says that it will go to the Chief
Justice. And for that he has given
two reasons, One, unless there is u
precedent he does not want to create
a precedent, As far as the precedent
is concerned, I have got before me
the English precedent, H2re is a
book, Trul by Tribunal by George
Keeton. What happened? The Lorgd
Chancellor went into a particular
case, The Lord Chancellor went into
this matter, (Interruptions). The
Lord Chancellor found that there was
no prima facie case to be gone into
by the Commission of Enquiry. It
say, in this book, at page 229:

“Accordingly the Prime Minister
decided not to  proceed. The
rumour, however, persisted and
affair took a more serious aspect
when the members of the Opposl-
tion associated with them a mem-
ber of the Government, At this
point, the Prime Minister had little
choice but to order a tribunal
which it should be emphasized,
tound' that the rumours had no
foundation, and accordingly, the
Lozrd Chancellor's original as-
sessment of them had been correct.”

The point I amr emphasizing iy that
the question as to whethar the matter
should be referred to a Commission
o!ﬂnquh'y,isnotto be deteroingd
by the cousideration as to whetlier
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there is & prima facie case. Here, I
am citing an incident in which it was
{found that there¢ was no prima facle
c:s2, Nevertheless, the Opposition
demanded that the matter should be
referred, and when it related to a
member of the Cabinet, the Prime
Minister decided to refer the matter,
in order to quieten the rumours and
to clear the atmosphere. Therefore if
at all there is to be a precedent, the
precedent is that irrespective of the
prima facie thing, it must be referred
to the commission of inquiry; but the
Prime Minister is now very stubborn-
ly refusing,

19 hrs,

MR. SPEAKER: You can take an-
other 7 minutes, You will, then, be
taking half an hour, out of one hour.
All right, take 10 minutes,

SHRI C, M, STEPHEN: All right,
Sir. Because I am forbidden from
doing it, 1 do not quote from the
Rajya Sabha proceedings, Why do
they refer it to the Chief Justice?
They say, in order to clear the
doubt, in order that there may be no
allegation about the Government
wanting to hide anything, they re-
ferred it to the Chief Justice. This is
the position they have taken,

What does your Deputy Prime Min-
ister say? He has seid this—the De.
puty Prime Minister No. 1, who was
promoted as the Deputy Prime Min-
ister of India in recognition of the
statement that he made; in recogni-
tion of this criticism, he was promot-
ed. He says this:

“This was a course open to fun-
damental objections and fraught
with grave consequences. For, the
lega] position is that the Chief
Justice will have no authority to
compel the attendance of any per-
son for being examined as a wit-
ness, or for the production of any
documents, so that the inquiry will
be an informal one, not one con-
ducted with the sanction ot lew.”
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Here, Mr. Charan Singh js not alcne
in the lega] proposition that he has
spelt out. This book, “Trial by Tri-
bunal” says:

“To whom can a demand he re-
ferred for impartial gecision? The
Lord Chancellor will give an in-
dependent and judicial mind to the
Question. But he has no judicial
powers in doing this, Is it fair to
expect him to act in a judicial
capacit{‘ without judicial powers?

Again the book says:

“The same difficulty applies te
the idea of referring the prima
facie evidence to any independent
judicial body, to decide whether a
public inquiry is justified. Without
the powers of a court, could it be
expected to take the responsibility?
With those powers, could it sit in
private? Would it not necessarily
develop into the public enquiry it-
self?”

This is just the criticism which Mr.,
Charan Singh raiseq with respect to
the procedure of referring this matter
to the Chief Justice, The point of my
assertion ig that in $he background of’
Mr, Moraji Desai’s consistent endeav-
our to avoid a reference of the matter
to the Commission of Inquiry, the de=
vious method of suggesting that the
matter may go to the Chief Justice,
will not carry any conviction at all,
particularly because the law does not
contemplate that the Chief Justice
has got any power to go into this
matter. Therefore, it will not satisty
the public mind; Mr, Shanti Bhushan,
in his statement, in the Rajya Sabha,
he made! said—-word by word I amh
not quoting—that he went, to the
Chief Justice, He read out the state-
ment to the Chief Justice word by
word, and the Chief Justice approved
of the statement. And it was only
then that the Prime Minister made a
statement in the Rajya Ssbha, He
agreed that this weg the statement
he made. What was the statement of
the Prime Minister? If you.go
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through the statement, you will find
ihat it was a politica] statement—
Government policy with respect to
all this matter—I am putting a ques-
tion, Was it proper for the Law Min-
ister of India to go to the Chicf
Justice of India and read out a pol-
tical gtatement which the Prime Min-
ister was to make in the Rajya
‘Sabha, getting his approval for that
and on the basis of his approval
reading out the statement in the
House? Was it proper to drag the
Chief Justice of India into this? It ir
one thing to ask the Chief Justice
whether he is prepared to aceept this
assignment. It is another thing to
vead out the statement to be read
out in the Rajya Sabha, a political
statement, spelling out the policy of
the Government word for word. What
Mr, Shanti Bhushan said, the Chief
Justince approved of the statement
word for word the whole statement,
and on the basis of this, the state
ment came,

Qur concept about the Chief Justice
-of India is that he is a judicial func-
tionary, he has nothing to do with
this. And the thin blade that has got
40 divide the judiciary and the exe-
cutive has now been blunied and has
been diffused, Thig was the most
improper thing that the Law Minis-
ter did. And this was the most im-
proper thing for the Chiet Justice to
agree to this sort of a thing and to
‘become a party to this sort of &
statement co-authoring a statement
that was to be made in the Rajya
‘Babha,

Finally, we come to the statement
made here. Now they tell wus that
the Chie? Justice had declined and
the reasons also he has given; and he
has said that the Chief Justice sug-
gested that @ retired judge should be
there. And the Government told the
Chief Justice 10 name & retired judge,
The Chief Justice obliged them by
giving a name, And the statement
says that the Government agreed. I
gmphasise the wotd ‘agreed’ to refer
the matter to thit judge, The whole

gamut of this event, according to
me, is absolutely improper and you
have dragged the Chie? Justice of
India into a political controversy, But
we are dealing essentially with the
political controversy in which the
Rajya Sabha wag involved, the Op-
position was involved, the opposition
in the Janata Plrty was involved,
And in the Cabinet itself, it was a
controversia] matter. In such a matter
the Chief Justice comes in, and what
the Chief Justice now says is this. I
can read it out without any inhib-
tion, because it is a Lok Sabha's
statement. The Chief Justice in his
reply referring to the developmnets
subsequent to the Prime Minister's
statement on 24th August 1978, in
the Rajya Sabha noted that “there
was a sharp cleavage of opinions
among persons who did hold different
political views, Forgetting about that,
he has further stated that even if he
were to devise a generally accep-
iable procedure for enquirying the
charges, he would function essential-
ly a persona designata. The Press
and the public would be free to make
assumptions regarding reasons for his
opinion; and the Parliament would
be at liberty to debate on the menit
of {he matter, The Chief Justice, there-
fore, felt that the office of the Chief
Justice of India might be dragged
into a public controversy thereby
affecting the image of the high office.”

Two questions immediately arise,
Did noi the Chief Justice know that
by accepting this assignment he
would be accepting the position of
the persona designata? Did he or did

not he know? If he did not realise it
at that time~I am not speaking
about political thing and al] that-
and if he accepted that is he to be
swayed by different views for politi-
cal consideration? Iz any judgs who
is deciding the matter will be swayed
by opinions in the political field? He
must be shutting himself out. He
knew it was a persona designata, J{
he did not know, then it ;hom that
the Chief Jultim is .

**Not recorded,
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MR, SPEAKER: Not allowed under
the rules, That will not go on record.

SHRI C, M, STEPHEN: I do mot
‘want {0 cast any aspersion. I will say
within the limit, He is not function-
ing ag a judicial officer, He says wis-
dom comes to him late on perosna
designata. I do not agree that wis-
dom came to him late because it is
clear he was persona designata and
it will come in for criticism in Par-
llament; he is coming in for criticism
in Parliament. 1 am not free to
comment on his functioning es a
judicial officer but as extra judicial
officer his functioning . . .

MR. SPEAKER: Even thai ir not
allowed,

SHRI C, M. STEPHEN: It is allow-
ed but I do not want to go into that,
I do not want to waste my time on
that. In the way he has been shown
up in the statement, it is that he did
not realise that he was functioning as
persone designata. Finally he hag to
withdraw from the position ang give
up his consent. Knowing that he
played that game and seeing that he
functioned  subsequently in this
manner, I am asking: why did he
give the suggestion that a retired
judge be appointed? He had no busi-
ness to do that; he had only to decline
and say: I cannot do. Why should he
come in with a suggestion; you refer
it to a retired judge of the Supreme
Court? Is it part of his function?
‘Why did he make this officious ad-
vice? Why did he become, dig he
sort-of-discharge the function of the
secretary to the government® A sec-
retary could do it or a subordinate
cfficer of the government could do, a
note of a government officer could be
put up. Why did he officiously offer
the suggestion: refer it to a retired
justice? That is finding out a solu-
tion to the political cohuadrum n
which' the government are caught?
Tmmedigtely the government says:
we agree to the suggestion, Why this
question of agreeing to the sugges-
tion? It says: government agree fo
refer this matter

corruption charges
MR, SPEAKER: You have to finish,
you have taken more than thirty
minutes,

SHRI C. M, STEPHEN: [ will con-
clude in two minutes,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): On a point 'of
order, there is no quorum.

SHRI C. M., STEPHEN: Govern-
ment askg him and immediately the
name is given. My only point is this.

SHRI KRISHNA CHANDRA HAL-
DER: Please show me any rule which
says that the House can continue
without quorum.

MR. SPEAKER: Kindly do not
raise it; do not be on technicalities.

SHRI C, M. STEPHEN: It is in
public interest,

MR. SPEAKER: He hag had his
cay, the other side will not be able
to have jts say.

SHRI C, M, STEPHEN: Therefore,
what I am saying ig thal the whole
procedure wag entirely wrong. Govera-
ment then comes out with the pro-
posal; We are referring to Mr. Vaidia-
lingam, Would we be satisfled? Govi-
ously not ... (Interruptions) Therefore,
in order to give coverage, Chief Jus-
tice's name is brought in; his position
is compromised. All I am saying is that
the suggestion of the Chief Justice
will not give sanctity; Valdialingam
reference will remain wunacceptable
and it will not serve the purpos: of
clearing the atmosphere anl any de-
cision given by Vaidialingam will
not receive acceptance by the public
at large,

MR. SPEAKER: Shri Somnath
Chatterjee,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, S_I.r ......

SHRI B. SHANKARANAND: Why
not the question of quotum bhe raised
now?

MR. SPEAKER: T disallowed then;
it is not fair to raise it now,
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SHRT KRISHNA CHANDRA HAL-

DER: The hon, Speaker told me not

to insist on technicalities and sop I
kept quiet at that time.

SHRI SOMNATH CHATTERJEE
(Jadavpur): 1 wanted to take part in
this discussion because some party
questions were expecled to be raised
and have been raised, I am unhappily
finding this, if I may say so. Public
life in this country and elsewhere, I
should imagine, should be clean es~
pecially in placeg of high offices, There
should not only be clean public life
but it should alsc sppear to be so.
People in guch high offices should con-
duct themselves in a manney that they
should not even be open tp criticism.
This js what we feel.

There should be no compromise so
far as charges of corruption are con-
cerned especially in high places. In
such case, however high the office
may be--probably, the higher the
office may be, the greater ine respon-
gibinty to respond to this reasonable
request for an ehquiry. That is our
stand. But the question is whether
in this particular case on which dis-
cussion hag been raised, whether a
departure from accepted norms of
behaviour has been made and whether
it calls for a comment or criticiem in
the manner in which the hon. Lcader
of the Opposition has sought to do.
I have been trying to listen very
closely to the speech of the hon,
Leader of the Opposition. The real
cbject, apart from pelitical gains—here
and there, is to drive a wedge bet-
ween the Prime Minister and the
Deputy Prime Minister Incharge of
Finance trying to give an impression
83 if they are persons of different
typeg of reaction to problem they
ave to face, that the Prime Minister
trying to resist sn enquiry, “Leok
this person. They are now occupy-
ing high offices, therefore, why is
this different standapd?” The hon,
Leader of the Oppotition says, ‘1 do
not want to say anything about the
hon. Deputy Prime Minister, but the
Prime Minister i3 not willing' At
least, we find there i3 2 ‘Welcome

o

BE
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 change. At least some deviation from
the previous norms has been made. I
remember when serious charges were
made aguinst Mr. Bensi Lal by a
large number of Members of Parlia-
-ment, I do not wish to give the filgures
83 I do not remember . . .

MR, SPEAKER: 1.

SHR] SOMNATH CHATTERJEE:
104, I am obliged to you. 104 Mem-
bers of Parliament had given in writ-
ing, demanding an enquiry on gpecific
charges of corruption against the then
Chief Minister of Haryana, who was
known to be a very very close to the
former Prime Minister. Then what
happened? What was the procedure
followed? Repeated reminders were
there but no response was given to
these repeateqd reminders, Then ulti-
mately when the matter was pressed
very hard, it wag referred to a Com-
wittee of the Cabinet Ministers. This
Committee ot Cabinet Ministers with-
out giving any opportunity to the
persons who had made the charges,
including the former Chief Minister
of Haryana, without calling for any
record or anything, sitting in their
own chamber, may be, I have no
doubt, may be at the instance of
somcone, they had prepared and
signed some note. It way circulated.
were asked to sign, exonerating
the then Chief Minister of Haryana.
What happened? When the reasons
were asked for, the reasong were

=

taken to the court.
of the aggrieved party, in the sense
thet as a lawyer 1 did not
find justice to our liking. The Delht
High Court said that the matter is
non-justiciable, It cannot he gone
into whether Covernment will ap~
point an Enquiry Commission or not,
they are not obliged to say. Even =
could mot get special leave in the
That was the stand
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charges had been rejected, I believe,
a norm was accepted that if somse
Members of Parliament meke a com-
plaint, enquiry should be gone Into.
At one time it was so stated. That
was not followed. Repeated charges
have been made against the son of
the former Prime Minister, I am not
going into here, whether charges were
true or not, But what was the res-
ponse? The response was a delibe-
rate definite 'no’. A definite 'no’ at
all times was said. This is all that
wa3 said—no case was made out, no-
thing. What has happened since
then? Discoveries have since been
there. How things had been done, we
have all come to know. The people
have come to know, A list of charges
had been made out against the son of
the present Prime Minister and there
were discussions and debateg gnd therg
was a formal motion before the other
House. Long discussions had taken
place. A list of charges had been
made out, but there is one significant
fact, namely, it appears that except=
ing ~ome charges, which may be re-
cent gneg sinca the Prime Minister
assumed office, most of them were
charges which had been gone into iur-
ing the period when the former Prime
Minister had caused some sort of en-
quiry to be held and had given
clearance, I am not on the merits; 1
am only trying to find out what atti-
tude was adopted.

Here what had heen dome is to see
ultimately whether a pmma facie case
is there or not. Our gtand also is that
As soon as a charge is made, good,
bad or indifferent, when in our coun-
try political considerations over-weigh
#0 many other things, when questions
of morality, propriety and political
norms have been overshadowed by
political expediency—this is unfor-
tunately the sifuation in our country
~therefore, when this charge was
made, I balieve a very fair attitude
was taken, ¥ yield to none in my
respact for the judiciary. Whatever
may be our views about the judiciary,
#0 long a3 this constitutional set up is
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there, we have to maintain a proper
place for our judiciary and show res-
pect. We have our feelings. In many
cases we have had our grievances
about judicial decisions. But so long
as we are unable to change the
set-up, we have to accept it. We have
to understand that. Therefors, once
the Government had gone to the hon,
Chief Justice of India—the highest
judicial functionary in this country—
trying to clear an atmosphere of sus-
picion which had developed—ihe
other House had almost come to a
gnnding halt and it was not doing
any business--the Chief Justice said,
“Yes; I will go into this to find out
if there is a prima facie caze”. Ult-
mately in his wisdom, the Chief Jus-
tice said, “I wish to be kept aloof
of it". His previous decision might
nol have been proper in the sense he
should have anticipated gll this. There
I agree with the hon. Leader of the
Opposition that he should have anii-
cipated that it was likely to raise a
controversy. He should have intial-
ly itself said, “No: but I can nomi-
nate somebody who will do it pro-
perly”. Ultimately that realisation
downed on him. He appreciated the
position that since he had said ‘yes’,
so many things had been said in this
country and so many statements had
been made. Ultimately he said, “T
would not do it. I want to remain
out of it. But if you want I may
make a suggestion.” And, the Gov-
ernment did the right thing, I must
thank the Governmeni for taking
the right attitude, namely instead of
themselves recommending another
learned judge or ex-judge, they seid,
“Can you please suggest the name
of another judge or retired judge?”
T think when they left it to the
Chief Justice of India, then no com-
ment can be made. I am very un-
happy that the Leader of the Oppo-
sition, to gcore some debaling point
or political point, should have drag-
ged the name of the Chief Jus-
tice in the manner in which he has
done. Let us at least try to spare une
part of our constitutional set-up as
much as possible from being a play-
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ground of polities . ., . (Interrup- openness of mind, it would have been
tions). I did not interrupt the Leader solved.

of the Opposition when he was
speaking.

Therefore, I submit at the end, an
attitude has been taken and a learn-
ed retired judge of the Supreme Court
of eminence has been appointed. He
has agreed to go into the question cf
prima facie nature. I have no man-
her of doubt that if there is any in-
terference in the discharge of his
duties and functions, the Government
has to be condemned. But we have
seen very recently how open threats
have been held out at judges, 1t has
peen said and we have read it in the
paperg and I believe in one speech
inside the House, the Leader of the
Opposition did not make it uncertain
or did not mince words when he zad
that gny judge who becomes 5 judge
of the special court will have to he
answerable or something like that.
If T am not mistaken, a threat has
been held out here and repeated out-
side that any Judge in this country
who becomes a Judge of a Special
Court wil] have to face something or
other. This is an attempt to cow
down the judiciary, the Judge:, in
the discharge of their duty. Here, an
attempt is being made to blacken the
image of the Chief Justice of India by
saying that he has done something, he
is not a fit person to be the Chief
Justice, that he should have antici-
pated these things, that he has co-
authored a political statement ste.
Therefore, my submission is this. I
would have liked Government react-
ing favourably whenever there are
serious charges against persons who
@re In the closest proximity with the
powera that be, apart from the Minis-
ters. They should react favourably
and promptly and quickly in taking
the charges to a proper authority to
find eut the prima facie nature of the
case before referring it to a commis-
sion of inquiry. I cannot find any
reason to quarrel with that, but the
Government should have acted with
rauch greater quickness. If they had
scted with promptness and greater

Therefore, let us try to resolve this,
to see that in our public life in this
country there is no occasion to make
such charges. The sooner the occa-
sion for cuch charges goes, we will
have a better place to work in. Also,
that will give rise to a better prospect
for the country in future. Therefore,
the system that hag been adopted
should be gone through to its logical
conclusion, and let us see the result.

MR. SPEAKER: The Law Miniz-
ter.

SHRI HARI VISHNU KAMATIH.
(Hoshangaba1): Is it only a one-
hour discu .on? I thought it was
two hours.

MR, SPEAKER: Only one hou~,
short duration, Otherwise, we will
have to oitder dinner here.

SHR! JARI VISHNU KAMATH.
The Munister of Parliamentary Affairs
agreed to it at that time in 1951

MR. SPEAKER: On the next occa-
sion I ghall try to do it for you.

SHR1 HARI VISHNU KAMATH:
is thut a promise?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): While
many of the points which have been
woaght to be made by the Leader of
the Opposition would be dealt with
by the Home Minister, I rise to make
some observations in respect of some
of them, particularly because he has
cholen to make a reference to me also,
very rightly. I do not object to the
reference being made to me in this
connection. But, may 1 preface my
observations with the remark that
after listening very attentively to the
Leader of the Opposition, I have been
wondering as to what exactly he
wanti, In fact, perhaps I would not
be blamed if the impression ig Jeft on
my mind that even it these charges
or allegations had been referred fo
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God Almighty Himself, he would have
had objection.

It seems to me that the main reason
for his objection is that after all they
had also been in power for a very
long time, and hence why are we not
following the precedents which have
been set up by them?

PROF. P. G. MAVALANKAR
(Gandhinagar): May I request you
to take the sense of the House to ex-
tend the time?

MR. SPEAKER: 1 think the Hou.¢
will agree to extend the time by an-
other half an hour,

HON, MEMBERS: We ggree,

SHRI SHANTI BHUSHAN: 1 am
very sorry that this Government re-
fuses to oblige the Leader of the
Opposition by following the prece-
dents which they have set up. Even
when specific, very clear charges of
corruption were made, in writing, sig-
ned by a large number of Members ol
Parliament, their Government would
not concede any kind of proper en-
quiry being made into them. That js
not the kind of precedent that this
Government would follow,

Only today a motion has been made
in thiz very House moving the Lok-
pal Bill, which makes it clear as to
what the attitude of the Government
is whenever any allegations of cor-
ruption or wrong or improper con-
duct are made against any person in
high authority, so that I need not
make any special pleading so far as
the attitude of the Government in
this matter is concerned.

So far as the procedure which has
been followed in this case is concern-
ed, the Leader of the Oppodition
tried to make out that the Prime
Minister was not fair in restricting
the ambit of the charges which could
be referred to some person for en-
quiry, 1 would like to remind the
Leader, #f the Opposition that the
statement which the Prime Minister
had made in the other House first had

corruption charges

said that i a single Member of Par-
liament made a charge in writing
against the family members and sent
it to the Government, he would re-
fer it to no less a person than the
Chief Justice of India, the highest 1e-
poritory of judicial authority, the
highest repository of impartiality.
Of course, if the Leader of the Op-
posifion does not have confidence in
anybody in this world, not even in
God then I do not know as to in whom
he can have confidence unlesg it is
said that the Leader of the Oppo:i-
tion himself must inquire into every-
thing.

This is what the Prime Minister
has said, namely, no 14 Members of
Parliament, let a single Member of
Parliament level any allegation in
writing. The reason ig that before
any kind of an inquiry is made, be-
fore a reference iz made to the hig-
hest judicia] authority there must be
some sanctity, somebody must take a
prima facie responsibility of making
an accusation and then only some in-
quiry can be made, But not a single
Member of Parliament followed up
that statement of the Prime Minister
by cending any allegation in writing
to the Government relating to the
son of the Prime Minister or any
family member of the Prime Minis-
ter. Therefore, a stage for making a
reference to the Chiet Justice did not
arise,

Thereafter, it was suggested, on be-
half of certain other political parties,
why should there be an insistence,
particularly when there had been
a debate in the House and certain
allegations had been made during
the debate in the House, that even
a single Member of Parliament
shoulq make those allegationg in
writing in a communication addressed
to the Government They said, “You
drop even that insistence. So far as
any allegations which can be culled
out from the debate itself are con-
cerned, why not refer them fo the
Chief Justice?” The Home Minister
made a statement, all right. Even
this was agreed to so far as this
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limited occasion was concerned. Of
course, it cannot be a generality that
whenever anything is said, any vague
ailegation is made, it might be eulled
out from anywhere and an -inquiry
made. So far a3 this occasion was
concerned, it was saild, all right,
there need not be any insistence on
that, whatever allegations are con-
tained in those debates may be culled
out.

Of course, it was said that those
allegations must relate to the period
during which this Government has
been in office. Can there be any ob-
jection to that? BSo far as this Gov-
ernment is concerned, obviously, this
Government would not go back to
200 or 500 years and all that, This
Government is responsible for the
period for which the Government has
been functioning. It is only for the
period for which this Government ha;
been functioning that the Govern-
ment will come into the picture and
make an inquiry. Since this Gov-
ernment is answerable and responsi-
ble for anything which has happened
during the period that this Govern-
ment haz been in office, # did oot
want to usurp the functiong which the
earlier Government may or may not
have performed. It cannot extend .ts
authority over that period also. There-
fore, it i~ said, “All right, if there
are any allegations in respect of the
period for which the Prime Minister
has been the Prime Minister and, dur-
ing thig period, even if these can be
culled out from the debates the Gov-
ernment has no objection to the al-
legations being referred to the hig-
hegt functionary of the judiciary ia
thiy country, that is, the Chief Jus-
tice of India”

One pnint that has been raised by
the Leader of the Opposition s, what
is the theory of a pritma facle case
etc.? Why canmot (he Commission
of Inquiry be set up to start with?
Why should there be any kind
of a preliminary examinationy The
theory seems to be, whenever any-

body says anything, you appoint a
Coinmigsion of Inquiry. Of course,
when there are very serious charges,
ete, against high i an ob-
jection is raised as to why a Commis-
sion of Inquiry is appointed. On the
other hand, it is said, whenever, any-
where, anybody might say the
slightest thing  immediately you
must jump to the appointment of a
Commission of Inquiry and, it you do
not do that, you are doing something
wrong. Obviously, the Leader of the
opposition is a very competent per-
son; he knows the law very well.
8o far af the appointment of 3 Com-
mission of Inquiry is concerned, it is
a Lower coupled with duty and that
power hag to be exercised with a
sense of responsibility. A joke can-
not be made in the exercise of that
power. In fact, even the Leader of
the Opposition has been objecting to
the appointment of certain Commis-
sions of Inquiry. I will not go into
all that Therefore, even he agreed
ihat this power cannot be converted
into a joke. This power has to be ex-
ercised with a sense of responsibility.

First of all, the Government has
to apply its mind and determine,
would it be a fit and proper matier
for the appoiniment of a Commission
of Inquiry. Normally, thig function
has to be performed by the Govern-
ment. .

SHRI C. M. STEPHEN: The point
that I was emphasizing was that
charges were raised by your party
functionaries and your Home Minister
way demanding It, satisfled that there
was g case and the Prime Minister
wag avoiding it. Was it proper? I
have not put forward any charges.
This is what your Home Minister has
been demanding and the Prime Mini-
ster has been avoiding. "That is the
point,

SHRI SHANTI BHUSHAN: T ap-

preciite the point that hay been
made and T would desl with it.
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Bo far ag the decision to appoint a
Commission of Inquiry is eoncerned,
it is a Cabinet matter. There might
be individual views, but so far as the
Government is concerned, Govern-
ment has to function on the basis of
the collective wisdom of the Cabi-
net in regard to constitution of a
Commission of Inquiry. And the
collective wisdom of the Government
is that there have to be certain norms.
First of all, the fotality of the cur-
cumsiances hay to be seen, as 10
* whether there 1s a proper case for the
constitution of a Commission of In-
quiry, Then, in that case, Govern-
ment has to perform tnis function of
judging this: has a case been madec
out for the constitution of a Commis-
sion of Inquiry? The case can be
made out in different ways and
different circumstances. But then
somebody will have to judge ag %o
whether a case has been made out
for ‘he constitution of a Commission
of Inquiry, because a Commission of
Inquiry cannot be constituted merely
for the asking of it.

Now, while Government, in a
rorinal case, would perform this
function and reach this satisfaction,
in regard to allegationg which are
made and to which some political
pariies glso lend their force—and
then it is also said that the Prime
Ministey is the Head of the Govern-
ment—, if the QGovernment itsel
comes to the conclusion and says thst
no proger case has been made out
for the ecomstitution of & Commission
of Inquiry, then wiat would be sug-
gested Is this: ‘Look here, since the
allegation related to the son of the
Prime Minister or a relation of the
Prime Minister op an jmportant Mini-
ster, obviously the Government came
to this conclusion’, This might not get
the full eredibility of the people.
Therefore, even thig function which
normally would have been performed
by Goverament, Go‘:a-nmt did not
want te perform an agreed to
this;  “Alright, we e?f undepstand
that you, zany pe¢ have conBdence io
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our conclusion on this point; there.
fcre, we are willing to have thg
tunction performed by a functionary
on whose impartiality on whose ob-
jectivity, on whose ability, nobody in
the country cam have any doubt”.
When I say this, I would like o
emphasize that, in spite of what the
Leader of Opposition might say, @0
far as the citizens of thig country
are concerned, they have absolute
confidence in the judiciary. The
Indian judiciary has glorious tradi-
tions, and therefore, the Indian
judiclary cannot be successfully deni-
grated by anybody, howsoever 1mpor-
tant that person may be. 8o far as
the people are concerned, they do
Fuve confidence in the judiciary,

In regard to the statement which
was made by the Prime Minister that,
il any Member of Parliament made
any alicgation in writing to the Gov
erninent against his family members,
he would immediately refer those
allegationg to the Chief Justice of
Irdia for being gone into, the Leader
of Opposition has raised an objection
as {0 whether it was proper on my
rart to go with that statement to-
the Chief Justice of India to read out
that statement and take his consent
jor the Prime Mmister making that
statement in the other House, Now,
Sir, the ground on which he has raus-
ed the objection ig this. He says that
this was a politica) matter, this was
a pn'itical controversy; his point was.
‘Look here, these charges which
had been made were politically
motivated charges made for a political
purpese, by way of political propa-
ganda; why should any such state-
ment, namely, that the Government is
willing to refer these allegations for
a prima facie looking up by the Chief
Justice of India, be read out.to the
Chiey Justice of India? It iy quite
clear that the Chief Justice of India
was not obliged; he could not be
compelled to go into this matter. 8o
far as Government was concerned.
Government wag willing if the peo-
ple of this country would have eccn-
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fidence and if the Opposition also
would have confidence in the Chief
Justice going into this matter and
giving his conclusion. So far as the
Gﬂv:mmmt was concerned, Govern-
ment was willing, Speaking for my-
self, I would have thought th:tr gie
Opposition should have welcomed this
statement, unless, of course, the atti-
tude of the Opposition 15 ‘No; even
if you had referred the matter to the
God Almighty, we would not agree;
we have no confidence m anypody
else’, There wag nothing political
about this matter, Here were certain
charges of corruption which had been
levelled. Some methodology had to
be evolved so that people may have
confidence os to whether there is a
propr case for constituting a Commas-
gion of Inquiry. Op account of the
relationship between the person
against whom the allegations were
made and the head of the Govern-
ment, namely, the Prime Minister
himself, it wag supposed that if the
government itself says 'No, lhare 1s
no proper case for a Commission of
Inquiry’, people may not have confl-
dence, 'Therefore, it was said, ‘Afl
right. The Chiet Justice of India
will look into it But if g stalement
is going to be made by the Prime
Minister, would it be proper that
such a statement should be made
without bringing the Chief Justice of
India into the picture and without
making reference to the Chief Jus-
tice of India? The Chisf Justice of
India must be informed, ‘This is what
the Prime Minister intends to do, that
heintwdntogutome!’nﬂmt
méeking an offer that if any s -
legations are made, they Would be
referred to the Chief Justice of India’
I insist thet it was {he mosy proper
thing. It was asked—when a state-
ment was to be made in the Parlia-
ment, why did we go to the Chief
Justice to say ‘This is what intend to
d0. Hsve you any objection?’. It
doing the most proper thing . . .
(Interruptions)

MR. SPEAKER: He did not inter-
rupt you when you spoke.

you consult the Chief Justice {or your
statement in the, House?

SHRI SHANTI BHUSHAN: Now
let me complete. Now a relerence
was made to a precedent in England
in which & Lord Chancellor . . .

SHRI ¢, M. STEPHEN: Now jt is
one thing to say that you got the
consent and it 15 an entirely ifferent
thing to say that you drew up the
statement, went to the Chief Justice
and got his approval for the state-
ment.

SHRI SHANTI BHUSHAN: I do not
know if the objection is that the con-
sent should have been taken on the
phone or the objection is tha; the
Mmisters of the earlier government
would not go to the Chief Justice
they would just ring him up and find
out Do you agree to it?* The objec-
tion is; why did the Minister go .tn
the Chief Justice? I do mot quite
follow what the objection is . ., .

SHRI C. M STEPHEN; That s
happening every day now.

SHRI SHANTI BHUSHAN; So {hat
there may be no confusion, so that
the Chief Justice may understand
what is the role which is being con-
femplated for him, so that the exact
terms in which his role was referred
fo in the statement and so that there
may not be any confusion, I thought
that would be the most proper me-
thod of finding out what his resc-
tions were in the matter,

Now I was adverting to the prece-
dent which has been relerred to—a
in England where the Lord Chancel-
lor made & similar kind ¢ inquiry



453 Discumion on  VAISAKHA 27, 1001 (SAKA) Home Ménister's 454

Te

sufficient case for a Com-
mission of Inquiry, yet, on account of
the political insistence and sq on and
there was a furore and go on in the
public, in order to clear alj doubts in
the matter, the Prime Minister
thought that since hig colleague was
involved, to constitute a commission
of inquiry. I am not saying that a
Commission of Inquiry cannot be ap-
pointed unless a charge ig established
even prima facie. It all depends as
to when it becomes g matter of public
importance. It must be a deflnite
matter of public importance, but, at
the same time, you cannot go to the
other extreme and say that whenever
anybody levels any allegation, imme-
diately a commission of inquiry must
be constituted. So a balance has to
be kept and the totality of the cir-
cumstances will have to be seen and
the totality of circumstances may
change from time to time also. At
one stage it may be a quite proper
conclusion to say ‘No, there is no
sufficient case for constituting a Com-
mission of Inguiry’ and yet if there
wag g lot of furore in the general
public, then to clear all the mist from
the air, it might become proper to
constitute a commission of inquiry.
That is why this matter was being
left—as to whether a proper case was
made out to constitule a Commission
of Inquiry— to an impartial authority.

Another point which has been
made is: if the Chief Justice agreed
to the Prime Minister making this
statement on the first occasion, then
why was it that he declined wlen the
reference was actually made to him?
I would like to clear the position.
What he agreed to earlier was diffe-
rent from what wag later sought to
be feferred to him, Secondly, the
cobitext also had changed because no-
body could have anticipated that in
spite of such an offer, such a plain,
simple and clean offer by the Govern-
controversy
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body could have anticipated it. I
cannot blame the Chiet Justice even
if he did not anticipate it, But, there-
after, when, in spite of such state
ments being made, a]] kinds of things
were said, it wag said that it would
be improper for the Chief Justice to
embark upon this enquiry ete. If he
comes to the conclusion which he did
not anticipate and which he could not
have properly anticipated, there would
be a sharp cleavage of opininn, the
Leader of the Opposition would have
let the cat out of the bag by saying
that it wag a political matter that it
was a political propaganda and a poli-
tica] motivation etc. Obviously all
these things we would arise, (Inter-
ruptions).

SHRI C. M, STEPHEN; It is poing
to be on the basiz of his being persona
designata.

SHRI SHANTI BHUSHAN: Not
merely that. On the whole question,
political controversy is raised; diffe-
rent parties are raising a controversy
about the reference to the Chief Jus-
tice of India. In that case, it would
not be proper for him to place the
Office of the Chief Justice in the posi-
tion of persong designata in the matter
it a political controversy is heing re-
ferred. But, if there had been a un-
animity in the matter as shouid have
been expected in the matter of this
kind, in that case, the Chief Justice's
reaction woulg come. Because of that,
although he would have been persona
dasignata, even in that case, he
would have sald well, if people want
me to perform this function as per-
sona designats I have no objection.
After all, this is a public office in
order to serve the people and if they
want me, through the repregentatives
of the country, to perform that fune-
tion, in that case, I am willing to per-
form it On an earlier occasion it
was contemplated that a charge made
in writing by a Member of Parlia-
ment would be sant to Government,
What aptually happened was this, His
consent to the Prime Minister's mak-
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ing that statement was jn that con-
text.

SHRI C. M. STEPHEN; That ig hot
the point,

SHRI SHANTI BHUSHAN: That
wag changed. He had never agreed
to the Prime Minister's saying that
even If something which is part of
the debate in th. House is given in
writing by a Member of Parliament
to the Government abont Jevelling
some allegations etc., they will be re-
ferred to a Committee. He has agreed
to Prime Minister’s making only that
statement which he made. So, it was
entirely different what happened later,
A statement was made by the Home
Minister. On that certain political
parties made certain poiuts  So,
that wag entirely different,

No, I would like to reply to the last
point that was made by him He
asked; why did the Chief Justice of
India suggest to nominate 4 retired
judge? The Chief Justice had earlier
agreed to the Prime Minister’s making
that statement. Although there was a
departure, the departure was only in
regard to whether g gpecific allegation
wag made by a Member of Parliament
in writing to the Government or not.
So something Was to be culled out
from the debates of the Houge ete. Of
course, a shar~ clevage had arisen
among the pseutica] parties on the
Chief Justice, undertaking this task.
So, the Chief Justice declined it. And
he said that it would not be right for
him to put the office of tha Chief
Justice of India, which is a very im-
portant constitutional office, into such
a state of affairs. What is wrong if
he suggests or says that sp far as the
retiregd judge is concerned? A retired
judge is equally objective. 1f the
Leader of the Opposition is in that
Chair, I would have complete confi-
dence in his objectivity.

Therefure, so far as the peopls of
this courtsy qre concerned, they have
complety confidence. We know that
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in thig country it used to be snid' that
there was a storv—what was his
namg—aboyt Vikramaditya's throne,
And gpybody occupying that throne
used to administer justice. If any
village boy sat on the throne, he
would immediately start rendering
justice completely, impartially and so
on. These are the traditions which is
this countrv has known.

Therefore, the Chief Justice suid
that he would not like to involve the
constitutional office of the Chlijef Jus-
tice into g controversy. Your objec-
tive 1s that you wani an impartial
person—somebody in whose abiuty and
in whose objectivity, the entire coun-
try can have confidence, He sald
‘all right, then, why not hav a re-
tired judge who can go into the mat-
ter” Government, again, very rightly
said. would not like to suggest the
‘retired judge. Bince he is the Chiel
Justice of India, why not he nominates
a judge? He nominated a judge. So,
all these things are most proper. But,
if everything which is proper, accord-
ing to the Leader of the Opposition’s
dictionary is not proper or improper,
then, 1 have nothing more to say to
that.

SHRI B. SHANKARANAND: Sir, I
rise on a point of order.

MR. SPEAKER: What is you poirt
of order?

SHRI B. SHANKARANAND: It is a
constitutional point of order.

MR. SPEAKER: What is yous cone
stitutiongl point of order?

SHRI B, SUANKARANAND: After
he finished. I wanted to raise’ two
poinis of order. If sny minister or
sny Member of this Houss wanis to
make -any statemant, itul:g bcﬂnh;ha

and ve
oy b ntbrruptions)

MR, SPEAKER. t
of order. (hmﬁml'm?w
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whether he wanted to make a stete-
ment in view of the reference made

fo him. He saig ‘yes'.

SHRI B, SHANKARANAND: Please
listen to me. Is it the practice in this
Houge that the Ministers, befire mak-
ing statements before the House
should get these statements approved
by the Chief Justice? Sir, that 18
the first point . . .

MER. SPEAKER: Order please, Mr,
Shankaranand, that is not a point of
order at all. Thig is a point of debate.

No, 1 am sorry, Mr. Shankaranand.
You are really obstructing the pro-

ceedings.

SHRI B. SHANKARANAND: 1 am
not obstructing. Secondly, under the
Consti ution. . (Interruptivms) is it
the Chiet Justice who has to ap-
prove?

MR. SPEAKER: Mr. Shankaranand,
this is not a point of order. Thig is @
point of debate,

Now, the hon. Home Minister,

THE MINISTER OF HOME AF-
FAIRS (SHRI H M PATEL): Mr.
Speaker, Sir, my task has been greally
eased by the observations which Mr.
S8omnath Chatterjee and the Law
Minister made. They have dealt
effectively with the variouy Ilegel
sides of the question and other issues
a'so. And once those points bave
been dealt with, precioyg little really
remains for me to answer,

What js it that the hon. Leadey of
the Opposition objects to?

£ir, does he object to the fact that
we are responsive to the demand for
an enquiry? Here is the hon. Leader
of the Qpposition completely foiget-
his immediate past when his
consience dig pot prick him, when his
{ leader and the former Prime

r. refused to do anything in re-

gard to the pharges and allegations
that wre levelled against Mr, Bansi
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Lal. No response, no enguiry, nothing
at all. That satisfied hig consience,
Time and again we put questions,
sitting' on the other side, I had put
questions and alsg other members of
the Opposition had put questions
about Mr. Sanjay Gandhi, hig Maruti
ang the rest of it. No replies were
cver provided—there was complete
evasion—ang the hon. Leadrr of the
Opposition then had nothing to eay.
His conscience never pricked him at
all. But I agree with Mr, Somnath
Chatterjee that, we do want that our
Chatterjee that, we do want that our
administration ghould be clean @nd
proper. It is following those things
that I made my statement and the
hon. Leader of the Opposition has just
tried to draw red herrings t
through. But all that he hag to do
is to read carefully the two state-
monts which I made in this House.
Ang I would really like to bit1g these
to your nolice. What is it that I said
in the first statement that T made n
this House? It was this and I quote:

“On the 24th August, 1973, while
making a statcment on the Govem~
ment's attitude towards the resolu-
tion that the Rajya Sabhg had
adopted on the 10th August, 1978,
the Prime Minister said:

‘My Government yields to none
in its desire to maintain the
highest standards of purity in the
administration and would not al-
low any allegation of corruption to
survive which may fully its
image. So, even while regretiing
its inability to accept either of the
two recommendationg coutained in
the Regolution, in the eveni of
any specific charges of cqrruption
in the context of tha resolutian
being made to it in writing by
any hon, Member since my Gav-
ernment took office, the Govern-
ment proposes to refer the same
to the Chief Justice of India for
being examined by him'*

Please mark the wordt:
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Then 1 said:

“In spite of this statement and
the opportunity provided by it to
enable those who wanted the char-
ges of corruption to be inquired
into, no hon. Member of the house
ar anyone else has gent any specific
charges of corruption in writing.”

This i what I said and yet the hon.
Leader of the Opposition does nout
attach any importance to this. Heze
months passed, It was in August that
thi; statement was made and my
statement was in February 1979.
During those six months, none of
them was anxious to make any charge.
How was it that nobody could come
and put down in writing a complaint?
Not only they, but even the Leader
of the Opposition who hag plenty of
time now . . .

SBHRI B. SHANKARANAND: This
is objectionable, He says that the lea-
der of the Opposition has a pienty of
time now, This is sarcastic,

MR. SPEAKER: Sarcasm ig part
and parcel of the Parliamenta:y life.
(Interruptions),

BHRI H M. PATEL: Sir, I can do
nothing better than read out my
statement, I would like to relate con-
sisely, precisely the position, How-
ever. Shri Bipinpal Das tabled a
motion under Rule 170 to the effect
that the Government should refer
forthwith all the allegations of corrup-
tion made on the floor of the Houte
during the debate to the Chief Jus-
tice of India for scrutiny and exami-
ration and for hig finding a8 to which
of the allegations referred tg above
called, for the apppintment of a Com-
migston under the Commissions yf In-
quiry Act, 1952. While the Covern-
ment has the highest respect for this
august House and attaches tae uimost
importance to the vlews cxpressed
therein, thy Government has already
stated its view that chargeg of corrup-

tion have to be specific . . .
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BHR] C. M. STEPHEN: When I
made an attempt to quote, It was
from the Lok Sabha Debaie, but ha i3
quoting thig from Rajya Sabha dcbate,

MR, SPEAKER: No, no. Don‘t quole
from that,
(Interruptions)

SHRI C. M. STEPHEN: Two stan-
dards must not be applied. I would
have no objection if he quotes frim
the Lok Sabha debate,

MR.'SPEAKER: If it is a statement
made in this House, you can quote

SHRI H. M, PATEL:; I am not sure
about that, But I will now read out
tle statement which I 1id make in
this House.

What I said was that the request
was made by an hon. Member in the
Rajya Sabha that these allegations be
reforred to the Chief Justice, That, I
mentioned in the debate enq that is
why, after careful consideration, even
{hough the Government did not ennsi-
der that this was the right course to
folluw, in response to the wishes of
the hon, Members of that House and
hecause no one had come and submit.
ted any charge in writting, the Gov-
ernment felt that something should
be Gone and so they said: “wy would
refer the entire debate of the 1ith
of August to the Chief Justice of India
far lum to find out whether thers I8
any prima facie cage étc. for  refe-
rence to a Commission of Inquiry”
Then when the Chief Justice had some
¢ifficulty, I pointed this out and this
is the statement I made here,

“Madam, in a statement I made
on February 23, 1979 in the Rajys
Sabha and in answer to a few
Unstarreq Questions in the Lok
Sabha, mention wag made of Gov-
ernment’y decision to refer the de-
bate on theé motion that was adop-
ted on August 10, 1978 in the Ralya
Sabha to the Chiet Justice of Irflla
with the request that he may .
qu];e whether any prima facle cdse
In respect of any of the charges
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referred to in the debate aforesaid,
which pertain to the period after
the present Government  took
charge in March, 1877, i establish-
ed ageinst the family members of
the Prime Minister and the former
Home Minister so ag to justify
a formal inquiry under the Commis-
gsion of Inguiry Act, I according-
ly requested the Chief Justice of
India to take up this enquiry and
given hig gdvice in hig connection.”

20 hrs,

Then comes the reply of the Chief
Justice of India. He referred to the
developments subsequent to the
Prime Minister's statement in his re-
ply, which the hon. Member quoted
from and found justification to criti-
cise the Chief Justice of India, 1
would have thought that so learned
a man as the Leader of the Opposi-
tion would have resisted in the ordi-
nary course, but he is carricd away
by passion and emotion when certain-
ly conventions etc. can fly by the
window. Appreciating the reasons
put forward by the Chief Justice and
sharing his anxiety that nothing
should be done which would involve
the office of the Chief Justice in any
controversy, or impair in any way
his dignity and position, Governm@eht
agreed to refer this matter to a retir-
ed judge of the Supreme Court, but
felt that it would be more appropri-
ate if the retired judge to make the
enquiry were to be nominated by the
Chief Justice of India rather than
selected by the Government. If we
had selected the judge, he would have
objected; when we ask the Chief Jus-
tice to do that then also he objects.
After careful consideration, the Chief
Justice suggested the name of Shri
Justice C. A. Vaidialingam for this
agsignment. 'We referred the entire
question to him, This is the correct
story. I would like to know what
exactly his obection is.

SHR] C. M. STEPHEN: You had
no business to make the Chief Justice
your law officer. That is the objec-
tion,

corruption charges
SHRI H. M. PATEL: The under-
standing of the hon. Leader of the
opposition is unfortunately  getting
dimmer; he forgets also the party to
which he belongs.

SHRI C. M. STEPHEN: Abuse is
no answer to an argument,

SHRI H. M. Patel: That is what
you indulge in all the time, Never
once do I abuse .... (Inierruptions).

Both of you being lawyers, elegant-
ly, go on saying whatever you like,
but not according fo the facts. That
is how you have unnecesgarily drag-
ged the Chief Justice. If that is what
you say, I will make the charge that
you try to put words in such a way
by selection that you can tell  any
amount of untruth. Selectivity of
facts is one of the best ways of tell-
ing untruth,

SHRI SOMNATH CHATTERJEE:
Suppressio veri and suggestio falsi.

SHRI H. M, PATEL: That is what
exactly they do....(Interruptions)
The lawyer is pointing out what you
have done in your speech. Supp-
ressio ver and suggestio falsi, Sup-
pression of truth ig more insidious
than propagation of falsehood. That
is exactly the correct translation.

I would like to tell you that in the
days of Prime Minister Nehru, there
were g number of occasiong on which
the assistance of the Chief Justice
wag sought and the assistance came
forward readily ang nobody question-
ed it. Not even our learned friend
sitting opposite hag ever been known
to have criticised those references.
He forgot those references, He is
very fond of precedents, but he wants
to rely on precedents of England,
not precedents in this country.

Now, in February 1063 some Cal-
culta paper mentioned that some
Centra] Ministers were involved in
the Sirajuddin transactions and sub.
sequently the matter was raised in
the Lok Sabhe. And then, what did
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the Prime Minister do? The Prime
Minister referred the matter to the
Attorney General for his opinion,
under intimation to Lok Sabha Secre-
tariat. Later, the P, M. ma:e a state-
ment in the Lok Sabha that the At-
torney General had advised further
enguiry in respect of this matter, to

Das,

SHRI B. SHANKARANAND: So,
you can compare that with this!

SHRI H. M. PATEL: [ compare
only this. The reference to the judi-
clary, in this country, hag been the
correct procedure. I am  referring
only to the precedents.

There is another occasion When,
similarly, a memorial way presented
to the President by the Leader of the
Opposition in the Orissa Legislative
Assembly and what happened then
was that the Union Home Minister
forwarded the memorial to the Chief
Minister of Orissa and suggested that
it may be referred to a Justice; and it
was again referred to a  Supreme
Court Judge,

SHRI HARI VISHNU KAMATH:
He was a sitting Judge.

SHRI H. M. PATEL: Yes, to a
sitting Judge. Then again, a memo-
randum was submitted to the Presi-

be referred to the Chief Justice, Shri
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corruption cliarges

dent by some Mambers of Pardsment
containing eertdin allegations. There
are any number of such cases,

MR, SPEAKER: Is it necessary
to go through all of them?

SHRI H M. PATEL: It is not
necessary. 1 am guite content; and
1 have said that the precedents justify
the course that the Government ol
India had adopted in this case. We
have acted correctly. We have, I
think, followed the right course. We
have given every opportunity to the
Opposition to come forward, if they
had any specific allegationg to come
forward chapter and verse: They
have failed to do it so far, It is be-
cause ihey have failed, it is because,
in the course of the debate they had
made nothing but vague allegations,
that they are afraid that all of them
will be shown out to be completely
baseless and meaningless, with  no
weight behing them,

Thank you.

MR. SPEAKER: The House now
stands adjourned til] 10.30 hrs. to-
morrow,

2008hrs,

The Lok Sabha then adjourned till
half past Ten of the Clock on Friday,
May 18, 1079/Vaisakha 28, 1601
(Saka),



